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 LOK  SABHA

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 {Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Casting  of  Votes  by  Harijans

 +
 *45l.  Shri  Bibhuti  Mishra:

 Shri  हू.  N.  Tiwary:

 Will  the  Minister  of  Law  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  during
 the  last  General  Elections,  Harijans  at
 many  places  were  prevented  from
 casting  their  votes  by  several  political
 Parties;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  prevent  such  incidents  in
 future?

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  D.  R.  Chavan):  (a)
 and  (०).  It  ss  mot  correct  that  Harijans
 at  many  places  were  prevented  from
 casting  their  votes  by  several  political
 parties.  Only  three  complaints,  one
 from  Uttar  Pradesh  and  the  other  two
 from  Bihar,  were  received  in  the  Elec-
 tion  Commission  that  some  Harijan
 voters  were  prevented  from  exercising
 their  franchise  by  rowdy  elements.  As
 they  were  vague  and  received  after
 the  dates  of  poll,  no  action  was  con-
 sidered  possible  or  necessary.

 eft  विभूति मिच  :  प्रध्यक्ष  महोदय,  मंत्री

 महोदय  का  जवाब  कन्‍्ट्राडिक्टरी  है।  पहले

 कहा  कि  नहीं,  फिर  बहते  हैं  कि  तीन  जगह

 SS a $e —=  भर  aad
 4492

 ऐसा  हुआ  है।  मैं  जानना  चाहता  हूं
 कि  क्‍या  सरकार  ने  भ्पनी  होम  भिनिस्ट्री
 के  जरिये  विभिन्न  स्टेटों  से  रपोर्ट  मंगाई  या

 नहीं  मगाई  या  उनकी  रिपोर्ट  केवल  इलेक्शन

 कमीशन  की  रिपोर्ट  पर  ्राघारित  है?

 Shri  0.  R.  Chavan:  The  wording  of
 the  question  is  ‘whether  it  is  a  fact
 that  dufing  the  last  general  elections,
 Harijans  at  ‘many  places.

 '

 Shri  Bibhuti  Mishra;  In  English
 language,  if  it  is  more  than  one,  it  is
 many;  it  may  be  two  or  three.

 Shri  9.  R.  Chavan:  Therefore,
 there  is  no  contradiction.  This  infor-
 mation  has  been  received  from  the
 Election  Commission.  The  Election
 Commission  is  in  charge  of  the  con-
 duct  of  the  entire  elections  ang  there-
 fore  they  supply  the  information.

 श्री  विभूति  मित्र  :  मेरे  सवाल  का  जवाब

 नहीं  ध्या |  मैंने  पूछा  कि  क्‍या  भापने

 होम  मिनिस्ट्री  के  ज़रिये  विभिन्न  स्टेटों

 से  ममाचार  मंगाया  या  नही  मंगाया  ?  इलंक्शन

 कमीशन  इलेक्शन  कन्डकट  करता  है,  लेकिन

 ला-एण्ड-प्रारडर  का  सवाल  होम  मिनिस्ट्री

 का  है,  श्राप  ने  उस  से  पूछा  या  नहीं  पूछा  ?

 Shri  D.  R.  Chavan:  We  have  not
 asked  the  Home  Ministry.

 भी  विभूति  मिथ :  इन  को  तीत  जगहों

 के  बारे  में  पता  चला  है,  दों  जगह  बिहार  में

 प्ौर  एक  जगह  उत्तर  प्रदेश  भें,  जहां  पर

 लोगों  ने  हरिजनों  को  वोट  डालने  की

 भ्नुमति  नहीं  दी।  मैं  जानना  चाहता  हूं
 कि  इलेक्शन  कमीशन  श्रौर  ला-मिनिस्ट्री
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 की  तरफ़  से  झागे  के  लिये  सरकार  कौन  सा
 व्यवधान  बना  रही  है  ताकि  कोई  भी  वोटर
 यदि  वोट  देने  जाय,  तो  फ्रीली  वोट  दे  सके  ?

 Shri  D.  BR.  Chavan:  In  the  election
 rules  and  the  Representation  of  People
 Act  and  the  rules  made  thereunder
 elaborate  provisions  have  been  made
 casting  a  duty  on  certain  officers  in
 charge  of  the  polling  stations  to  see
 that  the  poll  is  conducted  in  an
 orderly  and  peaceful  manner.

 श्री  wo  नाठ  तिवारी  :  मैं  जानना
 चाहता  हुं  कि  वह  कौनसी  पार्टीज़  हैं,  लिन्‍्होंने
 हरिजनो  को  वोट  देने  में  रुकावट  डालो?

 श्री  मष्‌  लिमये  :  कांग्रेस  पार्टी  |

 श्री  राम  कृष्ण  गुप्त  :एग०  एस०  पी०  |

 श्री  ह & हि  लिमये  :  वह  तो  हरिजनों  की

 ही  पार्टी  है।

 Shri  D.  R.  Chavan:  As  I  have
 answered  in  the  muin  reply,  three
 complaints  were  received.  Two  were
 telegrams  to  the  Election  Commission.
 One  relates  to  the  Mathura  Reserved
 Parliamentary  Constituency,  U.P.  and
 two  in  respect  of  Bihar—Hajipur
 assembly  constituency  and  IJslampur
 constituency.  In  one  case  it  was
 vague;  it  mentions  certain  things.  In
 respect  of  Mathura  reserved  parlia-
 mentary  constituency  the  telegram
 mentions  that  Datavars  were  beaten
 and  due  to  violence  exercised  they
 were  prevented  from  the  exercise  of
 their  vote.  In  another  telegram  it
 mentions  that  300  voters,  Haran
 voters  might  not  cast  their  votes  if
 adequate  arrangements  are  not  made
 for  their  safety.  In  respect  of  Islam-
 pur  parliamentary  constituency  the
 complaint  has  been  made  by  the  SSP
 candidate  against  the  PSP  worker.

 Shri  Ss.  Kandappan:  I  am  afraid  the
 hon.  Minister  is  not  correct  in  assum-
 ing  that  there  is  no  intimidation  be-
 cause  there  are  not  enough  complaints.
 Harijans  are  so  backward  that  they
 are....
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 Mr.  Speaker:  What  is  the  question?
 Don’t  give  a  long  background.

 Shri  8,  Kandappan:  It  is  a  fact  that
 the  intimidation  is  there,  may  be  not
 in  the  polling  booths  but  at  the  settle-
 Ments  where  the  Harijans  reside.
 Would  the  Government  be  prepared
 to  enquire  into  this  matter?

 Shri  0.  R.  Chavan:  All  adequate
 Police  arrangements  are  made  to
 ensure,  ee

 Shri  S.  Kandappan:  Adequate  police
 arrangements  are  made  at  the  booths,
 but  not  at  the  places  where  the  Hari-
 jans  live.  That  is  why  the  intimida-~
 tion  is  there  They  are  not  allowed
 to  go  out  of  their  village.

 Shri  D.  R.  Chavan:  Such  types  of
 complaints  have  not  been  received  by
 us.

 श्री  राम  कृष्ण  गुप्त  :  मैं  जानना  चाहता

 हूं  कि  क्‍या  बहादुरगढ  के  मौजूदा  बाई-
 इलेक्शन  के  बारे  में  ऐसी  शिकायते  ब्ाई

 हैं  कि  वहा  पर  कई  हजार  हरिजनों  को  जबर-
 दस्ती  वोट  डालने  से  रोका  गया  ?

 Shri  D.  RK.  Chavan:  I  have  mention-
 ed  that  only  three  complaints  have
 been  received.  If  the  hon.  Member
 puts  a  separate  question  with  refe-
 rence  to  particular  constituencies,  we
 may  look  into  it.

 श्री  शिव  चन्द्र  झा:  मैं  जानना  चाहता

 हूँ  कि  मंत्री  महोदय  ने  थ्विहार  में  जहा  दो

 जगहों  के  बारे  में  बताया,  तो  क्या  बिहार
 के  मधुबनी  ससदीय  क्षेत्र  में  अझ्नारपुर  विधान

 सभा  क्षेत्र  के  हरिजनों  को  काग्रेस  पार्टी  की

 तरफ़  से  वोट  देने  से  रोका  गया  या  नहीं?
 रोका  गया,  ऐसी  कोई  जानकारी  उन  को

 है?  इतना  ही  नहीं  रुद्रपुर  बूथ  पर  तो

 एक  हरिजन  को  जान  से  भी  मारा  गया,
 क्या  सरकार  को  इस  का  पता  है?  यदि

 नहीं  है  तो  क्‍या  सरकार  इसका  पता  लगाने
 जा  रही  है?
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 Shri  DR  B.  Chavan;  The  only  infor-
 mation  that  has  been  received,  I  have
 stateg  it  just  now  on  the  floor  of  the
 House.

 श्री  शिव  प्यम्द  हा:  वहा

 जान  से  मारा  गया  है।

 उस  को

 Shri  D.  R  Chavan:  With  regard  to
 the  particular  constituencies  to  which
 reference  has  been  made  by  the  hon.
 Member,  we  may  make  enquiries  from
 the  Election  Commission.

 श्री  शिव  सारायण:  मैं  मरकार  से  यह
 जानना  चाहता  ह  कि  जो  सवाल  यहा  पर

 पूछा  गया  है  और  नो  दूसरी  बातें  कही  गई

 हैं  उनको  सही  माल  कर  क्या  सरकार  कोई
 बमीशन  एप्वाइन्ट  करके  इसको  जाच  करा-

 येगी,  ताकि  सही  सही  रिपोर्ट  सामने  श्प्रा

 £  सके  ?

 Shri  D.  KR.  Chavan:  What  happens
 after  every  general  election  is,  the
 Election  Commission  prepares  a  report,
 compiles  the  statistics  and  all  that.
 In  that  election  report,  detailed  infor-
 mation  35  given.  That  report  is  await-
 ed.  It  is  not  necessary  to  appoint  a
 separate  Commission.

 श्री  पटल  बिहारी  वाजपेयी  :  सवाल

 केवल  हरिजनों  ह: 1  नही  है  और  न  ही.यह  किसी

 एक  पार्टी  का  है  t  क्या  यह  सच  नहीं है  कि

 पिछले  चौथे  चुनाव  में  जगह  जगह  ऐसी
 घटनाये  हुई  हैं,  जहा  पर  लोगों  को  डण्ड  के

 बल  पर  वोट  डालने  से  रोब  गया  तथा  ब्
 पार्टियां  और  सब  बर्गे  उसके  लिए  जिम्मेदार

 हैं  ?  चौथे  चुनाव  में  यह  एक  नई  प्रवृत्ति
 प्रकट  हुई  है,  पहले  भी  हुई  थी,  लेकिन  इस  बार
 जोर  से  सामने  शाई  है।  क्या  इसको  रोकने
 के  लिये  इलेक्शन  कमीशन  के  साथ  मिल  कर
 सरकार  कोई  नया  रास्ता  निकाल  रही  है
 या  अगले  चुनाव  में  भी  इसी  प्रकार  चलेगा  ?

 Shri  ए.  R.  Chavan:  The  question  is,
 peaceful  and  orderly  elections  could
 be  conducted  only  i¢  the  co-operation
 from  the  several  parties  who  parti-
 cipate  in  the  election  is  secured.  It
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 is  not  only  by  asking  the  Election
 Commission  or  by  the  appointment  of
 some  other  Commission  that  the
 matter  will  end.  It  is  with  the  co-
 operation  of  al],  which  is  necessary  for
 the  conduct  of  orderly  ang  peaceful
 election.

 थ्री  To  ला०  बारूपाल:  क्या  सरकार
 को  यह  बात  मालूम  है  कि  गांव  उपानिया,

 तहसील  झझझर,  हरियाणा  में  हरिजनों  को

 काग्रेस  को  वोट  देने  के  कारण  मारा-पीटा

 गया,  उन  की  दूकानें  लूट  ली  गयी  और  वे

 चब्हाण  साहब  से  भी  मिले  थे  ।  इसी  प्रकार
 राजस्थान  में  भी  कांग्रेस  को  वोट  देने  क ेकारण
 हरिजनो  को  मारा-पीटा  गया  ।  उनके  दो
 श्रादमियों  को  गोली  से  मार  दिया  गया,
 तीन  हरिजनों  के  नाक,  कान  और  जुबान  काट
 ली  गयी  |  क्‍या  सरकार  के  ध्यान  में  ये  बातें

 श्ाई  है,  यदि  हा,  तो  भविष्य  में  इसकी  रोक-
 थाम  के  लिये  सरकार  क्‍या  करने  जा  रही
 2  ? ड

 Shri  D.  R.  Chavan:  I  have  no  infor-
 mation  about  this,  but  I  will  look  into
 this  matter.

 श्री  प्रब्दुलगननी  दार :  वजीर  साहब  ने
 श्री  रामकृष्ण  गुप्ता  के  सवाल  के  जवाब  में
 बताया  कि  बहादुरगढ़  के  इलेक्शन के  वारे  में
 उनके  पास  तीन  रिपोर्ट  आई  है  1  मैं  जानना
 चाहता  हू  कि  वे  रिपोर्ट  किस  नौइयत  की  है  ?
 प्राया  वह  इस  वात  में  सरकार  को  मदद
 देती  हैं  बिः  रामकृष्ण  गुप्ता  की  पार्टी  की

 वहां  पर  5  हजार  वोट  से  हार  हुई---क्या
 उसका  इस  पर  कोई  दु्पौबट  पड़ता  है  ?

 चि  है)  grt  ८४  ale  29४)  ]
 5S  tule  yer  lee  <  Paw  ४  ७७४

 wer  ast  £  ३४७२  S  SS  sty

 et  दि  ७७३२  (३  Li

 ०४9७३  By  ४  cyt  ००५३  Wile  sae

 unl  $$  W  (३६%  s  २०७०३  ६ pal

 चि  (अ४०  ७७०  s  )४)०  ि.  ००,
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 Shri  D.  R.  Chavan:  It  is  not  correct
 to  say  that  I  said  that  three  complaints
 have  been  received  from  Bahadurgarh
 constituency.  What  I  said  was  that
 from  all  over  the  country,  three  com-
 plaints  have  been  received  by  the
 Election  Commission.

 Prices  of  Fertilisers

 +

 *452.  Shri  Madhu  Limaye:
 Shri  S.  M.  Banerjee:
 Shri  S.  Kandappan:
 Shri  Ramavtar  Shastri;
 Shri  Prakash  Vir  Shastri:
 Shri  Shiv  Kumar  Shastri:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 {a)  whether  at  is  a  fact  that  the
 prices  of  fertiliser  whether  manufac-
 tured  in  India  or  imported  one,  are
 exorbitantly  high;

 (b)  whether  ordinary  peasants  are
 unable  to  buy  it  because  of  high
 prices;

 (c)  if  so,  the  steps  taken  by  Gov-
 ernment  to  reduce  the  prices;  and

 (8)  the  present  vrices  of  fertilisers
 in  India  and  how  these  compare  with
 the  prices  in  1965?

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Anmagabib  Shinde):  (a)  to  (d).  A
 Statement  is  laid  on  the  Table  of  the
 Sabha.
 LT-69}67)

 ft  wa,  लिमसये:  खेती  दाम  कमोशन

 के  ह्वास  समय  समय  पर  दाम  निश्चित  किये

 जाते  हैं  शौर  यह  दाम  निश्चित  करते  समय

 किसानों  के  लिये  जो  झ्रावश्यक  चीजें  कारखातों
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 में  पैदा  होती  हैं  उनके  कामों  को  कहे  नजर
 रख  कर  या  पैदावार  के  खर्च  को  महे  नजर
 रख  कर  यह  काम  नहीं  किया  जाता  ।  उनके
 दाम  कम  रहते  है  i  क्‍या  सरकार  द्प्कें
 बारे  में  सोच  रही  है  कि  किसानों  को  बहुत
 सस्ते  में  भोर  कर्ज  के  रूप  में  फटिलाइज़र  दिया
 जाये  बिना  सूद  के,  तथा  उनको  छूट  दी  जाये

 एऐप्रिकल्च रल  कमीशन  द्वारा  निश्चित  किये
 गये  दाम  पर।  यह  जो  कर्जा  है  वह  प्रनाज
 के  रूप  में  सरकार  को  वापस  कर  दें  ?

 Shri  Annasahib  Shinde:  As  far  as
 the  prices  recommended  by  the  Agri-
 cultural  Prices  Commission  are  con-
 cerned,  the  procurement  prices  which
 the  Government  of  India  have  deter-
 mined  recently  in  consultation  with
 the  State  Governments  are  much
 higher,  Necessarily  the  available  data
 about  cost  of  production  is  taken  into
 consideration  by  the  Agricultural
 Prices  Commission.  The  question  of
 making  fertilisers  available  at  a  chea-
 per  rate  was  examined  by  the  Gov-
 ernment  of  India  and  we  were  provid-
 ing  subsidy  to  the  tune  of  Rs.  50  to
 Rs.  57  crores  on  the  basis  of  the  last
 year's  prices.  Even  with  the  increased
 prices,  there  is  an  element  of  subsidy
 to  the  tune  of  Rs.  9  crores.  So,  we
 are  ectually  subsidising  fertilisers  even
 now.  The  incidence  per  acre  is
 Rs,  0.55  in  the  case  of  bajra,  Rs.  5.42
 m  the  case  of  jowar  and  in  the  case
 of  wheat.  paddy  and  maize  it  is
 20.30.

 Shri  Vasudevan  Nair:  It  is  all  on
 paper,

 Shri  Annasahip  Shinde:  Fertilisers
 are  mostly  distributed  through  co-
 operative  and  as  per  arrangements
 made  by  State  Governments.  As  com-
 pared  to  this,  the  procurement  prices
 which  have  been  recently  increased  as
 compared  to  1965-66... .

 Mr.  Speaker:  The  answer  is  very
 much  longer.  It  should  be  pertinent
 to  the  question.

 Shri  Annasahib  Shinde:  The  ques-
 tion  was  so  wide.  Had  I  not  replied
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 in  detail,  the  hon.  member  would  have
 complained.  So  far  as  procurement
 prices  of  wheat  are  concerned,  in  Pun-
 jad  there  has  been  an  increase  of
 between  20  to  30  per  cent  this  year.
 In  UP  the  increase  is  40  to  50  per  cent
 and  in  MP  it  is  0  to  20  per  cent.

 की  सू  लिभये  :  मैं  यह  जातना  चाहता

 हैं  कि  इस  वक्‍त  जहां  भ्रकाल  की  स्थिति  है
 जैसे  बिहार  का  इलाका  है,  पूर्वी  उत्तर  प्रदेश  का

 इलाका  है  पश्चिम  बगाल  का  पुरलिया  का

 इलाका  हैं  या  मध्य  प्रदेश  का  सरगोजा  का

 इलाका  है,  कम  से  कम  उन  इलाको  में  ग्राप

 ज्यादा  सब्सिडी  देकर  काश्तकारो  को

 फटिलाइजर  देने  का  इन्तजाम  केन्द्रीय  सरकार

 द्वारा  करवारयेंगे  ?

 Shri  Annasabi>  Shinde:  At  the
 moment,  our  approach  is,  in  the  case
 of  Union  Territories  where  agriculture
 is  backward,  we  are  continuing  to
 give  some  element  of  subsidy.  Regard-
 ing  the  regions  mentioned  by  the  hon.
 member,  they  are  backward  and
 kisans  are  having  difficulties,  but  the
 remedy  appears  to  be  to  provide  libe-
 ral  crop  loans  so  that  even  poor  far-
 mers  would  be  able  to  purchase  the
 fertilisers

 Shri  S.  Kandappan:  In  the  state-
 ment,  he  has  given  a  very  strange
 logic  for  reducing  the  subsidy:

 “In  spite  of  the  recent  increase  in
 prices,  the  demand  for  fertilisers
 still  exceeds  the  available  supply.”

 It  38  a  strange  logic  and  if  it  is  to  be
 extended  to  wheat  also,  I  think  the
 Government  can  as  well  stop  subsidis-
 ing  wheat.  Even  at  this  exorbitant
 rate  fixed  by  Government,  fertilisers
 are  not  available  to  the  farmers.  The
 minister  said  that  the  distribution  is
 being  made  through  cooperatives.  But
 in  Madras,  from  the  Neyveli  fertiliser
 factory,  they  give  it  to  their  coal
 agents.  They  sell  it  at  exorbitant
 Prices  and  there  is  quite  a  racket
 @oing  on.  I  would  like  to  know,  in
 view  of  the  exorbitant  price  that  has
 already  been  fixed,  whether  the  Gov-
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 ernment  would  see  to  it  that  least
 the  farmers  get  fertilisers  at  the  rate
 fixed  by  the  Government  and  no
 racketting  is  allowed  to  go  on?

 Shri  Annasahib  Shinde:  Two-third
 of  the  nitrogenous  fertilisers  are  im-
 ported  amd  they  are  distributed
 through  the  fertiliser  poo]  at  pre-
 determined  prices.  Only  30  per  cent
 of  indigenous  production  has  been
 allowed  free  market  in  the  country
 since  l-!0-:966  That  much  quan-
 tity  is  only  sold  perhaps  at  the  discre-
 tion  of  the  manufacturers.  As  far  as
 Indian  Potash  is  concerned  the  prices
 are  determined  in  arrangement  with
 the  STC,  and  in  regard  to  phosphatic
 fertilisers  the  Fertiliser  Association  of
 India  fix  the  prices  om  the  basis  of
 weighted  average  cost  of  raw  mate-
 rial

 What  about Shri  8.  Kandapp&n:
 urea  from  Neyvelt”

 Shri  Annasahib  Shinde:  As  I  have
 already  mentioned,  urea  is  a  nitroge-
 nous  fertiliser  and  two-third  of  the
 total  requirements  of  this  fertiliser  are
 imported.  Out  of  the  one-third  that
 remains,  only  30  per  cent  is  allowed
 to  be  sold  freely  by  the  local  manu-
 facturers  including  the  manufacturer
 to  whom  the  hon.  Member  is  referr-
 ing.

 Shri  S,  Kandappan:  Sir,  my  ques-
 tion  has  not  been  answered.  I  am
 raising  a  epecific  issue  about  racket-
 ting  in  retail  prices.  The  Minister  has
 said  that  30  per  cent  could  sold  by  the
 manufacturers  as  they  like  amd  there
 is  no  fixation  of  price  for  that

 Shri  Annasahib  Shinde:  They  are
 free  to  sell.  They  are  also  free  to
 select  the  areas  in  which  that  ferti-
 liser  is  to  be  sold  (Interruption).

 Mir.  Speaker:  Order,  order.  The  hon.
 Member  may  not  agree,  but  the  Minis-
 ter  has  made  it  clear.
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 sty  शामाजतार  शास्त्री  :  पटना  में
 कोभ्रापरेटिव  भण्डारों  की  जो  स्थिति  है
 उसके  भ्राधार  पर  यैं  प्रश्न  कर  रहा  हूं  क्‍या

 मंत्री  महोदय  यह  जानते  है  कि  खाद  का  दाम

 एक  बोरे  का,  जिसका  भार  i00  किलोग्राम

 होता  है,  AL  रु०  कुछ  पैसे  मे  बढ़ा  कर  5  रु०

 कुछ  पैसे  किया  गया  है  ?  क्‍या  इस  तरह
 कीमत  बढ़ाने  से  किसानों  को  ्रधिक  अनाज
 पैदा  करने  में  प्रोत्साहन  श्रौर  सहायता
 मिलेगी  और  क्‍या  किसान  ज्यादा  तादाद  में

 खाद  खरीद  सकंगे  ?  क्‍या  इससे  किसानों

 का  कोई  फायदा  होगा,  खास  कर  हमारे  बिहार
 में  जहां  अकाल  की  भयावह  स्थिति  है  ?

 ऐसी  स्थिति  होते  हुए  भी  आपने  उसकी
 कीमत  0%o  बढ़ा  दी  है।  मैं  यह  भी  जानना

 चाहता  ह  कि  कीमत  बढ़ाने  के  बाद  बिहार
 में  खाद  की  खपत  कम  हुई  है  या  ज्यादा  या

 जितनी  पहले  होती  थी  उतनी  ही  हो  रही  है  ?

 Shri  Annasahip  Shinde:  Ag  far  as
 the  prices  are  concerned,  I  have  alJ-
 ready  mentioned  them  in  the  =  state-
 ment  that  has  been  laid  on  the  Table
 of  the  House.  About  the  question  of
 demands,  the  demand  is  much  more
 than  the  availability.  Even  with  the
 increased  prices  there  is  adequate
 demand  in  the  country.  Ji  will  be  a
 good  thing  if  we  are  in  a  position  to
 meet  the  demand  with  the  increased
 prices.  I  have  already  mentioned  that
 in  the  drought  affecte  |  areas  the  diffi-
 culties  of  the  farmers  can  be  solved
 by  making  easy  credit  available  for
 crop  loan.

 श्री  प्रकाशबीर  शास्त्री  :  खाद  के  मूल्य
 जितने  प्रतिशत  बढ़े  हैं,  क्या  सरकार  ने  कोई

 प्रनुमान  लगाया  है  कि  खाद्यात्नों  के  मूल्य  भी

 उसी  भ्रनुपात  से  बढे  हैं  अथवा  उस  से  भ्रधघिक

 या  उससे  कम  ?  क्‍या  राज्य  सरकारों  भ्रथवा

 कांग्रेस  संगठनों  के  द्वारा  भारत  सरकार  को

 कोई  इस  प्रकार  के  प्रतिवेदन  मिले  हैं  जिससे

 खाद्यान्न  के  मूल्य  कम  किये  जा  मकते  हों  ?

 यदि  हां,  तो  सरकार  की  उस  पर  कया  प्रति-

 ज़िया  है  ?
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 Shrj  Annasahib  Shinde:  Views  are
 being  expressed  through  the  Press  and
 Otherwise  that  the  prices  have  been
 increased.  As  far  as  I  am  aware,  we
 have  not  received  any  representation
 as  such,  I  will  see  whether  any  State
 Government  has  ‘made  any  representa-
 tion.

 aft  प्रकाशवीर  द्ास्त्री  :  जिस  श्नुपात
 से  खाद  के  मूल्य  बढ़  हैं  कया  उसी  '्नुपात  से
 खाद्यान्नों  के  मूल्य  भी  बढ़ें  है,  इसके  बारे  में
 क्या  उत्तर  है  ?

 Shri  Annasahib  Shinde:  Sir,  I  have
 already  mentioned  and  explained  these
 facts.  I  have  said  that  per  acre  the
 increase  in  cost  of  fertiliser  for  bajra
 woulg  be  Rs,  10.55,  for  Jowar  Rs.  15.42
 and  for  wheat,  paddy  and  maize
 Rs.  20.30.  This  has  been  brought  about
 only  from  lst  April,  1967,  This  input
 has  to  go  in  the  production  next  year
 and  this  will  affect  the  cost  of  produc-
 tion  only  next  year.

 et  शिवकुभार  शास्त्री :  क्‍या  मंत्री

 महोदय  को  जानकारी  है  कि  किसान  को
 खाद  भी  ब्लैक  माकिट  में  खरीदना  पड़ता  है
 और  उसमें  मिलावट  भी  होती  है  ?

 Shri  Annasahib  Shinde:  I  have  no
 specific  information  about  that  com-
 Plaint.  We  do  hear  complaints  here
 and  there  but,  by  and  large,  fertilizer
 distribution  arrangements  are  made  by
 the  State  Governments  through  co-
 Operatives.

 Shri  Supakar:  From  the  statement  it
 appears  that  the  prices  have  gone  up
 in  some  cases  by  more  than  50  per
 cent  and  yet  the  subsidy  has  been
 Teduced  amd  in  some  cases,  specially
 in  the  case  of  phosphates  and  phos-
 phatic  fertilizers,  where  the  increase  in
 price  has  been  the  maximum  the  sub-
 sidy  has  been  altogether  withdrawn.
 May  I  know  the  specific  reason  for
 this?  May  I  also  know  whether  it  is
 a  fact  that  on  account  of  the  total
 capacity  of  the  fertilizer  factories  mot
 being  utilized  the  prices  are  going  up?
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 Shri  Annasahib  Shinde:  No,  Sir.
 The  question  regarding  fertilizer  capa-
 city  not  being  utilized  fully  and  con-
 sequent  under  production  may  be
 addressed  to  the  Ministry  of  Petro-
 leum  and  Chemicals.  As  regards
 prices  I  have  already  explained  the
 position  to  the  House.

 Shri  M.  R  Krishna:  May  I  know
 whether  there  is  any  difference  in
 price  charged  to  the  big  landlords  who
 are  entitled  to  get  agricultural  loans
 ete.  and  the  prices  which  are  charged
 to  small  land-»owners  who  are  not  eli-
 Bible  for  any  loan?  I  would  also  like
 to  know  whether  there  are  any  com-
 plaints  that  for  the  30  per  cent  produc-
 tion  allowed  to  be  sold  by  the  manu-
 facturers  the  prices  charged  are  not
 according  to  the  prices  fixed  by  the
 Government?

 Shrj  AnnaSahib  Shinde:  In  regard
 to  the  first  part  of  the  hun.  Member's
 question  there  :s\  no  discrimination
 whatsoever  between  a  big  farmer  and
 a  small  farmer  in  regard  to  the  prices
 at  which  fertilizers  are  made  available.
 In  regarq  to  the  second  part  of  the
 hon.  Member’s  question,  I  have  al-
 ready  explained  the  position  that  30
 per  cent  of  the  indigenous  production
 is  allowed  to  be  sold  freely  by  the
 manufacturers.

 Shri  Shri  Chand  Goel:  In  view  of
 Government's  determination  to  in-
 crease  agricultural  production  and  in
 view  of  the  shortage  of  fertilizer  I
 would  like  to  know  whether  the  Gov-
 ernment  has  any  plan  to  augment  the
 supply  of  fertilizers,  because  the  prices
 certainly  depend  on  demand  and  sup-
 Ply  and  if  supplies  are  augmented  the
 Prices  are  likely  to  come  down.  I
 would  also  like  to  know  the  plan  of
 the  Government  to  increase  fertilizer
 production  in  the  next  Plan  so  that
 the  farmers  are  in  a  position  to  get
 the  required  quantity  at  reasonable
 prices.

 Shri  Annasahib  Shinde:  TI  can
 understand  the  anxiety  of  the  hon
 Members  to  increase  the  availability
 of  fertilizers)  But  may  I  submit  for
 the  information  of  the  hon.  House  that
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 this  year  the  availability  of  fertilizer
 is  much  more  than  it  was  ever  before?
 We  have  made  larger  quantities  avail-
 able  to  the  farmers  this  year?  For
 instance,  we  are  making  available
 nitrogenous  fertilizer  to  the  tune  of
 33°5  Jakh  tons,  phosphatic  fertilizers  to
 the  tune  of  5  lakh  tons  and  potash  to
 the  tune  of  217  lakhs  tons.  I!  think
 the  availability  is  50  to  60  per  cent
 more  than  that  of  last  year.

 Decontrol  of  Sugar

 +
 *453.  Shri  Yashpal  Singh:

 Shri  P,  Ramamurti:
 Shri  A.  K.  Gopalan:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  sugar  mill  owners
 have  asked  for  decontrol  of  sugar  as
 a  measure  to  boost  sugar  production:

 (b)  if  so,  whether  Government  have
 considereq  their  demand;  and

 (c)  the  steps  Government  have
 taken  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  Yes,  Sir.

 (9)  and  (c).  Decontro!  does  not
 seem  to  be  feasible  in  the  present
 sugar  situation.

 श्री  यशपाल  सिह  :  मैं  कृषि  मंत्री  जी

 को  इस  बात  के  लिये  बधाई  देता  हूं  कि  उन्होंने
 मिल  मालिकान  को  ग्रागाह  किया  है,  उन्हें
 बडी  जबर्देसत  वानिग  दी  है  ।  हम  लोग  जो

 गझा  पैदा  करते  हैं  हमारे  देश  का  रुपया

 दो  दो  साल  बाद  तक  दिया  जाता  है  और

 मिल  मालिकान  भ्रपनी  इंडस्ट्री  बढाते  रहते

 है  ।  मैं  जानना  चाहता  हू  कि  झापके  इस
 हुयान  के  बाद  भी  मिल  मालिकान  ने  कहीं
 पर  पेमेंट  शुरू  किया  है  या  नहीं  किया  है
 यदि  नही  किया  है  तो  कब  तक  उनके  खिलाफ

 झाप  ऐक्शन  ले  लेंगे  ?

 श्री  टल  बिहारी  बराजपेयी

 क्या  है,  सप्लीमेंटरी  क्‍या  है  ।

 सवाल
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 ft  यह्मपाल  सिह  :  शूगर  के  बारे  में

 है,  डिकन्ट्रोल  का  है  1
 Shri  Annasahib  Shinde:  The  pay-

 ment  of  sugarcane  price  is  govern-

 Shri  K,  N.  Tiwary:  Sir,  how  is  he
 replying?  The  question  is  different.
 It  does  not  concern  this.

 अध्यक्ष  महोदय :  प्रब  पग्राप  दूसरा
 सवाल  पूछिय  |

 श्री  यशपाल  सिंह  :  पहला  तो  मज्र
 नही  ह््श्रा  है  ।  इनालए  यह  पहला  ही  मेरा

 सवाल  होगा  दूसरा  बाकी  बच  जाएगा  ।

 प्रकेले  उत्तर  प्रदेश  में  हमारी  गवन॑मेट

 को  डेढ़  सौ  करोड़  रुपये  का  नुकमान  हुआ  है  |

 बह  इसलिए  हुआ  है  कि  काश्तकार  को  जो

 उसके  मझे  का  पैसा  था  वह  नहीं  भिल  सका

 और  मिल  मालिकों  को  गुड़  बनाने  की  इजाजत

 नहीं  मिल  सकी  ।  श्राज  अगर  डीकंट्रोल  कर

 भी  दिया  जाता  है  तो  यह  डेढ़  सौ  करोंड

 रुपये  का  नुकसान  जो  उत्तर  प्रदेश  की  सरकार

 की  ठुआ  हे  यह  किस  तरह  से  पूरा  हो  सकेगा

 और  सरकार  के  सामने  क्‍या  दिक्‍केत  है  जो

 डिकंट्रोल  नहीं  कर  रही  है  ?

 Shri  Annasahjp  Shinde:  I  have
 mentioned  in  the  main  answer  that  we
 are  not  contemplating  decontro}  of
 sugar.

 tt  कंबर  लाख  गुप्त  :  मती  महोदय  ने

 कहा  है  कि  कुछ  कारणों  की  वजह  से  हम

 डिकंट्रोल  नहीं  कर  पा  रहे  हैं  ।  मैं  जानना

 चाहता  हूं  कि  वे  कारण  क्‍या  हैं  ?  क्‍या

 उनमें  से  एक  कारण  यह  भी  है  कि  शूगर
 का  प्रोडक्शन  सिर  गया  है  ?  यदि  हाँतों

 इसका  क्‍या  कारण  6  ?  पहले  कितना  प्रोडे

 बन  होता  था  ब्रौ रजब  कितना  प्रोडक्शन

 होता  है  ?

 Shri  Annasahib  Shinde:  The  main
 reason  why  at  the  moment  we  do  not
 contemplate  decontrol  is  that  if  sugar
 is  decontrolied,  as  a  result  of  inade-
 quate  availability  of  sugar  in  the
 market  prices  will  shoot  up  and  that
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 will  have  a  very  adverse  effect  on  the
 economy.  As  far  as  the  other  part  of
 the  question  is  concerned,  up  to  the
 end  of  October  this  year’s  production
 is  likely  to  be  2.6  lakh  tonnes  as
 compared  to  35  lakh  tonmes  of  last
 year.

 क्री  भचल सिह सिंह  :  क्‍या  मंत्री  महोदय  को

 मालूम  है  कि  चीनी  बाजार  में  साढें  तीन  रुपये

 ग्रौर  चार  रुपये  किलो  बिक  रही  है  ?  यदि

 चीनी  को  इतनी  ज्यादा  कमी  है  तो  क्‍या

 का  रण  है  कि  इमकों  वाहर  से  मंगा  कर  लोगों
 को  नहीं  दिया  जाता  है  ?  कपों  नही  उस

 तरह  से  किया  जाता  है  जिस  तरह  से  श्री
 रफी  पभ्रहमद  किदवई  साहब  ने  956  में
 विदेशों  से  चीनी  मगा  कर  उपभोक्ताधों  को
 दी  थी  ?

 Shri  Annasahib  Shinde:  We  are  not
 thinking  of  importing  sugar.  It  would
 be  unfortunate  if  we  start  thinking  in
 terms  of  importing  sugar.

 Jets  for  Air-India

 +
 9454.  Shri  Madhu  Limaye:

 Shri  George  Fernandes:
 Shri  J.  H.  Patel:
 Shri  Umanath:
 Shri  K.  Ramani:
 Shri  S.  K.  Tapuriah:
 Shri  K.  P.  Singh  Deo:
 Shri  N.  K.  Somani:
 Shrimati  Tarkeshwari  Sinha:

 Will  the  Minister  of  Tourism  and
 Civil  Aviation  be  pleased  to  state:

 (a)  whether  the  Aijr-India  had
 ordered  two  Supersonic  “Concorde”
 jets  for  its  international  fleet:

 (b)  whether  it  is  now  proposed  to
 cance]  this  order  in  preference  to  four
 Boeing-747  aircraft  known  as
 “Jumbo”  jets;

 (c)  if  so,  the  estimated  penalty
 required  to  be  paid  to  the  Anglo-
 French  Company  for  cancellation  of
 the  earlier  order;  and

 (d)  the  circumstances  under  which
 the  decision  to  cancel  the  earlier  order
 was  taken?
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 The  Deputy  Minister  in  the  Ministry
 of  Tourism  and  Civil  Aviation  (Shri-
 mati  Jahanara  Jaipal  Singh):  (a)  and
 (c).  Air-India  has  not  placed  any  firm

 order  for  the  purchase  of  Concorde
 aircraft.  However,  for  reserving
 delivery  positions  for  two  such  air-
 caft,  the  Corporation  has  entered  into
 an  agreement  which  includes  a  provi-
 sion  for  withdrawal  from  the  Contract.

 (b)  and  (d).  The  question  of  pur-
 chasing  Boeing-747  (Jumbo  Jets)  is
 under  examination.

 ot  मु  लिसये  :  में  जानना  चाहता

 है  कि  यह  जो  कनकई  किघानों  की  दास  चल

 रही  है,  यानी  इनके  खरीदने  की  बात  चल

 रही  है,  ये  कब  तक  तैयार  हो  जायेगे  और
 कब  तक  इनके  आपको  मिलने  की  उम्मीद

 है
 ?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  May  I
 give  a  little  background  for  the
 information  of  the  House?  Two  revo-
 lutions  in  aviation  have  come  simul-
 taneously.  One  is  the  tremendous
 increase  in  the  size  of  the  plane  That
 means,  they  (these  Jumbo  Jets)  will
 carry  450  to  500  passengers.  The
 second  is  the  tremendous  mcrease  in
 the  speed  at  which  the  plane  flies.
 going  up  to  2,000  miles  an  hour.  Con-
 corde  is  one  of  the  two  supersonic
 jets  that  is  under  consideration.  The
 other  is  the  American  SST.  Both  of
 these  are  under  active  consideration
 and  we  hope  to  be  able  to  take  a  deci-
 sion  within  the  next  few  months.

 श्री  ई... लि  खिसये :  कनकर्ड  कब  तक
 तैयार  हो  जायेंगे  द्ौर  कब  तक  श्राप  इनको
 खरीद  सकेंगे  ?  इस  के  लिए  क्या  कोई  समय

 भी  निश्चित  किया  गया  है  ?

 डा०  कण  सिह:  974  तक  इनके
 तैयार  होने  की  सम्भावना  हैं।  लेकिन  हम

 इसको  खरीदें  या  न  खरीदें,  यह  प्रश्न  ऐसा  है
 जिस  पर  द््भीं  हमने  विचार  करना  हू  t
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 st  मधु  लिमये  :  इस  वक्‍त  हिन्दुस्तान
 मे  जिस  पर  ये  जेट  विमान  उतर  सकते  है,
 ऐसे  जो  बड़े  शहर  हैं  वे  दिल्‍ली,  कलकसा,

 बम्बई  ,  मद्रास  ही  है  ।  इन्ही  हवाई  आहों
 पर  ये  विमान  उतर  सकते  हैं  ।  जब  ये  सुपर-
 सोनिक  विमान  श्या  जायेग  तो  इसमे  मेरा

 खयाल  है  कि  काफी  परिवर्तन  करना  पड़ेगा  |

 इसके  सम्बन्ध  में  भी  क्‍या  सरकार  ने  कोई
 योजना  बनाई  है,  यदि  बनाई  है  तो  उस  पर

 कुल  कितना  पैसा  खर्च  किया  जाएगा  ?

 डा०  कर्म  सिह  :  यह  बडा  महत्वपूर्ण
 प्रश्न  है  कि  जेट  हमारे  हवाई  अड्डो  पर  लेड

 कर  सके  y  मैं  एक  बान  कह  दू  कि  सुपरसोतिक
 जेट  अधिकतर  विदेशो  में  चलेंगे  ।  इसलिए

 हमारे  देश  मे  शायद  एक  या  दो  हवाई  प्र
 उनके  योग्य  बनाने  होगे  ।  इस  बारे  में  हमने

 एक  कमेटी  बिठाई  है,  जो  इस  विषय  पर

 विचार  करेगी  कि  ऐसे  ्र  कहा  पर  बनाए

 जाए

 श्री  मधु  लिसये  :  दिल्‍ली,  ग्रौर  कलकत्ता  ?

 डा०  कर्ण  सिह  हम  ने  दिल्ली,  बम्बई,
 मद्रास  शौर  कलकत्ता  में  से  चुनना  है  |

 Shri  Umanath:  It  is  stated  in  a
 press  report  that  the  estimated  cost  of
 these  planes  wil!  be  so  huge  and  sub-
 stantial  that  they  will  be  wumecono-
 mucal  and,  secondly,  as  the  hon.  Minis-
 ter  stated  that  the  seating  capacity  will
 be  ‘much  more,  if  we  actually  get  these
 Planes,  they  will  be  under-utilised.  I
 would  like  to  know,  under  these  cir-
 cumstances,  when  these  plames  have
 not  been  manufactured  so  far,  what  is
 the  earthly  purpose  in  negotiating  a
 contract  for  these  planes.  May  I  know
 wheth:--  there  is  any  element  ०१  mak-
 ing  an  obligation  to  foreign  big  bdusi-
 ness  interests  that  has  led  to  this  con-
 clusion?

 Dr.  Karan  Singh:  As  I  have  tried  to
 explain,  Air  India  has  got  to  keep  up
 with  these  revolutions  in  aviation  that
 are  taking  place.  We  are  proud  to  say
 that  Air  Indta  is  considered  to  be  ome
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 of  the  best  airlines  in  the  world.  In
 order  that  it  remains  one  of  the  best
 in  the  world,  it  has  got  to  keep  up  in
 highly  competitive  business.  Many  of
 the  other  airlines  are  switching  over
 to  these  plancs.  Therefore,  Air  India
 also  has  to  k  cp  up  with  them.

 The  hon.  M  ‘mber  said  that  they  will
 be  uneconomical.  But,  in  fact,  the
 “Jumbo”  jets,  with  their  vastly  in-
 cTeased  capac  ‘y,  will  bring  down  the
 cost  per  seat  considerably  and,  there-
 fore,  our  hope  is  that  it  will  tremen-
 dously  increat?  the  flow  of  traffic
 throughout  th>  world.  To  say  that
 “Jumbo”  jets  will  be  uneconomical,  I
 think,  is  not  justified.  He  also  raised
 a  point  as  to  why,  when  the  planes
 have  mot  been  manufactured,  we
 should  entcr  into  negotiations.  The
 answer  to  that  is  very  simple.  Unless,
 at  this  stage,  we  reserve  delivery
 positions  for  these  SSTs,  we  will  be
 left  so  far  behind  that  we  will  never
 be  able  to  get  in  queue  with  the  result
 all  the  other  airlines  will  get  the
 planes  long  before  Air  India  will  be
 able  to  get  them.  I  am  sure  the  House
 will  agree  that  we  must  do  everything
 possible  to  maintain  the  very  high
 standards  of  Air  India.

 Shri  Manibhai  J.  Pate]-  rose—-

 Mr.  Speaker:  I  would  request  the
 hon.  Member  to  first  see  the  Question
 List  and  see  wheth*r  his  name  is  any-
 where  there.  I  have  not  yet  finished
 the  list.

 Shri  Manibhai  J.  Patel:  I  have  seen
 the  list.  It  does  not  mean  that  if  my
 name  is  not  in  the  list,  I  cannot  put
 a  supplementary.

 Mr.  Speaker:  Let  me  first  call  the
 Members  who  have  tabled  the  Ques-
 tion.  Then,  I  will  allow  others  to  put
 supplementaries.  You  may  kindly  sit
 down  now.

 Shrj  K.  Ramani:  The  hon.  Minister
 just  now  said  that  because  of  the
 revolutions  that  are  taking  place  in
 aviation,  we  are  going  in  for  these
 planes.  When  we  are  not  using  these
 kinds  of  huge  supersonic  planes  in  our
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 country,  is  it  advisable  to  get  those
 kinds  of  planes....

 Mr.  Speaker:  That  is  exactly  what
 Mr.  Umanath  asked.

 Shri  K.  Ramani:  In  view  of  the
 serious  economic  crisis  aud  foreign-
 exchange  crisis,  is  it  advisable  to  pur-
 chase  those  kinds  of  planes?  Is  the
 hon,  Minister  prepared  to  consider
 give  up  this  programme  and  to  try  to
 purchase  subsonic  planes  which  are
 used  in  our  country?

 Mr.  Speaker:
 answered.

 That  he  has  already

 Shri  K.  Ramani:  [  mentioned  about
 foreign  exchange  on  Sub-sonic  planes,
 He  has  not  answered  that.

 Dr,  Karan  Singh:  All  that  I  need  to
 do  is  to  repeat  what  I  have  said  in
 reply  to  an  earlier  question.  If  Air
 India  remains  only  sub-sonic  and  the
 other  international  airlines  become
 supersonic,  then  Air  India  is  going  to
 fall  pehind  in  this  highly  developing
 age.

 Mr.  Speaker:  Now  the  hon.  Mem-
 ber  can  ask  his  question.

 Shri  Manibhai  J.  Patel:  During  the
 previous  question,  you  hag  allowed  the
 other  members.

 Mr,  Speaker;  The  hon.  Member  has
 the  privilege  of  coming  once  in  @
 month  and  he  goes  on  teasing  the
 Chair.  Why  does  he  not  put  his  sup-
 plementary  in  his  own  way?  He  may
 put  his  question.

 क्री  भणीभाई  जे०  पटेल  :  मैं  यह
 जानना  चाहता  हूं  कि  सरकार  जो  हवाई

 जहाज  खरीदने  जा  रही  है,  उसकी  कीमत

 ब्या है

 Dr.  Earan  Singh:  The  cos!
 corde  was  orignally  49  millic
 but  it  is  likely  to  escalate  consiaera-
 bly—probably  it  will  end  eat  I8  to  20
 Million  dollars.  Ae  far  as  SSTC  are
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 concerned,  if  they  are  made  of  alumi-
 nium,  they  will  cost  6  million  dollars
 and  if  they  are  made  of  steel  or  tita-
 nium,  they  will  cost  80  million  dollars.

 Shri  Manibhai  J.  Patel:  I  want  to...

 Mr,  Speaker:  Not  more  than  one
 supplementary  question.  He  has  to
 come  regularly  to  know  at  least  the
 rules,

 at  मधु  लिमये  :  ग्रध्यक्ष  महोदय,  इन
 कांग्रसियों  के लिए  श्राप  एक  क्लास  खोलिये  |

 Shri  Swell:  Along  with  the  Project
 of  buying  these  new  and  revolutionary
 aircrafts,  the  Manister  says  that  he
 has  also  a  proposal  before  him  to  re-
 build  some  of  our  airports  in  this
 country  to  be  able  to  ieceive  the  new
 aeroplanes,  May  I  know  from  him
 whether  he  has  set  up  a  cell  in  his
 Ministry  to  go  into  this  question  of
 re-building  of  our  airports  and  whe-
 ther  he  has  considered  the  proposal  of
 sending  some  of  our  people,  bright,
 young  engineers,  to  foreign  countries
 to  learn  about  the  new  airports  and
 the  model  of  constructing  them  or  does
 he  want  to  follow  the  old  practice  of
 inviting  some  foreign  firms  to  come
 and  build  these  airports  for  us?

 Dr,  Karan  Singh:  The  question  of
 reconditioning  aiports,  for  Jumbo  jets
 and  SSTs.  is  a  very  important  one
 We  have  four  international  girports,
 as  I  have  mentioned,  ang  at  all  these
 four  airports  we  are  planning  to  put
 up  new  international  blocks  to  deal
 with  the  traffic.  I  have  set  up  a  Com-
 mittee  in  the  Ministry  headed  by
 Chairman  of  Air  India  with  two  or
 three  concerned  officials  to  prepare  a
 comprehensive  report  on  the  whole
 question  of  re-furbishing  and  renewing
 airports  in  view  of  this  increascd  tra-
 ffic.  Once  that  report  is  before  us,  we
 will  then  consider  whether  it  is  possi-
 ble  for  us  to  send  some  engineers  ab-
 road  or  whether  we  want  to  invite
 some  foreign  expertise.

 Shri  D.  0.  Sharma:  If  one  sees  the
 history  of  civil  aviation  in  this  coun-
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 try,  one  will  come  to  the  conclusion
 that  we  are  always  at  least  two  years
 behing  the  other  progressive  countries
 and  that  after  they  have  discarded
 certain  aircraft,  we  try  to  buy  them.

 Dr.  Karan  Singh:  Air  Indig  is
 never  behind....

 Shri  BD.  0.  Sharma:  He  should  not
 be  impatient.  He  is  very  new  to  this
 job,

 I  want  to  know  what  guarantee  the
 Minister  can  vive  to  us  that  when  he
 has  bought  Concorde,  it  has  not  been
 superseded  by  some  other  plane  and
 when  he  has  bought  Jumbo  jets,  they
 have  not  been  superseded  by  some
 other  better  and  more  progressive
 planes.  What  guarantee  can  he  give
 us  in  this  regard?

 Mr.  Speaker:  How  can  anybody
 Blve  any  such  guarantee’  for  it?

 Dr.  Karan  Singh:  |  hardly  think  a
 guarantee  Is  necessary  on  my  part.

 Shri  Piloo  Mody:  Will  the  hon.
 Minister  please  let  us  know  why  there
 has  been  such  a  delay  in  finalising  the
 contracts  for  these  planes?  Is  he  ex-
 pecting  Russian  or  Chinese  equivalent,
 so  that  he  can  escalate  the  cold  war?

 Dr.  Karan  Singh:  The  hon.  Member
 no  doubt  is  spectally  interested  in
 Jumbo  jets.

 Ravine  Reclamation  Board

 aS
 °455  Shri  Nathu  Ram  Ahiewar:

 Shri  Hukam  Chand
 Kachwai:

 Shri  Ram  Singh  Ayarwal:
 Shri  Nitiraj  Singh  Chaudhari:
 Shri  Baburao  Patel:
 Shri  ¥.  S.  Kushwah:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.  I79
 on  the  8th  November,  1966  regarding
 the  proposal  to  set  up  a  Ravine  Recla-
 mation  Board  in  consultation  with  the
 Governments  of  Uttar  Pradesh,  Raja-
 sthan,  Madhya  Pradesh  and  Gujarat
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 and  state  the  further  progress  made  in
 this  regard?

 The  Depaty  Minister  in  the  Minis-
 try  of  Food,  Agriculture  Community
 Development  and  Cooperation  (Shri  D.
 Ering):  A  Central  Ravine  Reclama-
 tion  Board  has  been  set  up  by  a
 Resolution  dated  the  l6th  February,
 1967.  Steps  are  being  taken  to  con-
 vene  the  first  meeting  of  the  Board  as
 early  as  possible.

 Shri  Baburao  Patel:  |  have  a  basic
 objection.  I  do  not  know  why  my
 name  has  been  grouped  together
 under  this  question  at  all.  I  have
 nothing  to  do  with  ravines  as  I  am
 not  a  dacoit.  I  have  general  grie-
 vance  against  your  Secretariat.  They
 mutilate  the  questions,  they  change
 the  language,  and  they  change  even
 the  thoughts  with  the  result  that  l
 do  not  recognis=  the  children  of  my
 own  brain  and  they  look  like  bastards
 to  me  when  they  come  up  on_  this
 Question  List.  You  must  look  into
 this,  a  little  more  closely.

 Mr,  Speaker:  ]  shall  look  into
 that.

 Shri  Baburao  Patel:  |  have  nothing
 to  do  with  ravines.

 Shri  s.  5.  Kothari:  I
 Secretariat  is  doing  an
 job.

 think  the
 excellent

 ft  नाथ  राम  झहिरिदार  :  अध्यक्ष

 महोदय,  मैँ  मंत्री  महोदय  से  पूछना  चाहता
 हैं  कि  क्‍या  जैसे  बिहार  में  बिहार  रिलीफ

 कमेटी,  रामकृष्ण  मिशन  इन  तमाम  संस्थाप्रों

 द्वारा  होटल  चलाये  जा  रहे  हैं  ऐसे  होटल
 शासकीय  तौर  पर  भी  चलाये  जा  राई  हैं  ?

 The  Minister  of  State  in  the  Mints-
 try  of  Food,  Agriculture,  Community
 Development  and  Co-operation  (Shri
 Annasahib  Shinde):  That  does  not
 arise  out  of  the  main  question.  The
 Main  question  relates  to  ravines.

 श्री  पदावनत  सिंह  कुशवाह :.  क्‍या

 मानसीय  मत़ी  जी  यहू  बताने  की  कृपा  करेंगे
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 कि  इस  बोर्ड  से  कौत  कौन  से  स्दस्य  हैं  शौर

 सेंट्रल  गवर्नमेंट  की  तरफ  सें  भी  कोई  रेपकस्टे-
 ह... उ  इस  बोद  में  रखा  गया  है  या  सहीं  ?
 शौर  हसकी  पहली  बेठक  कब  होगी  ?

 Shri  Annasahib  Shinde:  The  board
 would  be  presided  over  by  the  Secre-
 tary  to  the  Government  of  India  in
 the  Department  of  Agriculture;  then
 the  various  State  Governments  §  in
 whose  States  the  ravine  lands  are
 concentrated,  namely  UP,  Madhya
 Pradesh,  Rajasthan  and  Gujarat
 would  be  represented;  then,  there
 would  be  some  experts  such  as.  the
 Inspector-General  of  Forests,  the
 Agricultural  Commissioner,  Soil  Con-
 servation  experts  and  so  on.  The
 list  consists  of  5  members  in  all.

 ही  मनुभाई  पटेल  :  गजरात  में  ऐसी
 कितनी  जमीन  है  जो  रिकक्‍्लेमेशन  बोड़े  के

 नीचे  झायेगी  बौर  कितनी  'रिक्लेम  करेंगे  ?

 Shri  Annasahib  Shinde:  According
 to  the  information  available  with  the
 Government  of  India,  Gujarat  is  hav-
 ing  9.88,000  acres  of  land  which  falls
 within  the  category  of  ravine  lands.

 Port  Facilities  for  Export  of  Steel

 +
 "457,  Shri  GSradhakar  Supakar:

 Shri  N.  R.  Laskar:

 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  state:

 (a)  whether  the  target  of  exporting
 steel  to  foreign  countries  is  handicap-
 Ped  on  account  of  inadequate  export
 facilities  at  all  the  major  ports  of
 India;  and

 (b)  if  so,  the  remedial
 taken  in  the  matter?

 The  Minister  of  Transport  and  Ship-
 ping  (Dr.  V.  K.  R.  द  Bao):  (a)  No
 Sir.  The  facilities  at  the  major  ports
 for  export  of  steel  are  considered
 adequate,  provided  the  exporters
 maintain  close  contact  with  the  port
 authorities  and  assist  them  through
 advance  planning  to  ensure  that

 measures
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 wagons  are  unloaded  quickly,  the  port
 areas  are  not  used  as  dumps  and  there
 ia  direct  loading  of  steel  from  wagons
 to  ships  to  the  maximum  =  extent
 possible  to  reduce  berth  occupancy.

 (b)  Does  not  afise.

 Shri  Sradhakar  Supakar:  May  I
 know  the  delay  in  days  between  the
 Teaching  of  the  wagons  and  their
 getting  unloaded  on  the  ships?

 Dr.  १.  K.  BR.  द  Rao:  २  am  not  able
 to  give  an  exact  answer  to  the  ques-
 tion  about  the  length  of  time  taken
 between  the  wagons  coming  to  the
 ports  and  their  getting  unloaded  on
 ships.

 Shri  Sradhakar  Supakar:  Most  of
 the  steel  plants  are  located  near  the
 Caleutta  port.  May  I  know  what
 percentage  of  this  steel  goes  to  the
 other  major  ports  like  Bombay  and
 Madras?

 Dr.  द  K.  R.  V.  Bao:  None  of  the
 steel  exports  are  going  to  Madras,
 very  little  to  Bombay.  The  bulk  of
 the  exports  are  going  to  Visakhapat-
 nam  because  the  Bhilai  steel  factory
 deals  almost  wholly  with  Visakha-
 patnam,  and  so  does  Rourkela  to  a
 very  large  extent,  It  is  only  Durga-
 pur  which  is  using  the  Calcutta  port.

 ft  wege  गसी  द/र  :  क्‍या  वज़ीर  साहब
 फरमायेंगे  उन्होंने  फरमाया  कि  मैं  नहीं  बता
 सकता  कि  रेलबे  को  कितना  वक्‍त  लगना

 चाहिए  घरने  धौर  खाली  करने  में  क्या  यह
 इसलिए  है  कि  बज़ीर  महोदय  प्रभी  नये  नये  हैं
 और  उन्होंने  अभी  देखा  नहीं  कि  कितना
 बकते  लगता  है  या  इसलिए  है  कि  उनको
 झोर  किसी  जगह  ऐसा  काम  करने  का  मौका

 नहीं  मिला  इसलिए  प्रन्दाजा  नहीं  कर  पाये
 शौर  अगर  नहीं  है  तो  क्‍या  वज़ीर  साहब
 इसको  स्टडी  करने  की  कोशिश  करेंगे  ताकि

 हाउस  को  झागाहू  कर  सर्कें ?

 JYAISTHA  23,  889  (SAKA)  Oral  Answers  4516

 Figo  ole  wy  US  ]

 he  0७५  ७९  ue  5  lobed  ८  uel

 Panes fs  UW  et,  LS S  cl, of

 cr  ty  US  (४८  pS  dla  5s!  dyad

 Bi  ES  gl  coner  why Sa
 ot

 S  pat  ॥  eth  ८  Ure  yo  ya

 Sad  pw  va  lH  oJ,  Urs

 ४2४  ad  Lal  ah  ged  gl  oS  el

 vee  Bl)  nl  be  yep!  4०७३

 ris  फ  Pp  2  पई”  Syl  225

 ि  s  yd  gata  9b  ul  wae

 -[  #०  yh  ati  ३६  le  ४60  ४०७६

 Dr.  ४.  K.  R.  ४.  Rao:  l|  am  most  gra-
 teful  to  the  hon.  Member  for  the  sug-
 gestion  he  has  made  that  I  should  go
 and  study  the  time  taken  between
 unloading  from  wagons  and  loading
 on  ships.  Actually  the  question  asked
 was,  what  ts  the  time  which  is  being
 taken.  It  is  related  to  the  delay
 whith  has  been  complained  about.  In
 the  answer  I  gave  I  pointed  out  that
 because  of  lack  of  advance  planning,
 the  steel  comes  to  the  ports  before
 the  ships  are  there.  It  has  got  to  be
 dumped  in  the  ports,  There  is  not
 enough  space  for  dumping.  It
 remains  in  the  wagons.  Then  rail-
 ways  impose  restrictions  on  the
 wagons.

 That  is  why  we  are  suggesting  that
 if  there  was  more  co-ordination  and
 more  advance  planning  between  steel
 exports  and  the  arrival  of  the  ships
 and  les;  tendency  to  use  the  ports  as
 dumping  places  or  storing  places,  the
 time  taken  would  be  very  much  less.

 I  may  add,  since  the  main  port
 with  which  we  are  concerned  is.
 Visakhapatnam,  we  have  recently  set
 up  a  group  consisting  of  representa-
 tives  of  my  Ministry,  the  Visakhapat-
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 nam  Port  Trust,  the  Hindustan  Steel
 Ltd,  and  the  Steel  Ministry  to  go  into
 this  question  in  great  detail  to  find
 out  what  can  be  done  to  facilitate
 speedier  unloading  from  wagons  and
 loading  on  ships.

 Shri  8,  8S.  Kothari:  The  functioning
 of  ports,  Calcutta  and  Bombay  in
 particular,  is  not  satisfactory  and
 there  are  repeated  complaints  that
 goods  are  not  cleared  immediately,
 that  ships  have  to  wait  for  a  long
 time  and  there  are  difficulties  in
 various  other  respects  because  of
 their  improper  functioning.  Would
 the  Minister  kindly  let  us  know  what
 steps  he  proposes  to  take  to  improve
 the  functioning  of  these  ports?

 Dr.  V.  K.  R.  V.  Rao;  This  question
 -does  not  directly  arise  from  the  main
 ‘question.  But  I  am  prepared  to  place
 information  on  what  steps  are  being
 taken  by  us  to  improve  the  working
 of  the  Bombay  and  Calcutta  ports.

 Rationing  Policy

 +
 "458.  Shri  P.  P.  Esthose:

 Shri  K.  M.  Abraham:
 Shri  K,  Anirudhan:
 Shr}  Vishwanatha  Menon:
 Shri  Umanath:

 Will  the  Minister  of  Food  and  Agri-
 ‘enlture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 present  Tationing  policy  is  under
 review;  and

 (0)  is  so,  in  what  respects?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 9,  Ering):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Shri  P.  P.  Esthose:  May  I  know
 whether  there  has  been  any  delay,  in
 the  arrival  of  foodgrains  from  abroad
 to  India  as  a  result  of  the  closure  of
 the  Suez  Canal?  If  so,  may  I  know
 what  is  the  extent  of  the  delay,  how
 far  it  has  affected  the  supply  of
 ‘grains  by  the  Centre  to  the  States
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 and  what  will  be  its  repercussions  on
 the  rationing  system  in  the  country?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  This  is  about
 rationing  policy.

 Shri  Umanath:  He  has  asked  whe-
 ther  there  is  any  delay  in  the  supply
 of  grains  because  the  supply  goes  to
 rationing,

 Mr.  Speaker:  It  will  affect  the  sup-
 ply  because  of  the  delay.

 Shri  Annasahib  Shinde:  The  hon.
 Minister  made  a  s'atement  in  the
 House  the  other  day  on  the  delay  and
 its  likely  effect,

 Shri  Umanath:  At  present  there
 are  various  kinds  of  rationing  in  ithe
 country,  informal  rationing,  modified
 rationing,  statutory  rationing  and  I
 do  not  know  what  else.  Those  various
 differences  are  creating  a  lot  of  dis-
 content  among  the  people  about
 the:r  eligibility  and  other  things.  I
 would  like  to  know  whether  there  is
 any  proposal  with  the  Central  Gov-
 ernment  to  see  that  all  these  are
 Merged  into  one  statutory  rationing
 in  all  the  areas  of  the  country.

 The  Minister  of  Food  and  Agricut-
 ture  (Shri  Jagjivan  Ram):  No,  Sir.
 There  is  no  proposal  like  that,  and
 it  will  not  be  possible  to  have  ration-
 ing  throughout  the  country.

 श्री  कंहर  लाल  गुप्त  :  क्‍या  मंत्री

 महोदय  बताएंगें--दिलली  में  राशनिंग  काफी
 देर  से  है,  इलेबशन  के  दिनों  में  झापने  यहां
 पर  देशी  गेहूं  दिया  श्रौर  उसके  बाद  दिल्ली

 एडमिनिस्ट्रेशत  के  कहने  के  बावजूद  भी

 श्राप  यहां  पर  देशी  गेहूं  नही  देते  हैं---इस  का
 क्या  कारण  है  ?

 Shri  Annasahib  Shinde:  We  very
 much  wish  that  indigenous  wheat  |  is
 available  to  Delhi  citizens.  After  all,
 availability  depends  upon  the  avail-
 ability  of  foodgraina  procured  from
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 Punjab,  At  the  moment  we  have  no
 stocks  of  indigenous  wheat  available
 with  us,  but  the  Punjab  Government
 is  expected  to  allocate  some  quan-
 tity,  and  then  perhaps  indigenous
 wheat  would  be  made  available  to
 Delhi  citizens.

 Shri  Kanwar  Lal  Gupta:  When’?

 Shri  Jagjivan  Ram:  Very  soon.  We
 are  going  to  give  indigenous  wheat
 very  soon

 ft  तुलसी  दास  जाधब  :  इस  समय

 शाशनिंग  व्यवस्था  में  श्रमजीवी  बकस  शौर

 पीजेन्ट्स  को  दिये  जाने  वाले  राशन  मे  प्रोर

 शहरी  लोगों  को  दिये  जाने  वाले  राशन  में

 1... अ  है  ।  देहात  में  श्राप  चावल  बिल्कुल
 नही  देते  हैं  e  शहर  में  भी  ज्ञो  वर्कर्स  हैं,  हार्ड
 |, अ  करने  बाले  लोग  है,  उन  के  लिये  ज्यादा

 राशन  देने  की  व्यवस्था  नही  है  |  क्‍या

 सरकार  मजदूरों  श्रौर  श्रमजीवी  लोगों  को

 ज्यादा  राशन  देने  के  बारे  में  विचार  करेगी  ?

 Sbri  Annasahib  Shinde:  As  far  as
 hard  manual  labourers  are  concern-
 ed,  we  are  already  giving  in  all
 rationed  areas  additional  quantum  of
 rations  to  workers  falling  in  that
 category  As  far  as  distribution  in
 the  rural  areas  is  concerned,  the
 detailed  arrangements  are  looked
 after  by  the  State  Governments  on
 the  basis  of  available  quantities  with
 them,

 Shri  Hem  Barna:  In  view  of  the
 fact  that  rationing  introduced  in  the
 States  has  to  be  sustained  by  supply
 of  foodgrains  by  the  Union  Govern-
 ment,  and  in  view  of  the  fact  that
 the  Union  Government  is  at  present
 in  a  tight  position  because  of  the
 closure  of  the  Suez  Canal  and  the
 lag  in  time  in  the  matter  of  supply
 of  foodgrains  from  foreign  sources,
 may  ]  know  whether  the  Government
 have  drawn  up  a  scheme  to  distri-
 bute  equitably  the  available  food-
 grains  with  them  and  also  to  pur-
 chase  foodgrains  from  the  surplus
 States  so  that  these  foodgrains  might

 m'  een  tw
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 be  distributed  to  the  non-surplus
 States?

 Shri  Jagjivan  Bam:  Availability  in
 any  State  depends  not  entirely  on
 what  is  supplied  by  the  Centre;  but
 also  on  the  foodgrain  that  is  localiv
 available  And  in  the  rationed,  area
 what  is  distributed  x  the  foodgrains
 supplied  from  the  Centre  az  welj  as
 foodgrain  procured  in  the  Btate  con-
 cerned.  As  I  informed  the  House,
 there  will  be  some  delay  in  the
 arrival  of  food  ships  in  view  of  the
 difficulty  of  the  Suez  Canal,  We  are
 certainly  revising  the  allocations  and
 certainly  we  wil]  take  the  State  Gov-
 ernments  into  confidence  in  the  mat-
 ter,  and  we  will  also  try  to  procure
 foodgrains  from  the  surplus  areas
 whatever  can  be  procured

 Shrimati  Lakshmikanthamma:  May
 I  know  whether  Government  will
 make  8  permanent  feature  of  procure-
 ment  and  controlled  distribution  of
 foodgrains  in  order  to.  prevent
 hoarders  and  profiteers  from  exploit-
 ing  a  difficult  situation.  and  also
 remove  the  doubt  in  the  minds  of  the
 people  that  the  Food  Corporation  will
 be  dispensed  with  as  sOon  as  there  is
 a  bumper  harvest?

 Shri  Jagfivan  Ram:  I  will  not  say
 that  control  and  procurement  will  be
 a  permanent  feature,  but  so  long  as
 we  have  shortage  we  will  have  to
 take  recourse  to  this  devise  So  far
 ag  the  Food  Corporation  is  concerned,
 I  may  say  that  the  Food  Corpora-
 tion  will  have  to  be  retained  az  a

 permanent  feature  in  order  to  main-
 tain  a  sizable  reserve  for  rushing  to
 the  areas  which  may  be  affected  by
 drought  or  famine

 Shri  Bal  Rej  Madhok:  Js  it  a  fact
 that  the  Delhi  Administration  has
 made  a  suggestion  to  the  Government
 that  the  upper  class  people  who  can
 afford  to  get  indigenous  wheat  from
 the  rural  areas  or  outside  may  be

 deprived  of  their  ration  cards  and  be
 allowed  to  get  it  from  the  open  mar
 ket  even  at  a  higher  cost,  and  the

 mill  labour  and  other  people  for
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 whom  the  ration  js  too  smal]  should
 be  given  increased  rations  so  that
 they  can  also  make  both  ends  meet?
 If  so,  may  I  know  whether  similar
 facilities  are  going  to  be  afforded  in
 other  capital  cities  also  for  the  bene-
 fit  of  the  Jower  class  people,  labour
 class?

 Shri  Jagjivan  Ram:  There  has  been
 po  similar  demand  from  other  capi-
 tals.  So  far  as  Delhi  is  concerned,
 the  suggestion  was  made  that  if  cer-
 tain  categories  of  people  want  to
 bring  some  wheat  and  some  wheat  is
 available  in  the  rural  areas  of  Delhi—
 not  from  other  States—they  can  bring
 that  quantity  to  be  of  set  against
 their  ration  quota.

 An  hop,  Member:  Why  do  you
 recognise  such  class  in  Delhi—high
 class?

 Shri  Jagjivan  Ram:
 question  of  upper  or
 any  Delhj  citizen  is
 this.

 There  is  no
 lower  class,

 entitled  to  do

 शी  राम  सेवक  यादव  :

 किसकी  तरफ  से  ब्राया ?

 Shri  Jagjivan  Kam:  It  came  from
 the  Delhi  Administration,  the  Metro-
 politan  Council  and  we  have  accepi-
 ed  that.  So  far  as  the  working  class
 is  concerned,  there  is  no  discrimina-
 tion  between  an  ordinary  worker  and
 o.hers  in  Delhi  and  other  rationed
 areas,  in  the  quantum  of  rations
 given.

 यह  सुझाव

 bri  Tenneti  Viswanatham:  In
 areas  where  there  is  statutory  ration-
 ing,  will  higher  ration  be  allowed  to
 students  studying  in  secondary
 schools  and  colleges?

 Shri  Jagjivan  Ram;  I  do  not  think
 they  are  hard  manual  workers.

 Shri  Tenneti  Viswanatham:
 are  of  growing  age;  they  are
 future  assets.

 They
 our

 aft  रामाबतार  हात्त्री :  भभी  हाल  में

 बिहार  में  काम  करने  वाले  सेन्ट्रल  गवन॑मेंट
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 के  कम॑चारियों  ने  एक  ब।रनसूवी  कमों  फ््टम
 प्रधान  मंत्री  के  पास  भेजा  है  ।  उस  में  एक
 मांग  यह  भी  है  कि  केन्द्रीय  सरकार  के  कर्म
 शारियों  को  बिहार  गवर्नमेंट  के  कर्मचारियों
 के  बराबर  राशन  दिया  जाय  |  क्‍या  इस
 सम्बन्ध  में  सरकार  ने  कोई  विचार  किया

 है,  यदि  किया  है,  तो  वह  क्‍या  है  ?_

 श्री  जगजीवन  राम  :  यस  पर  विचार
 करने  की  कोई  बात  नहीं  है  !  हम  यह
 उम्मीद  करते  हैं  कि  बिहार  सरकार  जो

 वहां  पर  लोगों  को  राशन  दे  रही  है,  सब  को
 बर.बर  राशन  देगी  ।

 Shri  Manubhail  Patel:  In  these
 adverse  circumstances,  the  Govern-
 meni  is  not  able  to  supply  even  the
 commit‘ed  quota  of  foodgrains  to
 areas  where  there  is  statutory  ration-
 ing.  In  these  circumstances,  will  the
 Government  do  away  with  rationing?

 Shri  Jagiivan  Ram:  I  do  not  think
 that  any  State  Government  approach-
 ed  the  Central  Government  for  doing
 away  with  rationing;  if  they  do  we
 will  give  sympathetic  consideration
 to  that  proposal,

 Shri  E,  K.  Nayanar:  In  the  present
 posi  ion,  there  is  unequal  distribu-
 tion  in  the  country  of  rice  and  other
 cereals  through  statutory  rationing
 Will  the  Government  take  steps  to
 acquire  grains  from  the  hoarding
 sec.ions  and  make  out  a_  plan  for
 equal  distribution  of  rice,  cereals,  etc.
 throughout  the  country?

 Shri  Jagjivan  Ram:  Equal  distribu-
 tion  may  be  qa  theoretical  conception.
 It  will  never  be  a  practical  proposi-
 tion.

 hrj  Hem  Raj:  Are  some  of  the
 Union  Territories  deficit  in  foodgrains,
 and  what  is  the  quantity  supplied  to
 them?  Will  the  hon.  Minister  give
 the  quantity  supplied  to  Himachal
 Pradesh?

 Shri  Jagjivan  Ram:  I  do  not  think
 there  is  rationing  in  H.P.
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 Shri  G.  Viswanathan:  In  view  of
 the  fact  that  both  the  Central  and
 the  State  Governments  are  in.erested
 in  procurement  and  rationing,  may  |
 know  from  the  hon.  Minister  what  is
 going  to  be  the  role  of  the  Centra!
 Government  in  procurement  §  and
 ra  toning  in  future”

 Shri  Annasahib  Shinde:  Our  policy
 is  well  known.  We  very  much  desire
 that  the  State  Governments  exert
 themselves  to  intensify  procurement,
 and  foodgrains  is  made  available  to
 the  State  Governmen.s.

 Copyright  Conference  at  Stockholm

 Bd
 S.N.Q.  l  Shri  Prakash  Vir

 Shastri:
 Shrj  Ram  Avtar  Sharma:
 Dr.  Surya  Prakash  Puri:
 Shri  Y.  S,  Kushwah.
 Shri  Mahant  Digvijai
 Nath:
 Snri  Hukam  Chand
 Kachwai:

 Shri  Shiv  Kumar
 Shastri:

 Shri  Raghuvir  Singh
 Shastri:

 Will  the  Minister  of  Education  be
 pleased  to  state

 (a}  whether  i:  as  3  fac.  that  an
 Indian  Delegation  would  be  going  to
 attend  the  Copyright  Conference  to
 be  held  at  Stockholm  (Sweden);

 (b)  whether  India  ts  put  to  certain
 disadvantage  for  being  a  member  of
 the  Copyright  Convention;

 (c)  whether  Government  have
 received  any  suggestion  requesting
 them  to  relinquish  the  membership  of
 the  said  Convention;  and

 (a)  if  so,  Government’s  reaction
 thereto?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  to  (c).  Yes,  Sir

 {d)  The  question  wili]  be  examined
 after  the  result  of  the  Stockholm  Con-
 ference  is  known.
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 अं;  प्रकाझर्ज/₹  कारत  मैं  प्रश्न  पूछते
 हुए  श्राप  के  द्वारा  शिक्षा  मंत्रालय  से  विरोध
 भी  प्रकट  करना  चाहता  हूं  कि  यह  प्रश्न  जिस
 समय  दिया  गया  था  उस  समय  तक  यह
 भारतीग्र  प्रतिनिधि  मडल  स्वेडेन  नहीं  गया

 था  |  झच्छा  यह  होता  कि  उसी  समय  इस
 प्रश्न  का  उत्तर  दिया  जाता  जिस  से  भारतीय

 सवद  की  प्रतिक्रिया  का  पता  भी  इस  शिष्ट
 मडल  की  लग  जाता,  श्रौर  ससद्‌  की

 प्रतिक्रिया  क्या  है  इस  ग्राधार  पर  वह  अपना
 निर्णय  कर  लेता  ।  खेर,  जो  कुछ  हुआ  वह

 हुआ  ।  मैं  यह  जानना  चाहता  ह॒  कि  जो  प्रति-
 निधि  मडल  बहा  गया  है  क्या  उस  को  भारत
 सरकार  ने  अपने  किसो  प्रकार  के  निर्देश  दिये
 है  कि  वहा  जा  कर  वह  किस  प्रकार  का  रुख-
 ग्रस्त्थार  करे  ?  यदि  हा,  तो  वे  क्या  है  ?

 Dr.  Triguna  Sen:  Sir,  perhaps  hon.
 Members  know  that  the  East  Asian
 Seminar  on  Copyright  which  was  held
 in  New  Delhi  from  January  23  to  30,
 1967,  adopted  a  copyright  protocol
 icgarding  developing  countries;  this
 protocol  will  be  considered  ७५४  the
 Stockholm  conference.  The  main  idea
 behind  the  protocol  is  to  enable  a
 developing  country  to  have  the  right
 to  restrict  the  protection  of  works
 required  primarily  for  educational,
 scientific  and  ccholastic  purposes,  It
 will  also  enable  the  developing  count-
 ries  to  have  the  right  to  issue  compul-
 ory  licences  for  translation  for  the

 purposes  other  than  education,  scienti-
 fic  and  scholattic,  when  such  transla-
 tion  in  a  particular  language  has  not
 been  published  by  the  owner  of  the
 rights  or  is  absent  in  the  country  con-
 cerned  within  a  time  to  be  specified
 by  the  domestic  law  of  the  country,
 but  these  rights  will  not  be  exercised
 without  suitable  compensation.  I¢  will
 be  the  intention  of  the  Indian  delega-
 tion  who  have  gone  to  Stockholm  for
 participating  in  this  conference  that
 this  compensation  should  be  in  local
 currency.  The  Indian  delegation  has
 also  been  authorised  to  move  for  the
 international  protection  works  of
 folklore  in  which  India  js  rich.  The
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 delegation  hag  been  authorised  also  to
 clearly  indicate  that  if  the  proposals
 which  are  of  interest  to  developing
 countries  were  not  agreed  to,  India
 would  have  to  reserve  its  position  with
 regetd  to  continuing  ity  membership.

 को  प्रकाशथोर  कस्तरी :  जब  शिक्षा

 मंत्रियों  के  सम्मेलन  में  भारत  सरकार  ने

 लगभग  पह  निश्चम  सा  कर  लिया  है  कि

 श्राभामी  पांच  वर्षों  मे विश्वविद्यालय  स्तर  पर

 शिक्षा  का  माध्यम  भारतीय  मभाषायें  होंगी  तब

 हम  कापौराइट  कब शन  में  प्रभो  तक  बंधे  हुए
 हैं,  यूनिवर्सल  कंवेंशन  में  भी  और  बने  कंवेशन

 में  भी  ।  यूनिबरसल  कबे शन  वाले  प्रपनी  पुस्तके
 भारत  में  छाप  रहे  हैं  केवल  प्रंग्रेजी  मे  । भारतीय

 भाषा  में  हम  उन  का  प्रतुवाद  नही  कर  सकते  |

 बने  कंवेंशन  से  सम्बन्धित  भी  हसी  प्रकार  की

 कठिनाइया  हैं  ।  दत  दोनों  स्थितियों  में  हम

 एक  भौर  निर्णय  लेने  जा  रह  है  कि  विश्वविद्यालय

 स्तर  तक  ग्रगले  पात्र  वर्षों  मं भारतीय  भाषाभरों

 में  शिक्षा  देंगे,  दूसरी  भोर  हमारे  यहां  प्‌स्तकों
 का  प्रभाव  है  |  बर्मा,  नेपाल  बादि  छोटे  छोटे

 देश  कापीराइट  कंवेंशन  से  बाहर  आ  गये  तो

 भी  उन  की  कोई  हानि  नहीं  हुई  1  रुस  जैसे

 बड़े  देश  भी  कापीराइट  कंवेशन  में  सम्मिलित

 नही  हैं  ।  ऐसी  स्थिति  में  मैं  जानना  याहता  है
 कि  भारत  सरकार  को  क्‍या  आपत्ति  हैं  कापी-

 शाहट  कंबेंशन  से  बाहर  निकलने  मे  जिस  से

 कि  हम  को  भारतीय  भाषाओं  के  माध्यम  की

 शिक्षा  की  पाठ्य  पुस्तक  अ्रधिक  से  भ्रधिक

 मात्रा  में  उपलब्ध  हो  सके  ?

 Dr.  Trigung  Sen:  There  is  no  objec-
 tion,  as  I]  ‘mentioned;  they  wil]  insist
 for  the  protocol  to  be  accepted;  if  it
 is  not  accepted,  we  reserve  the  right
 to  think  of  coming  out  of  the  conven-
 tion,  the  Berne  Convention  and  the
 Universal  Convention  will  meet  in
 December;  we  will  have  to  take  the
 same  attitude  towards  that  also.
 There  is  no  reason  that  we  should
 not.  We  will  press  for  acceptance  of
 our  Proposal  for  protocol.

 जैँं।  रामायतर  हार्गा :  मैं  जानता  चाहूंगा
 कि  ओ  श्रतिनिधि  मंडस  गया  है  उस  के
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 कौन  कौन  से  सदस्य  हैं  भौर  उन  के  चुनने  कौ
 पद़ति  क्‍या  है  t  दूसरे  जैसा  शास्ती जौ ने कहा, जौ  ने  हल,
 भारत  कापीराहइट  कंवेंशम  में  रहे  या  न  *  है,

 इस  के  ऊपर  कभी  मंत्िस्तर  पर  विचार  किया

 गया  है  ?  यदि  किया  गया  है  तो  उस  का  परि-

 णाम  कपा  हुभा ?

 शिक्षा  मंत्रालय  में  राज्य  नन्नी  (क्री
 भागवत  झा  हमार):  प्रो०  शेर  सिह  उस  के

 लीडर हैं  1  शेष  में  से  कु  छ  सदस्य  इस  प्रकार हैं  :

 t.  सेक्रेटरी,  ला  मिनिस्ट्री

 2.  ज्वायेंट  सेक्रेटरी,  मिनिस्ट्री  ध्ाफ

 एक्स्टनेल  प्रफेप्रसे

 3.  रजिस्ट्रार,  कापीराइट्स

 4  डिप्टी  रजिस्ट्रार,  कापीराहइट्स  |

 ल  ब्रकादा्व र  का्त्रं। ..  मानतीय  सदस्य

 ने  यह  पूछा  है  कि  क्‍या  कैबिनेट  स्‍तर  पर  स
 पर  कभी  विचार  हुआ  है  या  तहीं,  भौर  यदि

 हुभा  है  तो  क्‍या  निर्णय  हुभा  1

 Dr.  Triguna  Sem:  Oh,  Yes.  We  have
 taken  a  decision  in  the  Cabinet.

 Bro  हूर परक  1.4  णु  :  क्या  मंत्री  महोदय
 बतलाने  को  कृपा  करेंगे  कि  कौत  से  संसार  के

 ऐसे  राष्ट्र  हैं  जो  किसी  कापीराइट  कर्वेशन

 के  सदस्य  नहीं  हैं,  भौर  क्या  यह  सत्य  है  कि

 यूनिवर्सल  कापीराइट  कंबेशन  का  सदस्य  होने
 के  नाते  अमरीका  भ्रपनी  पुस्तकें  भारत  में  सिर्फ

 प्रग्रेडी  मे ंछपवाता  है,  भौर  उस  का  धध्िकार

 सुरक्षित  है  कि  उत  का  यहा  पर  हिन्दी  प्रनुबाद

 नहीं  हो  सकता  ?

 भर  प्रकाशबीर  झारजो:  कसी  भी

 भारतीय  भाषा  में  ।

 Dr.  Triguna  Sen;  I  think  the  hon.
 member  ig  correct,  It  ig  only  for  that
 that  our  delegation  has  been  ह... अ
 ed  to  press  for  the  protocol  to  be  accep-
 ted.  Because  we  are  going  to  develop
 Our  regional  languages  on  a  large
 scale,  we  want  to  translate;  and  it  is
 in  our  interest  that  we  should  insist
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 on  an  acceptance  of  the  protoco]  for
 our  benefit.

 & ८ ह  सूर्य  श्रकाझ  पूरी  :  मेरे  पहले  प्रश्न

 का  रत्तर  नहीं  मिला  |  मैं  ने  यह  पूछा  था.

 Shri  Bhawat  Jha  Azad:  We  want
 adtice  of  that  question.

 शबी  सदा बस्त  सह  कझवाह  :  बया  मंत्री

 महोदय  बतलाने  की  कृपा  क रेगे  कि  स्टाकहोम
 में  प्रतिनिधि  मंडल  भेजने  का  निश्चय  करने  से

 पहले  शासन  को  कोई  ऐसा  सुझाव  प्राप्त  हुभा
 था  कि  दस  कंर्वेशन  में  भारत  को  भाग  नहीं
 लेना  चाहिये?

 Dr,  Triguna  Sem:  No,  Sir;  there  was
 mo  suggestion.

 शी  विरिविशय  नाथ  क्‍या  मंत्री  महीदय
 बतलायेंगे  कि  विज्ञान  झौर  टेकनिकल  शिक्षा

 की  कितनी  पाठ्य  पुस्तक  ऐसी  हैं  जो  भारत
 के  कापीराइट  कंरवेशन  का  सदस्य  होने  के  नाते

 उस  को  सुगमता  से  प्राप्त  नही  हो  सकतीं  ।

 Dr.  Triguna  Sen:  It  is  correct.

 An  hon.  Member:  He  can  use  the
 simultaneous  translation.

 Mr,  Speaker:  That  was  what  I  was
 also  feeling.  Arrangement  is  there  for
 automatic  translation.  The  hon.  minis-
 ter  can  use  it.  He  need  not  use  the
 other  minister  for  getting  it  translated.

 ft  cuit  सिह  हास्त्री :  इंग्लैंड  से  जो

 पुस्तकें  छप  कर  भारत  में  पाती  हैं,  उन  पर

 प्रति  बर्ष  हमारी  कितनी  विदेशी  मुद्रा  व्यय  होती

 है,  सौर  उन  पुस्तकों  के  भारत  में  छपने  भथवा

 भारतीय  भाषाझ्ोों  में  छपने  पर  क्‍या  कोई
 प्रतिगरध  है  ?

 De.  Triguna  Sen:  Hon,  members
 know  that  we  ate  deficient  in  foreign
 exchange  and  we  cannot  afford  to
 pay  foreign  exchange.  That  is  what
 we  have  also  told  our  delegation.  We
 do  not  want  to  denounce  the  human
 rights  und  intellectusa]  property  which
 we  have  accepted.  At  bert  we  can  pay
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 enly  in  our  Jocal  currency,  not  in
 foreign  currency.

 sh  सिद्धेश्वर  प्रसाव  :  शया  यहू  सच  नहीं

 है  कि  ब  तक  शिक्षा  मंत्रालय  ने  जिन  विदेशी

 किताबो  का  प्रनुवाद  करने  के  लिये  कापी  राइट
 प्राप्त  करना  चाहा  है  उस  में  चार-चार  और

 पांच-पाच  साल  लगे,  धौर  उस  के  बाद  भी  ऐसी
 शर्ते  रक्खी  गईं  जिन  से  शिक्षा  मंत्नालय  भ्पने

 उद्देश्य  म ेसफल  नही  हो  सका  ?  साथ  ही  मैं

 यह  भी  जानना  चाहता  हू  कि  बर्न  कंवेंशन

 से  भौर  यूनिवर्सल  कंवेंशन  से  बाहर  निकलने
 के  प्रपने  संकल्प  को  सीधे  पूरा  करने  के  बदले

 सरकार  द्रविड़  प्राणायाम  का  सहारा  क्यों

 लेमा  चाहती  है  ?

 अर  भागवत  ला  शाजाश  :  यह  बात  सच

 है  कि  जो  हमारे  दो  कंवेंशन्स  हैँ  उसमें  रहने  से

 कठिनाईयां  हूँ।  श्र्स्तु  उन  लोगों  को

 हम  ने  यह  निर्देश  दिया  है  कि  प्रगर  प्रोटोकोल
 के  भ्रनुसार  भ्रविकसित  देशों  के  लिये  बीस
 बर्षों  की  जो  छूट  मांगी  गयी  है  वहू  न  मिले  तो,
 जेसा  माननीय  मत्रौ  जो  ने  कहा,  हम  ने  वहू
 अधिकार  सुरक्षित  रक्खा  है  कि  हन  उससे  बाहुर
 निकल  सकें  ।

 Shri  Bal  Raj  Madhok:  Since  wa  are
 members  of  both  Berne  Convention
 and  Universal  Convention  and  the

 Stockholm  Conference  is  only  concern-
 ed  with  Berne  Convention,  even  jf  our
 suggestions  are  accepteg  there,  we  will]
 still  be  in  the  other  Convention  and
 the  USA  and  other  countries  may  not
 be  bound  by  what  we  suggest  there.
 May  I  know,  in  view  of  these  circum-
 stances,  if  the  United  States  of  America
 or  any  other  country  still  persists  that
 these  copyrights  must  be  with  them,
 are  we  prepared  to  deal  with  them
 in  the  same  way  and  say  that  if  they
 do  not  agree  we  will  get  out  of  it?

 Dr.  Triguna  Sen:  I  hope  the  hon
 Member  should  not  have  any  doubt
 in  ns  mind  that  our  attitude  will  be
 different.  The  Universal  Convention
 will  meet  in  December.  We  will  have
 the  same  attitude  for  the  benefit  af  pur
 own  country.
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 Shri  Hem  Barua:  In  reply  to  part
 (०)  of  the  origina]  question  the  hon.
 Minister  hag  said:  “Yes”.  That  means
 we  are  facing  certain  disadvantages
 because  of  our  membership  of  these
 Conventions.  And,  by  now,  what  are
 the  disadvantages,  they  have  come  to
 light,  and  every  one  of  us  has  come
 to  know  what  are  those  disadvantages.
 Since  the  hon.  Minister  has  saig  “Yes”
 to  part  (9)  of  the  Question,  may  I
 know  whether  these  disadvantages
 were  not  enough  material  on  which  the
 Government  could  have  taken  a  deci-
 sion  to  relinquish  the  membership  of
 the  same  convention?

 Dr.  Triguna  Sen:  Sir,  we  have  sug-
 gested  and  empowered  the  delegation
 to  press  for  the  protoco}  that  has  peen
 accepted  in  the  Delhi  Seminar.  We
 have  advised  them,  because  we  are
 meeting  with  disadvantages—if  we
 want  to  translate  a  book  end  ask  for
 the  copyright  it  takes  years  and  years
 and,  secondly,  we  have  no  foreign
 exchange  to  pay  and,  therefore,  you
 can  easily  understand  our  difficulties—
 ff  they  do  not  agree  we  will  walk  out.
 There  is  no  other  way.

 Shri  Hem  Barua:  A  dynamic  Educa-
 tion  Minister  as  we  have  today  should
 be  able  to  take  a  decision  immediately.

 Dr.  Triguna  Sen:  We  have  taken
 the  decision  and  advised  the  delega-
 tion  to  take  the  decision  on  the  spot.

 श्री  किवचरा  झा:  जो  शिप्टमंडल  स्टाकड्ो  न
 जा  रहा  है  क्‍या  उसको  ऐसा  भी  निदेश  दिया

 गया  है  या  यहां  पर  इस  वात  पर  भी  गौर

 किया  जांगा  कि  भारतीय  लेखकों  की  जिन

 रचना्रों  का  विदेशी  भाषाम्रों  में  भनुवाद
 हुभा  है  भ्रौर  जो  लेखक  गुजर  च्चुफे  हैं,  उन

 रचनाथों  का  जो  रिम्युनरेशन  है  वह
 ठीक  तरह  से  रीयलाइज़ड  हो  ध्रौर  गुज़रे

 हुए  लेखक  के  साहित्य  प्रचार  में  या  उसके

 स्मारक  के  रूप  में  उत्त  रीयलाइजड  की  गई

 राशि  का  इस्तेमाल  हो  ?  उन  रचनाग्रों  के

 जो  रिम्मुनरेशन  है  वे  ठीक  भ्रौर  मुसतेदी  से

 रीयलाइजड  हो  इस  पर  भी  क्‍या  गोर  किया

 जाएगा  या  नहीं  किया  जाएगा  ?
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 मैं  एक  मिसाल  ढता  हूं  ।  विद्यापति  की
 रचना  का  ट्रांस्लेशन  श्री  शायर  ने  जो  कि

 पटना  के  कलेकटर  थे  yys2  में  किया  है  ।

 "लब  सांग्ज  भ्राफ  विद्यायति  |  ऐस  लेखकों  को
 जो  गुज़र  चु  हैं  भर  कापीराइट  के  भ्रधिकारो
 के  मुताविक  जिन  को  रिम्युनरेशन  झपने  नॉम

 @  या  जो  संस्था  स्थापित  हुई  है  उस  के  नाम
 पर  मिलना  है,  क्या  उस  रिम्युनरेशन  को

 सरकार  मुस्तेदी  से  रीयलाइज़  करेगी  या  नहीं
 झ्रौर  क्या  इस  बात  पर  स्टाकहोम  काम्फ्रेस
 में  विचार  होगा  या  नही  ?

 श्री  भागवत  झा  झाजाव  :  अगर  मेँ
 माननीय  सदस्य  के  प्रश्न  को  ठोक  तरह  ममझा

 हू.  तो  इसका  'जवाव  यह  है  कि  इस  कान्फ्रेंस
 भे  जो  हम  विदेशी  लेखकों  को  यहां  पर  प्रीटैकशन
 दे  रहे  है  उस  पर  विचार  होगा  ।  श्रगर  यह
 प्रोटोकोल  स्वीकृत  हो  गया  तो  उसके  अन्दर

 ग्रविकसित  देशों  का  इन  नियमों  से  छुट्टी
 मिल  जाएगी  t  इस  सम्धन्ध  मे  प्ौर  न्य

 मभी  प्रश्नो  पर  हम  विचार  कर  +  है  है  1

 Shri  D,  0.  Sharma;  The  Berne  Con-
 vention  and  the  Universal  Convention
 have  worked  not  with  disadvantages—
 tha;  is  a  very  mild  word—but  have
 worked  to  the  detriment  of  most  of
 the  developing  countries  and  some  of
 the  developed  countries  also  have
 turned  their  back  both  on  the  Univer-
 sal]  Convention  ang  the  Berne  Conven.
 tion,  May  I  know  why  the  Government
 is  wasting  its  foreign  exchange  in
 sending  this  delegation  to  Stockholm
 to  discuss  a  question  which  needs  no
 discussion  under  the  circumstances  of
 our  country  and  which  should  have
 been  decided  long  ago  in  order  that
 our  country  should  progress  in  terms
 of  knowledge  of  science  and  other
 things?

 Dr.  Triguna  Sen:  The  hon.  Member
 knows  that  50  long  for  varioug  reasons
 perhaps  the  Government  did  not  think
 it  wise  to  take  such  &  step.  But  now
 that  we  have  decided  to  go  in  a  big
 way  to  develop  the  regional  languages
 and  we  are  finding  it  difficult,  we  have
 taken  that  stand.  The  hon,  Member
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 has  asked  why  have  we  gent  the  dele-
 gation.  Since  we  are  members  and
 we  have  not  come  out  of  the  Conven-
 tion  it  is  desirable  that  we  should  go
 there  stress  our  point  gently  and  l.ke
 gentlemen  come  out.  Perhaps  other
 countries  will  also  understand  our
 viewpoint  if  we  do  that

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Central  Wheat

 456,  Dr.  Karnj  Singh;
 Shrimati  Nirlep  Kaur:

 Pool

 Wull  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state,

 (a)  whether  Government  have  laid
 down  any  specific  policy  to  govern
 contributven  by  the  Staes  to  the
 Cent.al  Wheat  Pool,

 (b)  ॥  so,  the  salient  features  there-
 of,  and

 (c)  the  total  quantum  of  wheat
 proposed  to  be  collected  under  this
 pool?

 The  Minister  of  S.ate  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  All  the
 States  have  been  requested  to  offer
 maximum  quantities  of  foodgrains
 possible  to  the  General  Pool,  No
 separate  policy  has  been  laid  down
 for  wheat

 (b)  Does  no.  arise.

 (c)  No  target  has  been  fixed  for
 collection  of  indigenous  wheat  under
 Central  Pool

 LA,C.

 *459,  Shrimati  Suseela  Gopalan:
 Shri  A.  E.  Gopalan:
 Shri  BK.  Ramani:
 Shri  Tridib  Kumar

 Chaudhuri:
 Shri  §,  C.  Samanta:

 Will  the  Minister  of  Tourism  and
 Civil  Aviation  be  pleased  to  state:

 (a)  whether  the  expenses  of  the
 Indian  Airlines  Corporation  on
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 imports  and  payment  of  instalments
 have  gone  up  after  devaluation;

 {b)  uf  so,  the  extent  of  the  rise;

 (ce)  whether  Indian  Airlines  Corpo-
 ration  is  likely  to  incur  loss  as  a
 result  thereof;  and

 (a)  the  steps  Government  propose
 tu  take  था  the  matter?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)  to
 (c).  As  a  result  of  devaluation  the
 habihty  of  the  Corporation  has  gone
 up  by  Rs  084.42  lakhs.  The  conse-
 quential  loss  durmg  1966-67  has  been
 cstimated  at  Rs  200  lakhs.

 (d)  The  proposals  submitted  by  the
 Corporation  for  increasing  the  fares
 and  fre.ghts  to  offset,  inter  alia  the
 effect  of  devaluation  ;s  under  exami-
 nation

 Subsidies  on  Food  and  Fertilisers

 460  Shri  A,  K.  Gopalan:
 Shrimati  Suseela  Gopalan:
 Shri  BhoOgendra  Jha:
 Shri  K.  M.  Madhukar:
 Shri  Yashpal  Singh:
 Shri  §,  C,  Samanta:
 Dr,  Ranen  Sen:
 Shri  9.  S.  Patil:
 Shri  K.  Ramani:

 Will  the  Minis.er  of  Food  and  Agri-
 culture  be  pleased  to  state:

 Government  have
 subsidies  on  food

 (a)  whether
 decided  to  curtail
 and  fertilisers;

 (9)  if  so,  the  extent  of  the  curtail-
 ment;  and

 (c)  the  eircums  ances  which  led
 the  Government  to  take  this  decision?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  to  (०),  A
 sta.ement  is  placed  on  the  Table  of
 the  House.  [Placed  im  Library.  See
 No.  LT-620/67)
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 Rags  and  Drilling  Equipment  for  Bihar

 461,  Shri  Madhy  Limaye:
 De.  Ram  Manobar  Lobia:
 Shri  8.  M.  Banerjee:
 Shri  George  Fernandes;

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  whether  any  allocations  were
 made  by  the  U.S.  Government  from
 its  contingency  fund  for  buying  rigs
 and  drilling  equipment  for  the
 famine-siricken  areas  of  Bihar  and
 Uttar  Pradesh;

 (b)  if  so,  the  number  of  such  sets
 and  their  total  value;

 (९)  whether  it  is  a  fact  that  the
 equipment  was  to  be  airlifted  by  the
 Indian  Government/Air  India  bet-
 Ween  22nd  to  26th  March,  1967;

 (d)  whether  it  is  a  fact  that  Gov-
 ernment/Air  India  have  defaulted  on
 this;

 (e)  if  so,  the
 default;  and

 (f)  the  effeet  of  this  on  the  famine
 areas  of  Bihar?

 reason  for  this

 The  Minister  of  State  In  the  Minis-
 try  of  Food,  Agriculture  Community
 Development  and  Cooperation  (Shri
 Annasahi®  Shinde):  (a)  to  (c).  The
 USAID  offered  early  this  year  to
 supply  spare  parts  worth  about
 Rs.  1,75,000|-  for  eght  of  the  rigs
 operating  in  the  drought  affected
 areas  of  Bihar.  The  total  weight  of
 the  spare  parts  was  28,000  lbs.  and
 USAID  had  made  arrangements  to
 transport  20,000  Ibs.  to  India  by  air
 on  commercial  terms.  Air  India,
 was  directed  to  airlift  the  balance
 3,000  Ibs.  on  space  availability  basis.
 No  specific  date  was  laid  down  by
 which  Air  India  should  complete  the
 airlifting  of  these  8,000  Ibs.  of  spares.
 This  consignment  was  actually  receiv-
 ed  in  May,  1067.

 (d)  There  was  no  default  on  the
 part  of  the  Government  of  India  or
 Af  India.

 {e)  and  (f).  Do  not  arise.
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 Alir-Feres

 462,  Shri  Ram  Kishan  Gupta:
 Shri  B.  S.  Sharma:
 Shri  Yashpal  Singh:
 Shri  Madhn  Limaye:
 Shri  8.  M.  Banerjee:
 Shri  8,  M.  Joshi:
 Shri  George  Fernandes:
 Dr.  Ram  Manohar  Lobia:
 Shri  C.  हैं,  Bhattacharyya:
 Shri  Mohan  Swarup:
 Shri  Ss.  EK.  Tapuriah:
 Shri  Girraj  Saran  Singh:
 Shri  Meetha  Lal:
 Shri  Tridib  Kumar

 Chandhart:
 Sbri  8.  0.  Samanta:
 Shrimati  Jyotsna  Chanda:
 Shri  Dhirendranath:
 Shri  Bishwanath  Roy:
 Shri  P.  K.  Deo:
 Shri  H.  Ajmal  Khan:
 Shri  D.  N.  Patodia:
 Shri  EK.  ए,  Singh  Deo:

 Will  the  Minister  of  Tourism  and
 Civil  Aviation  be  pleased  to  siate:

 (a)  whether  it  is  a  fact  that  the
 Indian  Airlines  Corporation  has
 sought  Government's  approva]  to  an
 upward  revision  of  fares  on  all  routes;
 and

 (b)  if  so,  the  decision  taken  and  the
 reasons  for  increase?

 The  Minisier  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)  and
 (b),  The  Indian  Airlines  Corporation
 have  submitted  proposals  for  increas-
 ing  their  passenger  and  freight  rates.
 The  proposals  are  under  examination.

 Diversion  of  Land  to  Cash  Crops

 463,  Shri  Abdul  Ghani  Dar:
 Shri  Ram  Gopal  Shaiwale:

 Will  the  Minister  of  Foed  and
 Agriculture  be  pleased  to  state:

 (a)  whether  it  hag  come  to  the
 Notice  of  the  Government  that  culti-
 vators  are  diverting  their  landg  to
 cash  crope  like  jute  and  tobacco;  and
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 (b)  if  so,  the  facilities  being  given
 to  the  farmers  to  divert  them  from
 cash  crops  and  put  their  lands  under
 food  production?

 The  Minister  of  Siate  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  A  statement
 showing  the  area  under  Jute,  tobacco
 and  cotton  for  the  years  96i-62  to
 1965-66  is  attached.  This  does  not
 show  diversion  of  land  to  cash  crops
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 like  jute  and  tobacco,  This  is  borne
 out  by  subsequent  trends  also.

 (b)  Agriculture  has  to  be  viewed
 as  a  whole  to  meet  the  needs  of  the
 country  in  respect  of  commercial
 crops  as  well  as  food  crops,  With
 the  new  approach  linked  with  multi-
 ple  cropping  there  is  leas  possibility
 of  one  crop  bing  diverted  at  the
 expense  of  the  other  Every  effort
 is  being  made  to  popularise  cash
 crops  within  a  rotation  with  food
 crops.

 STATEMENT

 Area  under  Commercial  crops

 (Area  in  ,ooo  hectares)

 Crops  I96I-62  I962-63
 Cotton  72978  79845
 Jute  gI7  851
 Tubacco  4lb  Al6

 1963-64  1964-65  1965-66
 8,160  8.277  7827
 868  839  748

 44  394  345

 Reduction  in  Food  Ration
 "464,  Shri  Ss.  C.  Samanta:

 Shri  Ss.  N.  Maiti:
 Shri  A.  K.  Kiskn:
 Shri  Tridib  Kamar
 Chaudhuri:
 Shri  Yashpal  Singh:
 Shri  Bhogendra  Jha:

 Wul  the  Minister  of  Food  and
 Agriculture  be  pleased  to  siate:

 (a)  whether  it  is  a  fact  that  with
 the  reduction  in  the  quantum  of  food
 tation,  people  awe  to  supplement  it
 by  purchases  in  the  black-market  at
 higher  rates;

 (b)  if  so,  whether  Government  are
 talung  any  steps  to  ensure  that
 foodstuffs  are  soid  at  the  controlled
 rates  only;  and

 (e)  whether  Goverment  contemp-
 late  to  take  up  State  trading  in  the
 foodgrains?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Commanity
 Development  and  Cooperation  (Shri
 Anmasehib  Shinde):  (a)  and  (b).  In
 statutorily  rationed  areas  rationed
 foodgrains  are  available  only

 — rationing  at  prescribed  rates.  Non-
 rationed  foodgrains  are  available  in

 the  open  market.  The  purchases  of
 these  foodgraina  if  necessary  can  be
 made  from  the  open  market.

 (c)  The  Government  have  already
 undertaken  partial  State  trading  in
 foodgrains.  Total  monopoly  of  the
 State  in  foodgrains  trade  is  not
 contemplated  at  present.

 Statistics  about  Food  Production

 *465.  Shri  Virendrakamar  Shah:
 Will  the  Mimaster  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  g  fact  that  esti-
 mates  of  the  statistics  on  food  pro-
 duciion  made  by  the  different  State
 Governments  and  the  Centre  vary
 from  each  other  widely;  and

 (b)  if  90,  the  ateps  Government
 have  taken  to  improve  the  reliability
 of  food  statistics  in  the  country?

 The  Minister  of  State  in  the  Minis.
 try  of  Food,  Agriculture,
 Development  and  Cooperation
 Amnasahib  Shinde):  (a)
 existing  system  of  crop  estimation
 the  official  all-India  Final  lEstimates
 of  production  of  feodgrains  are  ar-
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 rived  at  as  aggregates  of  es.imates
 furnished  by  the  individual  state
 Governments  and  Union  Territories,

 (b)  Does  noi  arise.

 Food  Allotment  to  States  for  Free
 Kitchens

 °466.  Shri  Nitiraj  Singh:
 Chaudhary:

 Shri  Ram  Singh  Ayarwal:
 Shri  Nathu  Ram  Ahirwar:
 Shri  Lakhan  Lai  Gupia:
 Shrl  Vishwa  Nath  Pandey:
 Shri  Onkar  Singh:
 Shri  Onkar  Lal  Berwa:
 Shri  G,  C,  Dixit:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  lay  a  state-
 meni  indicating  the  demands  made
 by  the  various  States  Governments
 this  year  in  respec.  of  allotment  of
 grains  to  be  supplied  to  free  kitchens
 to  feed  children,  disabled  and  dest:-
 tutes  residing  in  the  scarcity  area,
 and  the  quantity  of  grains  allotted  to
 each  S  ate  Government  for  this  pur-
 pose?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agricujture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  A  Statement  is
 laid  on  the  Table  of  the  House.  [Piac-
 ed  in  Library.  See  No  LT-62/67).

 Scarcity  of  Foodgrains

 *467,  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  K.  Pradhani:
 Shri  Heerji  Bhai;
 Shri  Sldeshwar  Prasad:
 Shri  Rane:
 Shri  Hem  Raj:
 Shri  Sarjoo  Pandey:
 Shri  G,  8,  Mishra:
 Shri  Vishwa  Nath  Pandey:
 Shri  D.  0.  Sharma:
 Shri  Abdul  Ghani  Dar:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  present  position  in  regard
 to  the  scarcity  of  foodgrains  in  the
 various  States  and  Union  Territories;
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 (b)  the  demands  made  by  the  diffe-
 rent  States  and  Union  Territories  for
 the  supply  of  foodgrains  from  the
 Centre  during  the  last  two  moths;
 and

 (c)  the  allotment  made  by  the
 Centre  during  the  same  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  There  has
 been  no  improvement  as  yet  in  the
 matter  of  availability  of  foodgrains  in
 open  market  in  most  of  the  States
 and  Union  Territories.

 (9)  and  (¢).  Various  demands
 have  bene  placed  by  the  State  Gov-
 ernments  from  time  to  time.  Such
 demands  are  generally  discussed  with
 the  State  Governments  and  supplies
 arranged  on  the  basis  of  avaitlabil-
 ties  with  the  Centre.

 A  statement  showing  the  allocations
 of  foodgrains  made  to  the  different
 Sta‘es'Union  Teritories  from  the  Cent-
 ral  Puol  for  the  months  of  April  and
 Muy,  967  5  placed  on  the  Table  of
 the  Sabha  [Placed  in  Library.  See
 No  LT-622/67}.

 Food  Policy  of  M.P.  Government

 *468.  Shri  Baburao  Patel:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  Centra)  Govern-
 ment  have  seen  pits  reports  of  the
 new  food  policy  announced  by  the
 Madhya  Pradesh  Government  in
 April  this  year;

 {b)  whether  the  Centre  has  receiv-
 ed  details  of  the  new  food  policy;

 (c)  whether  the  Central  Govern-
 ment  was  consulted  before  hand  and
 ils  approval  sought;  and

 (d)  af  80,  the  reaction  of  the  Central
 Government  thereto?

 The  Minister  of  State  in  the  Mintis-
 try  of  Food,  Agriculture  Community
 Development  and  Cooperation  (Shri

 Annasahib  Shinde):  (a)  Yes,  Sir.

 (b)  Yea,  Sir.
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 (९)  The  approval  of  the  Central
 Government  was  sought  on  the  spe-
 cifie  proposal  for  raising  the  price  of
 deshi  gram

 (a)  The  Centra]  Government  ac-
 corded  its  concurrence  to  the  propo
 sal  mentioned  in  (c)  above

 State  Mechanised  Seed  Farms  wilh
 Soviet  Assistance

 “470,  Shri  Indrajit  Gupta.
 Shri  Ramachandra  Ulaka
 Shri  Duleshwar  Meena:
 Shri  Heerji  Bhai
 Shri  हू,  Pradhani.
 Shri  A.  K.  Gopalan:
 Shri  P.  Gopalan:
 Shri  P.  Ramamurtbi:
 Shri  Onkar  Lal  Berwa
 Shri  Onkar  Singh:
 Chri  Vasudevan  Nair:
 Sbri  C.  Janardhanan
 Shri  P.  C.  Adichan.
 Shrl  A.  Sreedharan
 Shri  P.  Vishwambharan

 Will  the  Minister  of  Food  and  Agri
 culture  be  pleased  to  state

 (a)  the  progress  made  so  far  n  set-
 ting  up  the  State  mechanised  seed
 farms  offered  by  the  Government  of
 USSR,  and

 (b)  the  reasons  for  the  delay  in
 the  selection  of  sites  and  commence
 ment  of  farming  operations”

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahlb  Shinde)  (a)  Under  =  an
 agreement  signed  with  the  Govern
 ment  of  USSR  in  November,  966
 they  have  agreed  to  supply  as  a  gift
 to  the  Government  of  India  machi-
 nery  for  setting  up  5  Seed  Farms
 during  1966-68  One  such  Farm  has
 already  been  set  up  in  Orissa  and
 two  more  are  hkely  to  be  set  up  in
 the  next  few  months  The  rematn-
 ing  two  Farms  are  expected  to  be  set
 up  early  in  2968

 (b)  Does  not  arise
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 Intensive  Agricultural  District
 Programme

 471,  Shri  Yashpal  Singh:
 Shri  Sideshwar  Prasad.

 Willi  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state

 (a)  whether  any  action  on  the
 Report  of  the  Study  Team  on  the
 assessment  and  evaluation  of  the
 Intensive  Agricultural  District  Pro
 gramme  has  been  taken,  and

 (b)  uf  so,  the  nature  thereof?

 The  Minis‘er  of  State  in  the  Minis-
 try  of  Food,  Agticulture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde)  (a)  Yes,  Sir

 (b)  Soon  after  the  release  of  the
 report,  2t  was  forwarded  to  the  State
 Governments  for  examination  and  ini
 rating  suitable  action  to  implement

 ‘he  recommendations  The  findings
 and  recommendations  contained  in  the
 report  were  also  discussed  at  the
 Regional  Conferences  and  the  Cent
 ral  Conference  of  Key  personnel
 connected  with  the  Intensive  Agri-
 cultural  Programmes,  held  in  Oc  o
 ber-December,  966  Follow  up  action
 On  the  report  is  being  regularly  pur-
 sued  with  the  State  Governments  and
 other  concerned  organisations  Some
 Stute  Governments  have  informed
 that  they  have  taken  necessary  steps
 to  remove  the  impediments  coming
 in  the  way  of  the  programme,  as
 pointed  out  im  the  report  and  toa
 ensure  its  smooth  functioning

 Proposals  for  the  reorganisa  ion  of
 administrative  set  up  in  IADP  dis-
 trict,  which  was  a  major  recommen-
 dation  of  the  Expert  Commuttee,  are
 currently  under  consideration  of  the
 Centre  in  consulta  ion  with  the  State
 Governments

 Purchase  of  Foodgrains  by  Food
 Corporation  of  India

 472  Shri  Rane:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased
 to  state

 (a)  the  shortfall  in  the  purchase  of
 foodgrains  by  the  Feod  Corporanon
 of  India  in  the  year  1966-67,
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 (a)  the  main  reasons  for  the  short-
 fall  and  its  impact  on  the  overall  food
 situation;

 (९)  the  quantity  of  foodgrains  pur-
 chased  by  the  Food  Corporation  of
 India;

 (d)  whether  it  is  a  fact  that  some
 aurplus  States  refused  permission  to
 the  Food  Corporation  of  India  to  pur-
 chase  foodgrains;  and

 (e)  if  so,  the  reasons  therefor  and
 names  of  the  States  which  refused
 permission?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  and  (b).  No
 definite  targets  were  set  for  purchases
 by  the  Food  Corporation  of  [ndia  in
 the  year  ‘1966-67  and  therefore,  the
 question  of  short-fall  or  the  reasons
 for  shortfall  do  not  arise.

 (c)  Ag  against  the  purchases  of
 .67  lakhs  tonnes  of  foodgraing  in
 the  Crop-Year  1965-66,  the  Food  Cor-
 poration  has  already  purchased  33
 lakh  tonnes  upto  3ist  May  867  in
 the  Crop-Year  i9686-67.

 (d)  No,  Sir.  In  all  the  surplus
 States  the  Food  Corporation  ig  mak-
 ing  some  purchases  of  foodgrains

 (e)  Does  not  arise

 Food  Corporation  of  India
 “473.  Shri  Chittaranjan  Roy:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  the  Food  Corporation
 of  India  has  asked  for  ‘free-hand’  jn
 purchasing  wheat  from  the  States;
 and

 (b)  if  so,  the  measures  Government
 propose  to  take  in  this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture  Community
 Development  and  Cooperation  (Shri
 Annashib  Shinde):  (a)  No,  Sir.  The
 role  of  Food  Corporation  of  India
 in  the  purchase  of  wheat  as  also
 other  foodgrains  in  the  States  is  set-
 tled  by  discussions  between  the  State
 Governments  and  the  Corporation.
 The  Corporetion  undertakes  these
 purchases  in  accordance  with  the
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 decision  arrived  at  after  such  dis-
 cussions.

 (b)  Does  not  arise.

 बिहार  को  wren  की  सप्लाई

 +4  74.  शनी  fo  सि०  सथुकर  :  गया  लाख
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  विहार  में  मुफत  बांदने  के  लिये

 प्रति  मास  कितने  खाद्यान्न  की  भ्रावश्यकता  है;

 (ख)  जितना  खाद्याप्न  सप्लाई  किया

 जाता  हैं,  क्या  वह  बिहार  सरकार  की  भांग

 पूरी  करने  के  लिये  पर्याप्त  है,

 (ग)  यवि  नहीं,  सो  गया  सरकार  का

 विचार  हस  मात्रा  को  बढ़ाने  का  है  ;  प्रौर

 (घ)  यदि  नही,  तो  इसके  क्‍या  का रण  हैं  ?

 ere  कृषि,  सामुदाधिक  विकास  तथा

 सहकार  मंत्रालय  में  राज्य  भंत्री  (श्री
 इझरतासाहब  शिम्शे):  (क)  से  (घ):  राज्य

 सरकार  द्वारा  केन्द्‌  को  पेश  की  गयी  मांग

 केवल  इसकी  छाद्यान्नों  की  कुल  प्रावश्यकता  का

 द्योतक  है  |  मुफ्त  वितरण  के  लिए  किसी

 पृथक  कोटे  की  मांग  नहीं  की  गई  है।  झत:

 केन्द्र  को मुफृत  वितरण  के  लिए  काधाज्ों  की

 मासिक  झावश्यकता  की  जानकारी  नहीं  हूँ  1

 बिहार  को  सप्लाई  की  गई  खाद्याप्नो  की  झुल
 मात्रा  यहां  की  भावश्यकता  को  देखते  हुए
 पर्याप्त  नहीं  कही  जा  सकती  है  1  झन्य  कमी
 वाले  राज्यों  की  न्यूनलम  झावश्यकतसाओों  को

 ध्यान  में  रखते  हुए,  कन्द  द्वारा  भ्पती  उपलब्धि

 के  अन्दर  जो  कुछ  भी  बिहार  को  दिया  गया  है
 बहू  उसकी  प्रधिकतम  सप्लाई  का  ही  सूचक
 है  |  सप्लाई  की  मात्रा  में  वृद्धि करना  तब  तक
 सम्भव  नहीं  होगा  जब  तक  कि  केस्ट्रीय

 सरकार  के  स्टीक  में  वृद्धि  नहीं  होती  ।

 Delhi  Milk  Scheme
 *475.  Shri  Onkar  Lal  Berwa:

 Shri  Yashpal  Singh:
 Shri  8.  C.  Semanta:
 Shri  8.  N.  Maiti:
 Shri  Tridib  Kumar  Chaudhuri:
 Shri  A  K.  Kiska:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Delhi  Milk  Seheme  is  running  at  a
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 toss  and  is  unable  to  meet
 Mand  of  the  public;

 (b)  whether  Government  are  con-
 sidering  any  proposal  to  give  some
 subsidy  to  the  Delhi  Miik  Scheme;
 and

 the  de-

 (c)  3f  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  The  Delhi
 Milk  Scheme  worked  at  a  loss  upto
 ‘1965-66,  In  ‘1966-67,  the  accounts  for
 which  are  under  finalisativn,  a  mar-
 ginal  profit  is  expected  The  Delhi
 Milk  Scheme  is  haridling  only  about
 2.6  lakh  Jitres  of  milk  as  gguinst  an
 estimated  requiremeni  of  500  lakh
 litres  in  the  city  It  as  unable  to
 meet  the  entire  requirement  of  the
 city  due  to  shortage  in  procurement
 of  milk

 (b)  Dejhi  Milk  Scheme  is  a  depart-
 ment  of  the  Government  of  India  The
 loss  resulting  on  the  working  of  the
 Scheme,  is,  therefore,  borne  by  the
 Government  of  India  There  is  no
 question  of  giving  some  subsidy  to
 DMS

 (c)  Does  not  arise

 दिल्‍ली में  yw  cite  we  से  तेयार  होने
 वॉग:  मिठाइयों  पर  प्रतिबश्प

 *476.  भी  प्रकाश्वीर  शास्त्री  :

 शो  शिवकुमार  शास्त्री:
 थ्री  यशब-त  सिह  कुशवाह  :

 श्री  झा०  षुस्थर  साल:
 शी  रामावतार  झाम!  :

 | ड  tre  Wo  शर्मा:
 ft  Go  मो०  बन्जों:

 क्या  खा  तथा  कृषि  मती  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दस्ती  में

 दूध  की  कमी  के  कारण  दध  शौर  खोये  से
 तैयार  होने  वालो  मिठाइयों  पर  प्रतिबन्ध
 लगाया  गया  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  हसके
 परिणामस्वरूप  अनेक  लोग  बेरोजगार  कर
 दिये  गये  हैं;  शौर

 (ग)  यदि  हा,  तो  दूध  की  कमी  को  पूरा
 करने  के  लिये  क्या  कार्यवाही  की  जा  रही
 है

 9

 wre,  कृषि,  सामुवायिक  घिफास  तथा
 सहकार  मंत्रालय में  राज्य  मंत्री  (ी  ww
 साहिध  िवे)  (क)  |. 1  हा।

 (@)  प्रतिवन्ध  झगग्त  i967  कके  श्म्त
 तक  रहेगा।  बाद  में  दूध  से  बनी  मिठाई-
 व्यापार  से  सबधित  लोग  द््ध  से  बनी  मिठाई
 को  छोड़  कर  प्रन्य  मिठाइया  बच  सबते  हैं।
 इस  प्रकार  इस  भ्रादेश  से  उत्पन्न  बेकारी  की
 स्थिति  में  सुधार  हो  जायेगा  t

 (4)  दिल्ली  दुग्ध  योजना  ने  द््घन  को
 उपलब्धि  को  बढाने  के  लिए  निम्नलिखित
 3  सम  उठाये  हैं

 (i)  दूध  सप्लाई  करने  वालो  के  साथ
 फर्म  के  भ्रनुबन्ध  हुए  है  जिनके  प्रनुसार  यदि
 विभिन्न  मौरामो  में  दूध  की  रबीकृत  मात्रा
 की  सप्लाई  न  हुई  तो  5  रुपये  प्रति  विवस्टल
 के  हिसाब  से  जुर्माना  होगा।

 (2)  दूध  सप्लाई  करने  वालों  के

 कमीशन  का  दर  जनवरी  967  से  बढ़ा
 दिया  गया  है।

 (3)  योजना  का  उपलब्धि  क्षेत्र  बढ़ा
 दिया  गया  है।  करनाल  से  लगभग  20  मील

 दूर  हरियाणा  में  दूध  की  विभागीय  उपसब्धि

 के  लिए  एक  नया  उपलब्धि  क्षेत्र  से  लिया

 गया  है।
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 (4)  परिवहन  को  सरल  बनाने  तथा

 दूध  एकब्रित  करने  के  लिः  io  टकर  तथा
 5  जी  खरीद  लो  गई  है  t

 (5)  दिल्‍ली  दुग्ध  योजना  के  मिल्क!
 शेड  के  लिए  कुछ  सघन  पशु  बिश्यस  कार्यक्रम

 स्वीकृत  निये  गए  है  ।  हन  व  वर्येक्रमों  के  फलस्वरूप

 सबधित  सब्रो  मे  द्  उत्पादन  मे  वृद्धि  होने
 की  सथ्भावला  है।

 (6)  क्षेत्र  से  साथ  के  दूध  को  उपलब्धि
 बहाने  के  लिए  प्रतिदित  एक  लाख  लिटर

 दूत  की  क्षमता  वाला  एक  बजसिंग  स्टेशन
 बीकानेर  ई/  स्मापित  करने  वे.  लि!  चार्गवाही
 जी  जा  रहे  है।

 (7)  दिल्ली  प्रशासन  दारा  Ai-5-  07
 से  खोया,  रबड़ी,  पतीर  तथा  ga  पदार्थी,
 के  ग्रायात,  निर्मा"  ait  बित्री  पर  प्रतिबन्ध
 लगा  दिया  ग्प्या  है  जिससे  गोजना  को  द्व7
 की  सप्लाई  कायम  रखने  मे  सहायता  मिली

 है।

 Ben  on  Export  of  Milk  to  Delhi  from
 Haryana  ang  Uttar  Pradesh

 +471,  Shri  B.  s.  Sharma:
 Shri  A.  B,  Vajpayee:
 Shri  Balraj  Madhok:
 Shri  Bibhuti  Mishre:
 Shri  Hukam  Clund  Kachwai:
 Shri  Ram  Singh  Ayarwal:
 Shri  Oukar  Singh:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Uttar
 Pradesh  and  Haryana  Governments
 Propose  to  ban  the  export  of  milk  to
 Delhi;

 {b)  if  sc,  whether  Government  have
 taken  up  this  question  with  the  State
 Governments  concerned  in  view  of
 the  acute  shortage  of  mik  in  Delhi;
 and

 (c)  if  so,  the  results  thereof?
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 The  Minister  of  State  In  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  No.

 (b)  and  (e)  Do  not  arise.

 Rice  from  Burma  and  Spcin

 “478,  Shri  Jyotirm>y  Basu:
 Shri  Virendrakumar  Shah:

 Will  the  Minister  of  Foog  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  any  rice  was  due  fo
 come  from  Burma:

 (b)  if  so,  its  quantity  and  the  terms
 and  conditions  thereof;

 (९)  whether  any  rice  is  aso  due  tu
 come  from  Spain:  and

 (d)  if  so.  the  terms  and  conditions
 thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculiure,  Community
 Developmeni{  and  Cooperation  (Shri
 Annasaheb  Shinde):  (a)  and  (b).  The
 quantity  of  rice  to  be  imported  from
 Burma  during  967  under  the  existing
 arrangements  is  25  thousang  metric
 tons,  of  which  over  00  thousand
 metric  tons  has  already  arrived.  The
 shipments  are  required  to  be  complet-
 ed  by  the  end  of  1967.  The  payment
 for  the  rice  is  to  be  made  in  Pounds
 Sterling

 (c)  and  (d)  Two  contracts  have  re-
 cently  been  entered  into  with  two
 private  parties  for  the  import  of
 30000  metric  tons  of  Spanish  rice
 Shipments  of  this  are  to  be  completed
 by  about  the  midd’e  of  August  this
 year  The  payment  for  the  rice  is  to
 be  made  in  Pounds  Sterling.

 Agricultural  Prices  Commission

 "479,  Shrimati  Sharda  Mukerjee:
 Shrimati  Tarkeshwarl  sinha:
 Sbri  Inder  J.  Maihotia:
 Shri  M.  Amersey:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  p'eased  to  state:

 (a)  the  present  composition  of  the
 Agricultural  Prices  Commission;
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 (b)  the  nature  and
 work;

 scope  of  its

 (९)  whether  it  has  submitted  any  re-
 ports  other  than  that  presented  to
 Parliament  in  June,  1965;  and

 (d)  the  annual  cost  of  maintenance
 of  the  Commission?

 The  Minister  of  State  in  the  Minis-
 try  nf  Food,  Agricul:ure,  Community
 Development  and  Cooperation  (Siri
 Annasahib  Shinde).  (a)  The  Agricul-
 tural  Prices  Commission  now  consists
 of  its  Chairman,  Dr.  Ashok  Mitra,  and
 Member-Secretary,  Shri  Ss.  C  Chau-
 dhri

 (b)  A  statement  giving  the  infor-
 mation  is  ‘aid  on  the  Table  of  the
 House,  [Placed  in  Library,  See  No
 LT-8623/67).

 (c)  Yes  A  statement  giving  a  list
 of  reports  submitted  by  the  Agricul-
 tural  Prices  Commission  go  far  is  laid
 on  the  Table  of  the  House.  [Placed
 in  Library  See  No.  LT-623/67].

 (d)  The  Commission  has  been  in
 existence  since  February  965  on'y
 and  the  expenditure  has  been  as  fol-
 lows:—

 1964-65  Rs  8,223  (for  2  months
 only)

 1965-86  Rs.  319,257
 1966-67  Rs.  427.564

 Management  of  Sugar  Mills

 *480,  Shri  Maharaj  Singh  Bharati:
 Will  the  Minister  of  F20d  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  Government  have  taken
 a  decision  to  withdraw  contro]  on  or
 before  the  30th  June,  967  from  all
 those  sugar  mills  which  were  being
 managed  under  the  Defence  of  India
 Rules,  1962;

 (b)  whether  it  is  a  fact  that  some
 mill  owners  have  requested  Govern-
 ment  to  take  over  the  management  of
 their  mills  under  the  Industries

 (Development  and  Regulation)
 95l;

 Act,

 (c)  whether  the  owner  of  Sakaut:
 Sugar  Mills  in  District  Meerut  (Ut-
 tar  Pradesh)  has  a’so  made  such  a
 request:  and

 (d)  if  so,  the  action  proposed  to  be
 taken  by  Government  in  the  matter”

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 An-asahib  Shinde):  (a)  Yes,  Sir.

 (b)  and  (c)  The  owners  of  only
 one  sugar  mill,  viz.  MIS  Diwan  Sugar
 and  General  Mills  Private  Limited,
 Sakhoti-Tanda,  District  Meerut,  have
 requested  the  Government  of  India  to
 take  over  the  management  of  their
 mills  under  the  Industries  (Develop-
 ment  and  Regulation)  Act,  1953.

 (d)  It  is  proposed  to  return  to  the
 owners  the  charge  of  the  mill  after
 withdrawing  control  under  the  De-
 fence  of  India  Rules,  1962.  There-
 after,  any  request  from  the  owners
 to  resume  charge  of  the  factory  will
 be  considered  under  the  Industries
 (Development  and  Regulation)  Act.

 दिल्‍ली  में  राइन  की  दुकानों  पर  भ्रनाज

 2186.  भरी  सिद्धेश्बर  प्रसाव  क्‍या

 खाद्य  तथा  शचि  मंत्री  यह  बताने  की  कृपा

 करेंगे  बि

 (कि)  क्‍या  यह  सच  है  कि  शाम  चुनावों
 के  पश्चात्‌  दिल्ली  ॥  राणन  की  दकानों  परे

 घटिया  बिस्म  का  ग्रनाज  दिया  जा  रह  है

 द्रौर  देसी  गहूं  उपलब्ध  नहीं  है  ;

 (ख)  यदि  हा  तो  इसके  ब्या  कारण

 है  ;  शरीर

 (ग)  इस  स्थिति  को  सुभारने  के  लिये

 क्या  कार्यवाही  की  गई  है  ?
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 wre,  कृषि,  साम्दापिक  विकास  तथा
 सहकार  ं्रालय  में  राज्य  मंत्री  भी  owe

 ,साहिय  सिस्दे) :  (6)  भौर  (७).  जी

 नहीं  i  दिल्‍ली  में  राशन  री  दृकानों  पर  पटिया

 किस्म  के  wrera  नहीं  दिये  जा  रहे  हैं।
 सरकार  के  पास  देशी  गेहूं  का  स्टाक  न  होने
 के  कारण  इस  समय  देशी  गेहूं  तह  दिया  जा

 रहा हैं।

 (ग)  देशी  नेहूं  का  पर्याप्त  स्टाक  तेयार

 होने  पर  राशन  की  दुकातों  से  उस  किस्म  का

 कं  दिया  बाएगा।

 बिहार  में  कृषि  विश्वविद्यालय

 3188:  थ्  तसिद्धोवर  प्रसाद :

 थी  विश्वनाथ  पाण्डेय  :

 भी  Ro  fo  सोलंकी :

 क्या  @re  wer  कृषि  मंत्री  यह  बताते

 की  कृण  करेंगे  कि  :

 (क)  क्‍या  बिहार  मे  एक  कृषि  विश्व-

 विद्यालय  श्ोलने  के  रंई॑ंध  में  कोई  कार्यवाही

 की  गयी  है;

 (ख)  यदि  हां,  तो  उसका  ब्योरा  बया

 है;  घोर

 (ग)  यदि  नही,  तो  बिहार  की  इस

 दृष्टि  से  उपेक्षा  करने  के  क्या  कारण  हैं?

 wre,  ete,  सामुदायिक  विकास  तथा

 शहुकार  मंत्रातम में  राज्य  मंत्री  (भी
 शाहिश  दिवि) :  (क)  जी,  हां  t

 (a)  बिहार  सरकार  राज्य  में  एक

 कृषि  विश्वबिद्यालय  स्थापित  करने  के  प्रश्त

 पर  विचार  करती  रही  है।  राज्य  स्तर  के

 दो  धप्चिकारी  लघधियाता,  जबलपुर  तथा

 बंगलोर  को  भेजे  गए  ये  ताकि  वे  वहां  के

 ( ..  विश्वविद्यालयों  की  कार्यपद्तति  का

 अध्ययन  भरें  शौर  रिपोर्ट  दें  |  ध्रष्रिक/टियों
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 द्वारा  प्रस्तुत  की  गई  रिपोर्ट  पर  बिहार  सरकार
 विचार  कर  रही  है।  ह. अ  तक  योजना  कै

 ब्यौरे  को  तैयार  करते  के  लिये  विशेष  प्रधिकारी
 की  नियुक्ति  पर  विचार  हो  रहा  है।  राज्य
 की  चौयी  प्लान  योजना  में  कृषि  विश्वविद्यालय

 के  लिए  75.00  लाख  रुपये  की  स्यवस्था

 की  गई  है।  योजना  पर  राज्य  सरकार  सक्तिय

 कूप  से  विचार  कर  रही  है।

 (ग)  प्रश््म  ही  नहीं  होता  |

 Canadlzn  Food  Aid  to  India

 2188.  Shri  P.  Parthasarathy:
 Shri  0,  0.  Sharma:
 Shri  Kameshwar  Singh:
 Shri  A.  Sreedhnran:
 Shri  K.  M.  Madhukar:
 Shri  Atam  Das:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  Government  of
 Canada  has  piomixd  to  give  $l04
 milion  Canadian  food  aid  to  India
 during  the  current  year;

 (b)  if  so,  the  details  thereof;  and

 (c)  when  the  first  consignment  is

 hkely  to  be  received?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahed  Shinde):  (a)  to  (९).  In
 November,  1966,  the  Government  of
 Canada  gave  Special  Food  Aid  ४०
 India  worth  Canadian  $2l  million
 with  which  1,586,000,  tonnes  of  wheat,
 33,400  tonnes  wheat  flour  and  0,i00
 tonnes  milk  powder  are  being  suppli-
 ed  to  India,  The  entire  quantity  af
 wheat  and  milk  powder  and  some
 quantities  of  wheat  flour  have  already
 been  received.  The  balance  of  wheat
 flour  is  expected  to  arrive  in  another
 month  or  80.

 The  Canadian  Government  have
 also  given  further  food  sid  of  $60
 million  in  March,  1987,  With  these
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 funds,  about  590  thousand  tonnes  of
 wheat  will  be  supplied  The  entire
 quantity  is  expected  to  arrive  in  India
 by  August,  967

 बिहार  से  पटक  महत्व  के  स्थान

 2190.  श्री  सिद्ध॑4वर  प्रसाद
 श्र,  काउेश्वर  सिह
 श्री  निहाल  सिंह
 क्रो  श्रीधरन
 ीं  जिवपूजन  शास्त्री
 श्री  शिवचन्द  झा:

 क्या  पर्यटन  तथा  अर्स निक  उदयन
 मंत्री  यह  बतने  की  कृपा  करेंगे  कि

 (क)  बिहार  म  पर्यटक  महत्व  के  स्थाना

 बा,  बिशेयकर  राजगीर,  नालदा,  पावापुरी
 प्रौर  बोध  गया  ा  विकास  करने  के  लिय

 श्व  तब  क्या  वार्यवाहों  क  गयी  है  ,

 (ख)  चालू  व्  मे  पयटक  स्थाना  +

 विकास  के  लिये  क्‍या  वार्यवाऱी  वी  गई  है  ,
 ग्रौर

 वर्षा  के  लिय

 बनाने  का  विचार  है  ?
 (ग)  आगामी  पान

 बया  योजना

 परयंटन  तथा  श्रलैनिक  उड्ढपन  मत्री  (To
 कर्ण  सिह)  (व)  चितार  मे  पर्यटक  महत्व
 के  स्थानों  पर  पर्यटन  सुविधाशञ्रा  की  व्यवस्था

 करने  के  लिय  निम्नलिखित  उपाय  क्य

 गए  है

 (:)  राजगीर  में  एक  पर्यटक  शाला  का

 निर्माण  किया  जा  हा  है.  (2)  राजगीर

 में  एक  चैयरलिफ्ट  स्थापित  की  जा  रहो  है  ,

 (3)  950  में  बताय  गये  पर्यटक  बंगले

 (श्रेणी  [  )  की  वास  व्यवस्था  का  विस्तार

 किया  जा  रहा  है।  पावापूरी  और  नालन्दा

 में  भ्रभो  तक  कोई  पर्यटन  योजनाए  श्रारम्भ

 नहीं  की  गयी  है  1
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 (a)  चालू  वित्तीय  वर्ष  के  दौरान
 चौथी  पचवर्षीय  योजना  के  भाग  2  वे  अम्तर्गत
 निम्नलिखित  स्कीमें  आरम्भ  करने  का
 प्रस्ताव  है

 (i)  राजगीर  मे  पर्यटक  शाला  का

 पूरा  किया  जाना  ,

 (i)  राजगीर  में  चेयरलिफ्ट  के  स्थापन
 कार्य  का  पूरा  किया  जाना  ,

 (iii)  बरही  (हजारीबाग
 एक  मोटल  का  निर्माण  शार

 क्षेत्र)  में

 (iv)  नालन्दा  में  एम  पर्यटक  स्वागत
 बन्दर  का  निर्माण

 (ग)  इनकी  राज्य  सरकारों  1: ड  परामर्श
 करके  श्रमी  अन्तिम  रूप  दिया  जाना  है।

 महेशी  स्टेशन-सीत  सढ़ी  रोड़

 2i9I.  श्री  क०  भि०  मधुकर:  क्‍या

 परिबहुन  तथा  नीौवहन  मंत्री  यह  बताने  की  वृ  पा
 करेगे  कि

 (क)  क्या  रक्षा  प्रयोजना  सीमा  सडक

 के  विवास  संबंधी  योजना  त  एव  ब्रग के  रूप
 में  जिला  चम्पारन  व  मह॒र्शी  र्टशन  ठथ।  ब'जार

 होकर  सीनामढी  के  बीच  एक  सीधा  सपकें

 स्थापित  व  रन  टैवू  एक  सडव  का  निर्माण

 करने  की  कोई  योजना  सरवार  क  थिचा  राधीन

 है,

 (ख)  क्या  यह  भी  सच  है  कि  इस  सडक
 ने  निर्माण  के  लिये  एक  प्रारम्निक  सर्वेक्षण

 किया  जा  च॒का  है  ,

 (ग)  यदि  हा,  ता  इसका  निर्माण,
 कर्य  चालू  करने  व  जिये  क्‍या  कार्यवाही  की

 जा  रही  है,  और

 (घ)  यदि  नहीं,  तो  विलम्ब  के  क्‍या

 कारण  है  ?

 परिवहन  तथा  मौोबहन  मंत्री  (डा०
 Wo  के०  झर०  वो  राव)  (क)  जी

 नही  1 यंह  सडक  बन  जाने  के  बाद  एक  राज्य

 सडक  होगी।  श्न  इस  परियोजना  से
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 wafer  सब  मामलों  में  मुख्यत :.  बिहार
 की  राज्य  सरकार  संबद्ध  है|

 (ख)  थे  (घ)  प्रश्व  नहीं  उठता,

 Natlonalisation  jof  Road  Transport  in
 Madhya  Pradesh

 2192,  Shri  Baburao  Patel:  9०)  the
 Migister  of  Transport  and  Shipping
 be  pleased  to  state.

 (a)  whether  the  State  Government
 of  Madhya  Pradesh  have  demanded
 financial  assistance  from  the  Centre
 to  fulfil  their  revised  programme  of
 nationahsation  of  Road  Transport  in
 that  State:

 (by  whether  the  request  of  the
 State  Government  has  been  acceded
 to  or  any  advice  has  been  given  in  the
 matter;  and

 (c)  if  not  the  reasons  therefor?

 The  Minister  of  Transport  and
 Shipping  (Dr.  V.  K.  है.  द  Rao):  (a)
 No.

 (b)  and  (९)  Do  not  arise

 Agricultral  Cooperation  between
 India  and  Japan

 2198,  Shri  Baburao  Patel:  Wil]  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  any  new  agreement  on
 agricultural  cooperation  between
 India  ang  Japan  has  been  made,  and
 if  so  the  terms  thereof;

 (b)  the  number  of  demonstration
 farms,  their  sizes  of  area  individually
 and  the  states  where  they  are  located;

 (c)  the  number  of  Japanese  agricul-
 tural  experts  expected  to  work  on
 these  farms  and  the  extent  of  their
 stay  in  the  country;  and

 (a)  the  expected  output  in  quantity
 and  value  annually  from  these  farms?

 The  Minister  of  State  in  the  Minis-
 try  of  FPoed,  Agricukare  Commualty
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 Development  and  Coeperation  (Shi
 Annasahib  ghinde):  (a)  to  (d).  Tak
 Honourable  Member  probably  hes
 in  mind  the  agreement  with  Japan  for
 the  establishment  of  demonstration
 farms.  Four  demonstration  farms
 were  started  under  an  agreement
 signed  on  the  23rd  April,  962  at  q@
 Arrah,  Bihar,  (ii)  Chakuli,  Orissa,
 (iii)  Ranaghat,  West  Bengal,  and  (iv)
 Vyara,  Gujarat.  The  number  of  Jap-
 anese  agricultural  experts  employed
 in  these  farms  were  16,  A  second
 agreement  was  signed  on  the  7th
 December,  ‘1964,  under  which  4  addi-
 tional  farms  were  established  at  (i)
 Bapatla,  Andhra  Pradesh,  (ii)  Chenga-
 manad,  Kerala,  (iii)  Khopeli,  Maha-
 rashtra  and  (iv)  Mandya,  Mysore.  The
 number  of  Japanese  agricultural  ex-
 perts  employed  in  these  farms  were
 16,  The  first  agreement  has  expired
 Negotiations  are  in  progress  for  sign-
 ing  a  new  agreement  on  Agriculture
 Cooperation.  The  details  would  be
 available  after  the  negotiations  have
 been  fina'ised

 Pilots  of  L.A.C.  and  Air  India

 2194,  Shri  Baburao  Patel:  W:))  the
 Minister  of  Tourism  and  Civil  Avia-
 tlon  be  pleased  to  state:

 (a)  the  number  of  pilots  emp'oyed
 in  the  Indian  Airlines  Corparation
 and  Air  India;

 (b)  their  grades  and  salaries;

 (c)  the  conditions  of  their  employ-
 ment  and  hours  of  duty;  and

 (d)  the  names  of  trade  unions  form-
 ed  by  these  pilots?

 ‘The  Minister  of  Touriem  and  Civil
 Aviation  (Dr,  Earan  Singh):  (a)  to
 (ad  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library,
 See  No,  LT-624/67].
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 Food  Defielt  in  Tripura

 ‘R1e8.  Shri  Mohammad  Ismail.
 Shri  B,  है,  Modak:
 Shri  Ganesh  Ghosh:
 Shri  Jyotirmoy  Basu;
 Shri  Bhagaban  Das:

 Will  the  Minister  of  Food  and  Agri-
 eplture  be  pleased  to  state:

 (a)  the  total  food  deficit  of  Tripura
 for  the  year  1967-68;

 (b)  the  quantity  of  rice,  atta  and
 other  cereals  asked  for  by  the  Gov-
 ernment  of  Tripura  from  the  Central
 Government  to  meet  this  deficit;  and

 (९)  what  portion  of  this  demand
 will  be  met  and  when  w!)]  that  quan-
 tity  of  food  reach  Tripura?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Ammasahib  Srinde):  (a).  It  is  diffi-
 cult  to  estimate  the  requirements  of
 foodgrains  of  any  particular  areas  for
 any  particular  time  as  requirements
 of  foodgaings  depend  on  a  number  of
 variable  factors  The  firm  figures  of
 production  of  feodgrains  during  1967-
 68  are  also  not  yet  available.  It  is,
 therefore,  difficult  to  indicate  the  food
 deficit  of  Tripura  for  the  year  l967-
 68.

 (b)  The  Tripura  Government
 asked  for  30,000  tonnes  of  rice
 21,000  tonnes  of  wheat  during
 calendar  year  ‘1967.

 had
 and
 the

 (c)  Supphes  are  arranged  from
 menth  to  month  en  the  basis  of  avail-
 abilities  with  the  Centre  during  the
 month  and  the  requirements  of  the
 various  recipients.  As  no  reliable
 estimate  of  the  quanties  of  foodgrains
 that  wil’  be  available  to  the  Central

 Gavernment  for  distribution  during

 the  coming  months  can  be  made,  it  is

 wy
 possible  to  indicate  what  portion

 the  demand  of  the  Tripura  Gov-
 ernment  will  be  met.  Every  attempt

 ig  made  to  despatch  the  quantities  al-

 bitin
 fo  the  @ifferent  States  in  a

 ‘ticular  month  within  the  month,

 but  for  various  reasons,  it  is  not  al-
 ways  possible  to  equate  allocations
 and  despatches,

 Purchase  of  Indigenous  Wheat  from
 Non-Rationed  areas  in  Delhi

 2156,  Shri  Dhirendrancth:  Will  the
 Minister  of  Food  amq  Agriculture  be
 Pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  allow  cardholders  in  Delhi  to  buy
 indigenous  wheat  from  non-rationed
 areas  in  rural  Delhi;  and

 (b)  if  so,  the  details  thereof  and
 when  this  is  likely  to  be  implement«
 ed?

 The  Minister  pf  gtate  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahip  Shinde):  (a)  Yes,  Sir.

 (b)  A  cardholder  wil!  be  allowed  on
 specifie  application  to  purchase  indi-
 genous  wheat  up  to  the  extent  of  the
 ration  quantum  permissible  to  him
 and  he  will  not  be  allowed  to  draw
 ration  for  the  period  covered  by  the
 quantity  purchased  by  him.  This  will
 take  effect  immediately.

 Civil  Procedure  Code

 ‘2197,  Shri  K.  N.  Pandey:  Wull  the
 Minister  of  Law  be  pleased  to  state:

 (a)  whethey  there  is  any  proposal
 to  revise  the  century  old  Civil  Pro-
 cedure  Code;  and

 (b)  if  so,  the  details  of  the  propased
 changes  to  be  made?

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  D.  R.  Chavan):  (a)
 and  (b).  Although  the  present  Code
 of  Civil  Procedure  is  not  century  o'd
 (it  was  enacted  in  1908),  the  proposals
 made  by  the  Law  Commission  in  its
 4ith  Report  for  the  revision  of  the
 Code  are  under  the  active  eonsidera-
 tion  of  the  Government.
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 Private  Agricultural  Faro

 ‘2198,  Shri  8,  C.  Jha:  Will  the  Minis-
 ter  of  Food  ang  Agriculture  be  p.eas-
 ed  to  state:

 (a)  the  total  number  of  private
 large  agricultural  farms  including  the
 tea,  rubber  and  coffee  estates  in  India;
 and

 (9)  the  total  number  of
 €arners  emp  oyed  by  them?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agricuiture,  Community
 Development  znd  Cooperation  (Shri
 Annasahib  Shinde):  (a)  There  were
 9,835  Tea  Estates  in  March,  ‘1965;  43,
 377  Coffee  Estates  in  July,  1961;  and
 52]  Rubber  Estates  in  March,  1965.
 Information  regarding  the  total  num-
 ber  of  private  large  agricultural  farms
 in  India  is  not  avai'able.

 wage

 (b)  The  wage  earners  in  Tea  Estates
 were  B,AT372  (in  1963);  in  Coffee
 Estates,  2,58,149  in  96l-62;  the  num-
 ber  engaged  in  rubber  estates  is  not
 readily  available.

 Artificial  Harbours

 2200.  Shri  §.  C,  Jha:  Will  the  Minis-
 fer  of  Transport  and  Shipping  =  be
 pleased  to  state:

 (a)  the  number  of  natura’  and  arti-
 ficial  harbours  in  India  at  present:

 (b)  the  number  of  cargo  ships
 coming  in  and  going  out  of  these  har-
 bours  every  year;

 {c)  the  cargo  in  tonnes  imported
 and  exported  from  these  ports  an-
 Nually;  and

 (d)  the  main  imports  and  exports
 commodities  handled  at  these  har-
 bours?

 The  Minister  of  Transport  and
 Shipping  (Pr.  १.  K.  B.  ve  Rao):  (a)
 There  are  76  ports  in  India,  eight  of
 which  are  Major  Ports.

 are  classified  as
 than

 Ports  in  India
 major  Ports  and  Ports  other

 SUNE  13,  39077  Written  Answers  4538

 major  Ports.  Modern  harbours  with
 alongside  berths  cannot  be  rigidly
 classified  as  natural  or  artificial.  So
 far  as  major  Ports  are  concerned,
 Bombay,  Kandla,  Mormugao,  Cochin,
 Vishakhapatnam  and  Calcutta  are
 natural  harbours  in  the  sense  that
 they  are  sheltered  from  the  open  sea
 in  varying  degrees  by  the  physical
 configuration  of  the  harbours.  Madras
 and  Paradip  are  artificial  in  the  sense
 that  they  are  not  situated  on  sites
 naturally  protected  from  the  open
 sea.  But,  even  in  regard  to  natura!
 harbours,  protective  works  are  requir-
 ed  in  many  cases  and  where  dock
 systems  are  provided,  artificial  cons-
 truction  is  unaviodable.

 Among  Ports  other  than  major
 Ports,  Bhavnagar  and  Okha  are  the
 two  Ports  which  provide  alongside
 berths  for  sea-going  vessels.  All  the
 nother  Ports  are  merely  lightciage
 Ports,

 (b)  The  number  of  ships  which  cal-
 led  at  the  major  ports  during  the  year
 1965-66,  port-wise,  58  given  below.
 This  is  the  latest  year  for  which  con-
 siderable  data  is  readily  available.

 Name  of  Port  No  of  ships
 entered.

 Calcutta  t623
 Bombay  2958
 Madras  7406
 Mormugao  :  834
 Vishakhapatnam  :  626
 Cochin  3I78
 Kandla  न  हे  279

 The  number  of  ships  that  entered  the
 minor  ports  in  India  during  the  same
 periog  is  being  ascertained  from
 State  Governments.

 (c)  and  (d).  A  Statement  ig  laid.
 on  the  Table  of  the  Home.  [Placed
 in  Library.  See  No.  LIT-625/i65].
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 सोवहण  समवाय

 2201.  थी  wo  सि०  भभुकर:  क्‍या

 चरिवहूस  तथा  नोवहुन  मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  भारत  में  नौवहन  समवायों  में

 सरकारी  तथा  गैर-सरकारी  पजा  कितने

 कितने  प्रतिशत  लगी  हुईं  है  ,

 (ख)  क्‍या  यह  सच  है  कि  भारत  भें

 नौवहन  कारोबार  ू. ह  भी  विदेशी  समवायों

 तथा  भारतीय  गैर-सरकारी  समवासों  द्वारा

 किया  जा  रहा  है,  और

 (ग)  यदि  हा,  तो  क्या  नौवहन  कारोबार
 को  अपने  हाथ  में  लेने  का  कोई  प्रस्ताव  सरकार

 के  विचाराधीन  है  ”

 परिवहन  तथा  नौवहन  मंत्री  (ड(०
 जी०  Ko  To  Ato  tre)  :  (क)  भारत

 में  समस्त  शिपिंग  क्पनियों  के  बारे  में  पूछी
 गई  सूचना  तुरन्त  उपलब्ध  नहीं  है।  सूचना
 सकलित  को  जा  रही  है  जौर  सभा  पटल  पर

 प्रस्तुत  कर  दी  जायगी।

 (ख)  सरकारी  तथा  गैर  सरकारी  दोनो
 क्षेत्रों  म ेभारतीय  तट  के  किनारे  सूखे  माल  का

 ले  जाया  जाना  केवल  भारती व  शिपिंग  कृपनियों
 के  लिये  सुरक्षित  है।  तट  के  किनारे  ले  जाये
 जाने  वाले  तेल  वे  बारे  में  भारतीय  तेल

 वाहियो  के  अलावा  भाटक  पर  कुछ  विदेशी

 तेलवाही  भी  नियुक्त  किये  जाते  हैं।

 विदेश  पार  व्यापार  के  सबंध  मे,  विदेशी
 कम्पनियों  श्र  भारतीय  गैर-सरकारी
 कम्पनियों  के  ग्रलावा  स्तरकारी  क्षेत्ष  की
 भारतीय  कप्निया  भी  काम  कर  रही  हैं।

 (ग)  जी  नहीं 1

 Delhy  requirements  of  Rice  ang  Wheat

 2202.  Shri  Nanje  Gowder:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  total  requirements  of  rive

 and  wheat  for  Delhi  per  week;  and

 (b)  the  savings  made  by  restricting
 the  hotels  to  serve  mice  and  wheat
 almost  during  three  days  in  a  week?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  Including  the
 non-rationed  areas,  Delhi  requires  an
 a  week  about  700  tonnes  of  rice  arid
 6,975  tonnes  of  wheat

 (b)  The  catering  establishments  in
 Delm  are  required  to  observe  two
 niceless  days  and  one  cereal-less  even-
 ing  in  a  week,  The  rice  quota  of
 these  establishments  could,  on  this
 account,  be  cut  by  about  06  tonnes
 per  month.  No  cut  has  been  imposed
 in  their  quota  of  wheat'atta

 wen  निवारण  विधि

 2203.  श्री  र/मसेवक्  यादव  :

 श्री  जाज  फरनेन्डीस  :

 ची  मोलह  प्रसाद  :

 धौ  महाराज  सिह  भारती  :

 श्री  रखी  राय:

 श्री  ब  ल्‍्मीकी  खोधरी  :

 क्‍या  विधि  मंदी  यह  बलाने  की  कृपा
 करेंगे  कि

 (क)  दहेज  मिवारण  विधि  के  अन्तर्गत
 देश  भर  में  न्यायालयों  में  कितने  मकदमों
 की  सुनवाई  हुई

 (ख)  कितने  मुकदमों  में  दण्ड  दिया
 गया  ,  और

 (7)  कितने  मुकदमों  का  फैसला  जभी

 नही  हुआ
 ?

 विधि  मंत्रालय  में  उपसंत्रों  (झन  eo
 रा०  चब्हान)  :  (क)  से  (ग)  दहेज  प्रतिषेत्त

 अधतियम,  1961  का  प्रशासन  राज्य
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 सरकारों  शौर  संध  राज्यक्षेत्र  प्रशासनों  के

 पास  है  तथा  वे  भ्रभियोजनों  भ्रादि  के  संबंध  में

 कोई  आंकड़े  केस्ट्रीय  सरकार  को  प्रदाय
 करने  के  लिए  भ्रपेक्षाधीन  नहीं  है।  ध्रतः

 धपेक्षित  जानकारी  केन्द्रीय  मरकार  के  पास

 तुरन्त  उपलब्ध  नही  है।  इसे  राज्य  मरकारों
 ष््रौर  संघ  राज्यक्षेद्र  प्रशासनों  से  संग्रहीत
 किया  जा  रहा  है  धौर  सम्यक  भ्रनक्रम  में

 ,सदन  के  पटल  पर  रख  दिया  जाएगा  |

 ग्रस्दभान  तथा  निकोबार  द्वीप  समह
 में  सहकारी  समितियां

 2204.  श्रो  रामचख  बीरप्पा:  क्‍या

 त्वाश  तथा  कृषि  मत्री  यह  बताने  की

 कया  करेगे  कि  दिसम्बर,  i966  की  समाप्ति

 पर  ग्रन्दमान  तया  निकोबार  द्वीप  समूह  में

 कितनी  सहकारी  समितिया  चल  रही  थी  ?

 ह (|: हि  कृषि,  सामुदायिक  विकास  तथा

 सठउकार  मंत्रालय  में  राज्य  मंत्रो  (श्रीएए०  एप०

 गुर  ,दस्वामो):  जन,  966  (अंतिम  अवधि

 जिसके  ब्वारे  में  जानकारी  उपलब्ध  है)
 के  शरत  में  दीपसमृह  में  64  सहकारी  समि-

 तियां  थी  ।

 झन्दमान  तथा  निकोीब।र  होप  समूहों
 में  प१-चिकित्सा  झ्स्पताल

 2205.  1 78  रामखर्द्र  वीरप्पा  :  क्‍या

 लाछ  तथा  कृषि  मती  यह  बताने  की  कृपा

 करेगे  कि  :

 (क)  दिसम्बर,  966  तक  _ग्रन्द-

 मान  द्वीप  समूह  में  कितने  पशु-चिकित्सा
 अस्पताल  थे;

 (६ ३  उन  पर  प्रति  वर्ष  कितना  धन

 ्च  किया  जाता  2;  भ्रौर

 (ग)  चौथी  पत्तवर्षीय  मोजता  में  पशु-

 सिकित्सा  पक्‍्॒स्ततालों  के  लिए  कितनी  राशि

 ६...  की  गई  है  ?
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 ere,  कृषि,  सामुद!ण्कि  िकास  हथा

 सहकार  मंत्रालय  में  राजउयर-मंत्री  (थी,
 ब्रश्नासाहिब  दिये) :  (क)  शौर  ्)
 संध  क्षेत्र  स ेजानकारी  भागी  जा  रही  है  भ्रौर
 मिलते  ही  सभा  पटल  पर  रख  दी  जायेगी  ।

 (ग)  चौथी  योजना  की  प्रवधि  में
 6  पशु-चिकित्सा  भ्रस्पाताल  तथा  6  पशु-
 बिकित्सा  प्राऊट  पोस्टों  की  स्थापना  की
 जायेगी  1  चौथी  योजना  में  3,51,500  रुपए
 का  नियतन  किया  गया  है  ।

 Places  of  Tourist  Interest  in  Goa,
 Danmmn  and  Diu

 2206.  Shri  Shinkre:  Will  the  Minijs-
 ter  of  Tourism  and  Civil  Aviation  be
 pleased  to  state:

 {a)  the  total  amount  spent  on  pro-
 moting  tourist  traffic  to  the  places
 of  tourist  interest  in  the  Umon  Terri-
 tory  of  Goa,  Daman,  and  Diu  during
 the  last  five  years;  and

 (b)  the  steps  taken  or  proposed  to
 be  taken  to  attract  more  tourists  to
 places  oftourist  interestin  Goa  dur-
 ing  the  next  two  years?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)
 During  the  Third  Plan  period  the

 expenditure  incurred  on  tourist
 schemes  in  the  Union  Territory  of  Goa,
 Daman  and  Diu  was  Rs.  27  lakhs.

 (b)  It  is  proposed  to  spend  Rs.  80
 lakhs  on  tourist  development  schemes
 tn  the  Centra!  sector  and  Rs.  8  lakhs.
 in  the  State  sector  in  the  Fourth
 Plan.  The  details  are  being  worked
 out.

 Enquiry  into  the  escape  of  Dr.  Dharm
 Teja

 Will  the  Minister  of  Transpert  an@

 Shipping  be  pleased  to  state:  _

 -(a)  whether  an  invest  tion  38h

 ‘been  carried  out  into  the  ‘qitedtibh  of
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 the  responsibility  of  the  Ministry  of
 Hote  amd  C.B.I.  in  the  matter  of  al-
 lowing  Dr.  Teja  to  escape  from  India
 by  refusing  to  act  on  the  suggestion
 of  the  ¥nforcement  Directorate  and
 Finance  Ministry  that  Dr.  Teja  be
 arrested  or  his  passport  seized;  and

 (०)  #  not,  the  reasons  for  not  hold-
 ing  the  inquiry?

 The  Minister  of  Transport  and  Ship-
 ping  (Dr.  V.  हू,  R.  द  Rao):  (a)  and
 (b).  The  matter  is  being  enquired
 into

 Clothing  Shoringe  in  Bibar

 2208.  Dr.  Karni  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state.

 (a)  whether  it  is  a  fact  that  apart
 from  starvation,  the  people  of  South
 Bihar  are  now  facing  the  prospect  of
 going  naked  for  want  of  cloths;

 (b)  the  action  proposed  by  Govern-
 ment  to  provide  for  the  immediate
 clothing  needs  of  at  least  women  and
 children  in  the  affected  areas,  and

 (९)  the  response  from
 orgatisations  to
 shortage?

 the  private
 meet  the  clothing

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  It  would  be
 incorrect  to  say  that  people  of  any
 part  of  Bihar  are  starving.  While  re-
 ports  of  shortage  of  clothes  have
 been  received  from  the  severely  affect-
 ed  areas  of  South  Bihar,  it  is  not  a
 fact  that  people  are  facing  the  pros-
 pect  of  going  naked.

 (b)  and  (¢).  A  number  of  volun-
 tary  organisations  are  distributing
 clothes  free  of  charge  amongst  the
 affected  population.  The  Govt.  of
 India  have  exempted  woollen  and
 cotton  fabrics  donated  to  approved
 voluntary  organisations  in  Bihar  from
 payment  of  excise  duty.  The  duty  of
 excise  on  cotton  -yarn  contents  in  res-
 pect  of  cotton  fabrics  has  also  ‘been

 waived.  Clothingg  and  unstitched
 clothes  donated  to  approved  organisa-
 tions  in  Bihar  gre  carried  free  of
 charge  by  the  Railways.

 The  Bihar  Govt.  are  considering
 whether  it  is  necessary  to  supplement
 the  free  supply  of  clothes  made  by
 voluntary  organisation.

 Expenditere  on  Food  Production

 2208,  Shri  Abdul  Ghani  Dar:  Will
 the  Mimster  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  total  amount  spent  by
 the  Central  Government  on  food
 Production  during  the  last  three
 Plans  and  the  current  Five  Year
 Plan;

 (b)  what  was  the  target  of  pro-
 duction  of  foodgrains  during  the
 three  Plans,  Plan-wise,  and  what
 wag  the  actual  production  during
 the  above  period,

 (०)  whether  Government  have
 made  any  statement  about  the  poor
 results  of  the  food  production  during
 the  Plan  periods  and  if  so,  what  ts
 the  result  of  the  assessment;  and

 (d)  the  steps  taken  to  achieve
 food  self-sufficiency  by  97]  ag  envi-
 saged  in  the  President’s  Address?

 The  Minister  of  State  in  the  Min-
 istry.  of  Food,  Agriculture,  Commu-
 nity  Development  and  Cooperation
 (Shri  Annasahib  Shinde):  (a)  The
 amount  spent  on  Food  Production
 during  the  last  three  Plan  periods
 and  first  year  o¢  the  current  Five
 Year  Plan  is  given  below:

 Amount  (Rs  in  Jakhs)

 First  Plan  period  =  659  08
 Second  Plan  period  5266.22
 Third  Plan  period  40275  25
 1966-67.  I5580  68

 N.B.:  Since  1958-59  when  the  pro-
 cedure  for  release  of  Central
 financial  gssistance  to  States
 was  revised,  assistance  is
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 being  given  to  the  States  by
 Head  of  Development  and
 not  Sehemewise  as  done  pre-
 viously,  The  figures  from

 ‘1958-59.  onwards  thercfore,
 indicate  the  amount  ailocated
 for  (i)  Agricultural  Produc-
 tion  including  Land  Develop-
 ment  (ii)  Munor  Irrigation,
 (iii)  Animal  Husbandry,  &
 Dauying,  (iv)  Fisheries,  (v)

 Forests  and  (iv)  Soil  Conser-
 vation,

 (b)  The  target  of  production  and
 the  actual  production  of  foodgrains
 during  the  three  Plans  are  as  under:

 Terget  Achievement
 First  Plan  62.59  66.85
 Second  Plan  =  8.79  82,02,
 Third  Plan  L0I,60  72.26

 (c)  During  the  first  two  Plans
 the  target  was  fully  achieved.  Dur-
 ing  the  3rd  Plan  food  grain  produc-
 taon  =  reached  a  level  of  89  million
 fonnes  in  1964-65  but  it  marked  a
 substantial  fall  in  the  year  1965-66
 due  to  widespread  drought  in  large
 parts  of  the  country.

 (td)  A  New  Strategy  for  Agricul-
 ‘ural  Development  has  been  drawn
 up  under  which  the  principal  pro-
 erammes  are  as  below:

 (i)  Applying  a  Packing  of  prac-
 tices,  comprising  water
 management,  high-yielding
 varities  of  sceds,  pest  con-
 trol  and  a_—  sufficiency  of
 fertihzer  application  along
 with  good  cultural  practices
 covering  an  arca  of  32.5
 million  acres  in  1970-71.

 ta)  Introduction  short-term  varie-
 ties  in  the  major  cereals  of
 the  country  which  are  a3  good
 yieldcrs  as  the  long-term
 varieties  under  a_  suitable
 package  of  practices,  thereby
 allowing  for  the  growing  of  a
 major  second  crop  tn  the
 irrigateg  areas  of  the  coun-
 try  where  only  one  crop  was
 boing  grown  under  irrigated
 conditions.  This  programme
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 is  expected  to  reach  30
 million  acres  in  1970-71.

 (iii)  Increasing  the  consumption
 of  fertilizers  to  the  level  of
 24  lakh  tonnes  of  nitrogen,
 l0  lakh  tonnes  of  phosphorus
 and  7  lakh  tonnes  of  potash
 by  1970-71.

 (iv)  Extending  the
 minor  irrigation
 million  acres  ineluding  42
 million  acres  to  be  newly
 irrigated  and  giving  benefit

 of  stabilized  irrigation  and
 drainage  to  another  §  million
 acres.

 (v)  The  area  to  be  benefiteq  by
 plan  protection  measures  to
 be  raised  to  the  level  of  20
 million  ucres  (gross).

 (v!)  Benefit  of  soil  conservation
 on  agricultural  lands  to  be
 extended  over  an  additional
 arca  of  20  million  acres,

 (viii)  Substantial  increase  in  the
 supply  of  short,  medium  ond
 Jong  term  credit  to  farmers
 through  institutional  sources,
 re-orientation  of  agricultural
 research,  education  and  train-
 ing,  organisation  of  farmers’
 training  and  other  supporting
 policies  on  agricultural  prices,
 marketing,  storage  and  trans-
 port.

 benefit  of
 over  7

 Presidential  form  of  Government

 2210.  Shri  N.  S.  Sharma:
 Shri  A.  B.  Vajpayee:
 Shri  Sharda  Nand:
 Shri  Brij  Bhushan  Lal:
 Shri  Bibhuti  Mishra:
 Shri  K.  N_  Tiwary:

 Will  the  Minister  of  Law  be  pleas-
 €d  to  state:

 (a)  whether  any  demand  has  re-
 cently  been  made  by  some  eminent
 persons  for  the  appointment  of  an
 Expert  Committee  to  go  into  experi-
 ences  of  working  under  the  constitu-
 tion  and  to  suggest  whether  the  con-
 stitution  be  resheped  te  provide
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 among  other  things  for  Presidential  तथा Form  of  Government,  and  (=)  "
 सहकारी

 समितियों  तथा
 इनके  पदाधिकारियों  के  नाम  क्‍या  हैं,

 (४)  if  so,  the  reaction  of  Govern-
 ment  thereto”  (7)  क्‍या  यह  सच  है  कि  दिल्ली

 प्रशासन  उन  सहकारी  समितियों  के  विरुद्ध  नये
 The  Deputy  Minister  in  the  Min-  :  .

 व wiry  of  Law  (Shri  ७,  है,  Chavam),  िरें  से  कार्यवाही  वर  रहा  है  जिनके  विस्द्ध
 (a)  According  to  press  reports  उपयुक्त  कार्यवाही  नहीं  की  गई  थी  प्रौर
 there  was  a  twoday  Seminar  on
 Centre-State  relationship  organised  (a)  यदि  हा,  तो  इन  सहकारी  समि-

 by  the  Bar  Association  of  India  on  —  तिया  नथा  ्यो
 the  Ith  &  l7th  April,  967  The

 है  ?
 थी!  इनक  पदाधिकारियों  के  नाम  क्या

 former  Chief  Justice  of  India  and  a
 candidate  for  the  Presidential  elec-
 tion,  Shri  K  Subha  Rao  opened  st  aie,  कृषि,  सासमदास्कि  दिकास  त्था
 and  the  former  Attorney  General,

 सकार Shri  M  C  Setalvad  presided  The  कार:  मजालय  भ  राज्य  सत्री  1६14
 Seminar  discussed  inter  alia  the  ap-  एम०  मल  गुरुपद,  आम्र  )  (*)  34
 pointment  of  a  Commission  in  the
 nature  of  Inter  State  Council  ag  con-  (ख)  विवरण  सभा  पटल  पर  रखा
 templated  under  article  263  of  the

 =  गया  है  tr  [  पुस्बकालय  से  रख  दिया  गया।
 Constitution  to  consider  whethe:  any  देखिये  सग्य  .
 Constitutional)  change  was  called  for  |. उ  सरया

 एब्ट
 lo-~  626/67]

 ae  regards  legislative  relations,  adop-  7”
 tron  of  Presidential  Form  of  Govern-  (ग)  प्रश्न  नही  उठता,

 क्योकि  चूक
 ment  and  the  growim,!  phenomenon  of  करन  वाली  सभी  समितियों  के  विरुद्ध  काननी
 the  crossing  of  the  floor  ete  The  कार्यवाही  चल  रही  है  ।

 |

 Seminar  wa,  of  the  view  that  no
 radical  change  in  the  Constitutional  (7)  प्रशन  नहीं  उठता  |
 was  called  for  at  present  to  regulate
 the  jegislative  relations  between  the  DTU
 Centre  and  the  States

 2242  Shri  N.  S  Sharma
 tb)  The  Government  have  not  yet  Shri  Sharda  Nand:

 come  to  any  deciston  on  the  matters  Shri  A  B.  Vajpayee
 discussed  in  the  Seminar  Shri  Brij  Bhushan  Lal

 Shri  Hem  Raj

 दिल्‍ली  की  सहकारी
 समितियों

 के  विरद  Will  the  Minister  of  Transport  and
 शिकायतें  Shipping  be  pleased  to  state

 (a)  Whethe:  Government  haye  set
 22i.  श्री  कबर  लाल  गुप्त  up  any  panel  to  probe  into  the  work-

 oft  tio  rao  विद्यार्थी  ing  of  the  Delhi  Transport  Undertak-
 जाह

 क्या  खाद  तथा  कृषि  मंत्री  यह  बताने

 ककी  करेंगे  कि  :
 =

 (b)  if  so,  the  terms  of  reference  of

 कपा
 :  the  panel,  and

 (*)  पिछले  पाच  वर्षों
 मैं

 सरकार  को  (९)  when  it  ,  expected  to  submit  its
 दिल्‍ली  को  सहकारी  समितियों  के  विरद्ध  च्टा-  report?

 जार,  गोलमाल,  गबन  सथा  हिसाब  किताब
 The  Minister  of  Transport  and  5

 ठीक  न  रखने  के  बारे  में  कितनी  'शिफयतें
 ay  (pr.  V.  KR.  V.  Bao):  (a)  mi

 fart  हैं;  (७)  A  Works  Study  Team  with  the
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 following  terms  of  reference  has  been
 set  up:--

 l.  To  assess  the  road  transport
 requirements  of  the  Union
 Territory  of  Delhi  in  view  of
 the  mncrease  in  traffic

 2,  To  study  proposals  for  meeting
 road  transport  requiréments
 of  the  territory  including  the
 rural  areas.

 3.  To  examine  the  expansion  pro-
 gramme  prepared  by  the
 Delhi  Transport  Undertaking
 for  the  Fourth  Five  Year
 Plan  period.

 4  To  study  the  relationship  of  the
 present  fare  structure  with
 the  existing  cost  of  operation
 and  recommend  whether
 there  is  need  for  the  review
 of  bus  fare  structure  of  the
 Delhi  Transport  Undertaking
 in  view  of  the  increase  in  the
 cost  of  operation

 5.  To  examine  and  review  arrange-
 ments  fot  prevention  of
 ticketless  travel  and  suggest
 measures  for  increasing  the
 income  of  the  Undertaking

 है,  To  examine  the  financial  posi-
 tion  of  the  Undertaking  with
 particular  reference  to  the
 proper  utilisation  of  loans
 granted  to  the  Undertaking
 and,  if  necessary,  suggest
 measures  for  remedial  action.

 7.  To  make  such  other  recom-
 mendations  as  may  be  ger-
 mane  to  the  issues  under  con-
 sideration.

 (०)  The  Report  of  the  Team  ‘has  been
 received  on  the  Tth  June,  T967.
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 हरियाणा  से  गायों  और  बडों
 का  निर्यात

 2213.  भी  हुकम  बोद  कछृवाय  :

 श्री  राम  सिह  ऋपरबाल  :

 क्या  wre  तथा  कृषि  मती  यह  बताने
 की  कृषा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  हरियाशा
 के  परिवहन  मत्री  ने  29  भार्ज,  I967  को
 राज्य  विधाम  सभा  में  कहा  था  कि  उस  राज्य
 से  गायों  और  बछड़ों  के  निर्यात  पर  प्रतिबन्ध
 लगाने  के  लिए  उनको  केन्द्रीय  सरकार  की

 प्रतुमति  श्रब  तक  प्राप्त  नही  हुई  है,  प्रौर

 (ख)  यदि  हा,  तो  केन्द्रीय  सरकार
 द्वारा  हरियाणा  सरकार  को  इसकी  अनुमति
 न  दी  जाने  के  क्या  कारण  है  ?

 ग्वाच्च,  कृषि,  सामधारिक  'डिकास  तथा
 सहकार  मंप्र/हय  से  care  भत्रो  (भरी
 अ्रश्नास;हिब  चिरि ) :  (क)  भारत  सरकार  को
 इम  वक्तव्य  के  बारे  में  कुछ  ज्ञान  नही  है  q

 (ख)  फिर  भी  हरियाणा  सरकार  ने
 केन्द्रीय  सरकार  को  लिखा  था  और  राज्य
 से  गायो  के  निर्यात  पर  प्रतिबन्ध  लगाने  के
 बारे  में  भ्रध्यादेश  जारी  करने  की  प्रनुमति
 मांगी  थी  ।  श्री  सन्ता रायण  समिति  की
 सिफरिशो  को  दृष्टि  में  रखते  हुए  इस  प्रार्थना
 पर  विचार  किया  गया  था  और  यह  ग्रनुभव
 किया  गया  कि  गायों  के  निर्यात  पर  पूर्ण
 प्रतिबन्ध  लगाने  से  राज्य  के  पशु  प्रजनको  तथा
 देश  में  गायो  के  सामान्य  विकास  कार्यों  पर

 बुरा  प्रभाव  पड़ेगा  ।  भत  राज्य  सरकार  को

 सलाह  दी  गई  कि  केवल  युवा  तथा  भ्रधिक

 दूध  देने  बाली  गायो  के  मिर्यात  पर  प्रतिबन्ध
 लगाने  के  बारे  में  ही  विधार  किया  जाये  t

 Bhagirathi  Scheme

 22i4  shri  Ranen  Sen:  Will  the
 Minister  of  Transport  and  Shipping  be
 Pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  demind of  the
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 West  Bengai  Government  that  Centre
 ahOUTA  finance  the  training  of  Bhagi-
 rathi  Scheme  which  alone  will  help
 the  river  transport  to  make  Farakka
 Barrage  effective;  and

 (b)  i¢  30,  their  reaction  thereto?

 The  Minister  of  Transport  and
 Shipping  (Dr.  द  K.  g.  V.  Rao):  (a)
 and

 82
 No  specific  scheme  for  train-

 ing  irathi  has  been  submitted  to
 the  Government  of  India  by  the  Gov-
 ernment  of  West  Bengal.  The  West
 Bengal  Govermment  have  drawn  the
 attention  of  the  Centre  to  the  need  for
 re-sanctioning  of  the  Bhagirathi  as  an
 integral  part  of  the  Farakka  Barrage
 Project  and  to  be  executed  simul-
 taneously  with  the  project.  In  order
 to  determine  the  steps  to  be  taken  for
 corrective  measures,  a  Study  Group  of
 Technical  Officers  was  set  up  by  the
 Calcutta  Port  Commissioners  The
 Group  has  submitted  its  report  for  the
 consideration  of  the  Farakka  Barrage
 Control]  Board  But  as  this  Board  is
 primarily  concerned  with  the  con-
 struction  of  the  barrage  only,  it  has
 Tow  been  decided  to  have  the  report
 examined  by  the  Central  Water  and
 Power  Commission.

 किसानों  को  आण

 2215.  श्री  विभति  सिश्र  :

 श्री  क०  3To  तिवारी  :

 क्या  ह... 0...  तथा  कृषि  मत्री  यह  बताने

 की  कृपा  करेगे  कि  :

 (क)  क्‍या  सरकार  यह  सुनिश्चित
 करने  के  लिये  कोई  योजना  बना  रही  है  कि
 भारत  के  रिजर्व  बैंक  ग्राम्य  सहकारी  बैकों

 के  माध्यम  से  किसानो  को  दिये  गये  ऋणों  पर

 किसी  भी  मामले  में  3  प्रतिशत  से  प्रधिक

 ब्याज  न  लिया  जोय;  और

 (@)  यदि  हां,  तो  तत्मम्बन्धी  व्यौरा
 क्‍या  है?

 क... ६  अंग्रालव  में  राज्य  मंत्री  (भी

 एंसे०  एस०

 नहीं  ।

 (छा)  प्रश्न  नहीं  उठता  ।

 गरयबशबाहो)  :  (क)  जी

 Avro  Jets  to  replace  Dakotas  by  IAC

 22i6.  Shri  George  Fernandes:
 Shri  J.  H.  Patel:
 Shri  A.  Sreedharan:
 Shri  Madhu  Limaye:
 Shri  Girraj  Saran  Singh:
 Shri  8.  K.  Tapurigh:
 Shri  Meetha  Lal:

 Will  the  Minister  of  Tourism  and
 Civil  Aviation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Avro  Jets  being  introduced  by  the
 Indian  Airlines  Corporation  on  its
 services  will  involve  losses  to  the
 Indian  Aurlines  Corporation;

 (b)  whether  Government  propose  to
 abandon  the  purchase  of  these  planes
 for  the  Indian  Airlines  Coropration;
 and

 {e)  whether  jet  planes  of  emalier
 passenger  capacity  are  proposed  to  be
 purchased  from  abroad  for  replare-
 ment  of  Dakotas?

 Th,  Minister  of  Tourism  ang  Civil
 Aviation  (Dr.  Karan  Singh):  (a)
 Avros  are  fitted  with  turbo-prop  en-
 fines  and  not  with  jets.  There  is  no
 reason  to  believe  that  introduction  of
 Avros  will,  by  itself,  cause  financial
 loss  to  the  Corporation.

 (b)  and  (c).  No,  Sir.

 Delhi-Kanaha  Air  Service

 ‘2217,  Shri  Hukam  Chand  Kachwai:
 Shri  Eam  Singh  Ayarwal:
 Shri  Nitiraj  Singh  Chaudhary:
 Shri  Nathu  Ram  Ahirwar:
 Shrimatji  Agam  Dass  Guru

 Minimata:

 Will  the  Minister  of  Tourism  and
 Civil  Aviation  be  pleased  to  state:

 (a)  whether  any  request  hag  been
 received  by  the  Central  Government
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 from  the  Government  of  Madhya
 Pradesh  for  the  introduction  of  bi-
 weekly  air  service  from  Delhi  to
 Kanaha  National)  Park,  Mandla  via
 Jabalpur  for  the  promotion  of  tourist
 traffic;

 (b)  whether  any  decision  has  been
 taken  in  the  matter;  and

 (c)  if  go,  the  nature  thereof*

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)  to
 (ec).  The  Indian  Airlines  Corporation
 have  received  a  request  from  Madhya
 Pradesh  Govt.  for  the  operation  of
 air  service  to  Kanaha  National  Park.

 The  suitability  for  scheduled  services
 of  the  airstrip  near  Kanaha,  which  is
 maintained  by  the  State  Government
 is  being  investigated.  On  the  result
 of  the  investigation  the  question  of
 operating  a  service  to  Kanaha  will  be
 further  examined  by  the  Corporation
 in  fhe  light  of  aircraft  availability.
 Simultaneously,  a  traffic  survey  =  is
 being  conducted  by  the  Corporation.

 Foodgrains  from  Foreign  Countries

 ‘2218.  Shrj  Hukam  Chand  Kachwai:
 Shri  Onkar  Singh;
 Shri  Bibhuti  Mishra:
 Shri  K.  N.  Tiwary:
 Shri  B.  S.  Sharma:
 Shri  Onkar  Lal  Berwa
 Shri  D.  N.  Patodia:
 Shri  R.  Barua:
 Shri  C.  C.  Desai:

 Will  the  Minister  of  Food  ang  Agri-
 culture  be  pleased  to  state’

 (a)  the  names  of  the  countries  and
 the  quantity  of  foodgrains  received
 from  them  or  assurances  given  by
 them  as  a  result  of  appeal  made  by  the
 Government  of  India  to  friendly
 countries  for  supplying  foodgrains;

 (bd)  the  details  thereof;  and

 (९)  the  mode  of  payment  of  the
 Price  of  the  foodgrains?
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 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahi,  Shinde):  (a)  to  (c).  A
 statement  giving  details  of  the  quan-
 tities  of  foodgraing  for  import  during
 3967  for  which  arrangements  have  so
 far  been  made  is  placed  on  the  Table
 of  the  House.  [Placed  in  Library.  see
 No,  LT-627/67].  These  include  quan-
 tities  under  special  arrangements,  such
 as,  P.L.  480,  gifts  and  commercial
 purchases,

 स+५कारी  कर्मचारियों  हरा  सेवानिज त्ति
 होने  के  बाद  खेती  का  काम

 2219.  थ्यी  हुकम  च्वन्द  कछुवाय  :

 श्री  राम  सिह  क्रयरवाल  :

 क्या  खाद्य  तथा  कृषि  मंत्री  यह  बताने
 की  कपा  करेगे  कि

 (क)  कया  सरकार  केन्द्रीय  सरकार
 के  कर्मचारियों  को  सेवानिवत  होने  के  बाद

 कोई  व्यापार  प्रारम्भ  करने  की  अनमत्ति
 नही  देती  ; शौर

 (ख)  क्या  खाद्य  उत्पादन  को  बढाने  के

 उदय  से  सरकार  की  भागीदारी  भें  सामृहिक
 ग्राधार  पर  खेती  का  काम  करने  के  लिये

 सेवानिवृत  कर्मेचारियों  को  अवसर  प्रदान
 करने  का  कोई  प्रस्ताव  सरकार  के  विचारा-
 धीन  है  ?

 खाया,  कृषि,  सामदारिक  दिकास  तथा

 सहुकार  सत्रलय  से  राज्य  मंत्री  (धी
 झप्नासात्बि  किवे) :  (क)  सेवानिवृत्ति  के
 बाद  निजी  व्यापार  करने  के  लिए  केन्द्रीय
 सरकार  के  किसी  कर्मचारी  को  ग्रनुमति
 लेने  की  प्रावश्यकता  नही  है  ।

 (ख)  जी  नहीं  ।  फिर  यदि  सेवानिवत
 कर्मचारी  छोटे  किसान  हैं  भ्ोर  वे  एक  सहकारी
 फार्म  बनाते  हैं  तो  सहकारी  फामिंग  सोसयटीफ
 को  दी  जाने  वाली  वित्तीय  सहायता  उन्हें  मिल
 सकती  है  ।  कुछ  राज्यों  में  सेवानियत  कर्म-
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 चारियों  ते  सरकारो  बेकार  भूमि  पर  संहकारी
 फार्म  बनता  लिए  हैं  !  ऐसे  मामलों  में  सहायता
 के  अनुमोदित  पैमाने  के  भ्रनुसार  वितीय

 सहायता  दी  गई  है  t

 मेक्सिकन  क्स्मि  का  येह

 2220.  ष््ो  श्रोंकार  सिह:
 श्री  हुकम  उन्द  कछयाय  :

 क्या  खाद्य  तबा  कृषि  मंत्री  28  मान

 I967  के  ताराकित  प्रश्न  सख्या  87  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  मैक्सिकत  किस्म  के  गेहे
 तथा  सकर  बाजरे  |  उपज  के  बारे  में  राज-
 स्थान  मरकार  से  जानकारी  मिल  चुकी  है
 श्रौर

 (स््र)  यदि  हा,  तो  उसका  पूरा  व्यौरा
 क्‍या  है

 7

 खाद्य,  ह,  सामद्रायित  विकास  तथा

 सहकार  न्जालय  सम  राज्य  सच  भ्वीं
 अन्नासाह्मि  कि )  कि)  जीहा।

 (ख)  मैक्सिगन  गेहू  की  सोनारा  ७३
 किस्म  राजकीय  बप  फार्म,  गंगानगर  में  उगाई
 गई  थी  गोर  पिछले  वर्ष  उसे  असलन  4७8७
 किलोग्राम  प्रति  हँकटेश्चर  को  उपज  प्रात

 हुई  t  गंगानगर  में  सकर  बाजरा  पर  जो  राष्ट्रीय
 प्रदर्शन  प्रयोग  किये  गये  थे  उनसे  3750
 और  ७०५७5  मिलायगाम  प्रान  हंक्टेशर  के
 हिसाब  से  उपज  प्राप्त  हुई  ।

 दिल्‍ली  दुग्ध  पोजना  के  दिरुद्ध

 शिकायत

 2221  श्री  कवर  लाल  गत:
 श्री  रा०  हव०  विद्यार्यो:

 क्या  wre  तबा  छृषि  मंत्री  यह  बताने

 की  क्वपा  करेंगे  कि

 (क)  क्‍या  दिल्‍ली  दुग्ध  योजना  की

 कायं-प्रणाली  के  विरुद्ध  सरकार  को  कुछ
 शिकायते  मिली  है  ;  द्रोर

 (ख)  यदि  हा,  तो  उन  पर  सरकार

 ने  क्‍या  कार्यवाही  की  ह  ?

 लाश,  कृषि,  सामुदायिक  विकस  तथा

 सहकार  मंत्रालय  में  रप्म्प  मंत्री  (श्री

 अ्रन्नासाहिब  शिन्दे)  (क)  जीहां।

 [ख)  शिकायता  की  यर्थाथता  को

 दृष्टि  मे  रखते  हुए  सरकार  द्वारा  उपयुक्त
 कार्यवाही  की  जाती  है।  कई  एसी  शिकायते

 होती  है  जिनके  लिए  दूध  की  गाडी  की  खराबी

 जिम्मेदार  हैं  ऐसे  मामलों  मे  सुधारात्मक
 कदम  उठाए  जाते  है  |  कुछ  णशिकायते  कुछ
 कमेंचा रियो  के  दुव्यंवहार  के  सम्बन्ध  मे

 हाती  है  ।  "से  धामले  ह:  शिकायत  के  रूम्बन्त  ७
 में  पूछताछ  की  जाती  है  शरीर  दुव्यंवहार  सिद्ध

 होने  पर  अनशासानात्मक  कार्यवाही  को

 जाती  है  ।

 Port  at  Varaha

 2222.  Shri  P  K.  Deo:
 Shr;  K.  P.  Singh  Deo:
 Shri  Dhirendranath:

 Will  the  Muuster  of  Transport  and
 Shipping  be  pleased  to  state:

 (a)  Whether  there  is  a  proposa]  to
 have  a  new  port  at  the  Varaha  estu-
 ary  of  the  Godavari  for  transport  of
 7070  ores;

 (b)  if  50,  the  ‘main  features  of  the
 proposal;  and

 (९)  the  estimated  cost  of  the  port
 and  the  traffic  it  is  likely  to  handle?

 The  Minister  of  Transport  and
 Shipping  (Dr.  V.  K.  R.  V.  Rao):  (a)
 to  (०),  The  feasibility  of  establishing
 an  additional  ore  handling  facilities  on
 the  east  coast  of  India  either  by  ex-
 panding  the  factlity  in  Visakhapatnam
 port  or  by  developing  a  new  outlet
 between  Kakinada  and  Visakha-
 patnam  is  under  study.  The  estimated
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 cost  and  other  details  will  be  known
 only  after  the  studies  are  completed.

 Self-sufficiency  in  Food

 ‘2228,  Shri  Po  K.  Deo:
 Shri  K.  P.  Singh  Deo:
 Shri  Dhirendranath;

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  Mr.  William  Paddock,
 the  expert  agronomist  of  U.S.A.  has
 stated  that  India  will  not  achieve  self-
 sufficiency’  in  food  by  1971;  ang

 {b)  if  so,
 thereto?

 Government's  reaction

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  gnd  Cooperation  (Shri
 Annasahib  Shinde):  (a)  One  Mr.
 William  Paddock  and  his  brother  have
 expressed  some  such  views,  but  Gov-
 ernment  is  not  aware  if  they  are  ex-
 peris  on  India’s  agricultural  problems.

 (b)  It  is  not  the  practice  of  Govern-
 ment  to  react  to  the  personal  views  of
 private  individuals,  nor  is  it  practi-
 «able  to  do  so.

 Import  of  Rice  Mills  from  Japan

 2224.  Shri  P.  K.  Deo:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  there  is  g  proposal  to
 import  machinery  for  24  latest  rice

 ‘mills  from  Japan;

 (9)  what  percentage  of  outurn  of
 rice  will  be  made  out  of  paddy  in
 those  mills;

 (९)  the  cost  of  each  such  rice  mill;
 and

 (ते)  where  they  will  be  located?

 The  Minister  ef  Stat.  in  the  Minis-
 try  af  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
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 Annassahip  Shinde):  (४)  Yes,  Sir.  ६  is
 proposed  to  import  5  complete  units
 and  basic  components  for  79  ether
 units.

 (b)  The  expected  outturn  of  rice
 fram  paddy  is  70  to  72  per  cent  at  4
 per  cent  polish.

 (९)  The  cost  of  each  complete  unit
 excjuding  buildings,  Jand  etc.,  will  be
 Rs  °80  lakhs  (approximately).

 (d)  The  matter  is  under  considera-
 tion.  The  locations  will  be  determined
 after  taking  into  account  a  number  of
 factors  such  as  paddy  production  in
 an  area,  procurement  by  the  Corpora-
 tion,  existing  milling  facilities  avail-
 able  and  institutional  support  from  the
 growers.

 ताईचंग  Afea—i  धान

 2225.  करी  मोहन  स्वरूप  :

 ब्या  wre  तथा  कृषि  मत्री  यह  बताने

 की  कपा  करेंगे  कि

 (क)  क्‍या  सरकार  को  देश  के  प्रनेक

 भागों  से  मिलने  वाली  इन  शिकयतों  का  पता

 है  कि  ताइचुग  नेटिव  ]  किस्म  के  धान  को,

 जिसे  बडे  पैमाने  पर  उगाते  की  योजना  है,

 जीवाणु  चितती  (बैक्टीरियल  ब्लाइट)  नामक

 रोग  जगा  है,

 (खर)  क्‍या  यह  सच  है  कि  ताइचुग
 नेटिद  किस्म  के  धान  की  चेती  जहां  की

 जाती  है  उसके  भास  पास  के  झम्य  क्षेत्रों  की

 फसलों  को  भी  इस  संक्रांमक  रोग  से  बड़ी
 क्षति  होती  है;  भौर

 (ग)  यदि  हाँ,  तो  इस  सम्बन्ध  में  श्या

 उपया  रात्मक  कार्यवाही  की  गई  है  ?

 wre,  कृषि,  सामदायिक  विकास  तभी

 सहकार  मंत्रलण  में  wre  att  (श्री

 समास,  हब  सिन्दें):  (क)  ताइचुग  लेंटिय-1

 घान  कोड़ों  तथा  रोगों  के  विशेषतया  जोवाणु
 जिती  [बेंक्टी  रियल  ब्लाइड )  के  भाकम्प
 के  प्रभाव  से  भाने  वाली  है।  इस  द...  पर
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 बैक्टी/रियल  लाइट  के  प्रभाव  के  सम्दन्ध  मे
 गत  खरीफ  मौसभ  के  दौरान  उड़ीसा,  मध्य
 प्रदेश  भौर  महारष्ट्र  के  राज्यों  से  कुछ  रिपोर्ट
 मिली  थी,  किन्तु  जाच  के  बाद  यह  पाया  गया  कि

 इन  राज्यों  के  कुछ  जिलों  में  फलल  जसिडस
 तथा  फुलगॉगिडस  के  पग्राक्रमणमे  ॥्भावित  है।
 फिर  भी  केन्द्रीय  सहायता  के  साथ  सम्बन्धित
 राज्य  सरकारों  द्वारा  अपनाए  गा  सामयिक

 तथा  प्रभावशाली  नियम्त्रण-उपायों  से  फसल
 शीघ्र  ही  कीडो  के  झ्राक्रमण  से  मकत  हो  गई  |

 (खा)  भारत  मरकार  को  ऐसी  रिपोर्ट

 किक्ली  भरी  राज्य  से  प्राप्त  नही  हुई  ।

 (ग)  प्रश्न  ही  नहीं  होता  |

 फरहुदी  रोग

 2226.  श्री  मरेहत  स्वरूय  :  कया  wre
 तथा  कृषि  नवी  बट  बाने  ही  कृपा  करेंगे
 किः

 (क)  देश  मे  गे!  शौर  जौ  की  फसलो  को
 आरी  अति  पहुनाने  वाले  फफूंदी  रोग  का
 उपचार  करने  के  लि?  सरकार  कया  सक्रिय

 कायंवाही  कर  रही  है  ,

 (@)  क्‍या  यह  सत्र  हूं  कि  पह  रोग

 'पहाही  क्षेत्रों  म ेफसलों  के  लिए  भ्रप्चिक  हानि-
 का  रक  साबित  हम्ना  है;

 (ग)  यदि  हा,  तो  क्‍या  गेहूं  तथा  जी
 की  कुछ  उसी  नई  किस्मों  का  पता  लगाया  मा
 है  जिन  पर  इस  रोग  का  प्रभाव  न  पड़  सके;
 शझौर

 (घ)  कया  दन  किस्मों  का  येह  झर
 नबी  किसानों  को  पर्याप्त  मात्रा  में  मिलते

 #?

 साध,  कृषि,  सामदाविक  विकास  तथा

 कहार  मंत्रालय  सें  राज्य  संत्री  भी
 अ्राताहिद  शिवे)  :  (क)  भारत  सरकार
 सवा  राज्य  सरकारें देश  में  गेह  तथा  जो  की

 फसलों  को  फ़फुद  से  बचाने  के  लिए  सक्रिय

 रूप  से  कार्य  कर  रही  हैं।  इस  उद्देश्य  से  भधिक

 उत्पादनशील  तथा  फफूद  रोधक  किस्मों  को

 जनाया  जाता  है  ।  इस  रोग  की  रोकथाम
 का  यही  कारगार  सधा  सस्ता  तरीफा  है  ।
 अब  तक  हुए  अ्नुस-धान  कार्य  के  फलस्व्ख्प

 एसी  भ्रनेक  किस्मे  जारी  की  गई  हैं  जिनमे
 प्रतिरोध  की  क्षमता  मौजद  है  नथा  जो

 2  या  तीनो  रोगो  बची  रहती  है  ।

 (ख)  यह  रोग  में दानो  तथा  पहाडो
 में  समान  रूप  में  हानिकारक  है  ।

 (ग)  जो  तथा  गेह  की  कोई  भो  किस्म

 रोग  रहित  नही  रह  सकती  क्योकि  फ़फूद  की

 नई  किसमें  पैदा  होती  र  ती  है  ।  फिर  भी

 जौ  तथा  गेहूं  की  अनेक  ऐसी  किस्म  जारोको

 गई  हैं  जो  एक  या  अधिक  प्रकार  को  फफ्न्दों
 के  प्रति  प्रतिरोधन  है  ।

 (घ)  झब  तक  गेह  की  लर्मा  राजों
 ब्रादि  जो  फफून्द  रोधक  किस्मे  तैयार  की

 गई  हैं  उनकी  देश  में  काफी  बुवाई  को  जाती

 है  ।  एन  पी  809,  एन  पी  846,  एनपी 818
 को  पहाडी  क्षेत्रों  के  लिए  जारी  कर  दिया
 गया  है  |  हान  ही  में  विकसित  हुई  अधिक

 उत्पादनशील  फफुन्द  रोधक  किस्मों  के  बोजो
 का  बन  किया  जा  रहा  है  श्रीर  थधाशा  है
 श्रागामी  मौसम  में  उसकी  काफी  मात्रा  उप-
 लब्ध  हो  सकेगी  |

 Procurement  price  of  rice  in  Orisa
 and  West  Bengal

 2227.  Shri  Chintamanj  Panigrahi:
 Shri  sradhakar  Supakar:
 Shri  N,  R.  Laskar;

 Will  the  Minister  of  Foog  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  Government  of
 Orissa  have  asked  for  maintaining  a
 Parity  between  the  procurement  prices
 of  rice  in  the  States  of  Orissa  and
 West  Bengal;

 (b)  if  80,  the  reaction  of  Government
 thereto;  and
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 (९)  the  present  procurement  prices
 for  rice  and  paddy  of  different  varie-
 ties  fixed  in  Orissa  as  well  as  West
 Bengal?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
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 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  No  Sir.

 (b)  Does  not  arise.

 (c)  A  statement  is  attached.

 Statement

 PROCUREMENT  PRICE  OF  PADDY/RICE  :
 West  Bengal  Rs,  per  guitntai

 {
 Var  ety  Grade  Paddy  Rice
 Aman  co)  Common  56°25  93°75

 (i)  Fine  58°95  97°80
 (if)  Superfine  6i°60  =  Tot-Bo

 Aus  &  Boro  Alt  grades  $6°25  93°75
 3a

 (Hand  pounded  rice)
 fe

 Common  qI-0o  TANS
 (i  Fine  43°68  78°33

 (it)  Superfine  IL  46°36  83°r0
 (iv)  Superfine  I  48:00  85°67
 (v)  Superfine  I  49°00  87°24

 (Sitasal,  Machakanta  and
 Padmakesari)

 &Muled  rice  not  procured  in  Orissa.

 Indo-German  Agriculture  Project  Annasahib  Shinde):  (a)  and  (bp)

 2228.  Shri  Chitamani  Panigrahi:
 Will  the  Minister  of  Food  and  Agricul-
 ture  be  pleased  to  state:

 (a)  whether  any  Indo-German  Agri-
 culture  Project  hag  been  undertaken
 in  any  part  of  Orissa;  and

 (b)  if  so,  the  details  of  such  pro-
 ject  and  their  location?

 The  Minister  of  State  in  the  Ministry
 of  Food,  Agriculture  Community  Deve-
 lopment  and  Cooperation  (Shri
 Annasahlb  Shinde):  (a)  No,  Sir

 (b)  Does  not  anse.
 Jute  Production  in  Orissa

 2229,  Shri  Chintamani  Panigrahi:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (७)  whether  any  scheme  is  being
 implemented  for  increasing  jute  pro-
 duction  in  Orissa;

 (b)  if  so,  the  details  of  such  schemes;

 (c)  the  present  production  of  jute
 im  Orissa;  and

 (d)  the  target  fixed  for  Otissa  in
 4967-687

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Developemnt  and  Cooperation  (Shri

 Centrally  Sponsored  Scheme  has  been
 sanctioned  under  which  an  area  of
 .00  lakh  actes  is  proposed  to  be  cover-
 ed  by  foliar  spray  operations  with
 Urea  1,000  tonnes  of  Urea  has  been
 allotted  to  the  State  Government  fiec
 of  cost  for  foliar  spray  operations  The
 Government  of  India  have  also  sane-
 tioned  50  per  cent  subsidy  on  the  pur-
 chase  of  80  Low  Volume  Power  Spray-
 ers  for  being  made  available  to  the
 jute  growers  free  of  charge,  the  re-
 maining  50  per  cent  being  provided  by
 the  Orissa  Government.

 This  is  in  addition  to  the  State  Go-
 vernments  scheme  for  introduction  of
 double  cropping  in  the  canal  irrigated
 areas

 (ey  Production  of  jute  during  1966-
 67  was  2.38  lakh  bales.

 (9)  6.34  lakh  bales  of  jute.

 Co-operative  Rice  Mills  in  Orissa

 2230.  Shri  Chintamani  Panigrahi:
 Will  the  Minister  of  Food  and  Agti-
 culture  be  pleased  to  statt:

 (a)  whether  there  is  any  proposal
 before  the  Food  Corporation  of  India
 for  starting  modern  co-operative  Rice
 Mills  in  Orissa;  and

 (9)  if  so,  the  details  thereof?
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 The  Minister  of  State  in  the  Minis-
 tey  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  No,  Sir.

 (bd)  Does  not  arise.

 Minor  Ports  in  Orissa

 223i.  Shri  Chintamani  Panigrahi:
 ‘Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  state:

 (a)  the  ‘minor  ports  which  were  de-
 veloped  in  Orissa  during  the  Third
 Plan  period;

 (b)  the  money  spent  on  the  deve-
 lopment  of  these  ports;

 {e)  the  nature  of  development  affec-
 ted:  and

 (d)  the  amount  allotted  for  the  de-
 velopment  of  minor  ports  in  Orissa
 during  ‘1966-87  and  the  ports  for  which
 allotted?

 The  Minister  of  Transport  and  Ship-
 ping  (Dr.  V.  K.  R,  V.  Rag):  {a}  to  (०).
 The  State  Government  have  reported
 that  an  expenditure  of  Rs.  B,34,000,  was
 incurred  in  completing  the  triangula~-
 tion  survey  at  Chandbali  and  de
 tailed  survey  and  investigations  at
 Gopalpur.  This  is  exclusive  of  the
 expenditure  on  Paradeep  which  is
 now  4  major  port.

 (d)  Information  has  been  called  for
 trom  the  State  Government  and  will
 be  laid  on  the  table  of  the  Sabha.

 नौवहुन  उद्योग

 3232.  शमी  राम  सिह  झयरबाल  :

 श्री  हुकस  प्चन्व  कवाय  :

 क्या  परिणथहम  तथा  मौवहन  संत्री  यह
 तानें  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उन्होंने
 हाल  में  नौवहन  उचयोग  के  ग्रग्नेतर  प्रसार  के
 बारे  में  सोवियत  संघ  के  उप  उडंडयन  मंत्री
 के  साथ  नई  दिल्‍ली  में  बातचीत  की  थी;  प्रौर

 लि)  यदि  हां,  तो  उतन्तकी  बातचीत
 का  क्या  परिणाम  निकलता  ?

 7i4  (Ai)  LSD—4,
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 परिवहन  तथा  नौवहन  मंत्री  (डा०
 Plo  Bo  RITo  Wo  राव  )  :  (क)  श्रौर

 (@).  संभवत:  प्रश्त  का  संदर्भ  जनवरी/फ  एवरी,
 1967  में  हुये  विचार  विम्ष  की  झोर  है

 जो  श्री  डी०  के  जोटोव  उपमंत्री  व्यापारिक

 नौवहन  के  नेतृत्व  में  सोवियत  रूस  के  शिष्ट
 मंडल  झौर  श्रीमती  जहांग्रारा  जैपाल  सिंह
 तत्कालीन  उपमंत्री  भूतपूर्व  परियहुन  तथा
 विमान  मंत्रालय  के  नेतृत्व  में  भारत  सरकार
 के  शिष्ट  मंडल  के  बीच  हा  था।

 भारत-सोवियत  रूस  नौवहन  सेवा  के

 कार्यकरण  की  समीक्षा  की  गई  थी  झ्लौर  पोत-
 चालन  भ्रनुसूचियां,  चालन  की  संख्या,  माल
 उठाने  के  बारे  मे  समता  और  भाडा  भ्रजेग
 तथा  जन्य  परिणामी  मामलों  पर  विचार
 विमर्ष  किया  गया  प्रौर  उन्हें  सहमति  दी  गई

 Foodgrains  Imported  Under  PL-48¢

 2233.  Shri  Eswara  Reddy:  Will  the
 Mimster  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  total  quantity  of  foodgrains
 received  60  far  from  US.A.  under
 PL  480  agreements;

 (b)  the  total  value  thereof:  and

 (e)  how  long  the  dependence  on
 PL.  480  foodgrains  is  likely  to  con-
 tinue?

 The  Minisier  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  ang  Cooperation  (Shri
 Annsahib  Shinde):  (8)  and  (db).  The
 total  quantity  of  foodgrains  which
 arrived  from  the  U.S.A.  between  495¢
 and  3lst  May,  7967  under  the  P.L.  488
 Agreements  was  442.53  lakh  metric
 tons  valued  at  Rs.  855.4]  croreg  (coat
 and  freight).

 (ce)  Assuming  normal  monsoons
 and  fulfilment  of  the  production  tar-
 gets  contemplateg  in  the  Fourth  Five-
 Year  Plan,  the  consumption  require-
 ments  should  be  possible  to  be  mat-
 ched  fully  by  internal  production  by
 1970-71,
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 Shri  Vishwa  Nath  Pandey:
 Shri  K.  Haldar:

 Will  the  Munster  of  Foog  and
 Agriculture  be  pleased  to  state:

 (a)  whether  any  crop  insurance
 scheme  has  been  formulated  by  the
 Cemtre'States:

 (b)  if  so,  how
 States:

 many  and  which

 (e)  whether  the  scheme  has  been
 implemented;  and

 (d)  whether  the  draft  Thil  for
 compulsory  crop  insurance  has  been
 finalised  ang  if  so,  when  it  will  be  in-
 troduced?

 The  Minister  of  State  in  the  Ministry
 ef  Food,  Agriculture,  Commanity  De-
 velopment  ang  Cooperation  (Shri
 Annasahib  Shine):  (a)  No.
 However  the  draft  of  a  Model  Crop
 Insurance  Scheme  is  under  consider-
 ation  of  Government,

 (b}  Does  not  arise.
 (c)  Doeg  not  arise
 (a)  Fhe  draft  Bull  for  Compulsory

 Crop  Insurance  is  still  under  the  con-
 sideratio,  of  the  Government.

 Bypess  aud  National  Highway-47
 at  Quilon

 2235,  Shri  N.  Sreekantan  Nair:  Will
 the  Minister  of  Transport  and  Shiy-
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 Bing  be  pleased  to  state:

 (a)  whether  Goverrenent  are  aware
 of  the  urgency  for  constructing  «  By-
 pass  Road  for  the  National  बी, फलए- वं
 at  Quilon;  and

 (b)  if  so,  whether  the  scheme  has
 been  included  in  the  Fourth  Plan?

 The  Minister  of  Transpert  and  Ship-
 ping  (Dr.  V.  K.  R.  ्,  Rao):  (a)  The
 Govermment  are  aware  of  the  need  for
 a  bypass  at  Quilon;  but  in  the  present
 financial  stringency,  it  is  not  possible
 to  accord  a  high  priority  to  this  work.

 (b)  No,  Sir,  as  the  Fourth  Plan
 proposals  have  not  yet  been  finalised.

 Shortage  of  D.MLS.  Ghee

 2236.  Shri  Sharda  Nand:
 Shri  Bharat  Singh  Chaudhan:
 Shri  Ranjit  Singh:

 Will  the  Minister  of  Foog  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 has  recently  been  an  acute  shortage  of
 ghee  and  milk  of  DMS,

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  meet  the  shortage,  and

 (e)  whether  Government  propose  to
 set  up  its  own  dairy  farms  in  and
 around  Delhi?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  While  there  ts
 shortage  in  supply  of  ghee.  the  supply
 of  wlk  to  token|card  holders  is  main-
 tamed  at  present.

 (b)  Ghee  is  manufactured  from  sur-
 plus  milk.  Procurement  of  milk  fails
 during  summer  due  to  natural  cause
 and  no  surplus  milk  ig  normally  avail-
 able  for  conversion  into  ghee.  In
 handhng  large  quantities  of  milk  some
 sQurage  occurs  some  times  and  this
 milk  is  utilised  for  coriversion  inte
 ghee.

 Procurement  of  milk  during  the  pre-
 sent  summer  has  suffered  because  of
 failure  of  rains  in  milk  sheg  of  the
 D.M.S.  during  last  witter.  The  fellow-
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 ing  steps  have  been  taken  for  meeting
 the  shortfall  in  procurement:—

 (i)  Adequate  quantity  of  import-
 ed  skimmeyg  milk  powder  has
 been  arrangeq  to  make  up  the
 norma!  short-fall  in  procure-
 ment  during  summer.

 (ix)  A  stack  of  white  butter  which
 ean  be  used  for  reconstitution
 of  milk  has  been  built  up.

 (iri)  Firm  agreements  have  been
 entered  with  the  contractors
 for  supply  of  milk  to  the
 Scheme.  Different  quotas  of
 milk  to  be  supplied  have  been
 laid  down  in  the  agreement  in
 the  ratio  of  I00  per  cent  for
 winter,  75  per  cent  for  rainy
 season,  and  60  per  cent  fo.
 U.P.  and  50  per  cent  for  Hary-
 ana  areas  for  summer  The
 contrtors  ate  subject  to  a  pen-
 alty  of  Rs.  5  per  quintal  in  case
 of  failure  to  supply  the  agreed
 quantities  of  milk

 (iv)  In  view  of  the  shortage,  the
 Scheme  is  having  to  pay  a
 high  rate  for  purchase  of  milk
 as  Compared  with  the  same
 period  last  year.  Rate  of  Com
 mission  paid  to  contractors
 for  supply  of  milk  has  also
 been  raised

 (v)  A  ban  has  been  rmposed  by
 the  Delhi  Administration  on
 the  import,  manufacture  sale
 or  service  of  milk  products
 like  Khoa,  rubree,  paneer  and
 milk  sweets.  This  ban  has
 come  into  force  with  effect
 from  17-58-1967.

 (९)  No  Scheme  for  setting  up  a
 @airy  farm  of  its  own  is  under  con-
 sideration.

 Supply  of  Wheat  to  Haryana

 2237.  Shri  Ram  Kishan  Gupta:  Wil)
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 {a)  whether  the  Haryana  Govern.
 Toant  have  asked  for  additional  quote
 of  wheat  to  meet  its  shortage:  and

 (b)  if  so,  decision  taken  theron?

 The  Minister  of  State  in  the  Minis-
 try  ef  Foed,  Agriculture  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  Yes,  Sir.

 (b)  State  Government  was  informed
 that  it  was  not  possible  to  give  any
 additional  quota  immediately  owing  to
 poor  arrivals,  but  the  Central  Govern-
 ment  would  reconsider  the  case  if  the
 supply  position  improves.

 Hote]  Development  Fund

 2238.  Shri  Bam  Kishan  Gupta:
 Shri  D.  N.  Patodia:
 Shri  C.  C.  Desal:
 Shri  R  Barua:

 Will  the  Minister  of  Tourism  and
 Civil  Aviation  be  pleased  to  refer  te
 the  reply  given  to  Unstarred  Question
 No  466  on  the  4th  April,  I967  and
 state  at  what  stage  is  the  proposal  to
 establish  the  Hotel  Development
 Fund??

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  The  Gov-
 ernment  have  decided  to  set  up  a  se-
 parate  fund  for  disbursement  of  loans
 to  hotel  industry  in  the  years  I967-
 1970.  The  terms  and  conditions  re-
 gulating  the  disbursement  of  these
 loans  are  being  worked  out.

 Avro-748

 2239.  Shri  5.  M.  Banerjee:
 Shri  Girraj  Saran  Singh
 Shri  8.  हू,  Tapuriah:
 Shri  Meetha  Lal:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Tourism  and
 Civi)  Aviation  be  pleased  to  state:

 (a)  how  many  Avro-748  have  since
 been  delivered  to  the  Indian  Airlines
 Corporation  and  whether  it  is  a  fact
 that  the  supply  of  Avro-748  by  the
 Kanpur  Factory  is  not  according  ta
 the  agreement;  and

 (b)  if  so,  the  steps  taken  in  this
 matter?
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 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)  and
 {b),  There  is  no  formal  agreement  yet
 between  LA.C.  and  the  Hindustan
 Aeronautics  Limited  for  supply  of
 Avro-748  According  to  the  existing
 understanding,  however.  the  first  Avro
 should  have  been  delivered  in  May.
 ‘1967.  It  ig  now  expected  to  be  deli-
 vered  by  the  first  week  of  July  at  tha
 latest.

 Increase  in  Sugar  Price

 2240.  Shri  S.  M.  Banerjee:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Food  and  Agri-
 e@alture  be  pleased  ta  staie

 (a)  whether  the  price  of  sugar  has
 recently  been  increased  in  some  of  the
 States,

 4b)  af  so,  the  names  of  those  States
 and  whether  this  was  done  in  consul-
 tation  with  the  Centre,  and

 (९)  the  reasons  for  this  increase?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture  Community
 Development  and  Cooperation  (Shri
 Annasahlb  Shinde):  (a)  No,  Sir.  Sugar
 prices  have  not  been  increased  re-
 cently

 (b)  and  (c)  Do  not  arise.

 Vizthinjam  Fishing  Harbour  Projects

 224l.  Shri  P.  Viswanmfbharan:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  when  the  Vizhinjam  Fishing
 Harbour  Project  is  expected  to  be
 completed;  and

 (9)  the  amount  earmarked  for  the
 project  in  1966-67  budget  and  the
 amount  actually  spent  during  that
 year?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  The  oroject
 is  being  executed  by  the  State  Gov-
 ernment  of  Kerala  as  a  Centrally
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 sponsored  Scheme.  It  is  expected
 that  the  harbour  will  be  completed
 in  1970-71.

 (b)  No  amount  has  been  =  specifi-
 callly  allotted  for  the  Vizhinjam  Fish-
 ing  Harbour  for  the  year  ‘1966-67,  A
 plan  outlay  of  Rs,  66  lakhs  was  pro-
 posed  for  the  year  ‘966-67  for  the
 scheme  “Landing  and  Berthing  Faci-
 lities  at  Minor  ports”  for  Kerala  and
 the  State  Government  had  made
 budget  provision  accordingly.  The
 amount  spent  on  this  project  during
 1966-67  upto  January,  967  jis  Res.
 8.45  lakhs  and  the  amount  estimated
 to  be  spent  by  3ist  March,  987  is
 Rs  22  lakhs.

 Drought  Affected  Areas  5  States
 2242.  Shri  Abdul  Ghani  Dar:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  the  Central  Goverr-
 ment  have  asked  the  State  Govern-
 ments  to  furnish  the  information  te
 the  Centre  about  the  chronic  drought-
 affected  areas  in  their  respective
 States,  and

 (b)  if  so,  the  names  of  the  areas
 which  are  affected  by  drought  every
 year  in  each  State?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  In  order  to
 analyse  the  problem  of  drought,  State
 Governments  have  been  requested  ta
 report  about  the  classification  of
 drought  affected  areas  broadly  on  the
 lines  of  the  criteria  evolved  by  the
 earstwhile  composite  State  of  Bom-
 bay  in  i960.

 (b)  Normally,  there  is  no  area  im
 the  country  where  drought  strikes
 every  year,

 Car  Number  Plates  to  M.Ps.

 2243  Dr.  Karni  Singh:
 Shrimati  Nirlep  Kzrur:

 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  state:

 {a)  whether  Government  have  any
 Proposal  under  consideration  to  iewe
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 uniform  car  number  plates  to  all
 MPs.  like  Diplomatic  Corps,  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Transport  and
 Shipping  (Dr.  द  EK,  R.  द  Rao):  (a)
 No  such  proposal  is  under  consideis-
 tion.

 (b)  Does  not  arise.

 Controlied  Foodgrains

 2244.  Shri  Sequelra;  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  state’

 (a)  the  stocks  of  each  controlled
 foodgrain,  lying  with  each  State/Union
 Territory  Government  in  the  country,
 in  tonnes  as  at  the  end  of  March,
 1967,

 (b)  for  how  many  months  would
 each  of  the  above  stocks,  suffice,  at
 the  level  of  ration  then  current,  in
 each  of  the  above  States'Union  Terri-
 tories;

 (ec)  the  number  of  ration  card
 holders  in  each  of  the  above  States/
 Union  Territories,  and  the  ration  of
 each  foodgrain  in  each  of  them.  in
 kilos  per  person  per  month,

 (d)  whether  any  stocks  were  shift-
 ed  from  one  State|Union  Territory  to
 another  in  April:  and

 te)  if  so,  how  much  _==§  and
 which  place  to  which  place?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cvoperation  (Shri
 Annasahib  Shinde):  (a)  A  statement
 is  laid  on  the  Table  of  the  House.
 (Placed  ४४  Library,  See  No  LT-628/
 671.

 (b)  to  (e).  The  information  is
 being  collected  from  the  State  Gov-
 ernments  and  will  be  placed  on  the
 Table  of  the  Sabha  when  received.

 Amendment  of  Indian  Forest  Act

 2245.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleas-
 ed  io  state:

 (a)  whether  Government

 from

 Propose

 to  revise  the  Indian  Forest  Act,  which
 has  become  obsolete  in  the  develop-
 ing  economy  of  India;  and

 (b)  3f  not,  the  reasons  therefor”

 The  Minister  of  State  in  the  Minis
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  and  =  (b).
 The  Indian  Forest  Act  was  enacted
 in  1927  und  was  applicable  to  the
 then  Provinces  and  Princely  States.
 With  the  introduction  of  the  Const-
 tution  of  India,  “Forests”  is  a  State
 Subject  and  itis  for  State  Govern-
 ments  to  legislate  on  this  subject
 Centre’s  responsibihty  in  this  field:
 confined  ty  such  Union  Territories
 which  are  not  competent  to  legislate

 In  963  the  Central  Board  of  For-
 estry  constituted  a  Sub-Committee  to
 go  into  the  entire  question  of  forest
 legislation  in  the  changed  context
 This  Sub-Committee  examined  the
 Indian  Forest  Aci  in  considerable
 detail  and  furnished  a  report  indicat-
 ing  the  lines  on  which  the  Act  requir-
 ed  amendment  This  report  was
 commended  to  States/Union  Terri-
 tories  Governments  for  further  neces-
 sary  action,

 Survey  of  Indian  Forests

 2246.  Shri  Hem  Raj:  Will  the
 Miister  of  Foog  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  Government
 fimshed  the  survey  of  the
 forests;  and

 (b)  sf  so,  the  results  thereof  and
 action  taken  thereon?

 have
 Indian

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  It  is  presumed
 that  the  question  refers  to  pre-invest-
 ment  survey  of  forest  resources  in
 which  case  this  survey  is  being  unde:
 taken  in  selectd  aras  of  nine  States
 viz  Himachal  Pradesh,  Punjab,  Uttar
 desh,  Maharashtra,  Andhra  Pradesh,
 Madhya  Pradesh,  Orissa.  Kerala
 and  Mysore  with  the  assistance  af
 F.A.0.  and  U.N.DP.
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 The  survey  work  in  these  States
 ag  still  in  progress.

 (b)  Does  not  arise.

 Rookiets  and  Reading  Materials  for
 promotion  of  Tourism

 2247.  Shri  M.  BE  Krishna:
 Shri  C.  Dass:

 Will  the  Minister  of  Tourism  and
 Civ  Aviation  be  pleased  to  state:

 (a)  whe  her  it  is  @  fact  that  the
 Indian  Tourism  Corporation  has  de-
 cided  to  pubhsh  alternative  booklets
 and  reading  materials  for  the  benefit
 of  the  foreign  tourists  in  India;  and

 (b)  uf  so,  the  efforts  made  to  high-
 light  importan‘  centres  like  Salarjung
 Museum  in  Hyderabad  and  nume-
 rous  winter  and  other  sports  centres
 of  India  to  attract  foreign  tourists”

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)
 Yes,  Sir,  The  India  Tourism  Develop-
 ment  Corporation  has  been  entrusted
 on  behalf  of  the  Department  of  Tour-
 ism  with  the  work  of  producing  tourist
 publicity  literature

 (b)  Various  publications  such  =  as
 folders,  guides,  brochures,  inserts,
 posters  produced  by  the  Tourism  De-
 partraent  cover  all  tourist  centres
 which  are  of  interest  to  foreign  tou-
 tists,  Important  centres  like  Salar-
 jung  Museum  in  Hyderabad  and
 winter  and  other,  sports  such  as  fish-
 ing,  shikar  and  trekking,  and  wild  life
 sanctuaries  are  covered  in  publicity
 literature  produced  by  this  Depart-
 ment.

 Fattlities  for  Jute  Growers

 PMS.  Shri  है,  G.  Sen:  Will  the  Minis-
 ter  of  Feod  and  Agricutture  be  pleas-
 ef  to  state:

 (a)  whether  retting  facilities  for
 fate  growers  for  raising  the  quality

 we  meet  the  qualitative  requirement
 of  the  fute  industry  In  the  Kosi  Canal

 —
 areas  have  been  considered;
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 (b)  if  so,  how  far  it  is  in  ite  way
 of  implementation?

 The  Minister  of  State  in  the  Minis-
 try  of  Feod,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasah&  Shinde):  (४)  The  Govarn-
 men,  of  Bihar  has  sanctioned  the
 following  programme  on  24-5-87  for
 provision  of  retting  facilities  to  the
 jute  growers  during  ‘1967-68,  on  50
 per  cent  subsidy  basis:—

 (Numbers)

 Individual  retting  tanks  350
 Community  retting  tanks  50

 Tube-well-cum-pueca  tanks  १2
 Chain  of  retting  tanks  60

 5.  Cement  Concrete  Slabs  10,000
 im
 PF
 BD
 RS

 4b)  Steps  are  being  taken  by  the
 State  Government  for  implementing
 the  programme  Prior  to  the  sanction
 of  the  scheme  227  kucho  and  ३2
 Community  tanks  had  been  construc-
 ted.

 अनाज  की  झनिवाप  बसूली

 2249.  श्री  प्रकादाबीर  शास्त्री:
 ची  एथुदीर  सिह  शास्त्री  :

 डा०  बर्थो  लहू  :

 श्री  स्वेल  :

 श्रीमती  निर्लेप  कौर  :

 थी  बेरो:

 श्री  कोलाई  बिकडा  :

 क्या  ere  तथा  कृषि  मंत्री  यह  बताने
 को  कृपा  करेणे  कि  :

 (क)  किन  किन  राज्यों  में  अनाथ
 की  अनिवाय  बसूली  की  योजता  बालू  को
 मई  &

 (७)  इस  भोजना  के  झम्तगत  है... ह
 तक  कितना  अनाज  बसूल  किया  यया  है;

 (ग)  क्या  नाज  को  'झनिवाम  बसूली
 के  कछ  कारण  कठिनाइयां  भौ  उत्पस्म  हो
 गई  हूं;  शौर
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 (a)  aft  हा,  ते,  रहें  वूर  कने  के

 लिये  क्या  कार्यवाही  की  गई  है  ?

 ere,  of,  सादधपिक  विकास  1... 16

 सहफारता  सजासय  में  राज्य  मंत्री  (क्री
 झश्नासाहिब  दबे)  (क)  बाद्यान्नरो  की

 झनिवाये  प्रध्चिप्राप्त  की  योजना  अन्ध

 प्रदेश,  बिहार,  गुजरात,  केरल,  हरियाणा,

 महा  राष्ट्र,  मैंस ूर,  मध्य  प्रदेश,  पजाब,  राजस्थान

 उसर  प्रदेश  तथा  पश्चिमी  बगाल  के  राज्यों

 में  चालू  की  गई  है  ।

 (ख)  इस  योजता  दे  अतत  चालू
 ष  में श्रमी  तक  लगभग  i7  लाख  मीटरी

 टन  Start  की  अधिप्राप्ति  हुई  है  {

 (ग)  सामान्यत  खाद्यान्तों  की  प्ननि-

 नायें  प्रधिप्राप्ति  के  कारण  कोई  कठिनाई

 बदा  नही  हुई  है  ry

 (घ)  प्रश्न  ही  नहीं  उठता  ।

 Cochin  Port

 2250.  Shri  Vasudevan  Nair:
 Shri  C,  Janardhanan:
 Shri  P.  C,  Adichan:

 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  state

 (a)  the  amount  set  apart  for  the
 development  of  the  Cochin  Port  dur-
 ing  ‘1968-67,

 (b)  the  amount  spent;  and

 (c)  whether  the  port  38  facing  se-
 rious  difficulties  due  to  lack  of  im-
 provement  And  development?

 The  Minister  of  Transport  and  Ship-
 ping  (Dr,  V.  ..<  R  द  Rao):  (a)  The
 amount  set  apart  for  the  development
 of  Cochin  Port  during  ‘1966-67  was
 Ra  33.43  lakhs

 (b)  The  amount  spent  during  1966-
 67  on  the  development  of  the  port
 was  Re  114.52  lakhs.

 (¢)  No,  Sir.  During  the  successive
 five  year  Plans,  port  facilities  have
 been  consiierably  improved  impor
 tan  works  cover  the  construction  of
 two  coa]  berths,  4-berth  wharf  in  the
 Branekuiam  Channel,  a  new  =  oil

 tanker  jetty  and  a  new  20  ton  float-
 img  ctane.  The  purchese  of  a  new
 i600  HLP,  tug  has  ‘beer  sanctioned.
 Orders  heave  been  placed  for  ane
 self  propelled  fire  float  The  inivitation
 of  tenders  for  the  purchase  of  a
 new  hopper  grab  dredger  costing
 about  Rs  50  lakhs  has  been  authoris-
 ed.  The  puchase  of  a  new  suction
 dredger  to  replace  the  existing  dred-
 ger  ‘Lord  Willingdon  is  under  consi-
 deration

 Allotment  of  Wheat
 Orissa

 225i  Shri  Ramachandra  Ulka:
 Shri  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:
 Shr  K.  Pradhani:

 aud  Sugar  te

 Wul  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state

 (a)  the  quantity  of  wheat  and  sugar
 allotted  and  actually  supplied  to
 Orissa  during  1966-67,  and

 (b)  the  quantity  of  wheat  and  sugar
 allotted  for  the  first  quarter  of  !0¢7-
 68  to  Orissa?

 The  Minister  of  State  in  the  Minis-,
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperatien  (Shri
 Annasahib  Shinde):  (a)  The  quanti-
 tres  of  imported  wheat  and  sugar
 allotted  and  actually  despatched  or
 released  to  Orissa  dumng  1968-87
 (April-March)  were

 (Figures  in  ‘ooo  tonnet)

 हे  Aioenneat  Despatched  or

 released
 Wheat  548  3  36  4

 Sugar  69  7  $9  7

 (b)  the  quantities  of  umported  wheat
 and  sugar  allotted  including  further
 likely  allotment  to  Orssa  for  the
 first  quarter  of  1967-68.  (April-June
 967)  are.

 Allorment

 Wheat  a9  2

 Sugar  Be
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 Development  of  Horticulture  during
 3906  eo]

 2252,  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena;
 Shri  E.  Pradhani:
 Shri  Heerji  Bhat:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  whether  the  amount  granted  io
 Orissa  Government  for  the  develop-
 ment  of  horticulture  during  1966-87
 has  been  fully  spent;  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasshib  Shinde):  (a)  and  (b).  The
 information  is  being  collected  and
 will  be  placed  on  the  Table  of  the
 House.

 Panchayati  Raj  in  Madhya  Pradesh

 2253.  Shri  Baburao  Patel:  Will  the
 Minister  of  Food  and  Agticulture  be
 pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  the
 Madhya  Pradesh  Government  bas  put
 off  the  plans  to  introduce  Panchayati
 Raj  in  the  State;

 (b)  whether  the  State  Government
 had  sought  the  concurrence  of  the
 Central  Government  for  this;  and

 (c)  the  new  time-schedule  drawn
 up  by  the  State  Government  for
 ushering  in  the  Panchayati  Raj  and
 the  progress  made  in  that  direction?

 The  Minister  of  State  in  the  Minis
 try  of  Food,  Agriculture,  Community
 Pevelopment  and  Cooperation  (Shri
 M.S.  Gutupadswamy):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (९)  Gram  Panchayats  have  already
 been  constituted  in  the  State.  Action
 for  introducing  the  higher  tier  bodies
 by  suitably  amending  the  existing
 legielation  is  in  progress  and  drawing
 up  of  a  time-schedule  wil)  follow.
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 Tubewolis  Sunk  in  Orissa

 2254.  Shri  Ramachandra  Uleka:
 Shri  DbuleshWar  Meens:
 Shri  हि,  Pradhani:
 Shri  Heéerji  Bhai:

 Will  the  Minister  of  Food  ané
 Agriculture  be  pleased  to  state:

 (a)  the  number  of  exploratory  tube-
 wells  sunk  in  Orissa  till  the  end  of
 May,  1967;  and

 (9)  the  number  out  of  them  found
 satisfactory?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  and  (b).  In
 the  course  of  groundwater  explora-
 tion  in  Orissa,  the  Exploratory  Tube-
 wells  Organisation  drilled  33  explo-
 ratory  bores  till  the  end  of  May,  967
 of  which  only  20  yielded  satisfactory
 discharge  of  water

 Rice  Supply  from  Orissa

 2255.  Shri  Ramachandra  Ulka:
 Shri  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:
 Shri  EK.  Pradhani:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  {to  state:

 (a)  the  quantily  of  rice  supplied  by
 the  Government  of  Oriss8  to  the
 Central  Government  from  April,
 967  to-date;  and

 (b)  the  cost  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agricniture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  <A  quantity
 of  23,805  tonnes  rice  was  supplied  by
 Government  of  Orissa  to  Central
 Government  from  lst  April,  987  to
 Slst  May,  1967,

 (bo)  The  cost  of  rice  supplied  is
 Re.  2  croret  approximately.
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 Allotment  ef  Sugar  to  Orissa

 2256.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:
 Shri  Hirji  Bhai:
 Shri  EK.  Pradhani:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  the  quota  of  sugar  allotted  to
 Orissa  from  March,  967  to  May,
 ‘1987,  month-wise;  and

 (b)  the  demand  from  Orissa  during
 these  months?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  The  quota  of
 sugar  allotted  to  Orissa  from  March
 to  May,  1987,  was  as  under:—

 March,  967—4,500  Tonnes

 April,  967—4,500  Tonnes

 May,  !967—3,760  Tonnes

 (9)  No  demand,  as  such,  has  been
 received  from  Orissa  Government
 for  the  months  of  March  to  May,
 1967.

 Loan  for  Farm  Output  in  Orissa

 2257.  Shri  DhuleshWar  Meena:
 Shri  Ramachandra  Ulaka:
 Shri  Heerji  Bhai:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Food  and  Agri-
 tulture  be  pleased  to  state:

 (a)  whether  Government  propose
 to  give  any  short-term  loan  to  Orissa
 for  increasing  farm  output  dur  ng
 ‘1967-68;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahid  Shinde):  (a)  and  (b).
 Short-term  loans  are  given  to  State
 Governments  in  respect  of  Fertiliser
 Marketing,  Fertiliser  Taccavi  and
 purchase  and  distribution  of  Seeds
 and  Pesticides.  State  Governments
 @an  avail  of  the  ehor-lerm  loan  on

 making  a  specific  request  on  the
 basis  of  their  actual  cxpenditure/
 requirements,  to  the  extent  admus-
 sible  under  the  existing  procedure
 and  subject  to  availability  of  funds.

 A  Short-term  loan  of  Rs  53  46
 lakhs  has  so  far  been  sanctioned  to
 the  Government  of  Orissa  for  fertil-
 ser  malketing  in  the  current  year

 Flying  Clubs  in  Orissa

 2258,  Shri  DhuleShwar  Meena:
 Shri  Ramachandra  Ulaka:
 Shri  K.  Pradhani:
 Shri  Heer)i  Bhai:

 Will  the  Minister  of  Tourism  andé
 Civil  Aviation  be  pleased  to  state

 (a)  whether  there  is  any  proposal
 ‘or  the  establishment  of  Flying  Clubs
 in  Orissa  for  training  boys  and  girls
 during  1967-68,  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)  No.
 Sir  No  such’  proposal  has  been
 received  by  the  Director  General  of
 Civil  Aviation  or  the  Government  of
 India.

 (b)  Does  not  arise

 राष्ट्रीय  राजपथ

 2259.  की क०  मि०  सधुकर  या

 परिवहन  तथा  नौबहन  मन्‍्ती  यह  बताने  की
 की  कृपा  करेंगे  कि

 (क)  भारत  की  उत्तरी  सीमा  पर

 विशेरत  बिहार  के  उत्तरी  क्षेत्र  मे  सामरिझ

 महत्व.  के  राष्ट्रीय  राजपथ,  विशेष  रूप  से

 बिहार  में  दो  राजपथों  के  सम्बन्ध  में  एक

 काठमाड़  से  दिल्‍ली  तक  और  दूसरा  अभ्पारन

 से  होते  हुए  बाल्मीकी  नागस  से  कटिहार  तक

 बनाने  दे  काम  में  कितनी  प्रगति  हुई  है;

 (a)  कया  निर्माण  कार्य  हाल  मे  रोक

 दिया  गया  है;  और
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 (ग)  यदि  हा  सो  उसके  क्‍या  कार

 हैं?

 परिणहुम  तथा  मौचहन  अंजी  हछा०  £ /(
 के०  झार०  बौ०  राध):  (क)  भारत  के  उत्तरी
 सोमान्त  में  सामरिक  महत्व  के  राष्ट्रीय  मुख्य
 मार्गों  का विकास  योजना  के  अनुसार  हो  रहा  है  |
 उत्तरों  बिहार  मे  राष्ट्रीय  मुख्य  मार्ग  28,31
 के  भागों  शौर  सम्पूर्ण  राष्ट्रीय  मुख्य  मार्ग

 290  सेवा  प्रदान  करते  हैं  ।  दिल्‍ली  राष्ट्रीय
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 free  shops  are  likely  to  be  opened  at
 Palam  Airport  shortly;  and

 (b)  if  80  the  likely  foreign  exchan-
 ge  expecteg  to  be  earned  thereby?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Kafan  Simgh):  (a)  and
 (b).  One  duty  free  shop  #  going  to.
 be  opened  at  Pa’am  Airport  shortly.
 It  is  not  possible  to  assess  with  any
 degree  of  accuracy  what  the  foreign
 exchange  earnings  from  this  shop  will
 be  in  the  initial  period,  but  on  a

 मुख्य  मार्ग  24  भौर  28ए  से  नेपाल  मे  जुड़ा  —rough  estimate  it  is  expected  that  the

 ट्भा  है,  बाल्मीकी  नगर  भ्रौर  कटिहार  किसी  भी
 oo  Ri

 yield
 as

 income  of
 25,000/-  in  foreign  exchange

 राष्ट्रीय  मुख्य  मार्ग  में  नही  पडले  है  ।  during  the  financial  year  ‘1067-68.

 बिहार  से  युबरने  वाले  राष्ट्रीय  मख्य  Central  Acts
 र्म  कार्य  पूरे मार्ग  3)  के  सारे  बिकास

 निर्माण
 कार्य  पूरे  ड्  226]  Shri  Vishwa  Nath  Pandey:

 गए  है  ।  राष्ट्रीय  मुख्य  मार्ग  28-ए0  के  यान  Will]  the  Minister  of  Law  be  pleased
 मार्ग  को  एक  गली  से  दो  गली  वाली  तक  चौडा  to  state.

 (8)  the  number  of  cases  in  which
 the  whole  or  part  of  the  provisiong  of
 the  Centra]  Acts  were  declared  ultra
 utres  by  the  various  High  Courts
 and  Supreme  Court  of  India  du-
 ring  the  year  ‘1966;

 करने  का  निर्माण  कार्य  तथा  श््न्प  निर्माण
 कार्य  75  प्रतिशत  पूरे  हो  गये  है  प्रौर  शेष
 कार्य  जारी  है  ।  फिर  भी  यह  सडक  यातायात

 बोग्य  है  1  बिहार  में  पिपरा  कोठी  से  उत्तर  प्रदेश
 में  सालिमगढ़  तक  का  राष्ट्रीय  मुख्य  मार्ग  28
 का  70  मोल  का  टुकड़ा  पार्क  सडक  कार्यक्रम
 के  अन्तर्गत  बनाया  जा  रहा  है  |  ७०  प्रतिशत
 भराई  का  काम  श्रौर  90  प्रतिशन  सामान

 जुटाने  से  सम्बन्धित  कार्य  पूरा  हो  गया  है  v

 54  सुरेखग  में  पढ़ने  वाला  एकमात्र  पुल,
 इुमरियाघाट  पर  बन  रहा  है  ।  इस  पुल  पर  के

 रूवेक्षित  कुंए  बनाने  का  काम  30  प्रतिशत  पूरा
 हो  गया  है  |  गाइड  बांध  बनाने  का  काम  लग-

 भग  पूरा  हो  गया  है  |

 (ख)  बिहार  में  इत  राष्ट्रीय  मुश्य
 मार्गों  का  निर्मांग  कार्य  रोका  तहीं  गया  है  1

 (ग)  ब्श्न  नही  उठता  है  q

 ‘Dety-Free  Shops  at  Palam  Airport

 Shri  ४,  A.  Prasad:
 Shri  Parthasarathy:

 (b)  the  names  of  Acts  s0  affected;

 (c)  the  cases  in  which  appeals
 against  the  High  Court  decisions  were
 filed  in  the  Supreme  Court  and  the
 decision  of  the  Supreme  Court
 thereon,  and

 (d)  the  number  of  cases  still  pend-
 ing  in  the  Courts?

 The  Deputy  Minister  in  the  Ministry
 of  Law  (Shri  D.  2.  Chavan):  (a)  to
 (d).  The  information  is  being  coliec-
 ted  and  will  be  laid  on  the  Table  of
 the  House

 भूलणि  जिकत्स  निनण

 2263.  ली  चिइ्यमाण पाण्छेव
 :  क्‍या

 wre  तथा  कृषि  मन्वी  यह  बताने  की  क्वर्पा
 करेंगे  कि  :

 Will  the  Minister  of  Tourlem  and  .
 ivi  Aviation  be  plessed  to  state:  (क)  कबा  सरकार  ने  परती  [खंजर )

 (a)  whether  it  is  fact  that  duty-  भूमि  को  कृषि  बोग्य  बनाने  के  लिये  एक  श््लि
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 विकास  मिगम  की  रथावना  करने  का  प्रस्ताव
 अस्तरिभ  रूप  से  तैयार  कर  लिया  है;

 (ख)  यदि  हा,  तो  इस  निम्मम  वे  प्रशासन
 तंथा  कार्य-क्षेत्र  का  ब्यौरा  क्या  है,  और

 (ग)  यदि  नहीं,  तो  विलस्थ  के  क्‍या
 कारण  हैं  ?

 साध,  कृषि,  सामुदायिक  विकास  तथा

 सहंकार  मंत्रालय  में  राज्य  मंत्री  (भी  झान

 साहिब  दिदे)  :  (क)  जी  नही  ।

 (खि)  प्रश्न  हों  सहींहोता

 (ग)  बड़े  बीज  कार्मो  को  स्थापता  जेवी
 लान  योजनाओं  के  34  भूमि  के  बई  खण्दो
 के  लिए  मांग  है  जिनको  भूमि  विकास  निंगस

 की  स्थाण्ना  की  अनेक  प्राथमिकता  दी  गई
 है  1  हपके  झतिरिवतत  स्टेट  लान  तथा  बेर्द
 द्वारा  संचालित  योजनाओं  के  अन्तरगत  भुमि-
 होन  कृपकों  के  पूर्नेस्थापन  के  लिए  बेकार  भूसि
 का  भी  पयोग  किया  जा  रहा  है  |  ऐसी
 योजनागों  के  लिए  सभी  मागे  पूरी  हो  जाने
 के  बाद  हो  इस  बात  पर  चिचार  किया  जाएगा
 कि  क्‍या  भमि  विकास  निगम  की  स्थापना
 का  कार्य  बटत  बड़ा  है  ।

 र्बी  कौ  फल

 2263.  शो  'विदवनाथ पार्डेय  क्या
 अर  तथा  कृषि  मन्‍्त्रो  यह  बसाने  की  कृपा  करेगे
 कि  :

 (क)  74  l905~66  में  विभिन्न
 राज्यों  में  कितने  एकड़  भमि  में  रबी  की  फसल
 उर्गाई  गई;  गौर

 (ख)  इस  वर्ष  कितने  एकड़  भूमि  में
 रबी  की  फसल  बोई  गई  ?

 wre,  कृषि,  सामुदाधिक  विकास  तथा

 साकार  अंचालय  में.  राज्य  मंत्री  (ली
 waren  लिये)  ©  (क)  एक  विवरण
 जिसमें  प्रदमिग  किया  गया  है  कि  i  Hb5-65

 में  विभिन्न  राज्यों  में  कितन  एकड़  अभि  में  रदो
 शी  ऊम्तल  उगाई  गई,  सभा  4 उ  पर  रखा
 जाना  है  t  [पुस्तकालय  में  रखा  दिवा  गया  1

 देखिये  संख्या  |  T—629/67]

 (छ)  i966—-67  के  अनमान  जान
 लब्ब  नही  है  ।

 Wheat  Supply  From  USSE  and  USA

 2264.  Shri  D.  N.  Patodia:  Will  the
 Minister  of  Foog  and  Agriculture  be
 pleased  to  state:

 (a)  how  much  quantity  of  food-
 grains  has  been  promised  by  the  U.S.
 SR  Government  to  be  supplied  to
 India  to  ove  come  be  ..!-famine  condi-
 tions  in  the  country  m  view  of  the
 reported  bumper  crop  of  wheat  in  the
 USSR,  and

 (b)  as  against  the  above,  how
 much  supply  of  foodgraings  has  been
 promised  by  the  Government  of
 USA  to  be  supplied  during  this
 year?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annashib  Shinde):  (a)  The  USS.R
 Government  announced  a  gift  of  2
 lakh  tonnes  of  wheat  to  India  in
 December,  ‘1968.  The  entire  quantity
 reached  India  by  the  end  of  May
 ‘1987.

 (b)  The  balance  of  foodgrains  to  be
 received  this  year  from  U.S.A.  under
 PL-480  agreements  entered  into  prior
 to  the  Ist  January,  967  was  about
 9  lakh  tonnes  of  wheat  and  68  lakh
 tonnes  of  milo.  By  an  agreement
 dated  the  20th  February,  967  under
 PL-480,  the  US.A.  agreed  to  supply
 12  lakh  tonnes  of  wheat  and  है  lakh
 tonnes  of  milo.  They  have  also
 agreed  to  advance  supply  of  48  lakk
 tonnes  of  wheat  and  .2  lakh  tonnes
 ef  milo  against  the  proposed
 further  agreement  unde;  PL-480,  ex-
 pected  to  be  entered  into  shortly,  for
 the  supply  of  5  lakh  tonnes  of  food-
 grains.  The  total  supply  of  foodgrain;
 from  the  US.A.  during  1967,  accord-
 ang  to  definite  commitments  made  0
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 far,  would  thus  total  to  25.8  lakh
 tonnes  of  wheat  and  46  lekh  tonnes  of
 mio  A  further  supply  of  645  lakh
 tomes  of  wheat  and  255  lakh  tonnes
 of  milo  will  become  available  when

 ay  प्रारम्भिक  अध्ययनों  के  अ्रार्दीं
 जल  परिवहन  की  गांखले  समिति  (1959)
 ने  परीक्षा  की  थी  गौर  सिफारिण  की  थी  कि

 the  proposed  agreement  is  signed

 बेड  से  विभिन्न  मद्यों  को  सिलाकर
 जल  माग  बताना

 2265.  शी  भहाराज  सिह  भारती:

 क्या  परिवहन  तथा  तोबहस  मन्ता  य  बताये

 की  कृपा  करेगे  कि  :

 (व)  देश  8  विभिन्न  नदियों  का  मिला

 कर  एक  जलमार्ग  बनाने  के  बारे  मे  जो  याजना

 सरकार  के  विचाराधीन  थी  उसक  भम्बन्ध  म

 क्या  निर्णय  किया  गया  है,

 (ख)  यदि  योजना  को  अस्तिम  रूप  दे

 दिया  गया  है,  ता उसका  #पौरा  क्‍या  है.  और

 (ग)  क्‍या  इस  जलमार्ग  मे  बंगाल  की

 ह (118  श्रौर  शगब  सागर  के  बीच  ट्ण  =  आर-

 चार  छोटे  जहाज  चल  सकंगे  ?

 बरियहन  तथा  भौबहन  संत्री  (डा०  wto

 Bo  झार०  Mo  राव)  (क)से  (ग)  देश  के

 विभिन्न  जलमार्गों  की  नौचालन  क्षमता  का

 मन्याकन  करने  वे  लित  रन  जलमागां  का

 जोडने  को  सम्भावनाझों  ie  ara  निकालने

 के  लिए  कुछ  प्रारम्भिक  भ्रध्ययल  शुरू  किये  गये

 थे  इनमे  ये  शामिल  हैं  —

 (1)  बमंदा  को  गगा  नदी  से  सोन  नदी
 के  द्वारा  मिलाना  |

 (2)  नर्मदा  को  यमुता  से  केन  नदी  के

 द्वारा  मिलाना  |

 (3)  नमेंदा  को  गोदावरी  से  वेनगगा

 (गोदावरी  की  सहायक  नदी)  के
 द्वारा  मिलाना  ।

 (4)  ताप्सी  को  मोदावरी  से  मिलाना  |

 नदियों  का  जोह़ने  के  प्रश्न  पर  झगले  ३७
 वर्षों  की  अ्रवधि  में  विभिन्न  बहुधधी  फरियोज-
 नाझ्नो  के  लागू  होने  के  बाद  बिचार  किया  जाय  |

 इन  परिमोजनाझो  से  नदिया  झाज  कल  के

 मुकाबले  और  भषधिक  हद  तक  नोचालन  बाग्य

 हो  जाएगी  ।  इत  प्क्‍रध्ययनों  पर  आधारित  कोई

 विस्तृत  याजना  नहीं  बनायी  गयी  है  जौर  इस
 प्रकार  जोडे  गये  जलमार्गों  पर  कोटे  पीतो  के

 नौचालन  की  सम्भावनाओों  के  लिए  अभी  समय

 इतना  नहीं  ह्म  ि  उनका  मच्यावन  किया  जा

 सके  !

 थौची  योजना  में  पर्यटन  का  विकास

 2266.  श्री  महाराज  सिह  भारती  4

 पयंटन  तथा  भ्र्सेनिक  जद्डपन  Hct  सह

 बताने  की  कपा बरेंगे  कि

 (क)  चीथी  योजना  की  अर्ना  मं  परटन

 को  बढावा  देने  के  लिये  कितनी  घंनराशि  नियत

 की  गई  है  तथा  पर्यटन  से  कितनी  विदेशी  मद्र

 प्राप्त  होने  की  सम्भावना  है,  और

 (@)  इस  कार्य  के  लिय  हाते  वाल  व्यय

 म॑  विदेशी  मृद्रा  कितनी  होगी 7

 पर्यटन  तथा  झसेनिक  उद्ययत  मंत्री

 (डा०  कर्थ  सिह)  (क)  पयंटन  के  विकास  के

 लिये  चौथी  पंचवर्षीय  योजना  से  25  कराड

 पये  का  नियतन  सम्मिलित  है  -  i962  में

 किये  गये  सर्वेक्षण  के  प्राधार  पर  चोथी  योजना
 के  दौरान,  पर्यटन  से  ग्रतन्तिम  भनुमान  के  तोर
 पर  कुल  149  करोड  रुपये  की  विदेशी  मुद्रा
 प्रात  होने  की  सम्भावना  है  ।

 (ख)  पर्यटन  याजना  पर  हाने  वाले  25

 करोड़  रुपये  के  व्यय  े  विदेशी  मुद्रा  का  ह 1 अ

 अ्रनुमानत  2  57  करोड  रुपग्रे  है
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 Farm  Service  Centres

 2267.  Shri  G.  5.  Mishra:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  any  scheme  of  ‘Farm
 Service  Centres’  38  being  included  in
 Fourth  Five  Year  Plan;

 (b)  if  so,  what  would  be  the  expen-
 diture  involveq  in  implementation  of
 this  scheme;  and

 (९)  whether  such  8  scheme  will
 also  be  introduced  in  private  sector?

 The  Minister  of  State  in  the  Ministry
 ef  Food,  Agriculture,  Commanity  De-
 velopment  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  A  scheme
 known  as  “Machine  Service  Centres”
 is  under  the  consideration  of  the  Gov-
 ernment  of  India  The  objective  of
 the  Scheme  is  to  give  servicing  and
 repairing  facilities  to  the  farmers  for
 their  equipment  ang  make  available

 ‘costly  agricultural  machin  like
 tractors,  power  tillers,  power  spray-

 -ers.  diesel/petrol  on}  engines  etc.  on
 hire

 (b)  and  (ce).  The  details
 to  be  finalised

 are  yet

 घास  तथा  गेहूं  की  उपज  मे  वृद्ध

 2268.  श्री  सिद्धेश्वर  प्रसाद  :  कया  लास

 तथा  क््षि  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  पिछले  पन्द्रह  वर्षों  में  धान  तथा

 गेहू  की  प्रति  एकड  उपज  में  कितने  प्रतिशत

 बढि  हुई  है;  भौर

 ्)  ययासम्भव  प्रति  एकड  पैदावार

 बढ़ाने  के  लिए  क्‍या  कार्यवाही  की  जा  रहो  है  ?

 काद्य,  कृषि,  सामुशायिक  विकास  तथा

 सहंकार  मंजालय  में  राज्य  मंभी  ी  प्ा-
 साहिब  सिदे)  :  (क)  कृषि  उत्पादन  के  सूज-
 कांकों  के  भाधार पर  950—5  तथा  965

 66 के  बीच  की  झबधि में धान में  धान  (चावल  के

 रुप  में  )  तथा  गेहूं  की  प्रति  एकड़  उपज  में  क्रमश
 22.4  तेथों  3.  7  प्रतिशत  वृद्धि  हुई  1

 (ख)  तीसरी  योजना  की  अवधि  के  शुरू
 से  ही  प्रति  एकड़  उपज  बढाने  के  उद्देश्य  से  चुने
 हुए  जिलों  में  सघन  कृषि  विकास  कार्यक्रम  चरण

 रहे  हैं  ।  हाल  ही  में  इस  दिशा  मे  एक  महत्वपूर्ण
 कदम  उठाया  गया  है  जिसके  भनुसार  966—
 67  के  आरम्भ  से  देश  के  कुछ  चने  हुए  क्षेत्रों  मे
 प्रधिक  उत्पादनशील,किस्मो  का  कार्येक्रम  शुरू
 किया  गया  है।  घान,  गेहू,  ज्वार,  बाजरे  तथा
 मक्का  की  इन  किस्मों  से  परम्परागत  किस्मों
 की  तुलना  में  ग्रधिक  उत्पादन  होता  है  I  wat
 योजना  के  भ्रन्त  तक  इन  अधिक  उत्पादनशीज
 किस्मो  के  क यक्रम  के  श्रम्तगेत  १२5  लाख

 एकड़  भूमि  लाने  का  विचार  हूँ  जिस  +  से  लग-
 भग  25  लाख  एकड़  भूमि  में  घान  तथा  80
 लाख  णएवाइ  भूमि  में  गेहू  बोया  जायेगा  ।  ग्राशा

 हैं  कि  चालू  वर्ष  (i967-68)  की  प्रवधि
 में  भ्रधिक  उत्पादनशील  क्स्मों  के  कार्यक्रम
 के  भ्रन्त्गत  लगभग  61.  6  लाख  एकड़  भूमि
 में  घान  तथा  45.  6  लाख  एकड़  भूमि  मे  नेहू
 बोया  जायेगा।  अधिक  उत्पादनशील  किस्मों
 के  कार्यक्रम  की  सफलता  के  लिए  कृषको  को

 प्रमाणित  सुघरी  विस्म  के  बीज,  'उबरक,
 कीटनाण  प्रोषधियो  तथा  ऋण  देने  के  लिए
 व्यवस्था  नी  जा  रही  है  ।

 बआास्कोड़ि  गामा  पत्तन  के  कमंचारी

 2270.  भरी  ओ०  प्र०  स्थागी  :  क्‍या  परि
 बहुन  तथा  नौधहुन  मन्त्री  यह  बताने  को  कृपा
 करेंगे  कि

 (क)  गोझा  के  वास्क्रोडिगामा  पत्तन

 न्यास  में  कितने  मजदूर  काम  करते  हैं;

 (ख)  वें  किन  किन  राज्यों  के  है;  भौर

 (ग)  सरकार  ने  उनके  लिये  मकानों

 की  तथा  उनके  बच्चों  के  लिये  शिक्षा  की  क्या

 व्यवस्था  की  है  ?
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 परियहम  तथा  मौचहन  1... , |  (डा०  we

 eo  wits  Wo  tre)  :  (क)  भौर  (ख)
 सम्भवत:  माननीय  सदस्य  का  संक्रेत  मारमुगाव
 पोर्ट  ट्रस्ट  से  है।  जून,  967  को  सारमुगाब
 पोर्ट  दुस्ट  में  727  व्यक्तित  नौकरों  पर  थे  ।

 मे  केरल,  महाराष्ट्र,  मध्य  प्रदेश,  पल्छिम

 बंगाल,  मैसूर,  झाध  प्रदेश,  उत्तर  प्रदेश,

 गुजरात,  मद्रास  राज्यों  और  गोवा  तथा  दल्ली

 Ta  क्षेत्रों  के  थे  1

 (ग)  पोर्ट  ट्रस्ट  ने  323  कर्मचारियों  के
 लिये  आवास  व्यवस्था  कर  दी  है  ।  92  पौर
 घरो  के  निर्माण  की  स्वीकृति  दी  जा  चुकी
 है  शर  368  शौर  धरो  के  निर्माण  का  प्रस्ताव
 पोर्ट  ट्रस्ट  के  विचाराधीन  है  ।  पोर्ट  ट्रस्ट  किसी

 शिक्षा  सस्था  को  नही  चलाता  है  किन्तु  राज्य

 सरकार  से  प्रतुदान  प्राप्त  सस्पागमों  में  शिक्षा

 सुविधा  उपलब्ध  है  7  पोर्ट  ढ्स्ट  शिक्षा  शुत्व'
 बापस  कर  देता  है  |  केन्द्रीय  सरकारी  व ्म-
 जारियों  को  लागू  हने  वाली  दर  के  ब्रन॒सार
 बाल  दिक्षा  भत्ता  देता  हैं  ।

 Procurement  Price  of  Foodgrains

 271,  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state.

 (a)  whether  it  is  q  fact  that  some
 of  the  States  have  either  raised  or
 are  going  tO  raise  the  procurement
 price  of  foodgrains,

 (b)  af  50,  whether  they  have  asked
 the  Central  Government  to  give  them
 financial  help  on  this  account,  and

 (९)  the  reaction  of  Government
 thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Commau-
 nity  Development  ang  Cooperation
 (Shri  Anmasahib  Shinde):  (a)  The
 State  Governments  have  generally
 Faised  the  procurement  prices  of
 foodgrains  during  the  current  season

 (b)  No,  Sir.

 (९)  Does  not  arise.
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 Compiaints  against  Soootor/Taxi
 Drivers

 2272.  Shri  Prem  Chand  Verma;
 Shri  Ram  Kishan  Gupta;
 Shri  E.  हू,  sinba:

 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  state:

 (a)  whether  it  ls  a  fact  that  there
 aie  very  large  number  of  complaints
 against  Taxis  and  two-seater  Scooters
 for  over-charging  passengers  in  Delhi;

 (b)  if  so,  the  number  of  complaints
 received  during  the  last  six  months
 and  the  number  of  drivers  against
 whom  action  was  taken,  and

 {c)  the  step,  taken  io  eradicate
 this  evil?

 The  Minister  of  Transport  and
 Shipping  (Dr.  V.  K.  RB.  V.  Rao):  (a)

 and  (b)  448  complaints  were  received
 during  the  period  i-2-966  to  ‘$1-5-
 967  The  number  of  drivers  against
 whom  action  was  taken  during  the
 same  period  wag  229

 (c)  The  following  steps  have  been
 taken  by  the  Delh:  Administration  jn
 this  connection:—

 (a)  A  cel}  has  been  set  up  in  the
 Directorate  of  Transport,
 Delhi,  which  functions  round
 the  clock,  to  attend  to  comp-
 laints  from  the  public  against
 dtivers  of  taxis  and  two
 seater  rickshaws.  Special
 drives  for  checking  such
 mal-practices  are  also  arrang-
 ed.

 {n)  Whenever  a  complaint  i:
 received  in  regard  to  alleged
 overcharging,  refusal  to  carry
 passengers,  misbehaviour  or

 any  other  violation  of  the
 Motor  Vechicles  Act/Rules,
 enquiries  are  made  by  the
 enforcement  staff  of  the

 Authority,
 action  against  them  by  sut-



 ।
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 pending  their  driving  licences
 and  the  permits  of  the  yehi-
 cles  jnvolved.

 been
 com-

 (iii)  Arrangements  have
 made  to  register  the
 plaints  at  all  police  =  stations

 in  Delhi.  It  js  no  longer
 necessary  that  complaints

 shold  be  lodged  with  the
 Traffic  Police  only.

 (iv)  With  a  view  to  encouraging
 the  public  to  send  complaints
 against  offending  taxijscooter
 drivers,  traffic  policemen  on
 duty  at  important  crossings
 or  near  taxilscooter  stands
 have  been  supplieq  with

 printed  complaint  books
 Members  of  the  public  can
 ask  for  these  complaini
 books  from  the  traffic  police-
 men  on  duty  at  these  cross-
 ings,  if  they  wish  to  lodge  a
 complaint  against  any  scoo-
 ter;taxi  driver.  Portable
 pedestal  boards  have  been

 put  up  at  the  following  points
 to  inform  the  public  that
 complaint  book  is  available’
 with  the  Traffic  Constable  on
 duty  on  the  spot:—

 (1)  In  front  of  the  Kwality
 Restaurant.

 (2)  Intersection  of  Radial  Road
 No.  6  and  Connaught
 Place.

 (3)  Intersection  of  Radial  Road
 No.  4  and  Connaught
 Place.

 (4)  Kashmere  Gate  Taxi  and
 Scooter  Stand,

 (5)  Crossing  of  Ajmal  Khan
 Road  and  Arya  Samaj
 Road.

 Terminal  Building  at  Jorhat

 2273.  Shri  R.  Barua:  Will  the  Minis-
 ter  of  Tourism  and  Civil  Aviation
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 proposal  for  a  terminal  building  of

 the  LA.C.  at  Jorhat  is  hanging  since
 ‘1955;  and
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 (b)  if  so,  the  reasong  therefor
 and  steps  taken  to  execute  the  pro-
 posal?

 The  Minister  of  Tourism  and
 Civil  Aviation  (Dr.  Karan  Singh):
 (a)  and  (b).  The  proposal  for  cons-
 truction  of  a  terminal  building  at
 Jorhat  is  being  pursued  since  ‘1955.
 Original  estimates  for  the  work  were
 sanctioned  i  1956,  but  the  site  select-
 ed  for  construction  was  later  required
 by  the  Defence  Ministry  for  their  own
 use  and  could  not  therefore  be  made
 available  to  the  Civil  Aviation  Depart-
 ment.  A  second  site  was  then  select-
 ed,  but  the  work  had  to  be  postponed
 due  to  the  emergency  in  1962.  This
 site  was  also  subsequently  utilised
 for  Defence  purposes.  Another  site
 could  be  selected  after  considerable
 survey  work  only  towards  the  end  of
 1965.  A  part  of  this  site  has  been
 released  by  the  Defence  Ministry.
 and  the  remaining  portion  of  the  land
 is  being  used  by  the  NEFA  Adminis-
 tration.  Efforts  are  being  made  _  to
 obtain  release  of  this  portion  also,
 after  which  it  will  be  possible  to  start
 construction.

 Facilities  for  Tourists  to  visits  Kazi-
 range  Game  Sanctuary  in  Assam

 2274.  Shri  R.  Barua:  Will  the
 Minister  of  Tourism  and  Civil  Avia-
 tion  be  pleased  to  state:

 (a)  whether  jt  is  a  fact  that  there
 are  no  adequate  air  facilities  and  hotel
 accomodation  to  act  as  incentive  to
 the  foreign  tourists  visiting  Kazirange
 Game  Sanctuary  in  Assam;  and

 (b)  if  so,  the  steps  taken  in  this
 regard  with  a  view  to  attract  more
 tourists?

 The  Minister  of  Tourism  and
 Civil  Aviation  (Dr.  Karan  Singh):
 (a)  Two  daily  air  services  operate
 from  Calcutta  to  Jorhat,  the  nearest
 airport  to  the  Kazirange  Game
 Sanctuary.

 The  accommodation  available  con-
 sists  of  a  Tourist  Lodge  and  a  Tourist
 Bunglow  (Class  I)  at  Kazirange;  and
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 Forest  Rest  Houses  eat  Bagurl
 Arimora,

 (b)  In  the  Fourth  Five  Year  Plan
 in  Tourism  at  provision  of  Rs.  0.00
 lakhs  has  been  proposed  for  providing
 tuorist  facilities  at  the  Kazirange
 Game  Sanctuary.  Details  of  the
 schemes  are  being  finalised  in  consu!-
 tation  with  the  State  Government

 and

 पंचायत  राज  संस्थाध्रों  के  सिये
 निर्वाचन

 १275.  क्री  सरज्‌  पाण्डेय  :

 थ्फ्  इसहाक  साम्भली  :

 क्या  व  छह  तथा  कृषि  मन्‍ती  यह  बताने  दी

 कृपा  करेंगे  fr:

 (=)  कसे  यह  सच  है  कि  कुछ  राज्य

 सरकारों  ते  सुझाव  दिया  है  कि  पचायतों  के

 लिये  सीधे  निर्वाचन  नहीं  किगे  जाने  चाहियें,
 कौर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  सर-

 कार  की  क्या  प्रतिक्या  है  ?

 सवारा,  कृथि,  सामुदायिक  विकास  तथा

 सहकार  मंत्रालय  में  राज्य-मंत्री  (थी
 म०  एस०  गरुपवस्थामी)  :  (क)  प्रौर

 [हि ) .  सभी  राज्यों  में  ग्राम  पंचायतों  के  पचों

 (सदस्यों)  का  सीधा  चनाब  होता  ई  ।  तथापि

 बिहार,  हरियाणा,  उड़ीसा,  पंजाद,  राजस्थान
 तथा  उत्तर  प्रदेश  में  ग्रम  पत्राय्त  का  सरपच

 (अध्यक्ष )  सीधा  चूना  जाता  है;  जबकि

 प्रन्य  राज्यों  में  वह  पंचों  द्वारा  प्पने  में  से

 अप्रत्यक्ष  रूप  में  चुना  जाता  है।  सामुदायिक
 विकास  तथा  पंचायती  राज  के  वाधिक  सम्में-
 लत  (i965)  की  सिफारिश  के  प्रनुस॒रण  मे
 राज्य  सरकारों  को  मरपंचों  के  चुनाव  के  लिए

 प्रत्यक्ष  तथा  अप्नत्यक्ष  प्रगालियों  के  सम्बन्धित

 शणावशणणों  वा  मूल्याकन  करते  का  सुझाव
 विया  गया  था  -  मैसूर  तथा  गुजरात  को  छोड़
 कर  सभी  राज्य  सरकार  इस  बारे  में  यथा-

 स्थिति  बनाये  रखने  के  पक्ष  में  है जबकि  मैसूर
 सरकार  से  पभ्रभी  उत्तर  प्राप्स  होने  को  है,  गुज-
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 रात  सरकार  इस  बात  पर  विचार  कर  रही  है
 कि  क्‍या  सरपंच  का  चुनाव  प्रप्रस्यक्ष  त  होकर
 जैसा  कि  भाजकल  है,  प्रत्यक्ष  होना  चाहिये  q

 High-ylelding  Crop  Programme  ix
 Madhya  Pradesh

 2276.  Shri  Natha  Ram  Ahirwar:
 Sbri  G.  0,  Dixit:
 Shri  J.  Sundar  Lal:

 Shri  Nitiraj  Singh  Chaudhary:

 Wul  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (8)  the  acreage  and  the  credit
 requirement  for  the  high-yielding
 variety  crop  programMe  jn  Madhya
 Pradesh  during  the  year  ‘1967-68;

 (oy  whether  the  entire  credit
 requirement  wilt  be  made  available
 hy  the  Reserve  Bank  of  India;

 ६2)  af  not,  whether  the  Central
 Government  will  themselves  make
 available  the  requirement;  and

 (dy  further  assistance  the  Central
 Government  propose  to  give  to  ensure
 that  the  high-yielding  variety  ctop
 programme  for  1967-63  will  become
 successful?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agiculture,  Community
 Development  and  Cooperation  (Shri
 Annasahih  Shinde):  (a)  It  is  planned
 to  cover  an  area  of  2.8  lakh  acres
 under  the  High-yielding  Varieties
 Programme  in  Madhya  Pradesh
 during  the  kharif  season  and  .3
 lakh  acres  during  the  rabijsummer
 season,  1967-68.  The  crop-wise  details
 ate  as  under:—

 (Area  in  Lakh  acres)
 a  re  Oy

 Target  for  Target  for
 Crop  khatif,  67.  rabi/summer

 1967-68

 मल
 कर

 T.N.—r  Ogr  _
 Hybrid  Maize.  roo  (0.0%
 Hybrid  Jowar:  O98  oro
 Hybrid  Bajra:  .  or6  _
 Mexican  Wheat  :  -  I'20

 2 6r  i-3i*

 *The  target  ie  tentative.  Final  target  is
 to  be  fixed.
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 The  total  requirements  of  coopere-
 tive  credit  for  the  acreage  during
 kharif,  967  are  estimated  at  Rs.  6.00
 crores  (including  cash  and  kind  com-
 ponents).  Similar  requirements  for
 the  rabijsummer,  1967-68  programme
 have  not  yet  been  finalised.

 (b)  No,  The  credit  requirements  of
 only  the  memberg  of  Cooperative
 Societies  would  be  met  out  of  the
 special  credit  limits  sanctioned  by  the
 Reserve  Bank  of  India.  The  credit
 needs  of  the  cultivators  who  are  not
 members  of  cooperative  would  be

 ‘met  through  Taccayi  Joans  from  the
 State  Government.

 (c)  and  (d).  To  supplement  the
 cooperative  credit  to  be  made  avail-
 able  for  the  High-yieding  Varieties
 Programme,  the  Government  of  India
 wil,  provide  an  amount  of  Rs,  205

 ~crores  to  the  States  by  way  of  ways
 and  means  advances  for  fertilisers,
 seeds,  pesticides  etc.  How  much  of
 this  will  be  made  available  to  Madhya
 Pradesh  Government  is  not  yet  knoWn
 and  will  be  worked  out  on  the  basis

 ‘of  their  specific  requirements,  80
 that  the  programme  does  not  suffer.

 wren  wt  राजकीय  भ्यापार

 2277.  भी  fo  fro  भधुकर:  क्या

 ‘wre  तथा  कृषि  मन्ती  यह  बताने  की  कृपा
 करेंगे  कि:

 (=)  कया  यह  सच  है  कि  बिहार  सरकार

 खाद्यान्नों  का  राजकीय  व्यापार  प्रारम्भ  करने

 बाली  है;  झौर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  केन्द्र

 सरकार  विहार  सरकार  को  किस  प्रकार  से

 सहयोग  देगी  ?

 wre,  कृषि,  सामुदायिक  विकास  तथा

 सलहकार  मंत्रालय  में  रात्य-मंत्री  (भी  झा

 'शाहिन्  बादे)  :  (क)  गिहार  में  खायान्नों  ह 16

 राजकीय  व्यापार  लागू  करने  का  प्रश्न  राज्य

 सरबर के  विशाराधीम  है  4

 (खत)  प्रश्म  ही  नहीं  उठता  1

 “6  (AN)  TRA

 Import  of  Fertiliser  from  Netherlands

 2278.  Shri  BR.  Barua:
 Shri  N.  K.  Sanghi:

 Shri  XY  A.  Prasad:

 Will  the  Minister  of  Food  an@
 “Agriculture  be  pleased  to  state:

 (ay  whether  there  is  any
 before  Government  to  obtain  70,000

 tons  of  fertiliser  from  Netherlands;
 and

 (b)  if  so,  when  the  final  decision
 is  likely  to  be  taken  in  this  matter?

 The  Minister  of  State  in  the  Minls-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  Mo,  Sir.

 (b)  Does  not  arise.

 Ieee  of  Milk  Cards

 2279,  Shrj  Jagannath  Rao  Joshi:
 Shri  ¥.  s.  Kushwah:

 Will  the  Minister  of  Food  and
 Agricuiture  be  pleased  to  state:

 (a)  the  number  of  applications
 received  by  the  Delhi  Milk  Scheme
 since  December,  966  up-to-date  for
 the  issue  of  milk  cards;

 (b)  the  number  of  cases  in  which
 cards  have  been  issued  and  the  num-
 ber  of  applicationg  still  pending:  and

 (९)  the  reasons  for  not  issuiag  the
 cards  to  the  remaining  applicants?

 The  Minister  of  State  In  the  Minle-
 try  of  Food,  Agricalture,  Commanity
 Development  ang  Cooperation  (Shri
 Annasahib  Shinde):  (a)  0,07l  appli-
 cationg  have  been  registered  ince
 December,  966  upto  I6th  May,  1967.
 Applications  received  thereafter  are
 yet  to  be  registered.

 (9)  Cards  have  been  issued  to  235
 applicants  and  9748  applications  are
 still  pending.

 {c)  The  Scheme  hag  been  unable  ह.
 procure  «nough  milk  to  gerve  all  the

 applicants
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 चिसान  बुर्चदना

 2280.  भी  अपभाष रोब  बोध  :

 wt  यशबस्त  सिह  कुशवाह:

 क्या  पर्यटन  तथा  झ्सेतिक  उदयन  भन्ती

 वह  बताने  की  कृपा  करेगे  कि  :

 467

 (क)  क्‍या  यह  सच  है  कि  2  मई,
 967  को  इण्डियन  एयर  लाइन्स  कारपोरेशन

 का  एक  वादूवबगउप्ट  विमान  नागपुर  उतरते

 सम्रय  दुर्घटनाग्ररत  हो  गया  था;

 (ख)  यदि  हा,  तो  इस  दुघंटना  के  क्‍या

 कारण  थे;  और

 (ग)  यदि  इस  दुघेटना  के  परिणाम-
 स्वरूप  जान  तथा  माल  की  कोई  क्षति  हुई  है  तो

 उसका  व्योरा  क्‍या  है  ?

 पर्पेटन  तथा  झसेनिक  उद्ययत  मंत्री

 (डा०  कर्ज  सिंह):  (क)  जी,  हा  ni  क्योकि

 वायुयान  मुख्य  पहिये  के  फटे  हुए  दायर  के  साथ

 जमीन  पर  उतरा  इसलिए  वायुयान  का  बाया

 झंडिण  'गियर'  विक्षत  हो  गया  |  यह  टायर

 वायुयान  के  दमदम  से  तागपुर  के  लिए
 रबाना  होने  के  लगभग  5  मिनट  बाद  फट

 बया  था  |

 (ख)  टायर  के  फटने  के  कारण  की  जाच

 को  जा  रही  है  !

 (ग)  उड़ान  के  दोरान  टायर  के  फटने  के

 परिणामस्वरूप  वायुयान  के  बाये  मुख्य  पहियों
 तथा  (पोर्ट  ब्हील  बे  स्ट्क्चर'  का  क्षति  के  सिवाय

 झन्य  कोई  जान  व  माल  की  हानि  नही  हुई  |

 Hindustan  Shipyard,  Visakhapataam

 228i.  Shri  D.  0,  Sharma:  Will  the
 Minister  of  Transport  and  Shipping
 be  pleased  to  state:

 (a)  the  progress  made  in  the  manu-
 facture  of  ships  at  Visakhapatnam
 Shipyard;

 (9)  the  number  of  ships  manufac-
 tured  go  far  in  the  country;
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 (c)  whether  there  has  been  any
 demand  for  Indian  made  ships  from
 any  foreign  country  and  whether

 —
 is  in  a  position  to  supply  them;

 (0)  if  so,  the  details  thereof?

 The  Minister  of  Transport  aad
 Shipping  ‘Dr.  V.  K.  BR.  V.  Rao):  (a)
 Apart  from  improvements  made  in  the
 lay-out  and  mechanical  equipment  of
 Production  shops,  in  the  hvilding
 berths  and  fitting  out  jetties,  (),०  main
 improvement  has  been  the  construc-

 tion  of  modern  diese!  ships  of  12,500
 DWT  (speed  77  knots)  of  welded
 construction  instead  of  the  8000  DWT
 (speed  3)0 5  knots)  steamships  with
 rivetted  construction  built  earlier,

 (9)  The  Shipyard  has  ३30  far  com-
 pleted  and  delivered  43  ship;  .clud-
 ing  4  3m.l]  crafts  and  2  vessels  for
 the  Navy.

 (c)  and  (d).  Some  offers  for  the
 purchase  of  a  12,500  DWT  Ship  built
 at  the  undustan  Shipyard  were
 received  from  abroad  but  the  Offers
 were  not  attractive.  In  any  case,  the
 Shipyard’s  present  production  ig  in-
 adequate  to  meet  6077  own  require-
 ments

 Translation  of  Indian  Acts  into  Hindi

 2282.  Shri  D.  C.  Sharma:
 Shri  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Law  be  pleased
 to  gtate:

 (a)  the  progress  made
 regarding  the  translation  of
 Acts  into  Hindi;

 (b)  the  steps  taken  to  speed  up
 the  translation  of  these  Acts  in  other
 regional  languages;

 (c)  the  broad  outlines  of  the  prog-
 ramme  prepared  to  get  all  the  Acts
 translated  into  Hindi  and  other
 regional  languages?

 The  Deputy  Minister  in  the  Ministry
 of  Law  (Shri  p.  9,  Chavan):  (a)  The
 Hindi  translations  of  22  Central  Acts

 so  far
 Indian
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 ave  so  fer  been  published  in  the
 Gazette  of  India  under  section  §()
 of  the  Official  Languages  Act,  1963,
 A  list  of  these  Acts  is  attached.
 Placed  of  the  Table  of  the  House.
 (Please  see  No.  LT-830/67}  Hindi
 translations  of  32  more  Central  Acts
 will  be  ready  for  publication  shortly

 (b)  A  statement  showing  the  pro-
 gtess  made  in  this  behalf  is  placed
 on  the  Table  of  the  House  [Please
 see  No,  LT-630/67).

 (c)  There  is  a  programme  for  the
 period  from  June,  966  to  December,
 967  for  translation  in  Hindi  of  67
 Central  Acts  and  Rules  made  there-
 under.  No  such  programme  for  trans-
 lation  of  Centra]  Laws  in  regional
 languages  has  been  drawn  up.  The
 matter  48  proposed  to  be  examrined
 in  consultation  with  the  State  Gov-
 ernments.

 Trans-Couatry  Bus  Transport

 2283,  Shri  S.  C.  Jha:  Will  the  Munis-
 ter  of  Transport  ang  Shipping  be
 pleased  to  state  whether  there  is  any
 plan  for  trans-country  bus  transport
 atrangement  under  the  Fourth  Five
 Year  Plan?

 The  Ministes  of  Transport  and

 led
 (Dr.  द  K.  B.  V,  Bao):  No,

 Sir.

 West  Coast  Road

 2284.  Shri  A.  Sreedbaran:
 Shri  P.  0,  Adiehan:

 Will  the  Minister  of  Transport  and
 Shipping  be  pleaseg  to  state:

 (a)  whether  it  uw  a  fact  that  the
 Central  Government  have  postponed
 the  construction  of  the  West  Coast
 Hoad  in  Kerala;

 (b)  whether  the  Central  Govern-
 ment  have  also  issued  orders  to  stop
 the  construction  of  Badagara  by-pass
 road  Mahe  by-pass  road;  and

 (९)  if  80,  the  reasons  thereof?

 The  Minister  of  Transport  and
 Stipping  (Dr.  द  K.  BR.  द  Hao):  (a)

 No.  The  work  on  the  road  is  in
 progress.

 (b)  and  (c).  No;  the  programme  of
 works  for  the  development  of  the
 West  Coast  Road  in  Kerala,  approved
 by  the  Government  of  India,  does  not
 include  the  work  of  construction  of  8
 by-pass  road  outside  the  Mahe  town
 The  work  of  construction  of  Bada-
 gara  by-pass  is  included  jn  the  pro-
 gramme  and  no  order  has  been  issued
 by  the  Government  of  India  stopping
 the  construction  of  this  by-pass.

 जमा  को  हुई  जीनो  का  पकड़ा  जाना

 2285.  थ्बी  निहाल  सिह:
 शी  शिवपूजन  शास्त्री:

 क्‍या  ere  तथा  कृषि  मन्त्री  यद  बताने

 की  कृपा  करेगे  कि

 (क)  देश  में  विभिन्न  राज्यों  मे  मारे

 गये  छापो  के  परिणामस्वरूप  जनवरी,  2967

 से  ब  तक  प्रत्येक  राज्य  में  जमा  की  हुई  कितनी

 बीनो  पकड़ी  गई  है;  शौर

 (ख)  सम्बन्धित  व्यक्तियों  के  विरुद्ध

 क्या  कार्यवाही  की  गई  है  तथा  सम्बन्धित

 व्यक्तियों  की  सख्या  कितनी  है  ?

 ा,  कृषि,  सामुदाधिक  विकास  तथा

 सहकार  मंत्रालय  में  राज्य-मंत्री  (थी
 झन  साहिब  find):  (क)  भौर  (ख).  गोनी

 के  जमा  स्टाक  को  पकड़ने  के  बार  में  सूचता
 उपलब्ध  नहीं  है।  राज्यो  को  आवंटित  चीनी  के

 उचित  वितरण  को,  जिसमे  उसकी  जमाखोरी

 रोकने  के  उपाय  शामिल  हैं,  जिम्मेदारी  राज्य

 सरकारों  की  है  ।

 सोक  सभा  तथा  विधान  सभाष्रों  में

 प्रनुसुणित  जातियों.  तथा  उझ्नुसूचित
 झाविम  जातियों  के  लिये  स्थानों  का

 झारकन

 2286.  थी  नाय्राम  प्हिरवार  :  क्‍या

 विधि  मन्त्री  यह  बताने  की  कपा  करेगे  कि

 (क)  i952  प्रत्येक  राप्य  में  लोक-

 सभा  तथा  विधान  सभा  के  लिए  भतसचितु
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 जातियों  तथा  अनुसूचित  भादिम  जातियों के
 लिए  कितने  स्थान  भारक्षित  थे;

 (@)  क्‍या  i9¢7  %  भी  उनके  लिए
 उतने  ही  स्थान  ग्रारक्षित  *,

 (ग)  क्या  यह  सच  नहीं  है  कि  पिछले
 i8  वर्षों  में  प्रनुसुचित  जातियों  तथा  भनु-

 सूचित  भ्रादिम  जातियो  की  जनसक्ष्या  बढ़  बार्ड

 है;  भौर

 (ष)  यदि  हा  तो  उनके  लिए  आरक्षित
 स्थान  कम  १  र  दिये  जाते  द  क्‍या  वारण  है  ?

 विधि  मंत्रालय  में  उपमंत्री  भी  ato
 Wo  चब्हाण):  (क)  .992  4%  प्रनुसूचित
 जातियों  और  गझनुसू चित  जन  जातियो  के

 लिए  लोक  सभा  में  धौर  विधान  सभाझरों  में

 आरक्षित  स्थाना  की  सख्या  सभा  पटल  पर
 रखे  गये[पुस्तकालय  में  रख  दिया  गया  ।  देखिये
 संख्या  L.T.—63:/67]  विवरणं---  में

 दर्शित  है

 (ख)  जी  नहीं।  i967  मे  भ्रनुसूचित
 जातियो  झर  ग्रनुसूचित  जन  जातियो  के  लिए
 सोक  सभा  में  भौर  विधान  सभाभों  में  भारक्षित

 स्थानों  की  संख्या  सभा  पटल  पर  रख  गये

 [पुस्तकालय  में  रख  दिया  गया  ।  देखिये  संख्या

 L.T.  631/67)  विवरण--2  में  दर्शित

 हैँ।

 (7)  जीहा।

 (च)  प्रनुसूचित  जातियों  और  अ्नु-

 सूचित  जातियो  के  लिए  प्रारक्षित  स्थानों  की

 कल  सख्या  कम  नहीं  की  गई  है,  यह  मख्या

 बढ़ो  है  जैसा  कि  दोनो  विवरण!  की  तुलना  से

 बअनीत  होगा  |

 Tour  of  Famine  affected  States

 2287,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Food  ang  Agrticultare  be

 pleased  to  state:

 (a)  whether  he  has  made  a  tour  of
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 the  famine  affected  areas  of  the
 various  States;

 (b)  if  so,  the  assessment  of  the
 situation;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  The  Minister
 of  Food  ang  Agriculture  has  toured
 some  of  the  drought-affected  areas
 of  the  country.

 (b)  As  a  result  of  the  various
 relief  measures  taken  by  the  Central
 and  State  Governments  and  large
 number  of  voluntary  organisations  the
 situation  in  the  affected  areag  ie
 generally  under  control,

 (c)  Does  not  arise.

 Disparity  in  Prices  of  Foodgraing  in
 different  States

 ‘2288,  Shri  D.  C,  Sharma:  Wil)  the
 Minister  of  Food  and  Agricniture  be
 pleased  to  state:

 (a)  whether  any  steps  are  envisag~
 ed  to  remove  the  disparity  in  the
 prices  of  wheat  and  other  cerealg  in
 different  States  in  the  country;

 (b)  if  80,  the  details  thereof;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasihib  Shinde);  (a)  No,  Sir.

 (b)  Does  not  arise,

 (९)  It  is  not  possible  to  have  a  uni-
 form  price  structure  for  foodgrains  all
 over  the  country,  ag  conditions  differ
 from  State  to  State,

 Seed  Corporations

 2289  Shri  Dd.  C.  Sharma:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  proposal  to  set  up
 Seed  Corporations  in  all  the  States
 in  India  has  been  finalised;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  the  reasons  for  the
 delay?
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 Annasahib  Shinde):  (a)  to  (c).  The
 State  Governments  were  advised  to
 set  up  State,  regional  or  commodity
 wise  Seed  Corporations  for  dealing
 with  procurement,  storage  and  dis-
 tribution  of  seeds.  The  Governments
 of  Punjab  and  Haryana  have  already
 aet  up  8  Land  Development  and  Seed
 Corporation.  Assam  Government
 have  also  registered  a  Seed  Corpora-
 tion.  The  Governments  of  Andhra
 ्ाए80लवीं।,  Gujarat,  Madhya  Pradesh,
 Orissa,  Uttar  Pradesh  and  Rajasthan
 have  made  provisions  in  their  State
 Plang  for  ‘1967-68  for  the  setting  up
 of  Seeq  Corporations  Jammu  &
 Kashmir,  Bihar  Kerala,  West  Bengal
 and  Goa  do  not  propose  at  present  to
 at  up  Seed  Carporations.  Other
 States  are  considering  the  proposal.

 Cost  Schedules  for  Sugar  Factories

 2290.  Shri  8.  C.  Jha:
 Shri  Bhogendra  Jha:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 etnment  have  made  22  cost  schedules
 for  the  sugar  factories  in  the  whole
 of  India,  despite  the  recommendations
 of  the  Tariff  Commission  and  the
 Sugar  Enquiry  Commission  for  only
 six  cost  schedules  for  the  whole  of
 India;

 (b)  if  so,  the  reasons  thereof,

 (९)  whether  there  are  4  cost  sche-
 dules  for  West  U.P  and  2  cost  sche-
 dules  only  for  3  sugar  factories  in
 Gujarat;  and

 (d)  if  so,  the  reasons  for  not  having
 two  cost  schedules  in  North  Bihar,
 one  for  the  6  factories  of  Darbhanga,
 Muzaffarpur  and  Sarau  Districts  and
 one  for  Champaran  District  alone?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  and  (b).  The
 Tarif?  Commission  had  recommended
 in  989  four  price  zones  applicable

 to  sugar  factories  in  different  regions.
 The  Sugar  Enquiry  Commission  sug-
 gested  in  965  five  price  zones  exclud-
 ing  Assam  for  which  they  suggested
 fixation  of  a  separate  price.  In  view,
 however,  of  the  yariations  in  recovery,
 duration  and  average  cane  price  paid
 by  factories  in  a  region  and  variations
 in  the  rates  of  cane  purchase  tax
 levied  in  various  States,  the  Govern-
 ment  have  been  fixing  prices  for  23
 zones  including  Assam.

 (c)  Yes  Sir.  There  are  four  price
 zones  for  West  U.P.  and  two  for
 Gujarat.

 (d)  Suggestion  for  splitting  up  of
 North  Bihar  into  2  zones  has  been
 received  recently  and  this  is  under
 examination.

 Community  Development  Programme

 229l.  Shri  Virendrakumar  Shah:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  a  recent  study  conduct-
 ed  by  the  Department  of  Adult  Edu-
 cation  of  the  National  Institute  of
 Education  has  revealed  that  the  Com-
 munity  Development  programme  has
 failed  to  make  the  designed  impact
 on  agricultural  production  because  of
 its  lack  of  emphasis  on  improving

 the  “human  material”;  and

 (b)  if  so,  Government's  reaction
 thereto  by  way  of  improving  the  pro-
 RTamme?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 M.  S.  Gurupadaswamy):  (a)  The
 repor.  on  “Agricultural  Education
 needs  of  out-of-school  rural  youth
 engaged  in  farming”  of  the  Depart-
 ment  of  Adult  Education,  National
 Institute  of  Education,  mentions  that
 education  of  farmer  under  the  Com-
 munity  Development  programme
 through  extension  education  and  lite-
 racy  programmes  has  not  been  very
 effective,  as  would  be  seen  from  the
 low  increase  in  food  production,
 thereby  indicating  an  over-emphasis
 on  the  materialistic  approach  and  leas
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 attention  towarda  the  development  of
 human  material  and  resources,  This
 conclusion  js  bated  on  an  analysis  of
 the  attitudes  towards  agricultural
 education  of  a  sample  of  206  out-of-
 achool  youths  in  four  Community
 Development  Blocks  covered  under
 the  study.

 (b)  The  importance  of  the  human
 element  in  the  Community  Develop-
 ment  programme  has  been  recognised
 from  the  outset;  thus,  extension  edu-
 eation  and  training  have  always  been
 regarded  as  integral  components  of
 programme.  Increase  of  agricultural
 production  depends  on  a  complex  of
 factors,  of  which  extension  education
 iz  only  one.  However,  measures  have
 been  taken  for  improving  the  skills
 and  competence  of  extension  person-
 nel  and  for  instituting  a  systematic
 programme  of  farmers’  training  and
 education,  specially  in  areas  selected
 for  the  introduction  of  High  Yielding
 Varieties

 Chougule  Steamship  Company

 229%.  Shri  Shinkre:  Will  the  Minis-
 ter  of  Transport  and  Shipping  be
 pleaged  to  state

 (a)  whether  it  is  a  fact  that  the
 Chougule  Steamship  Company  Limit-
 ed,  has  approached  Government  with

 proposals  envisaging  substantial
 increase  in  passenger  and  goods  fare
 on  Bombay-Goa  and  Bombay-Manga-
 lore  lines;

 (b)  if  so,  the  details  thereof,  and

 (c)  the  reaction  of  Government
 thereto?

 The  Minister  of  Transport  and
 Shipping  (Dr,  १.  E.  BR.  V.  Bao):
 (a)  to  (c).  The  Chougule  Steamship
 Company  Limited  have  requested  the
 Govetnment  for  permission  to  increase
 passenger  fares  for  the  Bombay-Goa
 passenger  service,  The  Company
 have  not  made  a  similar  request  in
 respect  of  the  Bombay-Mangalore
 service.

 The  Company  have  also  not  made
 a  request  for  an  increase  in  freight
 rates  on  the  Bombay-Goa  or  Bombay-
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 Mangalore  Service.  The  Company
 have  indicated  thet  an  increase  of
 65  per  cent  in  the  existing  passénger
 fares  on  the  Bombay-Goa  service
 Would  be  required  to  make  good  the
 losses  sustained  by  them  on  this  ser-
 vice.  The  Government  of  India  have
 appointed  a  Committee  consisting  of
 the  Additional  Director  General  of
 Shipping  a  representative  of  the
 Government  of  Maharashtra  and  an
 officer  from  the  Comptroller  and
 Auditor  General's  Organisation  to  go
 into  this  question  in  detail.  The  Com-
 mittee  is  expetted  io  submit  its
 report  by  the  end  of  the  June,  1967.

 Bombay-Goa  Road
 2293.  Shri  Shinkre:  Will  ihe  Minis-

 ter  of  Transport  and  Shipping  be
 Pleased  to  state:

 (a)  the  amount  spent  so  far  on  the
 construction  of  Bombay-Goa  Road  of
 the  West  Coast  National  Highway  and
 the  amount  to  be  spent  to  complete
 it;  and

 (b)  the  time  by  which  the  construc-
 tion  of  this  Bombay-Goa  Road  is
 expecied  to  be  completed?

 The  Minister  of  Transport  and
 Shipping  (Dr.  V.  K.  BR.  Vv.  Rao):
 (a)  Presumably  the  member  is  refer-
 Ting  to  that  part  of  the  West  Coast
 Road  which  is  being  developed
 through  the  States  of  Maharashtra

 and  Goa.  An  expenditure  of  about
 Rs.  6.69  crores  has  been  incurred  up
 to  March,  1967,  on  the  scheme.  The
 balance  work  will  cost  about  Rs.  4.47
 crores  The  expenditure  incurred  inc.
 ludes  an  amount  of  approximately
 Rs.  20.  crores  spent  by  the  Maha-
 rashtra  Government  from  theit  own
 resources,

 (b)  Depending  on  the  availability
 of  funds,  the  road  is  expected  to  be
 completed  by  the  end  of  the  4th  Plan
 Period.

 Supply  of  Fertiliser  to  Goa,
 Daman  and  Din

 ‘2284,  Shri  Shinkre:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  state:

 (a)  the  quantity  of  fertilisers  actu-
 ally  supplied  io  "Inion  Territory  of
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 Goa,  Daman  and  Diu  during  1966-67;

 (b)  whether  there  is  any  request
 from  the  Government  of  that  Union

 ‘Territory  to  increase  the  quota  during
 1967-68;

 (९)  if  so,  the  details  thereof;  and

 (d)  the  reaction  of  Government
 thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Commanity
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  The  allot-
 ments  of  various  kinds  of  nitrogenous
 fertilisers  made  by  the  Central  Fer-
 tilisers  made  by  the  Central  Fertiliser
 Pool  in  favour  of  Goa,  Daman  and
 Diu  during  1966-67  ang  the  quantity
 actually  supplied  upto  25th  Muy,  967
 against  those  allotments  are  given
 below:—

 (Figures  im  ronnes)

 Kind  of  Quantity  allotted  Quantity  sup-
 Fertilier  fOr  1966-67.

 plied
 ull  25th

 ay,  1967.

 Sulphate  of  Amoma  6०027  2903

 Urea  Al4  474
 Amm.  Phosphate  1500  ‘1500,

 ‘Total  in  terms  o7
 Nitrogen  I754  ११  100,

 (b)  to  (d}.  Against  their  estimate
 of  requirements  of  2420  tonnes  Nitro-
 gen,  Government  of  India  have
 already  agreed  to  allot  2220  tonnes
 Nitrogen.

 Super  Bazar  for  Gauhati

 2296.  1. ह  Dhireswar  Kalita:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  propose  to  open  a  Super  Bazar
 at  Gauhati;  and

 (b)  if  so,  the  reasons  for  not  open-
 ing  it  so  far?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 M.  8.  Gerupadswamy):  (a)  A  pro~
 posal  for  the  opening  of  a  department
 store  in  Gauhati  Sy  the  local  coope-

 tative  wholesale  store  was  approved

 by  the  Government  of  India  in
 November  1966,

 (b)  The  opening  of  the  store  has
 been  delayed  because  no  suitable
 building  for  housing  a  department
 store  was  readily  available  in  Gau-
 hati.  A  new  building  which  was  under
 construction  was  ultimately  located
 for  the  purpose.  Construction  work
 has  only  recently  been  completed  and
 it  is  expected  that  the  store  will
 start  functioning  by  end  of  this  month,

 Agricultural  University  in  Assam

 2297,  Shri  Dhireswar  Kalita:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  the  Government  of
 Assam  have  represented  to  the  Cent-
 ral  Government  to  allot  funds  for
 the  establishment  of  one  agricultural
 University  in  Assam;

 (b)  if  so,  the  amount  asked  for  by
 the  State  Government;  and

 (c)  the  reaction  of  Government
 thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  No  request
 has  so  far  been  received  from  the
 Government  of  Assam.  In  the  Draft
 Cutline  of  Fourth  Five  Year  Plan  of
 Assam,  however,  it  has  been  proposed
 to  set  up  an  Agricultural  University
 in  the  State.  The  Working  Group
 which  considered  the  State  Plan  has
 recommended  an  outlay  of  Rs,  83.6
 lakhs  for  Agricultural  University  in
 Assam.  No  proposals  have,  however,
 been  sent  so  far

 (b)  and  (c).  Do  not  arise.

 Wheat  Seeds  developed  at  Indlan
 Agricultural  Research  Institute

 2299.  Shri  J.  Sandar  Lal;  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (8)  how  many  varieties  of  wheat
 seeds  have  been  developed  by  the
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 Indian  Agricultural  Research  Institute
 apart  from  Sonora  64;  and

 (b)  the  details  thereof?

 (a)  Apart  from
 Sonora  04,  six  other  wheat  varieties
 af  dwarf  type  have  been  released  in
 the  recent  years,  besides  over  30
 other  varieties  evolved  by  the  Instl-
 tute  earlier,

 (b)  The  dwarf  varieties  are  Lerma
 Rojo,  Chhoti  Lerma,  Sona  227,  Sona-
 ka,  Saphed  Lerma  and  Sherbati
 Sonora.  Of  these,  the  jast  four  have
 amber  to  white  grains,  which  are
 preferred  by  Indian  farmers,  traders
 and  consumers.  AJ]  these  varieties
 are  fertiliser  responsive  and  have
 Given  yields  as  high  as  50-90  mds}
 Acre.  Some  of  these  varieties  are
 also  highly  resistant  to  diseases.  One
 of  these  varieties  viz,  Sherbati
 Sonora,  has  been  produceq  through
 use  of  atomic  energy.

 The  other  varieties  evolved  earlier
 are  suitable  for  cultivation  under
 conditions  of  average  fertility.  These
 varieties  have  been  widely  cultivat-
 ed  in  the  country  and  they  continue
 to  be  popular  in  many  parts,  because
 of  their  disease  resistance,  grain  qua-
 lity  and  relatively  high  yields,  Thus,
 WP  824  is  widely  grown  in  Gujarat,
 NP  835  and  NP  852  in  Bihar,  NP
 882  and  NP  839  in  Madhya  Pradesh,
 NP  78  in  Uttar  Pradesh,  and  NP  798
 in  West  Bengal.  Likewise,  in  the
 North  Indian  hills,  NP  846  and  NP  809
 continue  to  be  popular,  while  in  the
 Nilgiris  NP  200  and  NP  20]  are  pre-
 ferred  by  the  cultivators,

 Supply  of  Tractors  to  Orissa

 2300.  Shri  G,  C.  Naik:
 Shri  M.  0.  Majhi;

 Will  the  Minister  of  Pood  and  Agri-
 ealture  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  supply  three  hundred  tractors  to
 Orissa  State;  and
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 (9)  if  so,  when  will  these  be  sup-
 plied  and  on  what  conditions?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shrt
 Annasabib  Shinde):  (a)  Three  hun-
 dred  Zetor  20i]  tractors  out  of  the
 imports  that  are  being  made  from
 Czechoslovakia  have  been  offered  to
 the  Government  of  Oriasa.

 (b)  The  tractors  will  be  imported
 snd  supplied  very  shortly.  The  terms
 and  conditions  of  supply  will  be  set-
 tled  on  receipt  cf  4  reply  of  the  State
 Government  to  the  offer  made  to
 them,

 Prices  of  Vanaspati

 2301.  Shri  George  Fernandes:
 Shri  Madhu  Limaye:
 Shri  J.  H.  Patel:

 bri  Rabi  Ray:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  number  of  times  the  prices
 of  vanaspat;  were  revised  during  the
 last  two  years;  and

 (b)  whether  there  is  scope  for  fur-
 ther  reduction  of  prices?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  The  system  of
 uniform  price  fixation  Of  vanagpati  on
 zonal  basis  was  introduced  only  a
 year  back—in  June,  1966.  During  this
 period,  the  prices  have  been  revised
 nine  times.

 (by  This  would  depend  on  the  price
 trends  of  indigenoug  vegetable  cils,
 particularly  groundnut  oil,  and  the
 availability  of  imported  oils,
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 कब  उसर  प्रवेश  में  मलकूप  सगाला

 2302.  पनी  झुन  सिह  भदौरिया  :

 क्या  Ge  तथा  कृषि  मंत्री  यह  बताने  की

 कृपा  करेगे  कि  :

 (क)  क्‍या  पूर्वी  उत्तर  प्रदेश  में,

 विज्ञेष  रूप  से  मिर्जापुर  और  बनारस  मे

 प्रायोगिक  नलकूप  लगाने  के  बारे  में  कोई

 काम  प्रारम्भ  किया  गया  है  ,

 (खि)  यदि  हा,  तो  उसका  बप्ौरा

 बया है  ,

 (ग)  यदि  नहीं,  तो  इन  क्षेत्रों  की

 उपेक्षा  करने  के  क्या  कारण  हैं  ;  और

 (घ)  पिछले  दो  वर्षों  में  विभिन्न

 राज्यों  में  कितने  प्रधोगिक  नलकूप  लगाये

 ये  ?

 are,  कृषि,  सामुदायिक  दिकास  लथा

 सहकार  संत्रालय  में  राज्य-मंत्री  पथ्गी

 झननासाहिब  शिवे)  :  (क)  से  (ग).
 इस  मंज्नालय  की  समन्‍्वेपी  नलकूप  सस्था  ने

 मिर्जापुर  तथा  वाराणसी  जिलों  में  कीई

 समनन्‍्वेषी  डिलिग  नहीं  किया  है  ay  हा,  इस

 ंत्था  ने  उत्तर  प्रदेश  के  न्य  पूर्वी  भागो  में

 समन्वेभी  कार्य  प्रव्य  किया  है  जिसका

 विवरण  निम्न  प्रकार  है  —

 भूमि  की  भीतरी  तह  प्रतिकूल होमे  के  कारण

 मिर्भापुर  डिला  समन्येधण  के  लिए  उपयुक्त
 नही  है  al

 wet  तक  वबाराण गी  का  सम्बन्ध  है,
 राज्य  सरकार  ने  समनन्‍्वेधी  ड्लि  के  विषय
 में  कोई  प्रस्ताव  नहीं  रखा  है  t  सूखाग्रस्त
 क्षेत्रों  में  उत्पादन-नलकरों  के  कार्येत्रम  वे
 झन्तगंत  संस्था  ने  उत्तर  प्रदेश  के  वाराणसी
 जिले  में  35  छिद्रण  किये  हैं  ।

 (घ)  फिछ्ले  2  वर्षों  की  ग्रवधि  मे
 संस्था  ने  उत्तर  प्रदेश  की  दून  घाटी  (देहरादून )
 में  समन्वेशण  का  कार्य  किया  है  |  दो  छिद्रण
 किये  गये  जो  सफल  सिद्ध  हुए  हैं।  इम  भवन
 में  संस्था  प्राय:  उत्पादन-तलकूपो  के  विषय  में,
 शर  विशेषकर  राजस्थान,  गजरात,  उत्तर
 प्रदेश  तथा  बिहार  के  सूखाग्रस्त  क्षेत्रों  भे,

 उत्पादन-नलक्‌्पों  के  विषय  भे  कार्प  करती

 च्ही हे  i965-67  की  अवधि  में  विभिन्न
 राज्यों  मे  जो  उत्पादन-नलकूप  खोदे  गये,
 उनका  विवरण  निम्न  प्रकार  है  —_

 छिले  का  नाम  कितने  छिद्रण  कितने  छिद्रण

 किए  गए  सफल  पे

 lana

 इलाहाबाद
 बलिया

 4-फैजाबाद

 $-शाज़ीपुर
 6-जौनपुर
 7-सुलतानपुर

 tr
 -

 we

 -

 -

 o

 |
 ma

 EF

 NHR

 er

 te

 1

 —_

 —

 कुल

 राज्य  कितने  छिद्रण  कितने  छिद्गण
 किये  गये  सफल  रहे

 1-बिहार  20  LN]

 2-दिल्‍लोी  24  १5

 उ-गुजरात  bb  56

 4-महाराष्ट्र  6  6
 5  पंजाब  }  ॥

 ७-राजस्थान  t69  l}4
 7-3त्तर  प्रदेश  42  40

 कुल  438  343

 Timber  Loader  Ship

 2303.  Shri  EK.  R.  Ganesh:  Will  tbe
 Ministe:  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  a  timber  loader  ship  in.
 Bay  of  Bengal  was  acquired  some
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 time  back  by  a  private  party  to  car-
 incre- ry  timber  from  the  Andaman  (b)  ४  so,  the  reason  for  the

 Islands:  ase,  and  the  extent  of  the  increase;

 (b)  whether  foreign  exchange
 required  for  this  was  approved  by
 his  Ministry;

 (९)  whether  his  Ministry  entered
 into  any  contract  with  the  shippers
 to  carry  timber  from  the  Andaman
 Islands;

 (d)  if  so,  whether  the  contract  has
 been  fulfilled;  and

 (e)  uf  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Mints-
 try  of  Food,  Agriculture,  Community
 Development  end  Cooperation  (Shri
 Annasahib  Shinde):  (a)  The  timber
 earrier  SS  ‘Bay  of  Bengal’  was  ac-
 quireq  by  Messrs  R.  Sen  &  Company
 Calcutta  during  1963.

 (b)  The  Ministry  of  Transport  and
 Communications  sanctioned  the  ne-
 eessary  foreign  exchange  to  the  firm
 as  recommended  by  this  Ministr«

 (८)  to  (e).  The  vessel  was  made
 available  for  5  trips  for  lifting  go-
 vernment  timber  from  Andamans  to
 mainland  during  964  and  ‘1965.  The-
 reafter  the  vessel  was  reported  by
 R.  Sen  &  Co.  to  be  undergoing  exte-
 nsive  repairs.  It  is  understood  from
 the  DG  Shipping  that  the  vessel  is
 likely  to  be  available  very  soon,  for
 Joading  timber  from  Andamans  to  the
 mainland.  This  Ministry  has  not  ente-
 red  into  any  separate  contract  with  R.
 Sen  &  Co.  for  carriage  of  timber  from
 Andamans,  The  Ships  for  carriage  of
 timber  from  the  Andamans  are  no-
 minated  by  DG  Shipping  and  pay-
 ment  of  freight  is  made  to  the  ship
 owners  according  the  rates  agreed  to
 in  the  contract  of  carriage.

 Prices  of  Timber  in  Andaman  and
 Nicobar  Islands

 2304.  Shri  K.  BR.  Ganesh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  atate:

 (a)  whether  prices  of  timber  in  the
 Andaman  and  Nicc'ir  Islands  have
 imtreased  abnormsliy  -“-ce  1961;

 (c)  whether  the  increase  is  due  to
 a  change  in  the  price  structure,  and
 if  so,  the  justification  for  the  change:
 and

 (da)  whether  any  representations
 have  been  made  by  the  local  indus-
 tries  and  the  general  public  against
 the  increase?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Annasahib  Shinde):  (a)  to  (b).  The
 information  is  being  collected  and
 will  be  placed  on  the  Table  of  the
 Sabha  in  due  course.

 Andaman  &  Nicobar  Islands  Tourist
 Centres

 2305.  Shri  K.  R.  Ganesh:  Will  the
 Minister  of  Tourism  and  Civil  Avia-
 tion  be  pleased  to  state:

 (a)  whether  there  js  any  proposal
 to  develop  the  Andaman  and  Nicobar
 islands  as  tourist  centres;

 (b)  if  so,  the  broad  features  of  the
 scheme;  and

 (९)  whether  it  is  proposed  to  with-
 draw  restrictive  regulations  or  ad-
 ministrative  orders  hampering  tourist
 traffic?

 The  Minister  of  Tonrism  and
 Civil  Aviation  (Dr,  Karan  Singh):

 (a)  An  amount  of  Rs.  8.2  lakhs  has
 been  provided  in  the  Fourth  Five
 Year  Plan  of  the  Andaman  and  Nico-
 bar  Administration  for  development
 of  tourist  facilities.
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 (b)  The  schemes  relate  mainly  to  ६0९
 provision  of  accommodation  and  re-
 creational  facilities.

 (e)  There  are  restrictions  on  the
 entry  of  foreigners  into  the  Andaman
 and  Nicobar  gtoup  of  islands,  and  of
 Indians  into  the  Nicobar  group.  At
 present  there  is  no  proposal  to  with-
 draw  these  restrictions.

 Pilferage  of  Goods  in  Transit  from
 “M.  V,  Andaman”  and  “M.V,  Nicobar”

 2306.  Shri  K  KR.  Ganesh:  Will  the
 Minister  of  Transport  and  Shipping
 be  pleased  to  state

 (a)  whether  the  Government  of
 India  are  aware  of  the  large  scale
 transit  losses,  and  pilferage  of  goods
 and  merchandise  from  ‘M.V.  Anda-
 man’  and  ‘M.V.  Nicobar’,  the  main-
 land-Andaman  Island  vessels;

 (b)  whether  repeated  representa-
 tions  have  been  made  to  the  Anda-
 man  Administration  by  the  local
 chamber  of  Commerce  and  other  pub-
 lic  bodies;  and

 (c)  the  steps  taken  to  eliminate
 such  losses  and  pilferages’

 The  Minister  of  Transport  and  Ship-
 Ping  (Dr.  द  हू,  R.  V  Rao):  (a).  Yes
 Sir.  The  percentage  of  losses  duv

 to  pilferage  of  goods  and  merchandise
 from  the  figures  so  far  available  ib
 appropximately  203  per  cent  of  the
 value  of  stores  shipped

 (b)  and  (c).  It  छ  a  fact  that  re-
 presentations  in  this  regard  have  been
 received  by  the  Andaman  Adminis-
 tration  Efforts  are  being  made  in  re-
 sponse  to  the  representations  recei-
 ved  and  in  consultation  with  the
 Administration  of  Andaman  &  Nico-
 bar  Islands,  Shipping  Corporation  of
 India  and  the  Port  authorities:  at
 Calcutta  and  Port  Blair  to  minimise
 the  scope  of  such  losses  and  to  evolve
 detailed  messures  to  eliminate  losses
 in  traneft  of  goods.

 Carge  for  Auam

 2307.  Shri  .:  Barua:  Will  the  Mini-
 ster  of  Transport  and  Shipping  be
 pleased  to  state:

 (a)  whether  large  quantities  of
 fertilizer  and  cement  have  been  held
 up  In  cargo  vessels  of  R.S.N,  and  Rly.
 meant  for  Assam;

 (b)  77  so,  how  long  and  what  quan-
 tites  of  each  of  the  items  are  80  de-
 tained:

 (९)  how  far  the  tea  industry  is
 affected  for  this  in  respect  of  current
 year’s  production;  and

 (d)  the  steps  taken  by  Government
 to  expedite  the  release  of  these  es-
 sentia]  items  for  delivery  to  the  tea
 industry?

 The  Minister  of  Transport  and
 Shipping  (Dr.  ४.  K.  R.  V.  Rao):
 (a)  and  (b).  About  200  tonnes  of
 fertinzer  and  4900  tonnes  of  cement
 were  held  up  in  transit  for  about  a
 month

 {c)  The  production  of  tea  is  not
 likely  to  be  affected  materially
 as  the  industry  obtains  the  bulk  of
 its  requirements  of  cement  and  fer-
 tiliser  by  the  all-rail  route  and  only
 small  quantities  are  moved  by  the  rail-
 cum-  river  route.

 (d)  As  soon  as  it  became  possible
 for  the  Central  Inland  Water  Trans-
 port  Corporation  to  commence  opera-
 tions,  necessary  arrangements  were
 made  to  move  the  cargo  held  up,

 Diversion  of  Ships  Carrying  Food
 to  India

 2308.  Shri  Virendrakumar  Shah:
 Shri  M.  Meghachandra:
 Shri  Dhireswar  Kalita:
 Shri  K.  Haldar:
 Shri  Atam  Das:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (ay  whether  diversion  of  ships
 carrying  food  supplies  from  the  USA
 and  other  countries  to  India  from  the
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 Suze  Canal  taking  the  Cape  of  Good
 Hope  route,  is  likely  to  adversely
 affect  the  already  serious  food  situa-
 tion  in  the  country;

 (b)  if  so,  how  far  the  food  supplies
 are  likely  to  be  delayed;  and

 (९)  the  steps  taken  to  avoid  any
 serious  dislocation  in  supply  arrange-
 ments?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Anmnasahib  Shinde):  (2)  to  (c).  Atten-
 tion  ig  invited  to  the  Statement
 made  by  the  Minister  of  Food
 and  Agriculture  and  supplemen-
 tary  questions  answered  thereon  in
 the  Lok  Sabha  on  ‘9-6-1967  regard-
 ing  delay  in  the  arrival  of  foodgrain
 vessels  consequent  on  the  closure  of
 the  Suez  Canal.

 22.36  hres.

 RE:  CALLING  ATTENTION  NOTICE
 (Query)

 Mr,  Speaker:  Now  we  will  take  up
 the  Calling  Attention  Notice.  Shri
 Yashpal  Singh.

 Shri  Surendranath  Dwivedy
 (Kendrapara):  Before  you  take  up  the
 Calling  Attention  Notice,  may  I  pomt
 out  that  there  is  a  serious  develop-
 ment  in  China  in  regard  to  our  Em-
 bassy  about  which  you  have  admitted

 a  Calling  Attention  Notice.  It  is  an
 urgent  matter.

 Mr,  Speaker:  I  know.  I  entirely
 agree  that  it  is  a  very  urgent  and
 important  matter.  That  is  why  I  have
 admitteg  it  immediately.  It  came  this
 morning  and  I  admitted  jt  immedia-
 tely.  Anything  admitted  today  will
 come  up  only  tomorrow.  But,  i¢  the
 hon,  Minister  wants  to  make  a  state-
 ment  today  itself,  I  will  be  very  happy.

 Shri  A.  B.  Vajpaye  (Balrampur):
 The  Minister  should  be  directeg  to
 Make  8  statement,

 Mr,  Speaker:  The  Minister  of  Parlie-
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 ter  and  let  the  House  know.  Anyway,
 this  evening  we  have  &
 debate,  of  course,  on  a  separate  sub-
 ject.  So,  this  can  be  taken  up  tomo-
 rrow.  But  if  the  Minister  wants  to
 Make  it  earlier,  I  would  welcome  it.

 The  Minister  of  Parliamentary
 Affairs  and  Communicationg  (Dr,  Ram
 Subhag  Singh):  The  Minister  fg  in  the
 Rajya  Sabha,  now.  So,  if  you  will
 permit  Sir,  the  statement  can  be  made
 at  5  P.  M.  today  or  tomorrow  morning
 after  the  question  hour,

 Mr,  Speaker:  At  5  P.  M.  today  we
 have  got  another  debate.

 Dr,  Ram  Subhag  Singh:  Then  430
 p.m.  will  be  all  right.

 CALLING  ATTENTION  TO
 MATTERS  OF  URGENT  PUBLIC
 IMPORTANCE

 (3)  CHARGES  LEVELLED  By  Depury  Carer
 Movtsttr  oF  West  BENGAL  AGAINST
 Unron  Mrnister  Or  Home  Arras

 et  यशपाल  सिह  (देहरादून)  मै

 अ्विलम्बनीय  लोक  महत्व  के  निम्नलिखित

 विषय  की  और  ह  काय  मंत्री  का  घ्यान

 दिलाता  हु  प्रौर  प्रार्थना  करता  ह  कि  वह  ४स

 बार  में  एक  ववबतव्य  दें

 पश्चिमी  वगाल  के  उप  मस्य  मद्ी

 क्वारा  केन्द्रीय  गृह  काय  मत्री

 पर  लगाए  गए  झ्लाराप  कि  उन्होंने
 अधिकारियो  को  पश्चिम  बंगाल

 की  सरकार  के  खिलाफ  ब्रगावत

 करने  के  लिए  उकसाया  "

 The  Minister  of  Home  Affairs  (Shri
 ¥.  B,  Chavan);  Mr.  Speaker,  Sir,  l
 have  seen  press  reports  of  a  statement
 made  by  Shn  Jyoti  Basu,  Deputy
 Chief  Minister,  West  Bengal,  on  4th
 June,  ‘1967,  om  this  subject.  I  had
 received  notices  from  the  Lok  Sabha
 Secretariat  under  rule  97  of  the  Rules
 of  Procedure  and  Conduct  of  Business
 regrading  this  matter.

 Shri  Hem  Barua  (Mangaidal):  Sir,
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 Home  Minister  make  &  statement  based
 on  Newspeper  reports,  unles,  and
 until  he  ia  confronted  by  the  Deputy
 Chief  Minister  of  West  Bengal?

 Shri  ¥.  B.  Chavan):  I  am  coming
 to  that,

 We,  therefore,  immediately  request-
 eq  the  West  Bengal  Government  for
 facts,  We  have,  however,  not  received
 a  reply  so  far.  I  have  already  made  a
 statement  in  the  House  on  29th  May,
 1987,  regarding  my  observationg  in  the
 recent  meeting  of  the  Eastern  Zonal
 Council  in  Calcutta.  I  advised,  and
 appealed  to  the  State  Government
 that  they  should  uphold  the  role  of
 law  and  I  do  not  see  any  reason  why
 any  objection  hag  been  taken  to  jt.  I
 take  this  opportunity  to  repudiate
 strongly  the  wholly  unfair  and  un-
 farranted  charge  referred  to  in  this
 notice,

 stag  fend  [मोर )  इस  पर  मेरा

 एक  श्यवस्था  का  प्रशन  है।  5  होने  जानकारी

 मांगी  है  और  ब््मी  तक  राज्य  सरकार  का

 कोई  जवाब  न्हीं  आया  है  |  मैं  चाहता  ह
 कि  जवाब  च्ाने  के  पश्चात  इनको  यहा  पर

 रखा  जाए  और  फिर  डफ  ऊरर  सवाल
 जवाद 71  ।

 थी  प्रकाशबीर  शास्त्री  (हापृड )  :

 जवाब  अगर  एक  महोने  तक  ने  प्रा  तो

 बपा  इसको  जिया  हा  तहों  जाएगा  सोर  तब
 तक  बंगाल  का  सरकार  चाह  जिस  तरह  से
 कॉम  करनी  रहे,  उसका  बेवयास  Be  दिया

 जाए  ?  qn  कौन  सा  तरोका  है  *

 थी सचु  लिमये  :  समय  निश्चित
 कोजिये  उसके  लिए  t  वर्ता  सवाल  क्‍या
 करेंद  4

 Mr,  Speaker;  May  J  explain  it?  Wa
 have  waited  for  some  time?  It  ig  not
 as  if  we  took  it  up  immediately.  We
 thought  that  some  information  will

 -eome.  Since  it  has  not  come,  naturally
 ‘he  has  to  give  whatever  information
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 ig  available.  Later  on,  he  can  make  a
 statement  or  do  something.  But  now
 we  can  take  whatever  information
 available  with  him  and  await  further
 information.

 Shri  Jyotirmey  Basy  (Diamond  Har-
 bour):  Till  such  time  then  lIet  the
 Home  Minister  be  asked  not  to  pam
 remarks  that  he  takes  exception  to
 what  Shri  Jyoti  Basu  has  said,

 Mr,  Speaker:  Shri  Jyoti  Basu  has  a
 right  to  take  exception  to  what  the
 Home  Minister  has  said  and  he  hag  &
 right  to  take  exception  to  what  Shri
 Jyoti  Basu  has  said...  (Interrup-
 tion).

 Shri  Jyotirmoy  Basu:  Before  he  mis-
 leads  the  House..  (Interruption).

 श्री  ई. ६  'सिमये :  प्राप  दा  दिन  और
 द  दीजिए।  इस  को  गुस्बार  को  ले  लीजिए  |

 Mr,  Speaker:  I  do  not  know  what
 he  will  get  in  two  days'  time,  and  if
 the  Home  Minister  wants  to  wait  for
 two  or  three  more  days...  (Inter-
 ruption).  How  can  the  Home  Minister
 say  that  he  would  get  it  in  two  day?
 time?  Therefore  we  finish  it  now.

 et  यदापाल  सिह:  में  य्हें  जानना

 चाहता  ह  कि  ग्ह  मत्री  जी  के  इस  वक्तव्य

 का  जनता  पर  क्या  असर  हा  है,  इसको

 क्या  प्रतिक्रिया  हुई  है  श्र  क्‍या  हाई  कोर्ट

 ने  भी  इसके  मुताल्लिक  कृछ  राय  दी  है  ।

 Shri  ¥.  B,  Chavan:  Yes,  my  infor
 mation  is  that  the  High  Court  also
 has  taken  g  similar  view  of  the  matter,
 I  think,  my  statement  hag  had  a  very
 good  effect  on  the  people  of  Bengal.

 Shri  Jyotirmoy  Basu:  Only  the  reac-
 tion  of  the  officers,

 श्री  मच  लिसये  :  प्रध्यक्ष  महोदय,  में  मान-

 नीय  मंत्री  महोदय  को  याद  दिलाना  चाहता

 है  कि  पिछले  वर्ष  बम्बई  में  जब  “बम्वई-

 बन्द  का  कार्यक्रम  हुआ  था,  ती  महाराष्ट्र

 सरकार  ते  उसके  बा  र॑  मे,  लाठी  गोशी  से  काम



 Oat

 [भी  मधु  लिमये]
 छुपा  |  3स  वक्‍त  महू  झारोप  लगाया  गया  था

 कि  एक  किस्म  का  णेराव  हुभा  है  भौर  बम्दई

 भ्रदेश  कॉंप्रेस  कमेटी  ने  कहा  था  कि  बम्बई  में

 कानून  का  राज्य  खत्म  हुआ,  घेराव  द््भ  लोग

 काम  पर  जाना  चाहते  थे,  बे  काम  पर  नही  जा

 पाए  1  उस  वक्‍त  महाराष्ट्र  सरकार  द्वारा  जो

 नीति  भख्त्यार  की  गई  थी,  मेंरा  खाल  है

 कि  माननीय  मंत्री  महोदय  ने  उस  का  सपर्थन

 किया  था  भोर  मे  री  राय  तें  वह  विक्तुल  ठीक

 था।  श्री  मर्सानी  की  राय  झलग  हा  सापती  है,

 लेकिन  में  नहीं  चाहता  कि  जत-पत्दोलनों  के

 सम्बन्ध  में  सरंत्ती  से  काम  लिया  जाये  ।  जब  तक

 आन्दोलन  शास्तिपृर्णभ  है, तब  तक  सख्ती  से

 काम  लेना  बहुत  खराब  बात  होगी  t  ाप

 देख  रा  है  त  कि  पूर्वोत्तर  हिरदुत्तान  में  जे।  लोग

 हृषषियारी  विद्योह,  हृषियारी  बलवा  कर
 रहे  है,

 कत्ल  कर  रहें  हैं,  बमों  का  विस्फोट  कर  रहे  है,

 उनके  साथ  तो  बातचीत  कांज  )हैपभोरजों

 शान्तिपूर्ण  भान्दोलन  करते  है,  उतके  साथ...

 (स्पशयान)  घेराव  थे  कोई  प्रत्याचार  नहीं

 ह्म  है  भोर  वम्बई  मे  भो  नहीं  हुप्रा  था।

 (श्यधब.स)  झष्यक्ष  महोदय,  मे  भाष  की

 मछित  मांननीय  मंत्री  महोदय  से  यह  जानना

 चाहता  हूँ  कि  जन-प्रान्दोलन  के  बारे  में

 महा  राष्ट्र सरका  र  की  जो  नीति  है,  जद  वह

 उसके  समयेक  राह  --भे  यह  भी  कह  सकता  हूं
 कि  बहू  एक  मानी  मे  उसके  निर्माता  भी  है--६
 वो  क्‍या  वहू  बंगाल  सरकार  से  यह  उम्मीद

 रखते  हैं  कि  वह  उस  ते  विपरीत  काम  करे  t

 Shri  Yy.  8,  Chavan:  There  is  no  com-
 pamison).

 भी  मधु  लिसये:  श्री  मीनु  मरानी  को

 लगता  है  कि  दाता  एक  जेंसे  है  t

 Shri  ¥.  B.  Chavan:....between  what
 happened  in  Bombay  and  what  is
 happening  in  Calcutta,  As  a  matter  of
 fact,  I  am  not  on  record  ag  to  what  J
 Said  on  these  matters.  These  aré  soMe
 ०  the  inferences  that  the  hon.  Mem-
 ber  js  drawing.  Certainly,  I  had  cer-
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 tain  approaches  in  this  matter  [7
 Maharashtra  and  I  certainly  supported
 in  many  ९४४९३  what  happeneq  in-
 Maharashtra.  But  really  speaking
 there  is  no  comparison  between  the
 gherao  jn  Calcutta  and  what  happened.
 in  Maharashtra,

 aft  प्रकाशबीर  शास्त्र  :  मेरा  व्यवस्था
 का  प्र,न  है।  मैं  ने  भभी  मानतीय  सदस्य,  श्री

 यशपाल  सिह,  से  पूछा  कि  उन्होंने  ध्यानाक्षे  ण

 प्रस्ताव  की  सूचना  कब्र  दी  t  उन्हें  ने  बताया
 कि  ध्यानावदंण  प्रस्ताव  की  सूचना  तीन  चार
 दिन  प  ले  दी  गई  |  ग्राप  का  कायलिय  जिस
 दिन  किसी  भी  ध्यानाकर्षण  पस्‍्ताव  को

 कार्य-सूची  में  रखता  है,  तो  उस  का  भ्रभिप्राय

 यह  होता  है  कि  मंत्री  महोदय  उस  ध्यासा-
 कर्ष०  प्रस्ताव  के  विषेय  के  बारे  मे  तंयार  हो
 करआ्राए  ह  ।  इस  ध्यानाकर्षण  प्रस्ताव  के

 सम्बन्ध  में  पश्विमी  बंगाल  सरकार  की  शोर
 से  किसी  प्रकार  का  कोई  उतर  नहीं  भप्राया  है
 प्रोर  उस  सरकांर  की  कार्य  करने  की  जो

 पद्ति  है,  उस  को  दुष्ट  में  रखते  हुए  इस
 बात  की  सम्भावना  है  कि  वह  झासानी  से  कोई
 उतर  नहीं  देगी  ।  इस  स्थिति  में  प्राप  की  भौर
 से  सरकार  को  यह  निदेश  दिया  जाना  चाहिए
 कि  जब  प्राप  किसी  ऐंसे  ध्यानाकर्षण  प्रस्ताव
 को  स्वीकार  कर  लें,  जिस  का  सम्बन्ध  किसी

 रॉाज्य-सरकार  से  हो,  तो  दो,  चार,  पांच
 दिन  के  भीतर---जो  कोई  भी  अवधि  भ्राप
 निर्धारित  करें,  उस  के  भीतर---राज्य-
 सरकार  की  झोर  से  उत्तर  या  सूचतों  धरा
 जाये  शौर  सरकार  को  उस  के  भनुसार
 तैयार  हो  कर  इस  सदन  में  प्राना  चाहिए  ।

 Shri  Jyotirmoy  Basu;  Let  me  explain
 the  position.  West  Bergal  has  assumed
 importance  because  there  is  concen-
 tration  of  foreign  capital  and  Indian
 Capital  and  there  are  monopoliats,  the
 natural  resources  and  the  cheap
 skilled  labour—it  is  a  beehive—and
 it  is  this  pressure  on  the  Home  Minis-
 ter  of  the  Central  Government  by  the
 monopolists  that  is  leading  to  all  these
 troubles.  The  Home  Minister  on  his.
 own  went  to  Calcutta,



 West  Bengal
 Mininters  against  Central

 Home  Minister  (C.A.)

 Mr,  Speaker:  Come  to  the  question.
 Shri  Jyotirmoy  Basu:  I  am  coming

 tn  the  question.
 Mr.  Jyoti  Basu  has  said  that  he  is

 making  things  difficult  for  them  to  run
 the  Government  in  West  Bengal.  This
 is  a  very  serious  allegation.  May  I
 know  from  the  Home  Minister  whether
 he  discussed  the  item  in  the  Zonal
 Council  which  was  not  in  the  agenda
 and,  if  #0,  under  what  authority  he
 discussed  that  and  whether  he  had
 discussed  that  with  the  Chief  Minister
 before  the  meeting  of  the  Council  was
 held.
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 Shri  ¥.  B.  Chavan:  I  think,  I  have
 answered  all  these  questions,  When
 this  question  was  discussed  on  the  floor
 of  the  House,  I  had  said  that  I  had
 the  authority  to  refer  to  this  matter
 under  Secions  20  and  2l  of  the  States
 Reorganisation  Act,  I  had  mentioned
 that  thing.  Certainly,  it  was  my  duty
 to  refer  to  this  matter  as  I  was  there  to
 ennsider  certain  questions  which  were
 enmmon  to  the  interests  of  both  the
 State  Government  afd  the  Centre.

 Shri  Jyotirmey  Basu:  Was  it  on  the
 agenda?

 Shri  Y.  B.  Chavan:  There  is  al-
 ways  an  item  on  the  agenda  “Any
 other  matter  with  the  consent  of  the
 Chairman”  and  I  was  the  Chairman
 of  that  meeting.

 Shri  Jyo  Basu:  My  question
 hag  not  been  answered.  Was  it  in  the
 agenda?

 Mr.  Speaker:  That  is  what  he  has
 answered.  He  said  that  he  was  the
 Chairman,  the  person,  who  prepared
 the  agenda  for  the  meeting  and  so  he
 referreq  to  that  matter.

 Shri  Jyotirmoy  Basu:  In  that  case.
 it  was  done  with  the  consent  of  the
 dig  monopolists  (Interruption)

 Shri  s.  s.  Kothari  (Mandasour):  In
 the  federal  structure  of  Government
 that  we  have,  it  is  the  duty  of  the
 Home  Minister  at  the  Centre  to
 ensure  that  no  impediments  are
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 placed  in  the  fleld  of  proper
 functioning  of  the  State  Govern-
 ments.  Is  it  nota  fact  that  certain
 ‘ureaucrats  or  civil  servants,  in  gene-
 ral,  in  the  States  where  there  are  non-
 Congress  Governments,  particularly,  in
 West  Bengal,  are  obstructing  the  pro-
 per  functioning  of  State  Governments?
 The  Centre  is  aware  of  it  and,  pro-
 bably,  the  Centre  is  also  encouraging
 them.  What  is  the  position  about  this
 maiter?  What  steps  is  the  Minister
 going  to  take  to  ensure  that  these
 bureaucrats  do  not  obstruct  the  func-
 tioning  of  the  non-Congress  State  Go-
 vernments?

 Shrj  ¥.  B.  Chavan:  About  the  Centre
 State  relationship,  it  is  very  clear  that
 any  relationship  depends  upon  g  dia-
 logue  between  the  parties  concerned.
 Really  speaking,  what  I  was  trying  te
 do  was  to  carry  on  a  dialogue.  I  was
 giving  them  advice.

 How  can  a  relationship  continue  is
 the  absence  of  a  dialogue?  (Interrup-
 tion).

 Shri  Umanath  (Pudukkottai}:  Dia-
 logue  is  always  bothways  ;  you  talk
 only  one  way.

 Mr,  Speaker:  Order,  order;  Papers
 to  be  laid.

 Shri  S.  8,  Kothari.  My  question  has
 not  been  aswered.

 Mr.  Speaker:  Papers  to  be  laid.

 2.28  hrs.
 RE:  REPORTED  DETENTION  OF
 INDIAN  DIPLOMATIC  PERSONNEL

 IN  CHINA.

 ्ली  मध ुसिसये  (मगेर)  प्र  यक्ष  महोदय,

 अभी  आपने  कहां  कि  चीन  स्थित  हमारे

 दतों  के  साथ  जो  व्यवहार  हुप्रा  है,  उसके

 सम्बन्ध  में  झाप  ने  ध्यानावर्षण  प्रस्ताव  लिया

 है।  मै  भ्राप  से  विनती  करना  चाहता  हूं  कि

 यह  मामला  इतना  प्रसाघारण  बौर  गम्भीर

 है  कि  इस  को  काम-रोको  प्रस्ताव  के  अन्तगंत

 लिया  जाना  चाहिए  |  भगर  त्रीन  में  स्थित

 हमारे  लोगो  को  निकाल  दिया  गया  होता,  तोमे



 Papers  Laid

 [श्री  मधु  लिमये]

 ध्यानाकर्षण  प्रस्ताव  पर  संतुष्ट  रहता,  लेकिन

 उन  को  निकाला  नहीं  गया  है।  स्टेट्समंन
 में  यह  निम्न  वाक्य  श्राया है  :  ईवन  व्हेयर

 डिप्जोमेट्स  इस्वाल्वमैंट  इन  एसपियोनंज  FJ
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 Mr.  Speaker:  This  will  be  taken  up
 at  4-30  P.M.  Why  don’t  you  do  it  at
 that  time.  We  have  agreed  and  it  is
 coming  up  at  4-30  P.M.

 भरी  सघु  सिमये  :  में  दूसरी  बात  कह  रहा

 हैं  मैं  कह  रहा  हूं  कि  यह  मामला  काम-रोको

 प्रस्ताव  के  ्रन्तगंत  लिये  जाने  के  योग्य  है  भ्रौर

 इस  लिए  इस  के  बारे  में  काम-रोको  प्रस्ताव

 लिया  जाना  चाहिए  1

 Mr.  Speaker:  I  camnot  take  it  up
 here  and  now.  Even  if  you  raise  it
 gow,  I  cannot  take  a  decision  here  and
 mow.  If  you  think  it  is  so  important
 and  you  convince  me,  I  wili  certainly
 accept  it.  I  have  been  accepting  s0
 many  things.

 sit  मथु  लिमसे  :  मेने  काम-रोको  प्रस्ताव

 दिया  है  1  मुझे  उस  को  पेश  करने  की  दृजाज्ञत
 मांगने  दीजिए  ।

 Mr.  Speaker:  I  am  not  prepared  to
 listen  on  the  floor  of  the  House.  You
 can  come  and  see  me  in  my  chamber
 ang  convince  me  and  I  will  revise  the
 decision,  if  necessary  I  am  not  pre-
 pared  to  listen  to  him  on  the  floor  of
 the  House.

 st  ६ उ  लिमये  नियम  के  भ्रनुसार  इस
 को  प्राज  ही  लेना  चाहिए  ।  क्‍या  आप  नहीं
 समझते  कि  यह  श्रत्यन्त  भ्रसाघध।रण  श्रौर

 गम्भी  र  मामला  है  ?  दुनिया  में  राजनयिक
 प्रतिनिधियो  के  साथ  कभी  ऐसा  व्यवहार  नही
 किया  गया  है  ।

 32.39  hrs.

 PAPER  LAID  ON  THE  TABLE

 AmnvaL  Accounts  or  VIRAKBAPATNAM

 JUNE  13,  967  Re.  Situation  in  Nazalbari  4646

 Port  Trust  ror  1965-68  ann  Avnrr
 REPORT  THEREON
 The  Minister  of  Transport  and  Ship-

 ping  (Dr.  V.E.R.V.  Rao):  I  lay  on  the
 Vable  a  copy  of  the  Annual  Accounts
 of  the  Visakhapatnam  Port  Trust  for
 the  year  1965-66  and  the  Audit  Re-
 port  thereon  under  sub-section  (2)  of
 section  03  of  the  Major  Port  Trusts
 Act,  1963.  [Placed  in  the  Library.  See
 No.  LT-665/67).

 2.304  bra,
 RE:  SITUATION  IN  NAXALBARI

 शबी  क०  ना०  तिवारी  (बेतिया)
 यह  बंगाल  के  अन्दर  नकशलबाड़ो  का  सवाल
 लेकर  के  काफी  हम  लोगों  में  उत्तेजना  है
 तो  क्या  होम  मिनिस्टर  साहब  इसके  बारे
 में  कोई  स्टेटमेंट  आज  देगे

 भ्रष्यक्ष  महोदय  :  हरा  के  बारे  में  ग्राज
 पाच  बजे  वन  भ्रवर  डिस्कशन  है  !

 Shri  Bal  Raj  Madhok  (South
 Delhi):  In  this  connection,  I  would
 like  to  draw  your  attention  to  this.
 So  many  matters  come  up.  We  have
 all  respect  for  your  office,  but  we  feel
 that  perhaps  either  the  Secretariat  or
 yourself  do  not  apply  the  mind.
 About  Nuxelbari,  I  had  given  a  call-
 attention  motion  (Interruptions).  No
 disrespect  is  meant  for  anybody,  I
 am  just  bringing  it  to  his  notice.  A
 Call-attention  motion  was  given  by
 me  on  Thursday  ;  I  had  sent  a  letter
 saying  that  it  was  a  very  important
 matter,  but  nothing  was  done.  We
 expected  information  to  come  from  the
 Government,  Instead  of  Government
 giving  the  information,  you  have  al-
 lowed  a  discussion.  We  do  not  want  a
 discussion  now.  What  was  needed  was
 that  the  Government  should  give  the
 information  in  its  possession  and  then
 we  might  have  a  discussion.

 Mr.  Speaker:  The  hon.  Member  is
 expressing  his  opinion.  He  is  not  ex-
 pressing  the  opinion  of  the  whole
 House,  We  shall  have  to  leave  it  at
 that.  This  is  his  own  personal  view
 and  I  am  not  interested  in  that.

 Mr,  Chagla.
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 I2.32  bre.

 STATEMENT  RE:  INDIA-BURMA
 BOUNDARY  AGREEMENT

 The  Deputy  Minister  in  the  Ministry
 of  External  Affairs  (Shri  Surendra
 Pal  Singh):  Mr.  Chagla  is  held  up  in
 the  other  House.  If  I  may  be  permit-
 ted,  I  can  read  out  that  statement,  but
 ay  regards  clarificatory  questions  on
 tne  statement.  they  may  be  asked
 later.

 Mr  Speaker:  We  can  postpone  that.

 Shri  Surendra  Pal  Singh:  Can  I  read
 that  statement  now?

 Mr.  Speaker:  Is  it  a  big  one”

 Shri  Surendra  Pal  Singh:  Ii  is  not  a
 very  big  statement

 Some  hon.  Members:  Let  hun  :ead.

 Mr,  Speaker:  Al)  right.

 Shri  Surendra  Pal  Singh:  |  have  the
 honour  to  place  on  the  Table  of  the
 House  a  copy  of  the  Boundary  Agree-
 ment  between  the  Government  of  India
 ang  the  Government  of  Burma  which
 was  signed  in  Rangoon  on  l0th  March,
 967  along  with  its  attached  maps.
 [Placed  in  Library.  See  No.  LT-666/
 67}.

 The  Agreement  incorporates  the
 descoiption  of  the  traditional  boun-
 dary  according  to  its  existing  allgn-
 ment.  It  has  further  been  delineated
 on  agrced  map;  which  form  an  annex-
 ure  to  the  Agreement.  The  Agreement
 will  be  followed  up  by  the  constitution
 of  a  Joint  Boundary  Commission  char-
 ged  with  the  task  of  planning  and
 carrying  out  the  demarcation  of  the
 boundary  between  the  two  countries
 and  the  preparation  of  detailed  boun-
 dary  maps  and  the  drafting  of  a  boun-
 dary  treaty

 The  India-Burma  boundary  has  al-
 ways  been  a  friendly  boundary  and
 there  has  not  been  any  dispute  regard
 ing  any  pert  of  it.  It  was  based  on

 Tl4  (Ai)  LSD—6.

 JSYAISTHA  23,  869  (SAKA)  India-Burma
 Boundary  Agreement

 (St.)

 natural  features  and  defined  in  pro-
 vincial  notifications  in  the  pre-Inde-
 pendence  period.  It  was,  however.  fett
 that  in  keeping  with  the  very  cordial
 relations  between  India  and  Burma.
 we  should  formalise  the  boundary  as
 befitting  two  friendly  independent  ‘R0-
 vereign  States.  The  matter  was  dis-
 cussed  when  the  Foreign  Minister
 visited  Rangoon  in  January  this  year
 and  had  the  honour  of  meeting  Gene-
 ral  Ne  Win,  Chairman  of  the  Revolu-
 tionary  Council]  of  Burma,  and  the
 Foreign  Minister  of  Burma,  and  it  was
 agreed  that  the  matter  should  be  pro-
 cessed  further

 Accordingly.  an  Indian  Delega-
 tion  visited  Rangoon  on  रहा  Feb-
 ruary  this  year  and  held  discussions
 with  a  Burmese  Delegation,  as  a
 result  of  which  the  present  Agree-
 ment  was  signed  in  Rangoon  on  l0th
 March,  1967.  Both  Governments  have
 ratified  the  Agreement  and  the  Ins-
 truments  of  Ratification  were  ex-
 changed  jin  New  Delhi  on  the  30th
 May,  1987,

 The  India-Burma  boundary  is  about
 450  kilometres  long  from  its  sou-
 thern  extremity  till  it  reaches  its  nor-
 thern  extremity  which  is  the  trijunc-
 tion  of  the  boundaries  of  India,  Burma
 and  China

 As  I  have  said  earlier,  there  was
 never  any  dispute  between  India  and
 Burma  at  any  point  of  the  border.
 Both  the  Governments  had  been  pub-
 lishing  maps  showing  identical  align-
 ment  of  the  boundary.  It  was,  there-
 fore,  only  a  question  of  confirming
 this  well-known,  traditional  boun-
 dary  The  negotiations  leading  to
 the  Agreement  were  marked  by  close
 cooperation  and  friendly  exchange  of
 views.  As  the  Preamble  to  the  Agree-
 ment  says,  both  India  and  Burma
 firmly  believe  that  the  formal  deli-
 mitation  and  demarcation  of  the  entire
 traditional  boundary  between  the
 two  countries  would  further  streng-
 then  their  friendly  relations.  I  am
 sure  that  the  Members  of  the  House
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 [Shri  Surendra  Pal  Singh]
 would  like  to  associate  themselves
 with  me  in  expressing  our  apprecia-
 tion  of  the  cordiality  and  friendly
 coperation  shown  by  the  Govern-
 ment  of  Burma.  This  Agreement
 constitutes  an  important  milestone  in
 the  long  history  of  friendly  relations
 between  India  and  Burma.

 The  Agreement  is  only  the  first
 step.  The  Joint  Boundary  Commis-
 sion  to  be  appointed  by  the  two  Gov-
 ernments  will  proceed  to  have  the
 boundary  demarcated  on  the  ground.
 The  Commission  will  also  prepare  the
 draft  of  a  Boundary  Treaty  to  be
 signed  by  India  and  Burma.  That
 will  be  the  final  act  in  this  process  of
 friendship  to  transform  this  tradi-
 tional  border  between  the  two  friend-
 ly  neighbouring  countries  into  a  fully
 delineated  and  demarcated  boundary.

 Shri  Hem  Barua  (Mangaldai):
 Since  the  hon.  Minister  of  External
 Affairs  has  now  reached  the  House,
 we  may  seek  clarifications  from  him
 just  now.

 The  Minister  of  External  Affairs
 (Shri  M.  C,  Chagia):  I  am  sorry  I
 was  held  up  in  the  other  House.

 of  we  लिमये  (मुगेर)  :  प्रभी  जो

 बयान  इन्होंने  पढ़ा  उसमें  उन्होंने  कहा  है,
 केवल  एक  ही  चीज  बाकी  रह  गई  थी  :

 “Only  a  question  of  affirming
 this  well-known  traditional  boun-
 dary.

 झागे  कहा  है

 “with  the  formal  delimitation
 and  demarcation  of  the  entire
 traditional  boundary  between  the
 two  countries.”

 लेकिन  शुरू  में  जो  एक  बावय  ब्रौर

 खास  कर  के  एक  शब्द  झाया  है  उस  से  चिन्ता

 है  तो  जरा  उसको  आप  सफाई  कोजिए
 “The  Agreement  incorporates

 the  description  of  the  traditional
 boundary  according  to  its  exist-
 ing  alignment.”

 India-Burma  JUNE  18,  3967  Boundary  Agreement  4650
 (St.)

 “एग्जिस्टिंग  एलाइनमेंट”  से  इन  का
 क्या  मतलब  है  ?  क्योंकि  पिछती  बार

 झब्यक  महोदय,  मैं  याद  दिलाना  चाहता  हूं
 कि  कच्छ  के  सम्बन्ध  में  भी  गलत  हंग  से

 इन्होंने  करार  किया  शौर  उस  में  एक  शब्द
 झा  गयां  है  डिटरमिनेशन,  भ्रभी  कच्छ  करार
 मेरे  सामने  है,  मैं  ने  तुलना  करने  के  लिए
 मंगाया  है,  तो  इस  तरह  के  करार  यह  करते

 हैं  शौर  बयान  करते  हैं  जिससे  बाद  में  प्रपनी

 भूमि  को  हमें  छोड़ना  पड़ता  हैं  तो  एग्जिस्टिंग

 एलाइनमेंट  से  इनका  क्‍या  मतलब  है  वह  जरा

 सफाई  के  साथ  बतायें?

 Shri  M.  0.  Chagia:  I  want  to  make
 this  quite  clear.  There  was  no  dis-
 pute  whatever  between  Burma  and
 ourselves  as  to  our  boundary.  That
 is  why  I  have  said  that  it  was  a
 friendly  boundary  but  we  wanted  to
 formalise  it,  and  ,  therefore,  the  pro-
 cess  of  formalising  is  twofold.  Firstly,
 we  had  a  map  drawn  up  which  was
 initialled  by  the  Burmese  authori-
 tres  and  ourselves,  finally  fixing  and
 formalising  the  boundary.  Now,  the
 boundary  agreed  upon  proceeds  on

 two  bases.  There  are  certain  notifi-
 cations  spread  over  many  years  where
 India  and  Burma  have  accepted  the
 boundary.  In  one  or  two  cases,  the
 boundary  js  traditional  but  there  is
 no  dispute  whatsoever  as  to  what  the
 boundary  is.  So,  after  having  deli-
 mited  the  boundary,  and  having
 drawn  the  map,  the  next  process  is
 to  delimit  it  on  the  ground,  for  which
 purpose,  a  delegation  will  go  and
 jointly  with  Burma  that  process  will
 be  gone  through.

 थनी  थ  लिमये  :  भ्रध्यक्ष  महोदय,  मेरे
 प्र  न  का  उक्तर  नही  धाया  +  उिजकल  नहीं
 शभ्राया  ्रो  उन्होंने  बातें  फहीं,  वह  मैने

 स्वयं  कहीं  ।  मेरे  क  ने  का  मतलब  हू  ।

 “The  traditional  boundary  ac-
 cording  to  its  existing  alignment.”  .

 ag  vert  कहा  है
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 “According  to  its  existing  ali-
 gnment”

 शब्द  को  करा  जहूरा  बो?  सड  spar
 में  क्यों  आया  ?  gin  तकाई  Piree  t

 Shri  M.  C.  Chagla:  Existing  align-
 ment  means  that  the  boundary  is
 already  accepted.  That  is  the  exist-
 ing  alignment.  Al]  that  was  done  was
 to  formalise  it.  I  thought  I  had  given
 the  answer.  My  hon.  friend  wants
 to  know  the  meaning  of  existing  ali-
 gnment.  You  may  have  an  agreed
 boundary  between  the  two  countries
 and  yet  it  may  not  be  formalised.

 Mr,  Speaker:  |  thought  there  was
 no  dispute  about  this  boundary.

 Shri  Hem  Barua:  China  and  Burma
 have  entered  into  a  boundary  agree-
 ment  relating  to  the  trijunction  where
 the  three  countries,  namely  China,
 Burma  and  India  meet.  When  China
 and  Burma  entered  into  that  boun-
 dary  agreement,  we  had  certain
 Mental  reservations  apout  the  tri-
 junction  May  I  knew  whether  ता
 having  this  boundary  agreement  with
 Burma,  tha:  mental  reservation  in
 relation  to  the  trijyunction  did  play
 any  part  or  any  role  because  we  knew
 that  some  of  our  territorial  involve-
 ments  or  claims  were  sacrificed  by
 Burma  to  China  while  signing  that
 boundary  agreement  with  China?

 Shri  M,  [om  Chagla:  The  position
 with  regard  to  the  trijunction  is  this.
 As  far  as  ourselves  and  China  are
 concerned,  we  have  shown  the  boun-
 dary  up  to  a  particular  point.  There
 is  54  miles  further  north  on  that  there
 is  a  dispute  between  ourselves  and
 China  in  the  sense  that  China  claims
 those  54  miles  and  we  also  claim  the
 5$  miles.  But  there  is  no  dispute  as
 far  as  Burma  and  ourselves  are  con-
 cerned.  I  shall  read  out  the  exact
 language.  .presently.  The  Burmese
 Government  told  us  ‘This  is  a  matter
 for  you  to  settle  with  China,  As  far
 as  we  and  you  are  concerned,  the
 boundary  is  determined.”.  I  shall
 read  out  the  relevant  passage.

 JYAISTHA  28,  889  (SAKA)  Boundary  2
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 Shri  Hem  Barua:  When  that  boun-
 dary  agreement  was  signed  between
 China  and  Burma,  Burma  and  also
 China  called  that  a  provisional  agree-
 ment...

 Shri  M.  C.  Chagla:  That  is  true.

 We  have  got  a  letter  from  the
 Chinese  Foreign  Ministry.  They
 also  said  that  this  particular  matter
 was  not  finally  settled.  This  was
 what  was  said  to  us  in  a  Note  by  the
 Ministry  of  Foreign  Affairs,  Peking,  to
 the  Embassy  of  India  in  China,  6th
 August  96I:

 “The  Indian  Government  con-
 tinues  to  insist  in  its  Note  on  its
 misinterpretation  of  the  Sino-
 Burmese  Boundary  Treaty  and  the
 attached  maps,  arbitrarily  asser-
 ting  that  the  Treaty  and  the
 attached  maps  hag  defined  Diphu
 Pass  as  the  western  extremity  of
 the  Sino-Burmese  Boundary.  An
 exhaustive  answe:  to  this  was
 already  made  by  the  Chinese  Go-
 vernment  in  its  memorandum  of
 February  2l,  1961,  and  its  Note
 of  May  4,  1961,  pointing  out  clearly
 that  the  Sino-Burmese  Boundary
 T-eaty  had  not  defined  the  loca-
 tion  of  the  western  extremity,
 i°.  the  tri-junction  of  China,
 Burma  and  India  and  that  this
 was  because  China  and  India  still
 diffcr  in  their  understanding  of  the
 eastern  section  of  the  Sino-Indian
 boundary  anda  settlement  through
 negotiations  was  jet  b2  achieved“.

 According  to  China,  the  northe:n
 extremity  of  our  boundary  is  the
 Diphu  Pass;  according  to  us,  it  goes
 5  miles  further  north.  As  far  as
 Burma  is  concerned,  even  after  this
 agre*’ment  was  signed,  this  is  provi-~
 sional.  They  also  said:  ‘let  that  be
 provisional  because  you  settle  this
 dispute  with  China.  There  is  no  dis-
 pute  as  far  as  we  and  you  are  con-
 cerned’.

 Shri  Hem  Barua:  That  was  not
 what  said  by  Burma  when  she  en-
 tered  into  an  agreement  with  Chins
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 {Shri  Hem  Barua]
 over  the  tri-junction.  What  was  said
 was  that  it  was  a  provisional  agre-
 ement  and  when  Burma  would  enter
 into  a  boundery  agreement  with  India,
 this  provisional  agreement  with
 China  would  be  revised.  That  was
 the  understanding  they  gave  to  us.
 We  are  sacrificing  our  land.

 Shri  M.  C.  Chagla:  [  want  to
 assure  the  House  that  we  are  not
 sacrificing  one  inch  of  our  land.

 Shri  Hem  Barua;  How  many  miles
 make  an  inch?

 Shri  M.  C,  Chagia:  May  I  quote
 from  article  |  of  this  Agreement

 This  is  what  we  have  said:

 ",.,.following  the  watershed
 between  the  Brahmaputra  and
 the  Chindwin  river  systems  along
 the  Patkai  Bum  to  Peak  Shawn-
 shan  Bum;  thence  along  the
 watershed  between  the  Irrawaddy
 and  the  Brahmaputra  rive:  sys-
 tems  to  its  northern  extremity,
 the  exact  location  of  which  nor-
 thern  extremity  will  remain  pro-
 visional  pending  its  final  deter-
 mination”.

 Therefore,  the  exact  northern  ex-
 tremity  beyond  the  Diphu  Pass  is
 kept  provisional,  and  fo:  very  good
 reason.  The  Burma  Government  told
 us,  and  “TI  think  rightl,  ‘we  have
 nothing  to  do  with  the  dispute  bet-
 ween  you  and  China.  We  ang  you
 agree  with  regard  to  what  the  boun-
 dary  is.  This  53  miles  China  claims
 and  you  claim.  You  settle  that  with
 China.  But  as  far  as  we  and  you  are
 concerned,  there  is  no  difference’.

 Shri  Hem  Barua:  We  have  14,500
 miles  under  China  in  the  west.  5  miles
 do  not  matter!

 Shri  D.  C.  Sharma  (Gurdaspur):
 Burma  had  a  boundary  treaty  with
 China  ang  that  was  flung  in  ovr  face
 by  China  because  it  was  sald,  ‘Here
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 is  Burma;  we  have  had  no  trouble
 with  it.  But  we  are  having  trouble
 with  India’.  Again,  Burma  had  some
 kind  of  a  boundary  treaty  with  Pakis-
 tan  and  that  was  also  flung  in  our
 face—'the  Burmese  people  do  not  have
 any  trouble  with  Pakistan,  but  India
 is  always  trying  to  create  trouble’.

 Shri  Hem  Barua:  We  were  very
 strong-faced.

 Shri  D.  C.  Sharma:  ]  am  very
 happy  that  we  are  friends  with
 Burma,  and  I  am  sure  that  we  shall
 continue  to  be  frends  with  Burma
 till  eternity.  But  I  want  to  ask:
 how  far  this  treaty  that  our  Foreign
 Minister  has  entered  into  with  Burma
 shows  certain  portions  of  our  land
 which  are  under  dispute  between
 China  and  India,  and  which  are  under
 dispute  between  India  and  Pakistan
 And  ma-'I  know  if  our  Forergn  Min-
 ister  should  not  have  adopteq  the
 Indian  point  of  view  and  said,  ‘T
 stand  by  what  India  wants  vis-a-vis
 China,  vis-a-vis  Pakistan,  I  am  nol
 going  to  have  these  lands  shown  as
 disputed  lands  between  my  country
 and  China  o-  between  my  country
 and  Pakistan"  Therefore.  I  would
 say  that  this  agreement,  about  which
 we  are  making  so  much  song.  I  think,
 is  not  going  to  work  for  our  good
 because  China  remains  there,  Pakistan
 remains  there,  and  we  have  only
 shaken  hands  with  Burma  without
 caring  for  the  disputed  territory  bet-
 ween  Indias  and  China,  and  between
 India  and  Pakistan

 Shri  M.  C.  Chagla:  I  am  afraid
 Mr.  Sharma  has  not  understood  the
 nositoin.  The  India-Burma  boundary
 is  approximatel:,;  450  k.m.  long  fram
 its  southern  extremity  till  it  reaches
 its  northern  extremity  which  is  the
 tri-junction  of  the  boundaries  of  India,
 Burma  and  China.  This  is  the  area  of
 our  boundary  and  every  inch,  not
 merely  a  mile,  every  inch  of  this
 boundar  has  been  accepted  by
 Burma.  Therefore,  as  far  as  Burma
 is  concerned.  we  have  not  yielded



 India-Burma 4055

 any  portion  of  our  territory.  The
 southern  extremity  is  Pakistan.  On
 that  there  is  no  dispute,  There,  our
 extrensty  is  correctly  described,  and
 we  have  not  given  any  portion  of  it
 to  Pakistan.  Now  comes  China,  I
 think  |  have  explained  the  position,
 May  I  explain  again?  The  question
 is  where  the  tri-junction  is,  at  this
 particular  pass  or  54  mules  further
 north?  According  to  us,  it  is  54  mules
 further  north.  That  dispute  is  there,
 but  we  cannot  settle  that  dispute
 with  Burma.  I  do  not  understand
 why  my  hon,  friend  Mr.  Sharma  said
 that  by  signing  this  treaty  we  have
 in  any  way  prejudiced  our  case  with
 China.  We  have  not.  Our  case  re
 mains.  We  say  we  insist  that  this  54
 miles  is  Indian  territory.  What  Burma
 aays  is.  “As  far  as  we  are  concer-
 ned,  we  do  not  want  to  enter  into
 this  dispute.  We  did  the  same  thing
 with  China.  Let  it  be  provisional.
 Same  thing  with  you.”  Therefore,  I
 do  not  see  how  we  have  in  any  way
 prejudiced  by  signing  this  treaty.

 Shri  Bal  Raj  Madhok  (South
 Delhi):  This  word  “traditional  boun-
 dary”  has  a  very  ominous  ring  about
 it,  We  had  8  traditional  boundary
 between  Ladakh  and  China.  It  was
 sanctioned  by  a  treaty  signed  between
 Tibet  and  the  Maharaja  of  Kashmir
 in  42  In  spite  of  that,  so  much
 dispute  came  in.  Here  in  the  case  of
 Burma,  Burma  wag  a  part  of  the
 British  Empire,  it  was  a  part  of
 British  India,  i{  was  a  province,  and
 there  is  no  question  of  India’s  boun-
 dary,  or  Assam's  boundary,  with
 Burma  being  unknown  or  being  tradi-
 tional.  It  is  a  boundary  which  had
 been  marked  on  maps  published  by
 the  Survey  of  India,  a  boundary
 which  is  known  by  the  Gazeteers
 published  by  the  Government  of
 India  I  should  like  to  know,  there-
 fore,  why  this  word  “traditional”  has
 been  used  here.  This  “traditional”,
 “existing  alignment”  ang  all  that
 creates  confusion,  and  a  doubt  is  there
 in  my  mind.  and  in  the  mind  of  this
 House  that  perhaps  something  is
 fishy  there  as  we  found  In  the  case  of
 Ladakh.

 JYAISTHA  23,  38089  (SAKA)  Boundary
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 Shri  M.  C.  Chagla:  There  is  nothing
 fishy.  If  there  is  any  doubt  in  the
 ming  of  the  hon.  Member,  l  hope  I
 have  removed  it.  I  will  try  again  to
 remove  it.  We  made  certain  that  no
 part,  not  the  smallest  part  of  our
 boundary,  Wag  in  any  way  sacrificed
 or  kept  in  doubt  or  in  jeopardy.  With
 Burma  we  have  no.  dispute.  The
 boundary  is  as  we  wanted  it,  at  was
 shown  in  earlier  Burmese  maps,  af
 was  shown  in  the  Notification,  as  it
 was  understood  by  tradition.

 Shri  Bal  Raj  Madhok:  Burmese
 maps  are  British  maps.

 Shri  M.  C,  Chagla:  Those  are  our
 maps  also.  We  have  followed  those
 maps.  As  I  said,  the  only  question
 is:  what  happens  to  this  northern
 extremity.  And  there  also,  we  have
 used  very  careful  words,  Look  at  the

 zeaty,  Once  more  may  I  read  the
 words?  We  have  carefully  drafted
 these  words:

 “To  this  northern  extremity,
 the  exact  location  of  which  nor-
 thern  extremity...

 —that  means  the  Diphu  Pass  or  54
 Miles  further  north—

 “  ..will  remain  provision  pen-
 ding  its  final  determination.”

 Pending  its  final  determination  not
 with  Burma,  but  with  China.  This
 problem  is  between  us  and  China
 Burma  hag  agreed.  The  question  is
 of  China.

 Shri  Hem  Barwa:  Burma  has
 agreed,  but  with  China  over  our
 heads.

 Shri  M.  C.  Chagia:

 Shri  SWel]  (Autonomous  Districts):
 There  are  nationals  of  our  country
 living  in  these  areas  bordering  Burma
 who  have  got  their  kith  and  kin  on
 the  other  side  of  the  border  and  they
 have  been  separated  from  each  other
 by  the  artificial,  arbitrary  demarca-
 tion  of  the  British  Government.  I
 would  like  to  know  whether  the
 Minister  is  aware  of  the  desire  of
 these  people  on  boty,  aides  of  the

 No,  no.
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 {Shri  Swell)
 border  to  come  under  one  adminis-
 tration,  whether  it  is  within  Burma
 Or  Within  India,  and  as  far  as  we  are
 concerned,  they  should  be  within
 India.  I  would  like  to  know
 whether  this  matter  was  brought  up
 with  the  Burm-:se  Government  in  the
 discussions  the  Minister  had  with  the
 Burmese  Government  on  the  0th  of
 March  and  if  so,  what  are  the
 reactions  of  the  Burmese  Government?

 Shri  M.  6.  Chagla:  It  is  perfectly
 true  that  there  are  Nagas  on  our  side
 of  the  frontier  and  there  are  Nagas
 on  the  Burmese  side,  Naturally  this
 was  not  brought  up  because  it  is
 Burmese  country;  it  is  Burma.  It  50
 happens  that  some  Nagas  live  in
 Burma;  svme  live  in  India,  How  can
 we  ask  the  Burma  Government  to
 hand  over  that  part  of  the  country
 because  there  are  some  Nagas.  I
 sympathise  with  the  view  of  the  hon.
 friend  tha.  it  will  be  a  good  thing
 if  all  the  Nagas  come  together.  But
 there  are  so  many  instances  of  such
 countries  (Interruptions.)

 Shri  Swell:  Was  this  matter  ever
 taken  up  in  a  friendly  manner  bet-
 ween  this  country  and  Burma,  because
 if  this  matter  is  not  hot  now,  it  will
 be  hot  sometime  in  the  future

 Shri  M,  C.  Chagla:
 taken  up.

 Mr.  Speaker:  We  shall  deal  with
 matters  as  they  stand  at  present,  not
 what  they  will  be  at  some  future
 time.

 This  was  nor

 i  Wo  भा०  हकृपालागी:  (गुता)  :

 हमारे  शास्त्रों  में  लिद्रा  है  कि जमीन  नारायण

 की  है  1  इसके  लिये  झगड़ा  कपा  ?

 Mr,  Speaker:  Therefore,  no  coun-
 tries  have  any  boundaries!

 aft  राम  सेवक  यादव  (बाराबंकी)  :

 मैं  मंत्रो  महोदय  से  दो  जानकारी  चाहता

 हूँ  ।  मंत्री  महोदय  ने  कहा  कि  जो  साढ़े  पांच

 मील  का  झगड़ा  है  बह  हमारे  भशौर  चीन  के
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 बोच  में  है।  तो  नया  बर्मा  ने  इस  साढ़े  पांच
 मील  जमीन  को  भारत  का  मान  छ्षिया  है  ?

 दूसरे  जो  सीमाकन  होने  जा  रहा  है,  जिसका
 करार  हुमा  है,  उसके  परिणामस्वरूप  क्या

 हमारी  जमीन  बर्मा  के  कब्जे  में  जाने  वाली
 a

 Shri  M.  0.  Chagla:  Certainly  not,
 not  one  inch,  The  assumption  of  my
 hon  friend  is  not  correct,

 ओ  मबु  लिमये :  (बड़े  जोर  से  बोल

 रहें  है

 शी  मु०  क०  चागला:  जोर  से  बोल

 रहा  हू  क्योकि  मैं  ऐसा  मानता  हू  t

 क्री  रास  सेवक  याद:  मेरा  जो
 मवाल  था

 भी  मु०  wo  चागला:  झापका  ऐसम्शन
 गलत  है  ।

 There  is  no  question,  in  the  demar-
 cation  of  this  line,  with  regard  to  the
 54  mules,  of  our  giving  any  part  of  it
 to  Burma.  |  repeat,  as  I  have  repeat~
 ed  so  often,  this  particular  5}  miles
 Is  a  mat.er  between  us  and  China.
 Burma  docs  not  get  anything  from
 India

 Shri  Sradhakar  Supzkar  (Sambal-
 pur):  The  hon.  Ministe:  said  that
 the  disputs  between  us  and  China  re-
 lates  only  to  five  miles  and  a  half.
 That  is  not  at  all]  clear,  because  it
 must  be  some  area.  How  many
 Square  miles  is  the  difference  b2>tween
 the  Chinese  Calculation  and  our  cal-
 culation?  That  must  be  c  arified.  It
 is  not  sufficient  to  say  that  the  dispute
 is  only  in  respect  of  five  and  a  half
 miles.

 Shri  M.  C.  Chagla:  If  I  am  _  not
 mistaken,—I  speak  subject  to  cor-
 rection—the  area  ig  about  70  to  72
 square  miles.

 Shri  Tenneti  Viswanatham
 (Visakhapatnam);  A  tri-junction  is  a
 point,
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 The  hon.  Minister  says  there  ig  no
 quarrel  between  India  and  Burma;
 there  is  quarrel  only  between  China
 and  India.  It  is  a  trijunction  point.
 So,  if  there  is  a  quarrel,  it  must  be
 between  the  three.

 Shri  M.  0.  Chagia;  It  is  not  so.  If
 you  look  at  the  map  it  is  perfectly
 plain,  (Interruption).  The  Burmese
 boundary  goes  up  to  five  and  a  half
 miles.  The  question  is  whether  on
 the  left  of  the  boundary,  the  country
 is  China  or  India,  The  Burmese
 boundary  is  fixed.  There  is  no  dis-
 pute.  The  question  is  about  the  five
 and  a  half  miles  left  of  Burma:  is  it
 Indian  territory  or  Chinese  territory’.
 They  say  it  is  theirs;  we  say  it  is
 Indian  territory.

 Shri  Tenneti  Viswanatham;  If
 Burma  has  already  agreed,  then  is  it
 a  point  five  and  a  half  miles  north
 or  south,  whichever  China  likes  or
 Burma  likes?  Does  the  point  move
 at  all  according  to  the  wishes  of
 China?  0065  the  point  agreed  to  by
 Burma  move  up  or  down,  five  and  a
 half  miles.  A  tri-junction  point  is  only
 betwecn  three  places;  it  cannot  move.

 Shri  M.  0.  Chagla:  The  point  is
 stationary.  The  Burmese  boundary
 is  well-defined.  The  question  is
 whether  for  the  five  and  a  half  miles
 on  the  left  of  the  boundary,  is  it
 Indian  territory  or  Chinese  territory.
 That  is  8  question  in  which  Burma  is
 not  interested,  because  the  Burmese
 boundary  is  certain,  defined,  and
 definite.  The  question  is,  as  J  said,
 is  it  Indian  territory  or  Chinese
 territory;  that  is  a  matter  between  us
 and  China,  That  is  what  Burma  has
 said.

 Shri  M.  Muhammad  Ismail  (Man-

 jeri):  If  Burma  does  not  have  any-
 thing  to  do  with  the  five  and  a  half
 miles  territory  and  it  has  absolutely

 nothing  to  do  with  our  claim  over

 that  territory  of  five  and  a  half  miles,
 then  why  was  that  question  brought
 into  the  agreement  between  Burma
 and  India  at  all?
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 Shri  M.  ©,  Chagla:  For  a  very
 good  reason:  that  we  wanted  to  re-
 serve  our  right.  If  we  had  not  said
 that,  it  might  have  been  argued  that
 we  have  accepted  the  Chinese  claim
 to  these  five  and  a  half  miles.  It  was
 with  some  difficulty  that  we  persuad-
 ed  Burma  to  agree  to  this,  because
 there  was  already  the  Sino-Burmese
 agreement.  We  did  not  want  our
 clarm  to  these  five  and  a  half  miles
 prejudiced.

 Shri  Hem  Barua:  The  question  is
 whether  a  blade  of  grass  grows  there
 or  not!

 2.59  hrs,

 GENERAL  BUDGET—GENERAL
 DISCUSSION—Contd.

 Mr.  Speaker:  Now,  on  the  general
 discussion  of  the  budget,  there  are
 still  2  hours  and  29  minutes  for  the

 Congress,  and  !  hour  and  24  minutes
 for  the  Opposition;  so,  3  hours  and
 53  minutes  still  remain.  So,  I  would

 suggest  that  we  allow  the  discussion
 to  continue  till  about  2  p.m.  to-
 morrow  and  the  hon,  Deputy  Prime
 Minister  may  start  the  reply  at  about
 2.30  or  3  p.m.  tomorrow.  (Interrup-
 tion).  So.  at  5  p.m.  the  hon.  Deputy
 Minister  will  7७०७

 An  hon.  Member:  Today?

 Mr.  Speaker:  Tomorrow,  at  3  p.m.
 That  will  give  some  time  for  more

 speakers  to  have  their  chance.  The
 Congress  has  got  2  hours  and  29

 minutes  more.  Today  we  have  got  80

 many  other  things  too.

 43  bra,

 The  Lok  Sabha  then  adjourned  for
 Lunch  tilt  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after

 Lunch  at  Fourteen  of  the  Clock.

 [Me  Derorr-Sexaxer  in  the  Chair)

 Mr.  Deputy-Speaker:  Dr.  Sishila
 Nayer.
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 Dr.  Sushila  Nayar  (Jhansi):  Sir,
 I  rise  to  support  the  budget  proposals,
 which  have  been  given  all  kinds  of
 derogatory  names  by  the  members
 opposite.  The  budget  has  been  by
 and  large  welcomed  by  the  people  as
 reflected  by  the  reports  in  the  press.
 It  has  been  described  both  as  a  p-ag-
 matic  and  positive  budget.

 Some  of  my  friends  from  the  right
 as  well  as  from  the  left  are  qissatis-
 fled  because  the  budget  is  not  re-
 volutionary  and  radical.  They  would
 have  liked  to  see  drastic  remedies  for
 curing  the  present  ills  of  our  eco-
 nomy.  The  economy  of  the  country
 is  no  doubt  seriously  sick,  but  may
 I,  as  a  physician,  remind  my  friends
 that  drastic  remedies  can  prove  most
 dangerous  in  a  seriously  ill  patient.
 It  if  necessary  to  build  the  inne:
 strength  of  the  patient  first,  so  that
 drastic  remedies  will  not  end  in
 disaster.  That  needs  very  careful
 nursing.  The  budget  that  the  Finance
 Minister  has  brought  forward  has
 tried  to  do  that.  Jt  has  been  describ-
 ed  as  a  status  quo  budget.  It  was
 necessary  to  bring  such  a  budget  in
 order  to  nurse  our  economy  to  a
 stage  when  it  can  stand  more  radical
 treatment.  It  is  best  that  any  Finance
 Minister  could  have  brought  under
 the  present  conditions.

 The  two  most  urgent  and  essential
 needs  of  our  day  are  to  curb  the  rise
 of  prices  and  to  increase  production
 both  in  the  fields  and  in  the  factories.
 The  decision  of  the  Finance  Minister
 not  to  indulge  in  deficit  financing
 should  help  in  controlling  the  run-
 away  prices  to  same  extent  although
 I  agree  that  it  cannot  be  the  whole
 answer.  The  hon.  Member,  Shri
 Dandekar  has  argued  that  Rs,  35
 crercs  or  so  which  ig  the  PL.  480
 component  of  the  budget  is  nothing
 but  deficit  financing.  I  think  we  will
 have  to  accept  that.  But,  at  the  same
 time,  it  must  be  accepted  that  if  ano-
 other  Rs,  200  crores  or  Rs,  300  crores
 had  been  added  to  the  deficit  financ-
 ing,  the  burden  would  havebeen  much
 greater  and  the  inflationary  effect
 would  have  beer  much  worse.
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 The  Finance  Minister  has  analysed
 the  causes  of  the  present  financial
 crisis  in  a  very  lucid  and  convincing
 manner.  Neither  he  nor  the  Govern-
 ment  are  responsible  for  the  pralong-
 ed  drought  or  for  the  increased  de-
 fence  requirements.  The  two  con-
 flicts  were  forced  on  us,  they  are  not
 of  our  seeking,  ang  we  have  got  to
 be  ready  to  defend  ourselves.  We
 cannot  afford  to  relax  on  that  front
 in  the  world  situation  as  it  is  today.
 The  drought,  all  will  agree,  is  an  act
 of  God  and  we  have  to  face  the  situa-
 tion  in  the  best  manner  possible.

 The  Finance  Minister  is  not  res-
 ponsible  for  devaluation  and  the  ills
 flowing  therefrom.  He  criticised  it
 in  the  strongest  terms  as  many  others
 from  this  side  and  the  other  side  of
 the  House  have  done  over  and  over
 again.  But  devaluation  is  something
 which  cannot  be  undone.  It  has  been
 said  that  when  jtou  scramble  an  egg
 you  cannot  unscramble  it,  however
 much  you  may  wish  to  do  so.  The
 only  way  to  undo  the  evil  effect  of
 devaluation,  is  to  produce  more  and
 more  and  at  prices  which  are  compe-
 titive  so  that  we  can  afford  to  export
 more  and  more.  In  order  te  be  able
 to  do  so  the  prices  of  our  goods  have
 to  be  reasnable  and  the  quality  also
 has  to  be  good  and  dependable.

 There  is  urgent  need  to  study  why
 the  prices  are  30  much  higher  in
 India,  sas,  as  compared  with  another
 Asian  country—Japan.  Is  it  bad
 Management,  is  it  poor  planning  or  is
 it  inefficiency  of  our  workers?  I  know
 one  thing  and  that  is,  that  our  wor-
 kerg  are  not  being  paid  more  than  in
 other  parts  of  the  world,  and  I  know
 too  that  we  have  the  brains,  the
 skills  and  the  ability  to  do  as  well  as
 any  other  people  anywhere  ese  =  in
 the  world.  Then  what  is  wrong?  It
 must  be  discovered.

 y  think  our  planning  needs  a  very
 careful  review.  We  have  to  think  in
 terms  of  the  needs  and  requirements
 of  the  cofmon  man,  put  him  at  the
 centre  and  plan  to  meet  his  needa,  his
 development,  his  requirements.  The
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 aspect  hag  been  neglected  in  our  five
 year  plans.

 I  welcome  the  suggestion  that
 wages  should  be  linked  with  producti-
 vity.  I  was  very  glad  to  find  that  no
 less  a  person  than  Shn  Dange  sug-
 gested  that  there  should  be  incentives
 in  the  form  of  salary  plus  bonus  con-
 nected  with  production.  It  is  a
 matter  which  is  worth  pursuing  and
 I  hope  the  Finance  Minister  will  see
 to  it  that  this  suggestion  is  imple-
 mented

 l  wish  to  make  anoctne:  suggestien
 regarding  export  incentives.  We
 have  made  this  process  rather  com-
 plex.  Different  incentives  are  given
 fo:  different  types  of  products  to  be
 exported,  and  the  system  =  as
 it  has  been  prevailing  has
 given  rise  to  many  abuses  There
 are  very  rehable  reports  that  people
 have  drawn  these  incentives  both  in
 money  here  as  well  as  in  foreign  ex-
 change  without  exporting  or,  if  they
 have  exported,  without  selling  the
 exported  goods  because  the  foreign
 exchange  they  get  in  return  for  the
 so  called  exports  is  enough  to  make
 up  and  give  them  good  returns  even
 if  the  goods  exporteq  are  thrown  in
 the  sea.

 In  Pakistan,  Sir,  they  are  using  a
 different  method  They  give  incen-
 tive  at  a  different  point.  They  give
 incentive  at  the  point  when  the
 foreign  exchange  js  deposited  in  their
 bank,  equivalent  of  the  Reserve  Bank
 of  India,  For  every  Rs,  l00  worth  of
 foreign  exchange  that  any  party
 brings,  he  is  given  something  like
 Rs.  20  which  is  an  incentive  in  itself
 besides,  20  per  cent  of  the  foreign
 exchange  they  are  entitle  to  get  for
 imports.  This  prevents  anybody  from
 cheating,  fake  export,  and  all  that
 type  of  thing.  I  think  it  is  necessary  to
 review  our  system.  If  their  system
 is  working  better  than  our  system,
 there  is  no  harm  in  our  learning  from
 their  experience  and  shifting  the  in-
 centive  from  the  point  of  export  to
 the  point  of  actual  deposit  of  foreign
 exchange  with  the  Reserve  Bank.  We

 also  simplify  the  whole  scheme
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 so  as  to  avoid  the
 abuse.

 possibilities  of

 The  prime  need  of  the  day  is  to
 produce  goods  at  a  cost  which  8
 within  the  purchasing  power  of  the
 consumer  MHazari  Report  has  also
 said  that  more  output  at  less  cost,  if
 possible,  has  become  more  impo-tant
 than  licensing  additional  capacity  and,
 further,  that  additional  output  comes
 from  existing  rather  than  new  units
 Let  us  fully  utilize  the  capacity  that
 we  have,  expand  where  necessary  and
 amalgamate  uneconomic  units  so  that
 there  45  larger  production  per  umt
 which  will  and  should  lower  the  cost
 of  production  so  that  what  we  produce
 can  be  lifteg  without  delay,  releasing
 money  for  more  production.  I  under-
 stand,  today,  there  are  goods  worth
 crores  of  Rs.  lying  in  the  gédowns,
 whether  it  be  with  HMT  or  the  tex-
 tile  mills  or  elsewhere.  Why  has  this
 happened?  [  think  it  is  very  largely
 due  to  the  high  prices  and  the  lower
 purchasing  capacity  of  the  people
 and  also  some  kind  of  rigidity,  some
 kind  of  inelasticity,  so  that  our  plan-
 ning  ,s  not  adapted  and  immediately
 attuned  to  the  needs  of  society  The
 resu‘t  is  that  the  goods  that  we  pro-
 duce  are  not  consumed  and  he  about
 In  godown

 The  increase  in  burden  on  the  com-
 mon  man  through  the  increase  of  in-
 direct  taxes  is  also  too  much.  The
 tise  of  direct  taxes  from  Rs  173  crores
 in  1950-51  to  Rs.  640  crores  in  1967-68
 is  very  much  lower  than  the  increase
 in  indirect  taxes  from  Rs  224  crores
 in  950-5l  to  Rs  1,857  crores  in  9  -
 68  I  agree  that  there  is  no  escape
 from  indirect  taxes,  but  should  the
 ratio  be  so  high  as  it  is?  I  hope  the
 Finance  Minister  will  think  in  terms
 of  putting  more  burden  on  those  who
 can  bear  it  in  future,  and  that  can  be
 done  by  giving  more  attention  to  direct
 taxes  ang  by  putting  less  burden  on
 the  common  man  through  indirect
 taxes

 Indirect  taxes  too  have  to  be  very
 carefully  selected.  I  am  glad  that  the
 Finance  Minister  has  tried  to  do  so  and
 I  congratulate  him  for  that.  Tea,



 4665  General  Budget—

 [Dr.  Sushila  Nayar]
 coffee  and  tobacco  are  no  doubt  used
 by  the  common  man  but  it  will  go
 them  no  serious  harm  if  they  do  not
 take  these  or  reduce  their  con-
 sumption.  They  need  food  more  than
 tobacco  and  the  like.  I  see  Shri
 Manoharan  shaking  his  head.  I  also
 like  a  cup  of  good  South  Indian
 coffee  like  him,  but  I  can  say  that  a
 little  bit  of  buttermilk  will  do  more
 good  to  the  health  of  the  consumer
 than  the  milk  put  in  a  cup  of  tea  or
 coffee.  But  the  case  of  footwear  falls
 in  a  different  category.  We  would
 like  our  people  to  use  footwear,  There
 ig  such  an  extencive  incidence  of
 hook-worm  disease  in  this  country,
 that  people  should  not  go  bare-foot.
 So,  any  increase  in  the  Price  of  shoes
 ig  not  desirable.  I  would  like  the
 Finance  Minister  to  ensure  that  at
 least  shoeg  up  to  the  value  of  Re,  25
 or  80  are  not  taxed,  That  will  give
 some  relief  to  the  poorer  section  of
 our  society.

 Similarly,  the  Finance  Minister  may
 please  consider  the  effect  of  the  tax
 on  petrol  and  dicsel  on  the  farmers
 who  are  using  pumps  for  agricultural
 purposes,  and  engines  both  for  irriga-
 tion  and  many  other  purposes,  Food
 production  is  our  central  need  and

 nothing  should  happen  to  put  any
 obstacle  in  its  way

 Foog  is  the  crux  of  the  matter,  I
 am  glad  that  more  provision  has  been
 made  in  the  Budget  for  this  item,  but

 I  doubt  if  what  has  been  provided  is
 enough  to  meet  the  needs,  particuiarly
 the  credit  need,  of  the  cultivator,  If
 we  do  not  give  him  credit  and  he  has
 to  take  it  from  the  moneylonder,  will
 he  not  sell  his  goods  to  the  man  from
 whom  he  has  borrowed  rather  than  to
 the  Government?  Itis  very  necessary
 to  free  him  from  the  moneylender.
 Whatever  the  Government  gives  to

 him  in  the  form  of  loans,  taccavi  and
 various  other  types  of  payments,  why
 do  we  not  collect  that  in  terms  of

 product  rather  than  in  terms  of

 money?  I  have  said  this  before  and
 T  say  it  again,  why  do  we  force  him
 to  sell  his  product  to  somebody,  collect
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 the  money  and  then  pay  to  us,  and
 then  we  go  to  him  for  procurement  of
 foodgrains  separately?  Let  our  pro-
 curement  drive  be  such  that  he  pay  all
 that  he  owes  us  in  terms  of  his  pro- duct.  He  will  be  happy  then  and  the
 State  Government  will  be  able  to  col-
 lect  what  they  need.

 It  is  necessary  that  every  village
 and  every  block  has  good  godowns.
 20  per  cent  of  our  product  ig  wasted
 through  insects,  rats  and  the  like,
 If  we  can  save  that,  we  can  become
 self-sufficient  in  food  today.  We
 need  not  wait  till  1970-71.  I  would
 rather  see  that  all  other  construc-
 tion  stops,  if  necessary,  if  there
 are  not  enough  funds,  but  let  us  have
 Proper  ratproof  godowns  in  every
 place  so  that  we  can  stop  the  wastage
 of  food  and  we  can  become  _  gelf-
 supporting  and  have  our  self-respect
 restored,

 It  wag  rather  painful  for  me  to
 hear  country  after  country,  from
 Africa,  Asia  and  other  places,  get  up
 in  g  recent  conference  that  I  atten-
 ded,  and  say  quite  openly  and  bluntly
 that  no  country  that  cannot  feed  itself,
 can  expect  to  be  respecteg  by  other
 countries  ang  nations,  Therefore  I
 plead  that  we  stop  this  wastage  of  our
 foodgrains  so  that  we  can  become
 self-supporting  in  food.

 There  are  two  or  three  things
 necessary  to  create  a  psychology  of
 production  in  the  farmer.  He  should
 certainly  own  the  land  that  he.  tills
 and  he  shoulg  be  certain  that  if  he
 produces  more  the  price  will  not  fall
 as  happens  in  so  many  caseg  and  is
 happening  even  now,  last  year,  I  am
 told  it  happened  in  the  Punjab  where
 they  produced  more  and  the  prices
 fell,  Why  should  the  farmers  put
 more  money  and  effort  into  producing
 more  if  that  is  going  to  lead  to  a  fall
 in  price?

 Secondly,  as  I  have  said  already,
 wastage  should  stop,  whether  it  is
 wastage  by  leaving  food  on  the  plate,
 or  through  insects  and  rets  or  in
 transpert,  All  these  are  avoidable,
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 and  we  should  do  everything  possible
 to  avoid  such  wastage.

 It  is  a  fact  that  we  had  a  7  to  8
 per  cent  growth  rate  out  of  our  agri-
 cultural  effort  in  the  Second  Plan,  but
 in  the  Third  Plan  the  total  growth
 rate  was  3.5  pe  cent.  That  is  really
 causing  all  our  trouble.  Let  ug  try
 to  get  back  to  a  growth  rate  of  7  to
 8  per  cent  through  agriculture  and
 agro-industries  and  the  other  things
 will  naturally  also  come  forward
 beause  the  farmer  will  have  mure
 money,  he  will  buy  more  ang  the
 goods  produced  in  the  factories  etc.
 will  sell  more.

 Sir,  is  it  necessary  to  go  on  w:th
 this  food-zoning?  This  zoning  has  real-
 ly  done  more  to  discourage  the  feeling
 of  oneness  in  the  country  than  any-
 thing  else.  The  example  of  ihe
 European  Economic  Community  is
 before  us.  How  when  they  removea
 the  barriers,  trade  flourished,  how
 the  economy  flourished  and  they  nave
 gone  rapidly  forward?  And  here  we
 arc;  within  our  own  country  we  are
 making  these  islands  and  barriers
 and  are  ruining  our  own  economy  with
 these  zones.  I  really  would  like  to
 see  that  this  aspect  receives  urgent
 attention  and  food  zones  are  done
 away  with  so  that  we  feel  that  we
 have  one  country  and  behave  like
 citizens  of  one  country.  Of  course,
 in  some  areas  prices  may  rise  a  little:
 in  others  they  will  fall.  But,  ultimate-
 ly,  they  will  equalise  thmse]vex,  T
 have  no  doubt  about  it.

 We  have  provided  Rs.  38  crores  for
 drought  relief.  I  welcome  it;  it  is
 necessary,  But  let  it  go  into  projects
 of  more  permanent  nature,  as  far  as
 possible,  whether  it  is  tubewells  or
 anything  else,  which  will  enable  us
 to  face  the  future  droughts  with  more
 confidence.  Let  us  make  use  of  all
 the  water,  whether  it  is  sewage  from
 flush  latrines  or  whether  it  is  rain
 water  or  water  from  any  other  source.
 I  think,  it  can  be  done.  I  have  seen  in
 Nairobi  beautiful  ponds  looking  like
 lakes.  They  were  all  drainage  of  the
 town  epllected  together  and  that  water
 was  being  used  for  irrigation  purposes
 giving  luscious  crops.  Let  us  spend
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 a  little  money  on  this.  It  will  give
 us  good  sanitation,  good  health  and
 also  more  food.  We  should  make  use
 of  all  this  water  which  today  largely
 goes  to  waste.

 Our  Central  Food  Technological
 Laboratory,  Mysore,  has  produced
 beautiful  saeks  which  aTe  insect-proof
 and  rat-proof,  We  are  produce
 these  saeks  on  a  large  scale  s0  that
 every  farmer,  and  every  housewife,
 has  a  few  such  saeks  in  which  food-
 grains  can  be  kept  and  thus  avoid
 wastage.  It  should  be  possible  to  do
 it.  More  than  anything  else,  we  need
 determination  that  we  will  be  self-
 supporting  and  self-sufficient.  I  was
 in  Switzerland,  recently,  and  I  learnt
 that  before  the  last  War,  Switzerland
 used  to  import  75  per  cent  of  its  food,
 During  the  war,  they  could  not  im-
 port,  and  became  §  self-sufficient  in
 food.  How  did  they  do  it?  They
 grew  potato  everywhere  and  they
 used  the  whole  grain,  the  coarse
 grain,  the  millets  ang  all  that  they
 grew  and  made  it  into  bread.  We  are
 proposing  to  have  some  backeries.
 Let  us  have  whole  meal  bread—South
 Indians  may  not  know  to  prepare
 chapaties  but  they  al]  like  bread—and
 everyone  will  eat  bread.  Let  us  put
 Rs.  8  crores  subsidy  into  bread  ins-
 tead  of  putting  it  in  foodgrains.  We
 should  stop  refining  grains  into  maida
 and  even  stop  using  sieve  so  that  we
 can  try  to  have  as  much  out  of  food-
 grains  as  possible  and  waste
 as  little  as  possible.  Self-sufficiency
 in  food  is  the  crux,  the  bed-rock,  of
 our  self-respect,  our  prestfge  us  a
 nation.

 Industrial  production  must  also  in-
 crease.  For  that,  the  Finance  Minis-
 ter  has  provided  concessions  on  cor-
 porate  tax  to  small  scale  industries
 and  increased  the  tax  holiday  to  low
 profitability  units  from  6  years  to  8
 years.  That  should  prove  helpful
 provided  bogus  concerns  can  be  weed-
 ed  ovt  and  not  allowed  to  take  bene-
 fit  of  this  type  of  tax  concession.

 Multiplicity  of  varieties  of  produc-
 tion  should  also  be  avoided.  We  heard
 from  ong  of  the  hon.  Members  oppo-
 site  that  ll  types  of  spare  parts  in
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 textile  mills  prevented  their  standar-
 disation  and  production  within  the
 country.  I  have  had  the  same  experi-
 ence  with  regarg  to  X-rays.  I  know
 the  problems  that  multiplicity  of
 varieties  causes.  Therefore,  the  pro-
 posal  to  modify  the  tax  liabilities
 under  the  present  law  in  the  case  o
 One  company  amalgamating  with
 another  and  in  the  ६856  of  share-
 holders  of  the  amalgamating  units,  se
 as  to  facilitate  merger  of  uneconomic
 units,  should  help  in  preventing  this
 type  of  multiplication  of  varieties  of

 Production,  which  confuse  the  con-
 sumer  on  the  one  hand,  as  in  the  cas
 of  drugs,  and  also  lead  to  higher  pric
 due  to  lower  production  per  unit.

 I  believe  in  encouraging  the  pub!
 sector  in  every  way.  May  I  bring  ic
 the  notice  of  the  Finance  Minister
 that  the  drugs  produced  jn  some  of
 the  public  sector  undertakings,  say,  at
 Rishikesh  and  instruments  in  the  Sur-
 gical  Instruments  Factory  at  Madres,
 are  twice  or  even  more  costlier  than
 those  produced  in  the  private  sector?
 Why  should  the  common  man  or  the
 health  services  bear  this  burden?  I

 is  because  they  acquire  large  areas,
 have  beautiful  townships  and  all  the
 welfare  services  which  add  to  the
 costs—I  like  the  welfare  services,  and
 we  should  have  them.  But  let  that
 burden  be  on  the  welfare  _  services
 budget  rather  than  on  the  cost  of  pro-
 duction  thus  adding  to  the  cost
 of  the  products  and  putting  the  bur-
 den  on  the  common  man.  _  I  like  the
 public  sector  to  really  do  well  and,  I
 think,  it  is  very  necessary.

 What  is  really  essential  is  that  o
 people  should  have  confidence  that
 something  can  be  done  and  is  being
 done  to  improve  their  living  condi-
 tions.  It  is  the  crisis  of  confidence
 more  than  the  economic  crisis  that  is
 coming  in  the  way  of  our  getting  over
 the  present  difficulties.  If  we  can
 restore  that  confidence,  if  we  can  de-
 vote  one  or  two  Plans  to  the  develop-
 ment  of  human  resources  and  the  res-
 toration  of  confidence  in  the  hearis  of
 our  people,  that  if  they  have  to  under-
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 go  hardships,  it  is  so  that  their
 ren  will  have  a  better  future,  we  can
 soon  over  come  our  present  difficul-
 ties.  I  am  sure,  the  people  of  this
 country  who  rose  to  great  heights  of
 sacrifice  self  discipline  under  the
 leadership  of  Mahatma  Gandhi
 during  the  freedom  struggle  will  be
 able  to  do  the  same  for  attaining  eco-
 nomic  independence’  and_  prosperity
 and  solidarity  of  the  country.

 Sto  Ho  To  सोनार  (रामटेक):
 उपाध्यक्ष  महोदय,  दो  तीन  दिन  से  लगातार
 बजट  पर  बहस  हो  रही  है  और  जो  यद  बजट
 अपने  सामने  या  उस  का  छ्ताथ  देने  के  लिए  मैं

 खड़ा  हुआ?  हूं  i}  इस  देश  में ब्राज  जो  परिस्थिति

 है  उस  को  मद्देनजर  रखते  हुए  यह  कहना

 पढ़ता  हं  कि  श्रत्ज  सूखे  के  कारण

 श्रन्त  की  समस्या  बहुत  ही  भीषण  रुप  में

 हमारे  सामने  खड़ी  हैं  । साथ  ही  साथ  उन  के

 मूल्य  भी  बहुत  बढ़े  हैं।  ऐसी  परिस्थिति  में  इस

 देश  में यह  जो  बजट  ६मारे  समने  पेश  हुआ  है

 वह  बिल्कुल  ऐसे  ढंग  से  बनाया  गया  है  कि  इसके

 सिवाय  दूसरा  बजट  हम  ला  ही  नहीं  सकते  ।

 बहुत  से  लोगों  ने  इसी  को  ऐंटी  पीपुल  बजट

 कहा  है,  किसी  ने  इस  को  ऐंटी  सोशल,कहा  है
 भले  भले  नाम  इसके  रखे  लेकित  देश  के  अन्दर

 आज  संख्या  आप  देखिए  और  झाज  की  ्राधिक

 परिस्थिति  को  देखिए  तो  यही  कहना  पड़ेगा
 कि  इस  से  अच्छा,  इस  से  बड़िया  कोई  और

 बजट  त्र  ही  नहीं  सकता  था  |  इस  दृष्टि  से

 हमें  देखना  चाहिए  ।

 सब  से  अधिक  जो  श्राज  हमारे  सामने
 समस्या  है  वह  है  खाद्यान्न  की  समस्या  t  लगा-
 तार  हम  बहस  कर  रहे  हैं  कि  खाद्यान्न  की

 स्थिति  इस  देश  में  जल्दी  से  जल्दी  दुरुस्त  हो

 हो  जाय  |  लेकिन  यह  ज़ो  दुरुस्त  होने  की  बात

 है  वह  सिर्फ  किसान  ही  कर  सकता  है।  आप
 देखते  हैं  इस  में  खाद्यान्न  के  बारे  में  काफी

 व्यवस्था  है  तब  भी  जो  किसान  यह  खाद्यान्न

 पैदा  करता  है  उस  के  बारे  में  इन्सेन्टिव  की

 बात  जबआती  है  वह  णो  इनपुट्स  रखता  है
 उस  को  ख्याल  में  रखते  हुए  जो  अनाज  का

 भाव  2  उस  को  देखना  चाहिए  और  इन  सब
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 शौजों  को  सोचना  चाहिए  |  हमेशा  यह  कहा
 जाता  है  कि  किसास  का  जो  गल्ला  पैदा  होता  है,
 यह  पिषोट  है,  यह  बेसिक  चीज़  है  भौर  भ्रगर

 यह  गल्ला  पैदा  करना  है  तो  सही  ढंग  से  इस

 के  ऊपर  ध्यान  दिया  जाना  चाहिए  ।  मैं  देखता

 हु  चाहे  कोई  विरोधी  दल  का  माननीय  सदस्य

 हो  या  इस  दल  का  हो  सभी  कहते  हैं  कि

 बार  फर्टिंग  के  ऊपर  इस  नत  की  समस्या

 को  लेना  चाहिए।  लेकिन  एक  बात  मैं  हमेशा
 देखता  हु  |  भाज  भाप  देखिए  कि  जैसे  प्राज-

 कल  घेराव  के  दिन  हैं  या  बन्ध  के  दिन  हैं,  तो

 ऐसे  दिनों  में  क्सिन  भी  भ्रगर  सोच  से  कि

 हम  भी  बन्प्र  करते  है  तो  फिर  एक  नयी

 समस्या  ाप  के  सामने  पैदा  हो  सकती  है  ।

 ऐसी  दृष्टि  से  झाप  देखिए,  किसान  को  क्‍या

 इन्सेन्टिव  भाज  प्राप  देते  हैं  ?  हम  ने  बहुत  सी

 सुविधाएं  बंकों  के  लिए  दी  हैं,  कुछ  पैसा  दिया

 है  1  लेकिन  पह  जो  सबज॑क्ट  है  खाद्यान्न  का,

 एग्रीकल्चर  का  बहू  स्टेट  का  हैँ  1  श्राज  कई

 श्टटे  पती  पनी  समस्याएं  हल  कर  रही

 हैं।  हम  यहां  से  सिर्फ  मदद  देते  हैं  लेकिन  हर
 स्टेट  में  वार  फूटिंग  पर  जो  कियान  सखाशान्न

 वैदा  करता  है  उस  को  इन्सेन्टिव  दिया  है

 या  नहीं,  यह  देखना  चाहिए  ।  हम  ने  बहुत  सी

 बाते  रखी  है  |  हम  फर्टिलाइजर  देते  हैं  या

 पौर  सहायत!  देते  हैं  |  भ्रभी  थोड़े  दिन  पहले

 डाक्टर  लोहिया  जी  ने  इसी  सदन  में  कहा

 था  कि  हम  वालटियर्स  देते  है,  वार  फूटिंग  पर

 यह  काम  होना  चाहिए  1  लेकिन  बान  दियसं

 से  यह  काम  होने  वाला  नही  है  if  जो  भ्रनाज

 पैदा  करता  है  उस  को  इन्सेन्टिव  मिलना

 जाहिए  ।  ग्राज  क्‍या  होता  है  y  किसान  को

 जितनी  चीज़े  लेनी  होती  हैं,  महगी  मिलती

 हैं  चाहे  फटिलाइजर  हो,  चाहे  लोहा  हो,  चाहे

 कुए  के  लिए  सीमेंट  हो,  सब  लीज़े  उसे  महंगी

 मिलती  हैं  |  ऐसी  स्थिति  में  जब  तक  हम

 झनाथ  के  भाव  निश्चित  नहीं  करते  तब

 तक  यह  समस्‍या  हल  नहीं  हो  सकती
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 है  |  झनाज  वह  ज्यादा  पैदा  करता  है
 तो  भाव  घट  जाता  है  |  पंजाब  में

 ऐसा  ह्भा  भौर  बाकी  स्टेटों  से  भी  ह््भा  ।

 तो  पहली  चीज़  यह  करनी  है  कि  झनाज  का

 भाव  में  निश्चित  करना  होगा  कि  जो  गल्ला

 वह  पैदा  करेगा  वह  निश्चित  रूप  से  किस

 भाव  पर  बिकेगा  |  हमारे  स्टेट  महाराष्ट्र  ने

 इस  बारे  में  कुछ  तरक्की  की  हैं  ।  उन्होंमे

 कुछ  भाव  निश्चित  कर  दिए  हैं  I  यह  इन्सेन्टिव

 उसे  मिला  है।  हम  सोचते  हें,  भभी

 थोडे  दिन  पहले  ही  महाराष्ट्र  गवर्नमेंट  ने

 यह  इन्सेन्टिव  दिया  है  भोर  कहा  है  कि  हम

 थोड़े  दिन  में  ही  1...  सफिश्येट हो  जायेंगे  |

 इस  ढंग  से  भाप  जब  तक  जो  पैदा  करता  है
 उसे  कुठ  इन्सन्टिव  नहीं  देते  हैं,  उसके

 प्रति  श्राप  जब  तक  कुछ  नही  करते  हैं,  तब

 तक  प्रगति  होने  वाली  नहीं  है  |  यहा  कहा
 जाता  है  कि  यह  स्टेटों  का  मामला  है,  स्टेट

 इस  सम्बन्ध  में  काम  करती  हैँ,  हम  तो  उन

 को  सलाह  देते  हैं,  उन  को  कुछ  पैसा  देत  है,

 फर्टीलाइजर  देते  हैँ,  लेकिन  हमारी  स्टेडो

 ने  क्या  किया  ?  जब  तक  हर  स्टेट  का  अपने

 किसानो  के  प्रति  रुख  नहीं  बदलता  है,
 तब  तक  यह  काम  नहीं  होगा  ।  इसी  दृष्टि
 को  सामने  रख  कर  हम  को  भ्रपनी  खाद्यान्त

 की  समस्या  को  हल  करना  हैं,  हर  स्टेट

 में  ट्सके  बारे  मे  प्रोग्राम  बनना  चाहिये  |

 मैं  जानता  हू  कि  ब  स्टेटों  में  दूसरे  पक्षों

 की  भी  सरकार  बनी  है,  सेकिन  चाहे  यह  पक्ष

 हो  भयथवा  वह  पक्ष  हो  जब  तक  किसानों

 को  इन्सेस्टिय  नहीं  दिया  जायेगा,  यह  समस्या

 हल  नहीं  होगी  ।  उन  क।  जो  इन-पुट्स

 रहता  है,  जो  खेती  में  लगता  है  उस  का

 ठीक  रिटन  उन  को  मिलना  चाहिये  ।  झाप

 जो  तकावी  देत  हैं,  जो  उन  को  लोन  दिया

 जता  है,  वह  उन  को  भासानी  से  नहीं  मिल

 पातः  है,  उन  तक  वह  पैसा  पहुचते  पहुचते

 बहुत  कम  हो  जाता  है  ।  इस  लिये  ऐसी

 ब्यवस्था  होती  चाहिये,  जिससे  उन  को
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 [डा०  Wo  ग०  सोनारुत-
 पैसा  भ्रासानी  से  मिल  सके  i  मिरा  ऐसा
 कयाल  है  कि  यदि  ये  सब  व्यवस्थाएं  ठीक

 हो  जायें,  तो  हमारे  देश  के  किसान  इतना
 गल्ला  पैदा  कर  सकते  हैं,  कि  उस  से  हमारा
 काम  झासानी  से  चल  सकता  है--लेकिन
 जो  बीमारी  है,  उसका  हल  दूसरे  ढंग  से  सोचते

 हैं,  ऐसा  नहीं  होना  चाहिये  ।

 ये  जो  समस्याएं  झाज  हमारे  देश  के

 सामने  हैं  पहले  जमाने  में  झन  की  समस्या

 हमारे  देश  में  नहीं  थी  ।  कुछ  लोगों  ने

 कहा  कि  हमारा  जो  प्लानिंग  हुआ  है,  वह
 गलत  हुभ।  है  |  मैं  ऐसा  नहीं  मानता,  हो
 एकता  है  कि  कुछ  गलिया  उसके  इम्पलीमेन्टेशन
 में  हुई  हों  लेकिन  प्लान  गलत  नहो  था  ।

 शाप  पहले  प्लान  को  देखिये--उस  में  फूड
 प्रोडक्शन  बढ़ी  है,  चार  बढ़ोतरी  की  परसेन्टेज

 कुछ  कम  हो,  लेकिन  बढ़ी  है।  दूसरे  प्लान  का  रुख

 इृण्डस्ट्रीयलाइवेंशन  की  तरफ  जाने  से

 हम  उसी  पेस  को  कीप-भ्रप  नहीं  कर  सके

 श्रौर  भ्राज  यह  नई  समस्या  हमा  देश  के

 सामने  खदी  हो  गई  1  हमारा  देश  ऐसा
 विशात  देश  है,  जिस  में  हम  सब  लोग  इक्टठे
 बैप््ते  है,  यहा  पर  ज्याद  से  ज्यादा  जमीन

 में  खेती  करने  के  बाद,  इरिगेशन  फैसिलिटीज

 होने  के  बाद  भी  श्राज  गल्ले  के  लिये  दूसरे
 देशों  की  तरफ  देखना  पड़ता  है-यह  बयो है  ?

 इस  दा  ट  से  ग्रापकों  इस  पर  विचार  करना

 चाहिदे,  किसान  को  इपीटस  दीजिये,  जो  उस

 का  इन-पुटस  रहता  है,  उसका  भाव  बढ़ाइये,
 तब  यहूं  समस्या  तेज़ी  से  हल  हो  सकेगी  ।

 श्राज  कर  चोजों  पर  हमने  टैक्सेज

 लगाये  हैं  1  वेलफेपर  स्टेट  में  टैक्स  लगाना

 बहुत  जरूरी  होता  है,  क्योकि  कोई  भो

 बेलफेयर  स्टेट  टक्स  के  बिना  नहीं  चल

 सकती  if  टैक्प  ग्रापकों  लगाता  पड़ेगा,  लेकिन

 उसका  रिटर्म  भी  देना  पड़ेगा  ।  टैक्स  होना
 जहरी  है,  लेकिन  उसका  जो  रिटर्न  मिलता

 है,  वह  जिस  ढंग  से  निलना  चाहिये,  वह
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 नहीं  होता  है।  यदि  झाप  चाय  जैसी  चीज  को
 टैक्स  से  छोड़  देते  झच्छा  था,  उसकी  जगह

 किसी  दूसरी  चीज  को  देखते  |  लेकिन ऐती  घोज
 जिसगी  डेली-यूज  में  प्रावश्यकता  पड़ती
 है  टैल्स  में  नहीं  लानी  चाहिये  थी  ।  प्रापने

 पावर  लूम्ज  पर  टैक्स  बढाया  है  जो  कोई
 400-500  प्रतिशत  बढ़  जाता  है  प्रौर

 उससे  एक  नई  समस्या  देश  के  सामने

 पंदा  हो  गई  है  जहां  जहां  पर  पावर  लूज
 का  घन्धा  चलता  है,  वह  करोव  करीब  ख  म

 होने  जा  रहा  है।  इस  ढंग  से  े  कोई  दूसरा
 धन्धा  नहीं  चला  सकेंगे,  इस  च्यि  में

 भ्रथ्॑-मंत्री  जी  से  प्रार्थना  करना  चाहता  है
 कि  उनकी  तरफ  उनको  झयाल  करना

 चाहिये  |

 “सके  साथ  साथ  मैं  यह  ही  न्वजिदन

 करना  चाहता  हं  कि  हजारी  रिपोर्ट  के  बारे

 मे  यहा  पर  काफो  लर्न  ई  है,  उसमे  स्नेक

 ठीकाण  को  गई  है,  लेकिन  ण्बा  खास  टोका

 उममे  इम्पलीमेन्टेशन  के  बारे  में  है,  उस  की

 तरफ  ्रापकों  विशेष  ध्यान  दें  T  चाहिये  में
 देखना  चाहिये  कि  इम्पलीमेस्टेशन  मे  हमारा
 क्या  क्या  गलतिया  हैं,  उनको  हम  किस  तरह
 से  दुश्म्त  कर  सकते  है  ।  जब  कोई  सरकार

 चलती  है  तो  यह  कहना  कि  पज्म  से  कोई

 गलती  नहीं  होगी,  मैं  इसे  नहीं  मानता,
 गलती  श्वश्य  होती  है,  लेकिन  जत  गलतों

 को  जोक  करता,  उस  को  दुशूम्त  करना  भो

 बहुत  जरूरी  है  ।

 हमारे  यहा  जा  अधिक  सकट  है,  व  तप्रो

 के  मन्य  बढ़ते  है,  इस  की  तर#  खास  तौर

 से  यान  देना  चाहिये  |  कपास  भव  जब

 उस  का  किसान  वैद  करता  है,  तब  कम  रहने  हैं,
 लेकित  जब  बहु  कंपास  किसान  के  पास  से  दूसरे
 के  पास  भर्यात्‌  व्यापारी  के  पास  चली  जाती

 है,  तब  उसकी  बेल्  का  भाव  बढ़  जाता  है।
 जब  तक  बहू  किसान  के  पास  रहती है  उसका

 सीलिग  प्राइस  कम  रहता  है,  उस  को  कम
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 भाव  पर  बेचना  पड़ता  है  लेकिन  उसके  हाथ
 से  दूसरे  के  हाथ  में  जाते  ही  दाम  बढ़  जाते

 हैं।  एक  श्रौर  परिस्थिति  भी  हूँ  कि  हमारी
 कपास  हमारे  देश  में  नहीं  घल  सकती  है,
 हमको  बाहर  की  कपास  भच्छी  लगती

 है,  हस  लिये  हमको  बाहर  से  कपास  इम्पोर्ट
 करती  पड़ती  है--इस  चीज़  का  भी  भ्रध्ययन
 ध्यान  से  करना  होगा  ।  किसान  ने  कपास  को

 110080  में  बेचा,  लेकिन  व्यापारी  के  पास

 पहुँचने  के  बाद  उसका  भाव  1700  रु०

 हो  गया  ।  जब  इस  तरह  से  भाव  बढ़  जाता

 है  तो  मिल  वाले  डेपूटेशन  लेकर  सरकार
 के  पास  जाते  हैं  कि  कपास  का  भाव  बढ़  गया

 है,  इस  लिये  कपडे  का  दाग  बढ़ाघों  |  । लेकिन
 जो  उसको  पंदा  करता  हैं,  उस  को  कम  पैसा
 मिलता  है--प्राज  जब  हम  यह  कहते  हैं
 कि  हमारे  देश  की  बेसिक  हण्डस्ट्री  किसानी

 है,  हमारे  देश  के  80  प्रतिशत  लोग  किसानी
 करते  हैंलेकिन  उसका  लाभ  उन  को

 नहीं  मिल  पाता  ,  उसका  लाभ  दूसरे  उठा
 ले  जाते  हैं,  किसान  वही  का  वही  रह  जाता

 हैं।  वह  प्रनाज  पैदा  करता  है,  लेकिन  उसे
 खाने  के  लिये  चावल  भी  नहीं  मिलता,  बीमार
 के  लिये  भी  आज  देहातो  मे  चावल  नही  मिलता,
 ग्राप  शहरों  को  देखिये---शहर  मे  कभी

 चावल  या  शक्कर  बम  हो  तो  लोग  चिल्लाने
 लगते  हैं  लेकिन  उसके  मुकाबले  में  देहात  के

 लिये  हम  क्या  करते  हैं  ।  जो  हिन्दुस्तान  की

 बेसिक  इण्डस्ट्रो  है,  जो  हिन्दुस्तान  खेती  पर
 निर्भर  करता  है,  लेकिन  उसके  खेती
 करने  वालो  के  लिये  कया  हो  रहा  है,  उस  को
 बया  मिल  रहा  है,  किस  ढग  से  मिल  रहा  है,
 इसकी  तरफ  ध्यान  देना  चाहिये  |

 उपाध्यक्ष  महोदय,  मैं  इस  समस्‍या  की

 तरफ  झापका  ध्यान  आकर्षित  करना  चाहता
 था  |  मैं  मानता  हूं  कि  श्राज  की  परिस्थिति
 में  इस  से  कोई  भ्रच्छा  वजट  भ्रम  नहीं  सकता,
 लेकिन  हम  जो  सब्सिडी  निकाल  फर  देते  हैं,
 जो  रुपया  निकाल  कर  देते  हैं  ,  उसको  दूसरे
 ढंग  से  खर्च  कीजिये  |  झाप  सब्सिडी  के  द्वारा
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 ware  के  भाव  को  कम  करना  चाहते  हैं,
 लेकिन  भ्रनाज  का  भाव  कम  नहीं  हो  पाता  |

 झापको  नया  तरीका  प्रसख्तियार  करके

 किसान  को  उठाने  की  कोशिश  करनी  चाहिये  ।

 इन  शब्दों  के  साथ  मैं  इस  बजट  को  सपोर्ट

 करते  हुए  ,  श्र्थ  मत्री  से  प्रार्थना  करता  हूं  कि

 मेरे  सुझावों  की  तरफ  ध्यान  दें  1

 श्मी  थेणदांकर  हार्भा  (बाका)  उपा-

 ध्यक्ष  महोदय,  मैं  देख  रहा  हू  जब  से  इस  सत्र

 का  प्रारम्भ  हा  है,  हमारा  भ्रधिकाश  समय
 खाद्य  समस्या  की  चर्चा  में  ही  बीता  हैं।
 मेरे  प्रन्य  दो  मित्रो  ने  भी  जो  अभी  भ्रभी  बोल

 चके  ८  इसी  विषय  इसी  की  विशेष  चर्चा
 की  है  प्रौर  कल  साननीय  श्रगोक  मेहत।  जी

 भी  जब  वे  इस  बजट  पर  बोल  रहे  थ  ,  तब

 उन्होने  भी  इसी  सम्बन्ध  मे  काफी  बाते

 कही  थी।  उन्होंने  सदन  के  सामने  ग्राकडो
 का  एक  बडा  जजाल  सा  खड़ा  कर  दिया  |  वे

 लानिंग  मिनिरटर  है,  आकडों  से  माहिर
 है।  उन्होने  भ्रपने  प्राकडों  स ेबताया  कि  गत

 I6  वर्षो  में  बिहार  में  मेजर  श्रौर  मीडियम

 हरिगेशन  के झन्नर्गत  i4  मिलियन  एकड
 जमीन  लाई  गई  प्रीर  माइतर  हरिय्ेशन
 के भ्न्दर  3)  ७  मिलियन  एकड।  यदि

 हम  इन  दोनों  दरको  को  मिलाये  तो  हम
 दखते  हैं  कि  45  6मित्रियन  एवड  जमीन

 ध््राज  इगर्गिशन  के  तहत  केवल  बिहार  में
 था  जाती  है।  भ्रव  यदि  हम  थोडा  सा  हिसाव
 लगा  कर  देखे-यदि  हम  कम  से  कम  2  मन

 प्रति  एकड़  बे  हिसाब  से  ही  पैदावार  का

 अनुमान  लगायें  मैं  नहीं  समझता  कि  सिंचाई
 की  गई  जमीन  में  इस  से  क्या  कम  पैदा  हो
 सकता  है---तो  हमारे  समूचे  देश  की  ्

 की  समरया  देवल  बिहार  की  पैदावार  से

 हल  हो  जानी  चाहिये  i  ara  हमारी  गवर्नमेट

 हमारे  पामने  आआवडे  रखती  है,  समस्याओ  का

 समाधान  कागजो  पर  करती  है,  लेकिन  भ्रसल

 में  क्षेत्रो  म ेजाकर,  जिलो  में  जाकर  नही  देखती

 है  कि  वास्तव  में  स्थिति  ब्या  है  1
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 यह  प्रश्न  की  समस्‍या  हमारे  देश  के  सामने

 नई  नहीं  है,  यह  समस्या  हमारे  सामने  तथ  से

 है,  जब  से  हम  स्वतंत्र  हुए  हैं--तब  से  यह
 हमारे  सामने  मुह  बाये  खड़ी  है,  लेकिन  मुप्ते
 दुख  के  साथ  कहना  पड़ता  है  कि  20  वर्षों
 की  स्वतंत्रता  के  बाद  भी  तथा  दिन-रास
 इस  सदन  में  इस  सम्बन्ध  में  चर्चा  होते  हुए
 भी  हम  दस  समस्या  के  समाधान  के

 नजदीक  तक  नहीं  पहुँच  सके  ?  समस्या
 जितनी  कठिन  समझी  जाती  है,  क्षमा

 कीजियेगा,  यदि  मैं  धाप  के  द्वारा  सदन
 से  निवेदन  कझू  कि  यह  उतनी  कठिन  नहीं
 है  तो  गलत  नहीं  होगा  |  इस  समस्या  को

 हम  दो  प्रकार  /  हल  कर  सकते  है  |  एक  तो

 धन्न  का  भ्र७िक  उत्पादन  करके  भ्ौर  दूसरे
 ठस  की  मत  को  कम  करके  हमारे  माननीय
 वित  मंत्री  प्राकृतिक  चिकित्भा  के  पुजारी
 है  ध्रौर  वे  जानते  है  कि जब  तक  हम  पेट  को

 बंमारी  ठीक  नहों  करते  तब  तक  हमाटी
 भ्न्य  बीमरियां  हम  को  घेरे  रहेगी  ।  लेकिन
 प्राज  पेट  की  समस्या  को  हम  हल  नहीं  कर

 सके  हैं  श्रौर  झाज  हमारी  जितनी  श्ौर  प्रन्य

 बीमारियां  हैं  सब  उसी  के  कारण  है  q  हुमारे
 यहां  फैक्टरिया  में  धराव  होते  हैं,  भ्यापारियों

 धौर  मजदूरों  मे  वेमनस्य  है,  उनकी  बीच

 दंगल  होते  है,  भ्रौर  लड़ाई  झगड़े  होते  हैं  t

 उन  सबों  का  मूल  क्या  है  ।  उनके  मूल  में  यह
 पेट  प्रौर  अन्न  की  समस्या  है।  यदि  हम  भत्ते

 प्रपते  मजदूरों  को  ठीक  समय  पर  श्रौर  ठोक

 भावों  पर  दें  सके  तो  मैं  दावे  के साथ  कह  सकता

 हूँ  कि  हमारे  यदा  कोई  इंडस्ट्रियल  डिस्प्यूट  या

 प्रोर  कोई  इसी  तरीके  के  झगड़  पैदा  ही  नहीं

 होंगे।  किन्तु  ६स  समस्या  का  समाधान  हम  नहीं
 कर  सके  ।  मेरो  तुरूछ  धारणा  में  स्वत त्रता

 प्राप्ति  के  बाद  हमें  सब  से  पहले  केवल  अनन

 के  प्रधिक  उत्पादन  की  श्रोर  ध्यान  देना

 चाहिए  था  ।  लेकिन  हम  स्वतंत्रता  को  चका-

 चौंध  में  प्रपन  रास्ते  का  भल  गये  भ्रौर  हम  ने

 नकल  करनी  tin  की  पश्चिमी  देश  की  जिनका

 बातावरण  गंग है,  जिनके  लोगों  की  प्र#ति
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 प्रलग  है  शौर  जिनकी  समस्याएं  प्रलय  है  1

 उन  का  अंघाघु  ध्रमुकरण  करने  के  कारण

 हम  ने  यहां  तरह  तरह  के  मुहकमें  बोल  दिये

 जिनकी  हमें  कतई  प्रावश्यकता  नहीं  थी
 ध्रौर  झपता  खर्चा  बढ़ा  दिया  लेकिन  झ्पनी

 भ्रामदनी  की  शोर  नहीं  देखा  |  भाज  हमारे
 किसानों की  20  ब्षों  बाद  भी  बही  भवस्था

 है  जमो  कि  पहले  थी  धौर  वह  उतना  ही  प्रति

 एकड़  पैदा  करता  है  जितना  20  वर्ष  बहले
 करता  था  ।  स्वतंत्रता  के  पहले  भो  उनके

 खेतों  मे  दानों  की  कमीयी  धाज  20  वर्षों  के

 बाद  भो  हमारे  किसानों  की  वही  पुकार  है
 कि  हमें  पाती  दोजिये  उनका  कहना  है  कि

 हमे  'कटिलाइ जस  नहीं  चाहिए  ।  उन्हें  फरटि-

 लाइजय  को  ग्रावश्यकता  भी  नही  है  7  वे

 केवल  पानो  चाहते  है  ।  उनका  पौर  कहना

 है  कि  उन्हें  श्राप  केये  बड़े  av  बोखारो  के

 स्टीच  प्लाटस  नहीं  चाहिये,  उन्हें  प्राप  हे  सिवरी

 के  कारखाने  नहीं  चाड  उन्हें  चाहिये  झपने

 खेतों  को  यास  बुने  के  लिए  पानी  भौर

 केवल  पानी  !  फिर  श्राप  देखेंगे  कि  किस  प्रकार

 भाष  के  पेट  को  ज्वाला  बुझने  में  समर्थ  हो
 सका  |

 प्रभी  हाल  में  एक  फ्र  सज्जन

 प्रकालग्रस्त  व  लुखाग्रस्त  क्षेत्रों  के  दौरे

 पर  गये  थे  प्रोर  बहू  दोरा  करते  हुए  मे?

 क्षेत्र  बाका  के  कटोरिया  इलाके  की  तरफ

 भी  गये  &  तो  उन्होंने  बहां  की  जमीन

 को  कहां  था  कि  क-रिया  घौर  देवधर  के

 कीच  की  जमीन  कुछ  पंथ्चरीली  झवध्य  है  ।

 लेकिन  वह  बहुत  मुग्दर  जमीन  है  भौर

 गमे  केवत  चानो  चाहिए  प्रौर  यदि  उ

 जधी।  का  उचित  मात्रा  में  पानी  मिल  जाय

 ते  वहा  पर  दो,  तोन  कसनें  भ्रच्छी  तरह

 बदा  की  जा  सकती  है  ।  हमें  चाहिए  था  कि

 हम  टणअर्वैनों  की  -यवस्था  करते  ।  हमारे

 यहा  हिमाच्छादित  हिमालय  है  जहा  पनी  का

 प्रजस्र  ल्लोत  है  धौर  नीचे  धरतोमाता  के

 ग्रन्दर  झनस्त  जलराशि  भी  पड़ी  है।  यदि  हम
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 ea  दोनों  का  उतउयोग  कर  सकते  तो  आज

 हमारी  ऐसी  खराब  ्स्ता  हालत  न  होती  t

 इस  भोगण  अकाल  की  विभीषिका

 का  भाभास  तो  बिहार  बालों  कौ  तो  कम

 से  कम  भ्रक्तूबर मे  ही  मिल  मया  था  शौर

 उन  दिनों  मैं  जब  प्रजा  की  छुट्टियों  में  सागलागर
 के  क्षेत्रों  न ेघूम  रहा  था  तो  वहा  की  श्रवस्था

 को  देखकर  उस  समय  मैंने  प्रधान  मंत्री  को

 लिखा  था  कि  कुछ  ही  दिनों  मे  बिहार  में  प्रकाल

 को  बड़ो  भप्रंकर  समस्या  आने  वाली  है  श्रौर

 उ  का  समाधान  यदि  श्राप  बार  लंबिल  पर

 नही  करेंगे  तो  उस  का  समाधान  सम्भव  नहीं

 हो  सकेगा  ।  उन  का  उत्तर  भी  बड़ा  संतोष-

 जनक  यथा  लेकित  मैं  क्या  देखता  हू  ?  हुभा

 कुछ  भी  नहीं  |  आज  खेतों  को  पटाने  की  बात

 लो  छोडिये  हमारे  पीने  के  पानी  के  लिए  भी

 “यवश्था  नहीं  है  श्राज  बिहार  की  नदियों

 में,  बिहार  के  ताताबों  में  पीने  का  पानी  भी

 नही  है  ।

 श्री  मोरारजों  देपाई  स्वदेशी  के  भक्त

 हैं  ।  मैं  समझता  हं  कि  उन्होंने  प्रतिज्ञा  ली

 थी  कि  वह  केवल  स्वदेशी  का  ही  व्यवहार
 करेगे  ।  हम  लोगो  ने  भो  बहुत  से  लोगों  ने

 प्रतिज्ञा  की  थी  कि  हम  स्वदेशी  का  पालन

 करेगे  और  स्वदेशी  ही  अपने  काम  मे  लायेगें

 लेकिन  मुझे  बड़े  दु  'ख  वे  साथ  कहना  पड़ता

 है  कि  श्ाज  हम  विदेशी  श्रनन  विदेशों  से  ले

 रहे  हैं  #  यह  कैसी  बिड  बना  है  कि  हम  विदेशी

 अन्न  पर  जीवन  यापन  कर  रहे  हैं।  जब  श्री

 मोरारजी  देसाई  स्वदेशी  के  व्यवहार  के  लिए

 अतिज्ञाबद्ध  हैं  प्रौर  बैसान  होकर  यहा  विदेशी

 अन्न  का  व्यवहार  हो  रहा  है  तो  भ्ाख़िर  इस  का

 क्या  कोई  प्रायश्चित  किया  जा  रहा  है  ?

 झाज  के  दिन  अगर  बापू  जी  होते  तो  वह

 हमें  हू  कहते  कि  इस  प्रतिज्ञा  के  प्रायश्चित-

 स्वरूप  तुम्हें  उपवास  करना  चाहिए  |  तुम्हें

 अर्जुन  की  तरह  प्रायश्चितस्वरूप  अर्ति  में

 प्येश  करना  चाहिए।  प्रजुंत  की  भी  एक  बार

 इसी  तरीके से  प्रतिशा  भंग  हुई  थी  शौर  उसने

 ६  (*॥)  T'  Tw,
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 श्रायश्चितस्वरूप  भग्नि  7  प्रवेश  करने  का
 संकल्प  किया  था  |  मैं  तो  यही  सलाह  दूंगा  कि

 आज  हमारे  जितने  ऐसे  जोग  हैं  कांग्रेसी  हों
 अथवा  ब्रौर  भी  जौकि  स्वेदेशी  के  लिए  प्रतिज्ञाबद्ध
 थे  उन्हें  प्रायश्वितस्वरूप  अपने  को  अग्नि  में

 डाल  कर  अग्निदाह  संस्कार  कर  देना  चाहिए  |

 इस  तरह  से  उन  का  प्रायश्चित  भी  हो  जायेगा
 और  देश  के  लिए  फ्फी  श्न्त  भी  बच  जायगा।

 लेकिन  मैं  समझता  हूं  कि  देश  में  उतनी  लकड़ी

 नही  है  जो  हम  सबो  के  लिए  काफी  हो  लेकिन

 गगा,  यमुना  में  जो  श्रथाहू  जल  भरा  पड़ा  है

 वहू  उस  के  लिए  काफी  होगा  ।  मैं  समझता

 हैं  कि  शायद  ऐसा  होना  मुश्किल  है  इसलिए  इस
 का  एक  दू  7रा  उपाय  और  हूँ  वह  यह  कि  जंसे  हमें
 माननीय  श्री  लाल  बहादूर  शास्त्री  ने बतलाया

 था  जय  जवान  श्ौर  जय  किसान  का  नारा

 देते  हुए  कि  एक  रास्ता  यह  है  कि  हम  कम  से

 कम  महीने  मे  चार  दिन  या  दो  दिन  का  उपवास

 करें  ।  श्राज  उन  के  जाने  के  साथ-साथ  हम
 उन  के  इसे  कथत्र  को  मूल  गये,  हम  उत  के

 जय  जवान  और  जय  किसान  के  अन्तगंत

 जो  उस  में  निहित  सिद्धान्त  थे  उन  को  हम

 भल  गये  उन्होने  हम  को  बतलाया  या  कि

 शिक्षुक  के  रूप  मे  जीवित  रहने  से  कही  अच्छा

 है  मर  जाना  ।  लेकिन  मरना  आसान  नहीं

 है  ।  उस  के  लिए  आवश्यक  है  कि  हम  कुछ
 दिन  उपवास  करे  ।  मैं  समझता  हु  कि  जितने

 ध्  की  हमारे  पास  कमी  है  कह  श्गर  हम

 कुछ  दिन  उपवास  करे,  महीने  मे  चार  दिम

 उपवास  कर  लिया  करे  तो  हमारी  भ्रश्न  की

 समस्या  हल  हो  सकती  है  ।

 शब मैं  दो,चार  बातें  बजट  के  सम्बन्ध

 में  कहूंगा  ।  माननीय  वित्त  मन्नी ने  हमारे
 सामने  एक  संतुलित  बजट  उपस्थित  किया

 है  ।  उस  के  लिए  मैं  उन्हें  धन्यवाद  देता  हूं
 लेकिन  बजट  को  संतुलित  करना  एक  चीज़

 है  भौर  एक  पौकेट से  निकाल  कर  दूसरी
 पौकेट  में  ड'लना  यह  दूसरी  तीज  है.  .  .

 उपाध्यक्ष  महोदय  :  माननीय  सदस्य

 का  समय  समाप्त  हो  रहा  है  1
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 श्री  बेंणीशंकर  शर्मा  :  मैं  दो  मिनट

 में  समाप्त  किये  दे  रहा  हु

 चूकि  घटी  उपाध्यक्ष  महोदय  शाप

 बजा  चुके  हैं  इसलिए  मैं  श्ब  काम  की  दो  एक
 बात  पर  आना  चाहता  हु  in  मानतीय  मत्री

 जी  ने  संकशन  940  के  रूप  में  नई  धारा

 बना  कर  हमारे  सामने  रक्खी  है  i  उस  में

 एक  नये  तरह  का  टैक्स  लोगो  पर  लगाया  2

 उसकी  विस्ता  टक्प  कलेक्शन  की, हैं,  लोग  ठीक

 समय  पर  237  अदा  करे,  लेकिन  वह  टैक्स

 ठीक  समय  पर  लोग  सदा  करे,  उसके  लिए

 उन्होने  जो  रवैय्या  प्रखत्यार  किया  है  वह
 समयोतचित  नहीं  कहा  जा  सकता  t  इस  समय

 मैं  उन  फीगर्स  मे  नहीं  जाऊगा  लेकिन  मै

 उस  की  प्रैक्टिकल  साइड के  बा  रे  में  श्र्ज  क  रना

 चाहूगा।  जैसा  मैंने  कहा  जो  यह  नई  घारा

 उन्होने  बनाई  है  उस  के  मुताबिक  ब्याज

 बौर  कमोशन  प्रोफैश्नल  फीस  पर  5

 प्रतिशत  और  22  प्रतिशत  के  हिसाब  से

 इनकम-टैक्स  एट  सोस  काटने  की  की  गई  है

 इस  के  मुताबिक  एक  हमारा  नवयुवक  चार्टई

 एकाउन्टेट  है  मुश्किल  से  20,000  रुपये

 पैदा  करता  हैँ,  0,000  उसका  खर्च  हो

 जाता  है  और  उसके  बाद  उस  के  पास

 10,000  रुपये  बचता  Ft  शब  10,000
 पर  टैक्स  बैसे  56)  रुपये  लगना  चाहिए  लेकिन

 इस  धारा  के  प्रनूसार  जो  उस  पर  टैक्स

 लगेमा  वह  होगा  2200  रुपये।  उसका

 2200  रुपये  काटा  जायेगा  |  अब  झ्राप  ही
 बताइये  कि  वह  गरीब  एकाउटेट  बेंचारा

 कहा  में  इतने  रपये  देगा  ”

 दूसरा  उदाहरण  मैं  एक  कमीशन  शर्जट
 का  देना  चाहता  हु  जो  एक  करोड  रुपये  के

 माल  की  विक्री  करता  है  श्लरौर  जिस  पर

 एक  प्रतिशत  के  हिसाव  से  उसको

 एक  लाख  रुपये  कमीशन  मिलता  है।  ह ल

 इस  एक  लाख  पर  उस  के  22000  रुपये

 काटे  जायेंगे  ।  झब  उस  का  इस  एक  लाख

 पर  करीब  60-70  हजार  झुपया  इस्टे-
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 लिशमेंट  श्रौर  भाड़ें  भ्रादि  ये  हो  जाता
 है  भ्ौर  उसको  केवल  बचता  30,000
 रुपये  है  जबकि  काटा  उससे  जाता  है  22,000
 रुपये  तो  दाप  ही  बतलाइये  कि  वह  उसे  कहा
 से  देगा  ?

 वित्त  मत्री  महोदय  ने  जो  इस  में  400
 रुपये  की  छूट  प्रत्येक  व्यक्ति  को  श्रपने  वृद्ध
 माता  पिता  के  भरण  पोषण  के  लिए  दी  है  उस
 के  लिए  मैं  उन्हें  धन्यवाद  देता  हु  लेकिन  मैं

 उनको  कहना  चाहता  हू  कि  400  रुपये  में
 केवल  20  रुपये  की  बचत  होती  है  क्योकि
 20  रुपया  तो  कम  से  कम  बढ़ा  जो  चाय

 सिग्नेट  श्ादि  पियेगा  उस  पर  जो  बौर
 नया  टैक्स  लगा  है  उसके  लिए  भी  काफी

 नही  होगा  ।

 श्री  चन्द्रजीत  यादव  (झाजमगढ )
 उपाध्यक्ष  महोदय,  माननीय  बत्ति  मत्री  ने

 ऐसे  समय  पर  यह  बजट  सदन  के  साभने

 प्रस्तुत  किया  है  श्र्ब  हमारा  देश  एक  गम्भीर
 श्राधिक  सकट  के  दौर  से  गुजर  रहा  है  ।

 इस  बजट  के  पेश  क  रने  के  बाद  हमारे  सामले

 बहुत  से  प्रश्न  खड़े  होते  है।  यह  हमारा  पिछड़ा
 हुआ  देश,  हमारे  देश  की  करोडों  गरीब
 जनता  और  हमारा  देश  जो  श्राज  अपनी
 जिन्दगी  और  मौत  के  सवाल  से  लड  रहा
 है  क्या  अज  इस  प्रकार  के  बजट  से  उस
 सकट  से  निकल  सकता  है  जिस  सकट  का

 मुकाबला  हमारा  देश  कर  रहा
 है  ?  झ्राज  यह  प्रश्न  नहीं  है  कि  हम  अपने
 देश  के  सामने  घाटे  का  बजट  पेश  करते  है
 या  मुनाफे  का  बजट  पेश  करते  है  था  सन्तु-
 लित  बजट  पेश  करते  हैं।  श्रब  प्रश्न  यह  है
 कि  हमारे  देश  के  सामने  जो  समस्‍यायें  हैं
 उनका  समाधान  इस  प्रकार  की  श्राथिक
 व्यवस्था  से,  इस  प्रकार  के  बजट  से  हो  पायेगा
 झथवा  नहीं  ।  मैं  उन  लोगो  मे  से  हू
 जो  ममझते  हैं  कि  जो  पिछड़े  हुए  देश  हैं,
 जो  गरीब  मुल्क  हैं,  प्रगर  उनका  विकास

 होना  हूँ  तो  उनके  उत्थान  के  लिए,  उत  के
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 निर्माण  के  लिये,  सारे  देश  को,  सारी  जनता
 को  कर  का  बोझ  बर्दाश्त  करना  पड़ेगा।
 झगर  देश  का  भविष्य  बनाना  हैं,  तो  देश  की

 गरीब  जनता  को  भी  अपने  कन्धों  पर  मुसीबत
 का  भार  उठाना  पडेगा।  लेकिन  हमारा  देश

 जिस  प्राथिक  विकास  की  मजिल  पर  पहुच
 चुका  है  उस  मे  मैं  समझता  हू  कि  हमारे
 वित्त  मत्री  ने  इस  वात  का  प्रयास  किया  है---
 श्राज  जो  हमारा  सकट  पैदा  हो  गया  है,  हमारी
 कीमतें  जिस  प्रकार  से  बढ  रही  हैं,  जिस  प्रकार

 से  खाद्य  सकट  झा  गया  है,  उन्हें  उस  का

 एह्सास  है--कि  देश  की  गरीब  जनता
 के  कन्धों  पर  हम  करो  का  बोझ  ज्यादा  न  लादे  t
 मैं  आपके  द्वारा  कहता  चाहता  हु  कि  पिछली
 बार  जब  हमने  अपने  देश  के  झन्दर  अवमूल्यन
 किया  था  उस  से  देश  को  जो  न॒क्सान
 उठाना  पडा  है,  जिस  मुसीबत  में  हम  ने  देश  को

 धक्का  दे  कर  डाल  दिया  है,  उस  से  उभरने
 की  कोशिश  इस  बजट  में  की  गई  है  ।  उन्होंने
 अपने  देश  वे  लिये  एक  बहत  ही  गाइड  बजट
 पेश  करने  की  कोशिश  की  है  ।

 मैं  इस  बात  को  मानता  हू  कि  काफी
 या  चाय  के  ऊपर  अधवा  जूतों  के  ऊपर  जो

 टैक्स  लगाया  गया  है  उस  से  हमारी  गरीब

 जनता  के  ऊपर  भी  कुछ  भार  पडता  है।
 लेकित  इसके  सिवा  कोई  श्र  चारा  हो  नही
 सकता  था  कि  हम  गरीब  जनता  के  ऊपर

 इन  करो  का  कुछ  बोझ  डाले  |  उस  के  ऊपर

 ज्यादा  बोझ  न  डालते  हुए  जितना  बम  हो
 सके  उतना  बज  डाल  |  एसी  सीमायें

 लगा  सके  जिससे  हमारी  गरीब  जनता  के  ऊपर

 ज्यादा  भार  न  पड़े,  इसका  प्रयास  किया  गया

 है।  इसलिये  इस  बात  की  शिकायत  मुनासिब
 नहीं  होगी  कि  हमने  चाब  के  ऊपर,  काफी
 के  ऊपर  या  जूतो  के  ऊपर  टैक्स  लगा  कर

 गरीब  जनता  के  ऊपर  बहुत  बड़ा  भार  डाल

 दिया  है।

 आज  हमारे  सामने  जो  सकट  हूं  उसमे,
 मैं  समझता  हू,  सब  से  बडा  संकट  हमारे
 बिस  मती  के  सामने  है  भौर  देश  फे  सामने

 है  साधतो  का  1  साधनों  का  प्रणन  हमारे  सामसे
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 सबसे  बडा  प्रश्न  है,  और  मैं  स्वागत  करता
 यदि  इस  बजट  में  i00  या  200  करोड़
 रुपये  का  बजट  झौर  बढ़ा  होता  या  50  फीसदी
 बजट  और  बडा  होता  ।  मैं  उसका  स्वागत
 करता  इस  लिये  कि  इस  छोटे  से  बजट  से

 हमारे  देश  की  बडी  समस्याप्रों  का  समाधान

 नहीं  हो  सकता  1

 ग्राज  सवाल  उठता  है  कि  जब  हमारे
 सामने  साधनों  का  सकट  है,  क्राइमिस  ग्राफ
 'रिमोसेंज  है,  तो  हम  उसका  मुकाबला  करने
 बसे  जा  रहे  है।  गरीब  जनता  पर  और  ज्यादा
 बोझे  डाल  कर  या  दूसरे  साधनो  से  ”?  आज

 यहं  बात  स्पष्ट  ईं  कि  गरीब  जनता  के  ऊपर

 टैक्सेशन  का  बोझ  ज्यादा  नहीं  डाला  जा
 सकता  |  गरीब  जनता  की  क्षमता  आज  की

 बढती  हुई  महंगाई  में  एसी  नहीं  रह  गई  है
 कि  उस  पर  हम  ज्यादा  बोझ  डालें  फिर

 साधन  बहा  से  आयेगे  जिन  से  हम  श्रपने  देश
 का  निर्माण  कर  सके  ?

 मुझे  अफसोस  है  कि  हमारे  माननीय
 प्लैनिंग  मिनिस्टर  साहब  ने  जिस  प्रकार  का
 भाषण  दिया,  उम  से  मुझे  डर  यह  होता  है  कि

 उन  के  सामने  केवल  दो  ही  रास्ते  दिखलाई
 पडते  हैं  7  एक  रास्ता  है  कि  हम  बाहरी  देशों

 से  मदद  लें,  दूसरा  रास्ता  यह  दिखलाई
 पडता  है  कि  हम  देश  की  जनता  के  ऊपर

 ज्यादा  से  ज्यादा  जिम्मेदारी  डाले  झौर  उससे
 ज्यादा  से  ज्यादा  टैक्स  वसूल  करे  ।  मैं  समझता

 हूं  कि  यह  बडी  घातक  प्रवृत्ति  होगी  अगर

 हमने  इस  रास्ते  को  झपनाया  ।  आज  इस

 देश  की  र्थ  व्यवस्था  एसी  जगह  पर

 पहुच  गई  है  जहा  हमे  इस  देश  के  प्नन्दर

 एक  मौलिक  परिवर्तन,  रैंडिकल  रिफार्म,
 करते  की  जरूरत  है,  श्रौर  कुछ  एसी  ग्राथिक

 परिस्थितिया  देश  में  पैदा  करने  की  जरूरत

 है  कि  हम  पअपने  देश  को  श्रागे  ले  चल

 सके  |

 मैं  इस  मौके  at  साफ  कर  दता  चारता

 हूं  कि  देश  क्री  वर्तमान  ग्रांथिक  ग्रवस्थ।  मे
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 राजनीति  का  तकाजा  है,  झगर  इस  देश  के
 भन्दर  जनतन्त्र  की  रक्ष।  करनी  है,  इस  देश  के
 भविष्य  का  निर्माण  करना  है,  स  देश  की
 गरीब  जनता  के  अ्रसन्तोष  को  ज्यादा  नहीं
 बढ़ने  देना  है,  राष्ट्रीय  मूल्यों  को  रक्षा  करनी

 है  भर  असम्तोध  की  श्रश्नि  की  ज्वाला  को
 झौर  प्रज्वलित  नहीं  करना  है,  तो  हम  इस
 देश  के  बड़े  बड़े  पजीपतियों  के  ऊपर,  इस
 देश  के  सरमायेदारों  के  ऊपर,  जो  75  घराने
 इं4  टेश  की  राष्ट्रीय  श्रामदनी  का  40  फी-
 सदी  वा  जाते  हैं,  नियंत्रण  करे  ।  श्राज  हम
 इस  बात  को  बर्दाश्त  नही  कर  सकते,  यहा
 की  >नता  बर्दाश्त  नहीं  कर  सकती  कि  इस
 देश  की  श्रामदनी  का  ao  प्रतिशत  हिस्सा
 75  बड़े  बड़े  व्यापारियों  ब्रोर  इजारे गारों
 के  घरो  में  जाये  1  मुझ  माननीय  वित्त  मंत्री
 की  क्षमता  में  विश्वास  है  1  मैं  जानता  हूं
 कि  प्रगर  वह  इस  वात  को  निश्चित  मान  लें
 कि  यही  रास्ता  है  तो  वह  ऐसा  कर  सकते  है  ।

 भाज  मै  यह  भी  जानता  हूं  कि  इसके
 भालवा  कोई  दूसरा  रास्ता  नहीं  है  कि  हम
 अपने  बैंकों  का  राष्ट्रीयरण  करे  ।  और

 हमारे  वित्त  मंत्री  मे ऐसा  करने  की  सामर-्य

 है  ।  श्राज  यह  केवल  नारों  का  सवाल  नहीं
 है  ।  देश  की  रक्षा  करने  के  लिये  हम  को
 ऐसा  करना  पड़ेगा  ।  गर  ऐसा  नहीं  होगा
 तो  हम  कोमतों  पर  नियंत्रण  नही  रख  सकते  ।
 कीमटे  बढ़ती  जायेंगी  और  हमारे  बेक  वाले
 देश  की  गरीब  जनता  के  साथ  मजाक  करते

 रहेंगे  ।  बैकों  का  राष्ट्रीयकरण  श्राज  वक्‍त
 की  मांग  है  1  हमारे  देश  की  श्राथिक  नीतियों
 का  तकाज़ा  है  कि  ब्रंको  का  राष्ट्रीयकरण
 होना  चाहिये  !

 श्राज  हमारे  देश  के  भीतर  जो  राजे  मेहारएजे
 प्रिवी  पर्स  पाते  हैं  थ्रौरजो  एक  निहित  स्वार्थ
 विशेष  सुविधा  सम्पन्न  वर्ग  हमने  भ्राने  धर  में
 रख  छोड़।  है,  प्रावग्यक  है  कि  उस  प्रिविलेज्ड

 क्लास  को  समाप्त  किया  जाये  ।  हसीलिये
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 हमारी  पार्टी  की  वर्किंग  कमेटी  ने  भी  इस  बात

 को  कहा  कि  हमें  इस  पर  नियंत्रण  करना

 है  ।  मे  अफसोस  है  कि  द््स  बजट  में  हमें
 इस  बात  की  दिशा  नहीं  दिखलाई  पड़ती।
 मैं  यह  भी  जातता  हूं  कि  यह  बात  केवल

 वित्त  मंत्री  के  बलबूते  की  नहीं  है  ।  इस

 बारे  में  हमारी  पूरी  सरकार  को  निर्णय

 लेना  है  ।  पूरी  केबिनेट  को  निर्णय  करके

 इसके  ऊपर  कदम  बढ़ाना  है  |  यह  बड़े  बड़े

 इजारेदार  हमारे  देश  के  लिये  एक  अभिशाप

 हैं।  हमारे  देश  की  गरीब  जनता  प्राज

 श्रभिश"त  है,  परेशान  है  1  आज  यह  न्याय

 का  तकाजा  है,  इन्साफ  की  माग  है,  और

 हिन्दुस्तान  वी  जनता  के  हित  के  लिये  हमें
 कदम  उठाना  है  और  इस  बढ़नी  हुई  इजारे-

 दारी  के  ऊपर  हिम्मत  के  साथ  और  मजबूती
 से  नियंत्रण  करना  है।  अगर  आज  के  वक्‍त

 में  हम  इस  फर्ज  को  अदा  कर  से  चूक  गये

 तो  आने  वाला  इतिहांस  हमें  कोसेगा  कि

 जिस  वक्‍त  न्याय  का  यह  तकाजा  था  कि

 देश  की  जनता  के  हित  में  यह  कदम  उठाया

 जाये,  उस  को  हमने  नहीं  उठाया  ।

 स्वतन्त्र  पार्टी  के  नेता  श्री  मसानी  साहब

 कहते  हैं  कि  इस  देश  की  उन्नति  के  लिये  दूसरा
 रास्ता  यह  है  कि  बोकारों  को  छोड  दो,
 धीमेन्ट  के  कारपोरेशन  को  खत्म  कर  दो  1

 मैं  जानता  हं  कि  हमने  बोकारों  का  निर्माण

 बयों  किया  ?  इस  देश  के  भविष्य  को  बनाने

 के  लिये  ।  मैं  श्री  मसानी  से  कहना  चाहता

 हैं  कि  भ्रमरीका  की  हृतनी  कोशिश  के  बावजृद
 भी  हम  बोकारो  को  नहीं  छोड़  सके  तो  मसानी

 साहब  के  कहने  पर  हम  बाकारों  को  'ोड़ने
 वाले  नहीं  हैं  -  भ्रगर  इस  देश  को  बनाना  है
 तो  यहां  पर  एक  बोकारों  नहीं  00  बोकारो

 शाहियें  ry  &  कटना  चाहता  हू  कि  हमारे
 देश  के  भ्रन्दर  लोगों  के  असन्तोष  का  लाभ

 उठा  कर  ऐसी  प्रतिक्रियावादी  ताकतें  बढ़

 रही  हैं  जो  कि  इस  देश  की  प्रगति  के  दुश्मन
 हैं,  जो  इस  देश  के  प्रन्दर  जनतन्त  की  दुश्मन



 4687  General  Budget—  JYAISTHA  28,  889  (SAKA)

 हैं,  जो  इस  देश  की  5४मनिरपेक्षता  की  दुश्मन

 हैं,  जो  इस  देश  को  आगे  बढ़ाने  की  दुश्मन  हैं  ।

 इसका  एक  ही  कार)  है  कि  हमारी  गरीब

 जनना  के  श्रन्दर  ब््रसन्ताष  बढ़  रहा  है,  प्रौर

 हमको  इसको  दूर  करना  है  ।  हमें  देखना  है
 कि  क्‍या  हम  पिंछले  ओम  वर्षों  में  ग्रागे  चढे  है,

 हमारा  देश  बागे  गया  है  ”

 हमने  जिस  व्यवस्थ।  को  अपनाया  है,
 प्रजातान्तिक  श्यवस्था  को,  उस  के  अन्दर

 हमारी  सीमाये  है,  उस  प्रजातान्तिक  ढाचे

 में  काम  करने  पर  हमारे  ऊपर  नियंत्रण  लगा

 हुआ  है  |  अगर  हम  इन  मारी  बातों  की  तरफ

 ध्यान  तो  हमको  यता  लगेगा  कि  देश  आगे

 बढ़ा  है  ।  हम  95)  में  जितना  कच्चा  लोहा
 पैदा  करते  थे  इस  देश  के  ग्रन्दर,  ग्राज  उससे

 चौगुना  ज्यांदां  पेदा  कर  रहे  है  I  हम  अपने

 देश  के  अन्दर  i95)  मे  |  04  पिलियन
 टन  फिनिश्ट  स्टील  पैदा  करने  4  और

 i965~66  में  4.6  मिलियन  टन  पैदा

 करने  लगे  |  बन्चा  लोहा  i95)  में  3.7

 मिलियन  टन  हीता  था,  i965-66  में

 वह  i6.8  मिलियन  टन  होने  लगा
 सीमन्ट  1951  म॑  3.2  मिलियन  टन  पदा

 होता  था,  1965-60  भें  वह  0.8
 मिलियन  टन  होने  लगा  |  हम  अपने  देश

 की  जनता  को  प्लनिंग  से  पहले  ]  मीटर
 फ्री  कस  देते  थे,  श्राज  i5  मीटर  फी  कस

 दे  रहे  हैं।  हमारे  देश  के  अन्दर  जो  मजदूर  उद्योगों
 के  अन्दर  काम  करते  हैं  उनकी  चाधिक  झाय

 95\  883  to  थी  लेकिन  झाज  उनकी
 वार्षिक  झ्ाय  475%08)  पहले  हमारे  देश

 में  केवल  24  मिलियन  लड़के  लड़कियां  स्क्लों
 में  पढ़ने  जाती  थी,  लेकिन  श्राज  68  मिलियन

 लड़के  लडकिया  पढ़ने  जा  रही  हैं  ।  आज

 हमारा  देश  प्रागे  गया  है,  हमने  प्रगति

 की  है  |  लेकिन  मैं  कहना  चाहता  é  कि  आप

 देखिये  कि  एक  तरफ  मजदूरों  को  प्रामदनी

 883  ०  से  बठदू  कर  475  स०  तक  हो
 गई  है  तो  दूसरी  तरफ  कया  हुशा  है  ?

 यो  खतरा  हमारे  देश  को  है  उसकी  तरफ

 मैं  भापका  ध्यान  दिलामा  चाहता  हूं।  बिरणा
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 साहब  की  भाजादी  से  पहले  कुल  पूंजी  तीस

 करोड़  रुपये  थी।  भ्राजादी  के  बाद  बीस  साल

 मं  उनकी  इतकम  पंद्रह  गुना  हो  गई  है।  330

 करोड़  से  ज्यादा  उनकी  पूंजी  हो  गई  है।  यह

 बहू  पूंजी  है  जो  एकाउंट  में  साफ  दिखाई  गई

 है।  ब्लैक  वाली  को  भाप  छोड़  दें।  यह  खतरा

 है  जिस  से  हमें  सावधान  रहना  है  -  गरीब
 शौर  भ्रमीर  की  बढ़ती  हुई  खाई  को  हमें  पटना

 है।  इससे  हमारे  देश  को  खतरा  है।  ग्राथिक  क्षेत्र

 में,  समय  झा  गया  है,  हम  हिम्मत  के  साथ
 साथ  कदम  उठायें।

 देश  की  अगर  तरक्की  करनी  है
 तो  प्रशासन  के  ्रन्दर  हमें  मौलिक  सुधार
 करने  होंगे।  इस  प्लानिंग  के  युग  भें,  इस
 प्रजातंत्र  के  युग  में  नौकरशाही  हमारे  सिर
 पर  बेठी  हुई  है।  हमारी  एडमिनिस्ट्रेशन
 एफीशेंट,  आ्रानेस्ट  भ्रौर  रिसपांसिव  होनी
 चाहिये।  मुझे  खुशी  है  कि  हमारे  उप  प्रधान

 मंत्री  जी  ने  स्वयं  इस  काम  को  कुछ  दिन  पहले
 अ्रपने  हाथ  में  लिया  था।  भ्रांशा  करनी  चाहिये
 कि  भाने  वाले  दिनो  में  वह  प्रशासन  को  योग्य
 शौर  एफीशेंट  बना  सकेगे।

 35  hrs.

 हमारे  सामने  खाद्य  संकट  बहुत  बड़ा
 संकट  है।  इस  संकट  के  कारण  हमारी  पूरी
 भ्राजीदी  शभ्राज  खतरे  में  पड़ी  हुई  है।

 हमने  लक्ष्य  निधघारित  किया  हूँ  कि  .97)  तक

 हम  खाद्यान्नों  के  मामले  में  प्रात्म-निर्भर

 हो  जायेगे।  हमें  गल्‍ला  चाहिये  कितना?

 97  में  जितनी  हमारे  देश  की  आबादी

 होगी  उस  भावादी  को  खिलाने  के  लिए

 हमें  20  मिलियन  टन  गल्ले  फी  जरूरत

 होगी  1  इस  साल  हमारे  पास  कुल  76  मिलियन

 टन  गल्ला  है  इतना  ही  इस  साल  पैदा

 हुआ  है।  बाकी  का  जो  44  मिलियन  ठन

 गल्ला  है  वह  कहां  से  झाएगा  ?  मैं  समझता

 हूँ  कि  जद  तक  जमीन  के  ऊपर  से  सामंती

 प्रवशेषों  को  खत्म  महीं  किया  जाएगा

 जब  तक  किसान  को  जमीन  का  मालिक  भहीं
 बमाय  |आएगा  जब  तक  किसाम  को  सिंचाई
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 के  लिए  पर्याप्त  मात्रा  में  पानी  उपलब्ध  नहीं
 किया  जाएगा,  जब  तक  गरीब  किसान  के

 लिए  कर्ज  का  प्रबन्ध  नहीं  किया  जाएगा,
 जब  तक  खाद  उसके  लिए  उपलब्ध  नही  की

 जाएगी,  तब  तक  जितना  हम  उत्पादन  बढ़ाना
 चाहते  हैं  नहीं  बढ़ा  सकेगे।  सब  से  बडी  बात

 यह  है  कि  सामन्ती  अ्रवशेष  जब  तक  ज़मीन
 के  ऊपर  काबिज़  रहेगे  हमारे  देश  की  पैदावार

 नही  बढेगी।  जरूरत  इस  बात  की  है  कि  इन
 चीज़ों  के  ऊपर  इन  क्षेत्रा  म ंमजबूती  के  साथ
 कदम  उठाये  जाये।

 सार्वजनिक  क्षेत्र  को  भी  इस  सदन  भे
 बदनाम  करने  की  पूरी  कोशिश  की  गए  है
 झौर  यह  कहा  जाता  है  कि  पब्निक  सेक्टर

 को  छोड  दिया  जाना  चाहिये।  पब्लिक  सैक्टर

 लाभकारी  नहीं  है  हमारे  देश  में।  मुझे  इस
 बात  की  खुशी  हं  कि  हमारे  वित्त  मत्री  जी  ने

 इस  गलत  धारणा  का  निराकरण  कर  दिया

 है  और  उन्होने  बता  दिया  ह  कि  हमारा
 पब्लिक  सैक्टर  किस  प्रकार  से  लाभ  उठा  रहा

 है।  मै  समझता  हू  कि  पब्लिक  सेक्टर  को
 सैवोटाज  करने  के  लिए  एक  आर्गेनाइज्ड
 कास्परिसी  (सगठित  साजिश)  देश  में

 हमारे  बड़े  वड़े  जो  इजारेदार  हैं  जो  पूृजीपति
 हैं  उनकी  तरफ  से  हो  रही  ह।  ऐसे  लोगो
 की  तरफ  से  हमें  सावधान  रहने  की  जरूरत

 है।  देश  की  जनता  के  जीवन  भे  सुधार  लाना

 है  तो  हमे  एक  डिनामिक  श्रौर  ग्रोइग  पब्लिक

 सैक्टर  की  जरूरत  है।

 हमारे  देश  में  भाषा  का  प्रश्न  भी  वहत
 बडा  प्रश्न  है  1  इस  सम्बन्ध  में  मैं  कहता  चाहता

 हु  कि  हमारे  देश  की  जनता  को  विश्वविद्यालय
 तक  की  शिक्षा  भाप  उनकी  मातृभाषा  में

 उपलब्ध  कराये।  जहा  तक  देश  के  लिए
 जिस  राष्ट्रीय  भाषा,  हिन्दी  को  हमने  स्वीकार
 किया  है  उसका  उत्तरोनर  इस  प्रकार  से

 विकास  किया  जाता  चाहिये  कि  वह
 सारे  देश  को  मान्य  हो  सफे।

 हमारे  देश  में  जू  बोलने  वाले  भी  बहुत
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 बड़ी  संख्या  में  हैं।  हमारी  प्रधान  मंत्री  जी
 ने  चुनाव  से  पहले  कहा  था  कि  उर्दू  जामने

 वालो  को  सभी  प्रकार  की  सुविधायें  प्राप्त

 होनी  चाहिये  ताकि  उनके  बच्चे  पड़  सकें

 इस  भाषा  को  और  उनका  दखल
 प्रशासन  में  हो  सके।  इस  सम्बन्ध  में  उन्होंने

 कुछ  मुख्य  मक्रियों  को  पत्र  भी  लिखे  हैं
 मैं  चाहता  हु  कि  उर्दू  बोलने  वाली  जनता
 की  जो  श्रभिलाषा  है  उस  अभिलाषा  को  भी

 पूरा  किया  जाता  चाहिये  |

 पूर्वी  जिलों  के  बारे  में  मैं  कुछ  कहना
 चाहता  हू।  मैं  वही  से  शाला  हू।  ये  उत्तर
 प्रदेश  के  बटन  ही  गरीब  जिले  है।  सन  960
 में  जब  सारे  देश  की  श्रौसत  फी  कस  आमदनी

 340  रुपये  थी  तब  यहा  के  गरीब  दो  करोड़

 इसानों  की  ग्रामदनी  70  रुपये  फी  कस
 थी।  सारे  हिल्दुस्तान  के  28  गरीब  जो  सब

 से  ज्यादा  जिले  हैं  इन  में  से  ये  श्राठ  जिले  केवल

 पूर्वी  क्षेत्र  में  उत्तर  प्रदेश  में  है।  पूर्वी  जिलों

 के  उत्थान  के  लिए  पटेल  कमीशन  बता  था

 ग्रौर  उसने  सिफारिणे  की  थी  ।  पाकिस्तान

 के  हमले  वे  वाद  उन  सिफारिशों  के  कार्यान्वय
 यन  को  स्थगित  कर  दिया  गया।  मै  प्रधान

 मत्री  श्रौर  साथ  साथ  उप  प्रधान  मत्री
 जी  से  जोकि  वित्त  मत्री  भी  हैं  इन  गरीब  जिलों
 के  विकास  के  लिए  इनके  उत्थान  के  लिए
 उस  कमीशन  की  सिफारिशों  को  कार्यान्वियत

 करने  की  माग  करता  हू  q

 अन्त  में  मैं  इतना  ही  कहना  चाहता  हूं
 कि  श्राज  वक्‍त  श्र  गया  है  कि  हम  श्राथिक

 क्षेत्र  मे ंजनता  की  उन्नति  के  लिए  हिम्मत
 के  साथ  उन  कदमो  को  उठायें  जिन  का  देश

 को  सारी  जनता  स्वागत  करे।  अगर  बैको

 का  राष्ट्रीयकरण  होता  है,  इजारेदारी  के

 ऊपर  नियत्रण  लगता  है,  गरीबों  के  ऊपर

 टैक्स  नही  लगता  है  भ्ौर  देश  के  प्रन्दर  जो

 विशेषाधिकार  सम्पन्न  राजे  है,  महाराज  हैं
 उनके  प्रियी  पर्सिस  को  समाप्त  किया  जाता

 है  तो  इन  सब  कामों  का  जनता  स्वागत  करेगी
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 Shri  Chintamani  Panigrahl  (Bhuba-
 neswar):  Mr.  Deputy-Speaker  as
 usual,  attacks  have  been  made....

 An  hon,  Member:  Sir,  you  will  have
 to  look  to  beth  sides.

 Mr.  Deputy-Speaker:  I  have  to  bal-
 ance  the  time  between  the  various
 parties,  That  is  what  I  have  been
 doing  sitice  yesterday.

 ai  योगेख  हार्मा  (वेगुसराय)  उपाध्यक्ष

 महोदय,  क्‍या  पीलु  मोदी  साहब  उथर  चले

 गए  है?  वे  वहा  जा  कर  वे  हुए  है।

 Shri  Chintamanj  Panigrahi:  He  was
 ¢«namoured  of  the  speech.  So,  he  has
 come  to  this  side.

 As  usual,  Snir,  atlacks  have  been
 made  on  the  public  sector  and  it  has
 been  said  thal  it  is  planning  that  has
 led  the  country  to  ruins.  The  previous
 speuker  has  emphasised  the  necessity
 for  the  public  sector  and  its  need  for
 «x  pansion,

 Mr.  Deputy-Speaker:  May  I  request
 Shri  Piloo  Mody  to  take  his  usual
 seat?  Because,  every  time  he  changes
 seat  somebody  asks  about  if,

 Shrj  Piloo  Mody  (Godhra):  Sir,  you
 want  me  to  go  hack?

 Mr,  Deputy-Speaker:  I  will  be  very
 happy  if  you  are  there.  Wherever  you
 like,  you  can  choose  your  place.

 Shri  Piloo  Mody:  If  you  request  me,
 ]  will  go  back.

 Mr.  Deputy-Speaker:  Now  Shri
 Panigrahj  may  continue  his  speech.

 Shri  Chintamani  Panigrahi;  I:  is
 true  that  we  are  passing  through  an
 economic  crisis.  The  hon.  Deputy
 Prime  Minister  in  his  budget  speech
 has  analysed  the  spheres  of  concern.
 It  is  a  crisis  of  growth,  We  have
 pursued,  the  country  has  pursued,
 during  the  last  20  years  a  policy  of
 independent  national  economic  growth
 end  this  policy  has  led  us  to  the  present
 cross-roads.  This  path  has  led  us
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 towards  the  growth  of  monopolistic
 control  of  our  vast  growing  industrial
 wealth  and  the  monopolists  have  been
 able  to  control  over  not  only  the  vast
 industrial  wealth  of  this  country  but
 they  have  also  tried  to  have  collabora.
 tions  with  their  counterparts  in  foreign
 countries  and  they  have  negotiated  for
 more  and  more  of  foreign  collabora-
 lion,  As  has  been  stated  by  the  Mono-
 Polics  Commission  and  revealed  by  the
 Hazar:  Report  during  the  last  20  years
 by  pursuing  a  policy  of  independent
 national  economic  growth  we  have
 #iven  enough  opportunity  to  the
 private  sector  and  to  the  private  indus.
 trialisls  to  prove  their  worth.  If  you
 analyse  the  report  you  wil]  find  that
 during  the  last  20  years  while  the
 Public  sector  is  expanding  and  neariy
 Rs  2,573  crores  have  been  invested
 in  the  publie  sector,  more  than  Rs.
 4,000  crores  have  been  invested  in  the
 private  sector  also.  The  private
 sector  claim  that  their  return  on  their
 invesiment  ig  30  per  cent  whereas  the
 return  from  the  public  sector  is  2.7
 per  cent.  So,  according  to  their  own
 calculations—I  hope  the  Finance
 Minister  will  enlighten  us  on  this
 point—during  the  last  20  years  they
 must  have  had  a  return  of  Rs.  500
 crores  every  year  at  the  rate  of
 l9  per  cent.  If  this  is  a  fact,  if  they
 have  invested  Rs.  4,000  crores  in  the
 private  sector  and  the  annual  return
 is  9  per  cent,  which  comes  to  Rs.  500
 crores  per  year,  We  would  like  to
 know  to  what  extent  the  private  sec-
 tor  has  helped  in  the  capital  formation
 of  thig  country,  of  which  we  are  50
 badly  in  need  of,

 5.09  hrs.

 {Surr  5.  Ss.  DutLion  in  the  Chair]

 Besides  this  jnvestment,  it  is  well
 known  that  there  are  nearly  109  banks
 in  this  country.  8  banks  are  in  the
 public  sector  and  nearly  00  banks
 are  in  the  private  sector.  In  1965,
 according  to  the  figure  given  by  the
 Reserve  Bank  of  India  bulletin,  these
 300  banks  in  the  private  gector  had
 Rs.  2,301  crores  of  deposits  ang  it
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 comprised  .5  per  cent  of  the  national
 income  of  our  country.  The  total
 credit  extended  by  the  scheduled  com-
 mercial  banks  went  up  to  Rs.  328.6
 crores  in  1966.

 JUNE

 Then,  there  is  the  general  insurance.
 More  than  Rs.  50  crores  are  also  inves-
 ted  in  industries  from  the  general
 insurance  companies.  Then,  it  has
 been  stated  in  answer  to  a  question
 recently,  that  there  are  Rs,  528  crores
 of  arrears  of  income-tax,  About  the
 annua]  tax  evasion  it  has  been  said
 in  this  House  the  other  day  that  the
 annual  tax  evasion  comes  to  about
 Rs.  200  crores.  About  black  money
 it  has  also  been  stated  many  times
 and  recently  it  has  been  said  in
 answer  to  one  question  that  the  dis-
 closure  of  black  money  was  of  the
 order  of  Rs.  200  crores  though  it  has
 been  calculated  variously  that  the
 amount  is  not  less  than  Rs.  3,000
 crores.

 So,  when  the  country  has  so  much
 money  by  way  of  income-tax  evasion,
 be  way  of  tax  arrears,  by  way  of  the
 banks  being  under  the  contro)  of
 private  industrialists  and  with  an
 investment  of  Rs.  4,000  crores  in  the
 private  sector  having  a  return  of  9
 per  cent,  I  would  like  to  be  enlighten-
 ed  by  the  Finance  Minister  as  to
 what  is  their  contribution  to  the  eco-
 nomic  growth  and  the  capital  forma-
 tion  of  this  country  ang  what  is  the
 contribution  of  the  common  man,

 Then,  the  LIC  and  the  credit  insti-
 tutions  owned  by  Government  also
 advance  credit  to  the  private  indus-
 trialists.  It  has  been  calculated  that
 60  per  cent  of  the  credit  of  these
 banking  institutions  which  the  Gov-
 ernment  owns  is  advanced  to  the  in-
 dustrialists  and  only  40  per  cent  is
 left  for  others.  When  such  facilities
 exist,  during  the  last  20  years  what
 has  been  the  contribittion  of  the
 private  sector  as  well  as  of  the  com-
 mon  man?

 If  you  analyse  a  little,  during  the
 last  20  years  of  our  planning  by  way
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 of  tax  we  have  collected  Ra,  19,173.
 crores  from  the  people,  by  way  of
 income-tax  we  have  collected  Rs.  8,200
 crores,  by  way  of  non-tax  revenue
 we  have  collected  Rs.  4,0l4  crores.
 You  can  gee  the  ratio  itself,  During
 the  last  20  years  the  common  people
 of  India  have  financed  the  Plan  to  the
 extent  of  Rs.  19,173,  crores  and  from
 non-tax  sources  because  of  the  public
 sector  industry  ang  all  these  things
 we  have  had  Rs.  4,014  crores.  What
 is  the  contribution  of  the  corporate
 sector  by  way  of  income-tax  and  other
 taxes?  It  is  Rs.  3,209  crores.  That
 is  the  answer  to  the  question  which
 our  Planning  Minister  has  often  asked.
 I  have  calculated  that  the  rate  of  in-
 vestment  was  only  5  per  cent.  With
 the  private  industrialists  having  a  9
 per  vent  return  on  their  investment,
 why  is  it  that  we  have  collected
 Rs.  19,000  crores  from  the  common
 people  and  only  Rs.  3,000  crores  from.
 the  corporate  sector?  I  hope  this
 needs  further  examination.

 In  this  connection  I  woulg  just  point
 out  that  on  the  one  hand  the  maxi-
 mum  opportunity  has  been  given  to
 the  private  sector,  and  on  the  other,
 there  is  a  breach  of  faith  to  the  peo-
 ple  of  India  and  to  the  country  itself
 by  the  private  sector.  They  have  not

 played  their  parts  well.  Still,  they
 are  getting  more  opportunities,  they
 are  expanding  and  they  are  inviting
 foreign  private  collaboration.  In  this
 respect,  I  would  only  like  to  quote
 one  statement  made  by  Mr.  L.  N.
 Birla.  Recently,  he  had  been  to
 America  and  it  is  surprising  to  find
 that  whatever  record  or  statement  or
 recommendation  of  the  committee  is
 not  available  to  us,  even  to  our  press
 in  India,  ig  sometimes  available  to  the
 press  in  America,  While  congratulat-
 ing  the  joint  collaborations  between
 private  foreign  capital  and  private
 Indian  capital,  Mr.  L.  N.  Birla  in
 America,  said;

 “It  is  on  the  cards  that  it  is
 in  favour  of  adoption  of  a  flexible
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 policy  which  will  allow  Indian
 entéerpreneur  to  choose  foreign
 collaborators  to  the  best  advan-
 tage  of  the  industry.”

 He  was  referring  to  the  recommenda-
 tion  of  the  committee  which  the
 Government  of  India  appointed  on
 the  recommendation  of  the  Federation
 of  Indian  Chambers  of  Commerce  and
 Industry  to  look  into  this  problem.
 Now,  we  have  not  been  able  to  know
 the  recommendation  of  the  committee.
 But  he  has  already  said  that  it  is  on
 the  cards  that  the  Government  is  in
 favour  of  allowing  more  and  more  of
 foreign  collaboration.  I  have  no  time
 to  dwell  at  length  on  this  point.  This
 is  what  he  said  recently  in  America.

 One  more  point  that  I  would  like
 io  bring  to  the  notice  of  the  hon.
 Finance  Minister  is  that  we  must  have
 control  over  the  sp.  nidinp  of  the  P.L-
 480  deposits.  No  answcr  has  been
 given  to  this  yet.  So  far  as  my
 knowledge  goes,  the  P.L.  480  deposits
 amount  to  Rs,  200  crores  now.  In
 1964-65,  and  according  to  the  informa-
 tion  of  the  Economist  of  the  Swatantra
 Party—I  congratulate  them  for  hav-
 ing  collected  this  information-—the
 spending  from  the  P.L.  480  deposits
 by  the  U  S.  Embassy  was  to  the  tune
 of  Rs.  80  crores.  I  can  tell  you,
 with  utmost  caution  that  one  can  take
 in  regulating  the  printing  of  notes  in
 the  Nasik  press,  that  if  the  U.  8.
 Embassy  decides  to  spend  Rs.  800
 crores  in  1968-67  and  ‘1967-68  from  the
 P.L,  480  deposits,  we  can  never  check
 inflationary  trends  in  this  country.
 Therefore,  there  must  be  complete  ang
 full  contro]  over  the  spending  of  the
 P.L,  480  deposits  by  the  U.S.  Embassy
 here.

 I  would  like  to  know  one  more  clari-
 fication  from  the  hon,  Finance  Minis-
 ter,  Recently,  there  was  some  newg  in
 circulation  that,  production  of  ferti-
 liser  in  our  country  by  the  use  of  in-
 digenoug  naphtha  is  being  discouraged.
 I  may  point  out  that  once  we  utilise
 indigenous  naphtha  in  the  production
 of  fertiliser  in  this  country,  it  will
 cost  less  to  us.  I  do  not  know  whether
 thig  report  is  correct.  I  do  not  think  it

 General  Dis.  469°

 is  correct.  I  think,  it  must  be  clarified
 whether  attempts  are  being  made  not
 to  use  the  indigenous  naphtha  in  the
 production  of  fertiliser  in  our  country
 and  to  allow  the  liquid  ammonia  to
 be  imported  from  other  countrias  in
 the  manufacture  of  fertiliser.  I  hope
 this  is  not  correct  ang  the  hon.  Minis-
 ter  will  clarify  it,

 Lastly,  the  other  day,  Dr.  Lohia  was
 giving  a  good  conduct  certificate  to
 the  Swatantrag  led  Government  of
 Orissa.  J]  would  be  doing  injustice  to
 my  people  if  I  do  not  refer  to  it—  I
 hope  Mr.  Piloo  Mody  will  bear  with.
 me—and  I  may  tell  him  that  it  was
 the  first  State  Government  that  came
 out  openly  to  condemn  gherao  by  wor-
 kers  and  it  was  the  first  State  Govern.
 ment  that  banned  gherao  in  Orissa.

 It  is  the  same  Government  which  :s
 now  the  victim  of  another  type  of
 gheraos—the  gheraos  by  private  indus-
 trialists.  YOu  will  be  surprised  to  konw
 that  attempts  are  made  to  sell  out
 almost  all  the  industries  which  were
 set  up  by  the  State-owned  corpora-
 tions.  I  do  not  know;  the  hon.  Minister
 can  enlighten  us  whether  any  State
 Government  can  give  up  the  industrial
 pohcy  of  the  country  and  can  sell  out
 the  State-owned  corporations  or  indus-
 tries  or  cement  factories  slowly  to  the
 private  industrialists.  I  hope  the  hon.
 Finance  Minister  or  the  Government
 will  have  further  information  on  this
 point,

 Then,  there  were  two  firings  on  the
 workers  end  a  wanton  attack  on  stu-
 dents.  705  students  were  arrested.  There
 have  also  been  reports  of  starvation
 deaths  and  retrenchments  from  the
 State.  I  do  not  know  how  Dr,  Lohia
 has  given  a  good  conduct  certificate.
 I  think,  he  must  go  there  and  study
 all  these.  Because  he  knows  how  to
 study  things,  he  must  go  there  and
 study  the  things,  and  then  given  his
 opinions.

 Mr.  Chairman:  Mr,  Amin.
 Shri  Ishag  Sambhali  rose—
 Shri  Vasudevan  Nair  (Peermade):

 The  Deputy-Speaker  had  promised  to-
 call  him
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 Mr.  Chairman;  I  am  carrying  gut
 his  promise  prioritywise.

 Shri  Vasudevan  Nair:  He  says  one
 thing  to  us  and  another  thing  to  you.
 I  do  not  like  this  kind  of  behaviour.

 Shri  RB.  KE.  Amin  (Dhandhuka):
 rise  to  make  a  few  specific  comments
 on  the  budget,  but  before  that,  I  would
 like  to  refer  to  the  comments  made  by
 the  two  members  of  the  Congress  Party
 in  regard  to  the  ideologies  of  the  Swa-
 tantra  Party.  One  Jady  member  and
 Mr  Asoka  Mehta,  who  spoke  yester-
 day,  made  remarks  ahout  the  ideolo-
 gies  of  the  Swatantra  Party.  The  lady
 Member  said  that  the  Swatantra  Party
 Was  ogainst  any  Plan,  they  do  not
 hike  the  Stee)  plant,  they  are  not  pro-
 pressive  and  they  are  reactionaries.  Let
 me  tell  her,  hke  a  Little  Red  Riding
 Hood,  she  cried  ‘wolf.  But  we  have
 heard  such  crie-  for  so  Many  =  एड
 that  we  ale  used  to  it,  But  for  her
 information,  let  me  say  that  we  are
 not  against  the  Plan  3५  such;  the  mar-
 ket  mechanism,  itself  is  a  systematic
 way  of  allocation  of  resources  We
 want  a  plan  which  creates  the  climate
 for  glowth;  we  dg  not  want  a  plan
 which  fixes  the  targets  and  which  is  4
 Russian  type  of  plan;  we  want  a  plan
 whith  creates  the  climate  for  growth
 and  if  that  sort  of  plan  is  pul  forth
 by  the  Finance  Minister,  assure  the
 lady  Member  that  we  will  support  that
 plan  wholehealtedly

 Coming  to  the  remarks  made  by  my
 hon.  friend,  Mr.  Asoka  Mehta—his  vc-
 marks  were  very  caustic  When  such
 remarks  come  from  a  man  like  him,  I
 feel  very  much

 As  regards  the  recitation  of  the
 principles  of  planning  and  the  techni-
 que  of  plannine  which  he  gave  like
 a  lecture  yesterday,  it  just  reminded
 me  of  a  college  boy  reading  an  essay
 before  his  Professor.  I  had  given  up
 hearing  that  sort  of  thing  for  the  last
 six  or  seven  months,  but  he  has  now
 remindeg  me  again  of  that.  He  has
 in  fact  told  us  what  is  written  In  “he
 Third  Plan  and  the  Fourth  Plan.  But
 ‘that  igs  not  imporant.  He  referred  to
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 the  Swatantra  Party  as  one,  having
 shibboleths  and  obselete  ideas  and  ne
 seems  to  have  done  this  on  the  basis
 that  the  ideas  supported  by  the  Swa-
 tantra  Party  say,  free  enterprise  and
 things  like  that,  were  prevalent  in  the
 Sth  Century  and  the  Russian  way  of
 Planning  is  in  the  20th  Century  and
 thut  is  why  he  is  modern,  progressive,
 while  others  are  obsolete,  orthodox,
 old-fashioned  I  can  say  that  gheraos
 are  the  recent  techniques  and  the
 Communist  Party  is  supporting  ghe-
 raos  but  he  does  not,  Does  it  mean
 that  he  is  reactionary  and  they  are
 progressive?

 Let  me  remind  him  of  the  economic
 history.  All  that  we  hear  of  the  policy
 which  he  adopts  now  were  prevalent
 in  the  J6th  and  WW  Centuries  They
 weit  Known  as  Mercantilist  policies  lt
 was  the  I9th  Century  which  was  con-
 sidered  to  be  progressive.  Can  I  des-
 cribe  him  as  reactionary  and  ourselves
 as  progressive?  When  we  put  forth  a
 Particular  policy  we  are  just  putting
 the  Jugic,  the  principles,  of  our  policy.
 Do  not  say  that  they  were  prevalent
 ot  not  prevajent  in  the  earlier  Cen-
 turies  You  should  accept  the  logic  of
 it  ol  as  sail  it.

 Then,  there  was  a  reference  to  con-
 tradictions  I  need  not  say  that  ‘he
 conliadictions  are  found  in  the  Con-
 ress  Party  ;tself  You  just  notice  the
 Varlous  specches  made  by  the  Congress
 Members,  some  supporting  socialisation
 Or  nationalisation  of  banking,  and
 Others  opposing  it,  some  saying  that
 the  zonal  system  be  got  rid  of  and
 others  supporting  it.  Even  in  regard
 to  the  taxes,  they  accept  them.  Be-
 cause  Of  compulsion  that  my  hon.
 fiends  opposite  are  supporting  the
 Finance  Minister  If  you  open  their
 hearts  or  if  they  are  told  to  ‘put  their
 hands  on  their  heart  and  then  say’,
 probably  most  of  them  wil  speak
 against  the  taxes.  They  are  cheating
 themselves  and  they  are  showing
 double  teeth  like  an  elephant,  which
 is  the  practice  im  the  Congress  Party.

 But  let  me  come  to  the  badget  pro-
 per.  So  many  Members  have  made  a



 4699  General  Budget-—  JYAISTHA  23,  889  (SAKA)

 genera!  comment.  J  shall  only  charac-
 terise  the  budget  by  saying  that  the
 Finance  Muinister  has  started  with  8
 tiumpet  but  just  endeg  with  a  whim-
 per.  We  find  this  “starting  with  a
 trumpet  and  ending  with  a  whimper”
 on  beth  the  aspects  in  so  far  as  the
 ‘economic  diugnosis  is  concerned  and
 also  in  so  far  as  the  economic  prescrip.
 tion  is  concerned.

 Let  me  take  the  economic  diagnosis
 fist  It  is  very  important.  Shri  Asoku
 Mehta  also  said  that  it  is  very  impnr-
 tant  He  said  yesterday  that  no  one
 had  started  the  discussion  on  a  diag-
 nosis  But  vesterday,  if  he  had  heard
 the  speech  of  Shri  Humayun  Kabir  he
 would  have  found  that  Shr.  Humayun
 Kabir  had  in  fact  done  just  that.  Even
 the  speech  of  Shri  J  B  Kripalani  was
 nothing  but  a  review  of  the  economic
 Situalion  since  1947

 l  come  now  to  the  two  aberrations
 In  the  economk  diagnous  presented
 by  the  Finance  Muimster.  So  many
 people  have  praised  it  But  I  do  not
 want  to  prame  it  because  these  aber-
 lations  are  very  important  One  was
 i@gaiding  agricultural  production  and
 the  tood  subsidy  He  has  put  the  blame
 on  the  monsoons  The  monsoon  may  be
 partly  responsible  for  creating  troubles
 in  the  food  situation  in  this  country.
 But  is  that  entirely  so’  Has  he  addres.
 sed  himself  to  the  question  that  ‘0
 whut  extent  his  own  policy  followed  ६०
 far  has  been  responsible  for  curtailing
 the  production  even  in  the  short  run,
 what  to  talk  of  in  the  long  run?  Whit
 ever  policy  and  whatever  situation  we
 are  facing  today  are  there  because  of
 our  own  creation.  He  savs  that  we
 have  put  the  zonal  restrictions,  we
 have  also  introduced  rationing  and  we
 have  introduced  State  trading  and
 other  things  on  the  recommendations
 of  the  Agricultural  Prices  Commission.
 But  if  he  refers  to  the  recommenda-
 tions  of  the  Agricultural  Prices  Com-
 mission,  he  would  find  that  they  were
 like  a  jig-saw  puzzle.  They  started
 ‘with  the  national  food  budget.  If  you
 want  to  have  a  national  food  budget,
 you  must  have  the  zonal  system;  then
 you  must  have  procurement  levy,  you
 must  have  rationing  and  you  must  have
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 State  trading  in  foodgrains  and  go  on.
 This  was  like  a  jig-saw  puzzle  the
 one  depending  on  the  other.  But  what
 did  Government  do?  They  said  ‘Heads
 I  win,  and  tails  you  lose’,  They  did  not
 introduce  the  national  food  budget,

 but  they  mtroduced  the  rest  of  the
 things  The  rest  of  the  things  were
 dependent  on  the  framing  of
 the  national  food  budget,  but  the
 national  food  budget  was  taken
 out  and  only  the  rest  of  the
 things  were  introduced.  and  that
 ,  why  we  are  facing  the  confusicn
 today  4  would  point  out  that  what-
 ever  policy  Government  follows  it
 should  be  such  that  it  should  not
 come  in  the  way  of  encouragement  for
 increasing  production  in  this  country
 even  in  the  shoit  run  But  whatever
 policy  they  are  following  now  has
 resulted  in  reducing  production  even
 in  the  short  run;  then  because  of  sear-
 city,  they  tighten  up  their  distribution
 policy,  and  because  they  tighten  up
 their  distribution  policy  the  produc-
 tion  goes  down  further,  and  be-
 cause  the  production  gues  down
 further.  the  greater  degree  of
 scarcity  is  created,  and  again  they
 tighten  their  distribution  pclicy;  thus,
 they  are  caught  in  the  whirlwind  of
 the  vicious  circle.  and  then  ultimately
 the  results  af  the  policy  came  out  to
 be  disastrou-  If  their  economic  diag-
 nosis  would  have  mentioned  this,  they
 would  have  mentioned  also  the  correct
 prescription  or  the  mght  prescription
 for  it,

 The  second  thing  is  about  export
 piomotion  Between  Shri  Asoka  Mehta
 and  the  Finance  Minister,  a  contradic-
 tion  exists  Shri  Asoka  Mehta  thinks
 that  devaluation  has  been  successful,
 while  the  Finance  Minister  thinks  that
 It  has  not  been  successful.  But  both
 forget  one  thing  namely  that  it  is  be-
 cause  ef  er  mistakes  that  devalua-
 tion  has  noi  been  successful.  Their
 econcimic  diagnos  ought  to  have  men-
 tioned  this,  What  were  those  mistakes?
 They  ought  to  have  known,  when  they
 adopted  devaluation  as  a  policy,  that
 devaluation  was  a  policy  which  adop-
 ted  the  market  mechanism  and  whieh
 adopted  the  price  mechanism,  which
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 meant  that  from  now  onwards,  the
 people  in  Delhi  would  not  take  the
 decision  about  our  exports  and  im-
 ports,  but  it  was  the  market  or  it  was
 the  price  m  chanism  which  would
 take  the  devision  as  to  which  things
 should  be  imporied  and  which  things
 should  be  exnorted.  It  is  a  change  of
 an  entire  sys  em  of  medicine  for  deal-
 ing  with  our  economic  ills.

 ‘4701

 Formerly,  you  were  dealing  with
 the  ayurvedi-  medicine  or  say  allopa-
 thic  medicine  You  have  now  accepted
 the  homoepathic  system  for  dealing
 with  economic  ills.  Once  you  change
 the  system,  you  miust  also  deal  with
 all  your  jils  through  that  system.  You
 changed  to  the  price  mechanism  and
 the  market  mechanigm;  later  you
 started  talking  about  controls,  about
 levies,  about  rationng,  about  fixing
 prices  and  al]  other  things.  You  are
 now  dealing  with  al]  the  economic  ills
 through  ayurveda,  homoeopathy  and
 ajlopathy,  with  the  result  that  you
 have  created  more  confusion  than
 before,

 After  devaluation,  you  shoulg  have
 gone  the  whole  hog  wth  it  without
 imposing  taxes  on  export,  without  im-
 Posing  taxes  on  imports.  You  should
 not  have  increased  the  total  supply
 of  money.  You  should  have  adopted
 the  same  system  of  medicine  for  treat-
 ing  these  ills.  If  you  adopt  the
 homeopathic  medicine  for  treating
 fever  at  702  degrees,  in  the  initial
 period  the  temperature  goes  up  to
 305  degrees  only  to  come  down
 to  94  degrees  later  on.  This  is
 the  medicine  of  the  price  mechanism
 and  the  market  mechanism  as  against
 the  decision  of  people  sitting  in  Delhi,
 Through  devaluation  adjustment  takes
 place  in  the  economic  body  of  the
 country;  initially  hardships  increase
 and  the  fever  is  brought  down  and
 normalcy  is  restored  only  later  on.
 You  must  have  patience  to  put  up  with
 the  fever  for  some  time.  Later  the
 fever  would  have  come  down  to  nor-
 malcy,  that  is.  98.  That  is  what  was
 required  of  you.
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 Without  understanding  the  technf-
 que  of  devaluation,  you  have  adopted
 it,  with  the  result  that  we  find  contra-
 dictions  in  the  Cabinet  itself.  He  was
 talking  about  contradictions  in  the
 Opposition.  The  contradiction  lies  in
 you,  I  mean  the  Government.

 Now,  let  me  come  to  the  economic
 diagnosis.  After  two  aberrations,  there
 is  a  third  thing  which  ig  missing,  That
 is  bird’s-eye-view  of  our  economy.  St
 anyone  from  plane  of  Mars  were
 to  take  g  round  of  the  earth  and  see
 the  economy  of  our  country,  he  would
 certainly  see  that  the  Indian  economy
 is  a  rump  economy,  organised
 and  disorganised,  urban  and  rural,  a
 highly  intelligent  class  and  illiterate
 ones,  concentration  of  al]  economic  po-
 wer  and  wealth  in  a  few  hands,  the
 rest  of  the  economy  emaciated,  having
 nothing  to  support,  primitive  indi-
 genous.  This  is  the  picture  he  would
 get.  If  you  look  at  our  economy,  you
 will  find  that  hardly  i0  cities  in  India
 get  the  entire  industrial  development.
 If  you  see  tangible  capital  formation
 in  our  country,  you  will  find  that  80
 per  cent  of  it  takes  place  in  0  cities;
 the  rest  of  the  country  is  starved.
 Even  if  you  take  the  go-called  essen-
 tual  commodities  like  cement,  ang  iron
 and  steel,  what  are  the  end-uses  of
 them,  The  end-uses  are  for  the  pro-
 duction  of  luxurious  commodities,  not
 for  the  essential  purposes.

 The  production  of  cement  has  ins
 creased  by  about  four  times  during  the
 period  of  planning.  But  what  for  is
 the  cement  being  used?  Is  it  used  for
 the  construction  of  wells?  Is  it  used
 for  repairs  to  rural  housing?  Or  is  it
 used  in  Delhi,  Bombay,  Calcutta  and
 Madras?  About  50  per  cent  of  the
 cement  produced  is  being  used  in

 big  cities  while  the  rest  of  the  country
 is  just  starved  of  it.

 This  is  the  type  of  total  picture  of

 our  rump  economy  we  have  if  we  take
 a  bird‘s-eye-view  of  the  economy,  and
 if  the  Finance  Minister  in  his  econo-
 mic  diagnosis  had  presented  this  pic-
 ture,  the  prescription  would  have  been
 quite  different.
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 Let  me  to  the  economic  prescription
 which  the  Finance  Minister  has  giv-
 en,  He  has  suggested  certain  changes
 in  the  tar  structure.  Only  one  thing  I
 would  like  to  congratulate  him  on.
 That  is  for  seeing  the  light  and  not
 for  following  the  light,  He  hag  seen
 very  clearly  that  he  cannot  increase
 the  direct  taxes.  ©  He  has  seen  very
 clearly  that  a  competitive  economy  is
 necessary  for  the  efficient  use

 ‘of  our  resources.  He  has  also
 seen  very  clearly  that  unless  and  un-
 til  monetary  stability  is  obtained,  no
 economic  stability  can  be  ensured  too.
 He  has  thus  seen  clearly  all  these
 things,  but  because  of  the  circumstan-
 ces,  the  Finance  Minister  cannot  foi-
 low  his  own  light.  It  requires  a
 radical  approach  to  our  problem.  This
 budget  is  not  going  to  revive  your
 share  market,  thig  budget  is  not
 going  to  revive  or  increase  the  saving
 of  the  people,  this  budget  is  not  go-
 ing  to  divert  your  saving  to  the  maxi-
 mum  use,  this  budget  is  not  going  to
 stop  the  capital  consumption  which  is
 taking  place  in  our  country  today.
 Om  all  these  fronts  it  is  just  like  tink-
 ering  with  it,  it  is  just  like  dealing
 with  the  problem  in  a  very,  very  small
 way,  not  up  to  the  requirements  of
 the  gituation,

 But  he  would  ask  me:  “If  you  were
 in  my  Place,  what  will  you  do?  How
 will  you  stimulate  the  share  market?
 What  will  you  do  to  bring  stability  in
 the  monetary  market?  How  will  you
 act  in  order  to  distribute  the  burden
 which  is  necessary  to  be  put?”  I  will
 be  failing  in  my  duty  if  I  do  not  offer
 constructive  suggestions  to  be  follow-
 eq  by  the  Finance  Minister.  I  would
 say:  at  once  remove  the  corporation
 tax.  Probably  the  Finance  Minister
 ‘will  get  startled.  He  will  say  he  is
 not  prepared  to  lose  Rs.  360  crores.
 But  I  ask  him:  what  is  a  corporation
 except  a  legal  entity?  Who  are  the
 owners  of  the  income  and  capital  of
 ‘corporation?  All  individual  Share-
 holders,  When  you  impose  §  per
 vent,  tax  on  the  corporation,  if  I  am
 3  «shareholder  of  the  corporation
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 afid  am  just  paying  5  per  cent  of
 my  income  by  way  of  income-
 tax—as  an  owner  of  the  income  of
 Corporation  I  would  have  paig  only  5
 per  cent—but  at  present  you  ask  me  to
 pay  50  or  55  per  cent  because  of  the
 corporation  tax.  It  gives  advantage
 to  the  rich.  Take  the  rich  shareholder
 who  may  have  been  obliged  to  pay
 85  per  cent  by  way  of  income-tax.
 He  is  the  owner  of  that  corporation  to
 the  extent  he  holds  the  shares.  Had  he
 got  that  income  he  would  have  paid
 85  per  cent,  As  corporation  tax  he  pays
 only  55  per  cent.  It  is  no  incentive
 to  me  to  invest  in  the  corporation,  It
 is  all  incentives  to  the  rich  man  to
 invest  in  the  corporation.  He  wants
 to  hide,  his  income,  and  get  his  in-
 come  by  Way  of  capital  either  in  the
 form  of  reserve  and  the  reserve  be-
 ing  distributed  by  way  of  bonus
 shares  or  by  way  of  appreciation  of
 value.  He  does  not  want  the  income
 by  way  of  dividends.  He  ploughs  it
 back,  and  after  ploughing  it  back,  he
 takes  it  by  way  of  reserve  and  bonus
 share.

 If  corporation  tax  ig  abolished,  the
 entire  income  or  70  or  75  per  cent  of
 profits  is  obliged  to  be  distributed.
 It  goes  to  the  individual  shareholders.
 You  take  the  income-tax  from  the
 individuals  according  to  their  income,
 Your  Rs.  350  crores  will  come  back,
 at  the  same  time  it  will  revive  the
 share  market.  It  will  allow  individu-
 als  to  have  their  saving  invested
 where  they  think  the  maximum  retu-
 rns  will  come.  Today  they  are  not
 free  to  invest  their  savings  where
 the  maximum  returns  are  available.
 If  you  abolish  the  corporation  tax  and
 divide  the  income  among  all  _  the
 individual  shareholders  and  then  tax
 them,  probably  it  will  give  an  oppor-
 tunity  to  every  investor  to  save  accord-
 ing  to  hig  own  convenience,  and  in-
 vest  where  he  finds  the  maximum  re-
 turn.  If  this  is  done,  I  am  gure  you
 will  not  lose  Rs.  350  crores;  you  will
 have  all  the  advantages  of  increasing
 the  saving  and  diverting  the  saving  to
 useful  purposes,
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 My  second  suggestion  is  this.  You
 are  giving  incentive  for  increasing  sa-
 ving.  Look  at  your  budgets  of  the
 last  ten  years.  You  said  firs,  that
 national  certificates  would  be  exem-
 pted.  In  the  second  year  you  encou-
 raged  small  savings,  in  the  third  year
 C.T.D.  scheme  was  introduced  and  the
 fourth  time  you  introduced  compul-
 sory  deposit  and  gave  incentive,  the
 fifth  tuing  annual  deposit  scheme,  and
 tnen  unit  trust  later  on.  What  did
 the  people  do?  They  did  not  make  any
 nei  saving,  they  shifted  from  one
 type  of  suving  to  anothe:  in  order  to
 take  advantage  of  such  incentives.
 When  I  make  a  contribution  to  insur-
 ance  or  provident  fund  or  smal]  sav-
 ing  or  government  loan,  I  am  contri-
 buting  to  public  coffers.  Why  don’t
 you  say  a  man  having  =  a  particular
 income  must  give  a  particular  share
 of  the  income  to  the  Government  coff-
 ers  and  these  are  the  avenues  by
 which  everybor  ;  can  make  his  contri-
 bution  to  the  Government  coffers.
 Leave  it  to  the  individuals  when  to
 invest.  the  government  should  bother
 about  the  next  addition.

 Mr.  Chairman:  You  must  conclude
 now.

 Shri  R.  छू,  Amin:  Before  I  sit  down.
 T  would  like  to  say  something  about
 the  monetary  stability.  The  Finance
 Minister  is  wrong  in  thinking  that  he
 has  balanced  his  budget.  His  deficit
 is  not  Rs,  35  crores  as  some  Members
 said.  His  deficit  is  of  Rs.  50  crores.
 je,  the  PL  480  loans  and  not  P.L,  480
 deposits.  Lat  year,  when  Mr.  Chau-
 dhuri  presented  the  Budget,  he  said
 he  had  balanced  it  and  he  promised
 that  he  would  continue  to  balance  the
 budget.  Ultimately  we  had  a  deficit
 of  about  Rs.  325  crores.  Similar-
 ly,  inspite  of  whatever  the  Finance
 Minister  may  say.  when  र  meet  next
 year,  we  may  find  ourselves  in  a  great-
 er  deficit.  Thirdly,  our  Finance  Mi-
 nister  said  on  5th  of  June  that  from
 now  onwards  there  would  not  be
 any  increase  in  the  money  supply.  Yet
 vou  will  find  that  the  money  supply
 has  increased  at  the  rate  of  ten  per-
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 cent.  Though  he  gives  a  promise,  he
 is  helpless.  We  must  evolve  a  sys-
 tem  by  which  the  Finance  Minister
 could  not  increase  the  money  supply
 even  if  he  wants  and  that  is  by  way
 of  fixing  the  fiduciary  issue  for  the
 Reserve  Bank.  We  must  say:  from
 now  onwords,  not  more  than  three
 per  cent  rise  in  the  supply  of  money;
 that  is  the  fiduciary  issue  beyond
 which  he  cannot  go  without  Parlia-
 ment’s  approval;  if  he  wants  to  ex-
 ceed  that  limit,  he  must  come  to
 Parhament  and  ask  for  its  approval.
 Peopie  will  then  have  confidence  that
 stability  is  being  ensured  and  that
 prices  will  not  rise  and  there  will  not
 be  expectation  of  rising  prices,  Ho-
 aiding  will  not  take  place  and  de-
 hoarding  will  start.  Monetary  stabi-
 lity  and  prices  stability  will  be  achie-
 ved.

 Mr  Chairman:  I  have  already  giv-
 en  the  hon,  Member  more  than  his
 time;  he  must  wind  up  now.

 R.  छू  Amin:  There  will  even  be
 reduction  in  the  price  of  essential
 commodities.  I  want  to  say  some-
 thing  about  the  taxation  proposals.
 The  tax  on  handlooms  comes  to  about
 Rs.  2  per  Dhoti.  The  handlooms  are
 there  only  to  act  against  the  mono-
 poly  of  the  textile  mills

 The  Deputy  Prime  Minister  and
 Minister  of  Finance.  (Shri  Morarii
 Desai):  Handlooms  or  power  looms?

 Shri  R_  K.  Amin:  I  beg  you  pardon.
 Powerlooms.  Secondly,  he  has  in-
 troduced  a  new  system  of  deducting
 tax  is  at  the  source  in  regard  of  to  in-
 terest.  commission  and  otherthings.
 If  he  had  only  visited  the  share  mar-
 kets  and  the  shroffs  in  Ahmedabad  or
 Bombay  and  sit  down  for  a  while,  he
 would  see  what  sort  of  difficulties  a
 smal}  business  man  has  to  undergo
 for  silly  little  things  and  then  perhaps
 he  will  revise  his  views  about  some
 of  his  impositions.  I  refer  to  his  tax-
 ation  proposals  on  tea  and  coffee  and
 other  things.  He  has  not  explored
 fully  the  avenues  of  consumption
 goods  used  by  the  upper  class  such  as
 refri-gerators,  air-conditioners,  cos-
 metics  and  things  like  that.  After



 कण  General  Budget  JYAISTHA  23,  7889  (SAKA)

 doing  that,  if  he  had  come  to  tea  and
 coffee,  I  would  have  no  objection.
 He  has  not  done  that  and  that  is  why
 I  object  to  these  taxes.  Sir,  I  have
 done,

 Shri  Bakar  Ali  Mirza:  (Secundera-
 bad):  When  we  examine  the  budget,
 we  have  to  {ake  into  consideration  the
 conditions  under  which  the  Finance
 Minister  hag  to  frame  his  budget,  the
 ecnomic  and  political  enviornments  in
 this  country  which  are  in  a  critical
 stage.  Everyone  knows  about  the
 drought  and  the  fumine  and  the  two
 wars.  In  addition  to  that,  there  is
 the  new  phenomenon  of  gheravs.
 As  a  trade  union  iight,  it  may  be  de-
 fended  but  a»  far  as  production,  tax
 collection  and  national  economy  80,
 it  ig  disadvantageous  to  the  country.
 Apart  from  that  we  find  ourselves  in
 such  a  huge  mternationa)  debts  when
 we  are  trying  to  get  a  moratorium  to
 get  some  relief.

 It  is  the  same  case  in  the  States  also.
 The  State’s  habilities  are  so  high.  They
 are  also  seeking,  and  actually  begging
 the  Fimance  Minister  to  give  them
 some  tims,  some  breathing  space,  30
 that  they  can  adjust  their  finances  On
 the  other  side,  we  have  got  the  Plan-
 ning  Commission.  All  the  brains
 have  drained  into  the  Cabinet  and  I
 think  it  is  only  Shri  Tarlok  Singh  who
 is  left  in  the  pipeline.  Not  only
 that.  That  Finance  Minister  has
 also  the  evil  effects  of  devaluation
 and  higher  priccs  to  face.  Under
 these  conditions,  he  has  produced  a
 budget  whose  reaction,  when  com-
 Pareq  to  the  reaction  of  the  previous
 budgets  when  we  were  more  pros-
 Perous  ang  when  we  had  more  capa-
 city  to  pay  and  also  to  endure,  is  I
 think,  entirely  favourable.  That  it-
 self  is  a  credit  to  the  Finance  Minis-
 ter’s  achievements,

 They  say  it  ig  a  status-quo  budget,
 an,  anti-peopte’s  budget:  you  can  coin
 any  amount  of  names  and  phrases,  but
 you  cannot  deny  that  it  has  checked
 the  decline.  We  were  going  downhill
 and  there  has  been  a  check,  and  we
 have  turned  round  the  corner.  That
 itself  is  an  advance.  When  an  army
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 is  running  away.  when  it  stops  and
 turns  round  with  the  gun  in  hand,
 that  itself  is  an  advance,  and  we  have
 reached  that  position  today,  that  is
 the  changed  the  position  which  has
 been  created  by  this  budget.

 About  the  rise  in  prices  and  the
 recession,  our  Finance  Mbnister  has
 promised  that  he  would  try  to  arrest
 this  increase,  How  far  he  will  suc-
 ceed,  it  is  for  the  future  to  judge.
 About  the  taxation  proposals,  I  sub-
 mit  that  he  has  trieq  to  see  that  as
 far  as  possible  the  tax  burden  does
 not  fall  on  the  village  sector.  There
 is  much  talk  about  the  common  man.
 It  is  very  difficul,  to  find  who  is  the
 common  man,  but  by  selecting  items
 hke  tobacco,  cigars  and  cigarettes  and
 leaving  out  besides,  the  Finance  Min-
 ister  ha;  at  least  helpeg  70  per  cent
 of  the  population  in  this  country.
 Similarly  about  the  shoes.  He  has  not
 taxed  chappals  and  hand-made  shoes.
 That  way  also  the  whole  village  sec-
 tor  which  is  really  70  per  cent  of  the
 Population,  has  been  given  relief  So,
 it  is  not  a  burden  on  the  poor  There
 is  no  system  of  taxation  which  can  be
 devised  and  in  some  way  or  the  other
 wil]  not  affect  the  poor  man.  He  must
 be  a  jugglay  who  can  produce  such  a
 budget,  but  within  limits,  he  has  help.
 ed  the  poor  man,

 There  has  been  criticism  about  no
 tax  on  hquor.  There  is  a  growing
 debate  in  the  country  whether  there
 should  be  prohibition  or  not.  The
 State  Governments  have  changed.
 Their  policies  are  changing.  They
 should  be  given  time  to  adjust  to  the
 situation  before  you  come  with  a  tax
 and  make  them  feel  that  you  are

 really  hostile  and  you  do  not  give
 them  an  opportunity  to  make  their
 ease  Apart  from  that,  I  think  our
 Finance  Minister  is  8  little  allergic
 about  this  question  of  liquor  and  pro-
 hibition,  There  has  been  a  propo-
 Panda  going  on,  with  which  I  think
 Mr.  Jagjivan  Ram  also  is  associated:

 जगजीवन  भाई  खाने  तट  देते,  मोरारजी  देसाई

 पीने  नहीं  देते
 That  is  the  poor  man’s  fate!  No  foot
 and  no  drink.
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 Shri  Manoharan:  What  is  the  mean-
 ing?

 Shri  Bakar  Ali  Mirza:  That  one  do-
 eg  not  give  us  food  and  the  other  do-
 es  not  Jet  us  drink!
 Even  Omar  Khayyam  wag  for  prohibi-

 -tion,  There  is  hig  famous  line:
 “I  wonder  what  the  Vitner  buys
 Half  precious  a  thing  to’  what  he
 sells”,

 He  also  wanted  to  close  these  wine
 shops.

 While  on  taxation,  I  want  to  make
 one  request  to  the  Finance  Minister
 and  that  is  for  the  middle-classes  with
 fixed  incomes.  Their  taxes  are  collect-
 ed  at  the  source,  They  are  the  only
 section  of  society  who  are  honestly
 Paying  their  taxes,  They  are  the
 people  most  affected  by  the  rise  in
 prices  and  change  in  taxation  structure.
 They  do  not  evade  paying  taxes.  This
 Particular  sector  has  had  the  exemp-
 tion  limit  of  nearly  Rs.  4,000  before
 the  war.  The  same  limit  exists  even
 ‘today.  It  is  not  fair.  When  the  value
 of  the  rupee  has  fallen,  at  least  some
 relief  should  be  given  to  this  sector
 by  raising  the  limit  to  Rs.  6,000  Not
 only  you  collect  their  taxes  in  ad-
 vance  at  the  source,  but  you  collect
 more  than  what  is  due,  because  you
 will  be  getting  interest  on  the  ad-
 vance  payments.  Therefore,  I  plead
 that  this  limit  should  he  raised  to
 Rs.  6,000.

 Mr.  Masani  always  repeats  the
 theory  that  if  you  reduce  taxes,  there
 will  be  more  industrial  ang  economic
 activity.  He  always  quotes  Kennedy
 saying  that  by  reducing  taxes,  he
 really  helped  the  economy  of  the
 American  society.  But  Mr.  Masani
 forgets  that  he  is  talking  about  an

 affluent  society.  The  volume  of  turn-
 over  is  so  large  that  the  collection
 will  be  more  if  there  is  some  reduc-
 tion  in  the  taxes  than  what  could  be
 got  by  higher  taxation,  The  same
 thing  bappeng  in  big  business  houses
 who  have  annual  gales.  They  reduce
 their  rate  of  profit,  but  the  total  turn-
 over  is  so  much  that  they  get  more
 that  way.  But  if  you  ask  an  ordi-
 snary  Panwala  to  do  that,  he  would
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 be  ruined.  Conditions  in  America  are
 different  from  conditions  in  India.
 That  ig  an  affluent  society.  This  ls  a
 poor  country.  What  stimulate,  the
 topless  does  net  stimulate  the  jobless.
 Therefore,  this  argument  is  only  aca-
 demic.

 Mr.  Dandeker  says  this  is  not  a
 balanced  budget  at  all.  There  is  the
 PL,  480  funds  being  used  and  there  is
 a  deficit  of  Rs,  485  crores  in  the
 budget.  Another  hon.  member  oppo-
 site  revised  this  figure  to  Rs.  50
 crores.  That  means,  if  you  want  a
 balanced  budget,  you  should  have
 more  taxation.  There  is  a  contradic-
 tion  there.  They  say,  it  is  not  a  bal-
 anced  budget;  it  is  really  a  deficit
 budget;  still,  they  do  not  want  more
 taxation.  It  is  difficult  for  me  to  see
 how  these  two  can  be  reconciled.

 There  has  been  a  hue  and  cry  from
 everybody  that  there  should  be  a  cut
 in  expenditure  on  administration.  It
 is  true  that  the  number  of  gazetted
 officers  has  gone  up  from  20,000  to
 35,000  and  the  number  of  non-gazetted
 people  has  gone  up  from  2]  lakhs  to
 30  lakhs.  There  is  a  huge  expendi-
 ture;  it  ig  true.  But  when  you  ask
 the  Finance  Minister  to  cut  down  ad-
 ministrative  expenditure  you  should
 not  forget  that  the  Government  is
 the  biggest  employer  and  no  cut  is
 possible  unles  there  is  retrenchment.
 How  can  ‘you,  on  the  one  side,  when
 the  cost  of  living  goes  up,  agitate  for
 dearnes;  allowance  and,  on  the  other
 side,  ask  for  8  cut  in  the  administra-
 tive  expenditure.  A  cut  in  the  ad-
 ministrative  expenditure  means  get-
 ting  rid  of  the  people  already  employ-
 ed.  What  are  these  people  to  do?
 Are  they  to  starve?  On  the  one  side
 you  ask  for  dearness  allowance  and,
 on  the  other,  you  want  a  certain  séc-
 tion  of  the  people  to  starve.  There
 is  a  human  problem  involved—they
 might  say  fot  propaganda  purposes—
 and  no  government,  to  whatever  party
 it  may  belong,  can  actually  bring
 about  a  radical  change  or  reduction
 in  the  administrative  expenditure.  ‘You
 can  say  that  it  should  be  more  effi-
 cient,  it  should  show  better  perform-
 ance,  but  cutting  down  numberg  ie
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 much  more  difficult.  Instead  of  that,
 it  is  far  more  equitable  to  suggest  that
 there  should  de  a  five  per  cent  cut  in
 salaries  all  round,  from  the  Prime
 Minister  down  to  the  ordinary  clerk.
 There  should  be  a  five  per  cent  cut
 in  the  pay  of  everybody.  That  will
 result  in  some  saving.  One  can
 understang  that.  Let  all  bear  the
 burden.  But  talking  loosely  about
 cutting  down  administrative  expendi-
 ture  will  lead  us  nowhere.

 5.57  hrs,

 (Mr,  Deputy-SreaKer  in  the  Chair]

 Some  people  suggest  that  privy
 purses  should  be  abolished  or  that
 we  should  stop  paying  privy  vurses.
 You  will  be  making  the  most  serious
 blunder  if  you  listen  to  this  advice.
 After  all,  what  5  8  privy  purse?  It
 Is  an  agreement  made  by  our  leaders
 and  by  this  government  with  the
 princes,  that  if  they  surrender  their
 mght  cver  their  territory  and  merge
 with  the  Indian  Union  they  will  be
 getting  a  certain  amount  of  money
 which  gradually  will  be  reduced  genc-
 ration  after  generation.  They  have
 completed  their  part  of  the  con-
 tract.  Now  this  country  is  a  big  uni-
 fied  country  under  a  central  a:lmtnis-
 tration.  It  is  a  very  very  big  gain
 for  a  very  very  small  price.  What
 are  you  paying?  The  highest  you
 are  paying,  to  the  Nizam  of  Hyder-
 abad,  is  now—it  was  Rs.  50  lakhs  and
 now  it  has  been  reduced—to  Rs.  20
 lakhs,  and  in  another  generation  it
 will  be  reduced  to  Rs.  0  lakhs.  This
 is  the  highest  that  you  are  paying.
 What  they  are  suggesting  is,  that  the
 honour  of  this  rountry  does  not  mat-
 ter,  the  word  of  this  country  does  not
 matter,  just  because  the  princes  arc
 there,  they  have  won  some  elections
 and  so  on  their,  privy  purses  should
 be  cut.  There  would  also  be  an  inter-
 national  reaction  to  this.  People
 would  sey  that  the  word  of  this  gov-
 ernment  is  not  of  much  value.  You
 should  remember  that  still  this  ques-
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 tion  may  be  revived.  Kashmir  ie  still
 On  the  agenda  of  the  United  Nations.
 The  question  of  Hyderabad  is  resolv-
 ed  as  far  as  we  are  concerned,  but  it
 is  shelved  as  far  as  United  Nations  is
 concerned.  Today  there  jis  a  think-
 ing  amongst  some  of  the  western
 powers  that  monarchies  are  more  re-
 lable,  they  can  be  more  relied  on,
 than  Republics,  that  they  can  rely  on
 King  Hussain  of  Jordan,  King  Faisa!
 of  Saudi  Arabia,  the  Shah  of  Iran  and
 so  on.  Similarly,  one  day  you  may
 find  the  western  powers  putting  up
 the  present  Nizam  of  Hyderabad  as
 the  Sultan  of  Turkey  or  the  Khalifa
 of  the  Mussalmans,  It  is  not  mere
 speculation;  it  is  possible.  From
 where  did  the  Japanese  get  the  king
 to  rule  Manchuria?  After  the  First
 World  War  they  hunted  him  out  and
 made  him  the  king.  Therefore,  I  am
 very  much  against  the  talk  of  any  cut
 in  the  privy  purses.

 i6  hrs,

 But  what  about  the  other  privileges
 that  they  have?  Why  should  they
 have  a  special  place  in  our  society?
 For  example,  you  cannot  sue  a  prince.
 Why  should  any  prince  or  any  Maha-
 raja  have  a  greater  right  than  myself?
 If  I  have  some  complaints  against  a
 prince,  why  should  I  pot  be  allowed
 to  go  to  the  court?  Why  is  it  neces-
 sary  that  I  should  take  the  permis-
 sion  of  the  Government  of  India?  |
 am  also  as  good  a  citizen  as  he  js.
 You  are  curtailing  my  right  by  giving
 him  that  privilege.  Today  the  Nizam
 of  Hyderabad  says  that  he  has  not
 got  the  money  enough  to  pay  his  ser-
 vants.  So.  he  is  retrenching  12,000
 poor  people  who  are  getting  a  pit-
 tance  of  Rs.  15,  or  50.  He  says  he  has
 no  money.  He  has  six  palaces  lying
 vacant,  he  igs  building  another  palace
 and  he  says  he  has  no  money.  It  I
 wrong  that  these  l2,000  poor  people,
 who  have  served  the  Nizam  for  20
 years  or  more  should  be  thrown  out
 of  their  employment.  They  cannot
 go  to  a  court  because  the  Government

 -of  India  comeg  in  the  way.  Why
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 should  these  poor  people  be  denied
 the  right  to  go  to  a  court  and  fight?
 They  have  served  for  20  years  and
 they  must  get  gratuity  and  pension;
 they  must  have  that  right.  When  an
 ordmary  factory  is  closed  down,  you
 take  over  the  liabilities  and  run  the
 factory  Why  don't  you  take  over  the
 liabilities  of  the  Nizam?  If  he  cannot
 run  the  establishment,  you  should  run
 the  concern.  That  is  a  point  worth
 examining.

 In  the  matter  of  taxes  also  they  are
 given  favoured  treatment  in  the  case
 of  wealth  tax  and  estate  duty.  As
 80070  as  sOMe  poor  man  dies  all  the
 machinery  of  the  finance  department
 Tush  to  find  out  how  much  he  has
 left  behind  so  that  they  can  collect
 the  taxes  as  soon  as  possible.  But,
 in  the  case  of  princes,  months  pass
 and  nobody  comes  to  make  enquiries.
 I  ask  the  Finance  Minister:  how  much
 has  been  collected  from  the  State  of
 Gwalior?  What  is  the  reason  for  this
 delay?  What  does  he  know  about  the
 wealth  of  the  present  Nizam?  Has  he
 examined  it?  They  have  given  8  list
 to  the  State  Department  yearg  ago.
 Has  he  examined  whether  it  i4  the
 samne  list  now?  If  there  is  anything
 more  what  legal  process  will  you  fol-
 low  to  find  out  that  they  are  not  evad-
 ing  taxes?  This  should  be  looked
 into.

 If  I  fall  it}  and  I  want  treatment
 abroad  or  if  I  want  to  send  my  child
 for  education  abroad,  I  get  no  foreign
 exchange.  But  these  rajas'and  maha-
 ranis  stay  in  foreign  countries  for
 months  together,  6,  to  9  months  a
 year.  How  do  they  get  foreign  ex-
 change  for  that?

 Shri  Umanath  (Pudukkotai):
 isters’  sons  also.

 Shri  Bakar  All  Mirga:  Is  there  not  a
 transfer  of  jewellery  and  other  wealth
 from  this  country  to  forelgn  countries?
 I  assure  you  that  quite  a  lot  of  diffi-
 culties  about  foreign  exchange  were
 created  by  the  transfer  of  quite  a
 large  amount  of  wealth  by  the  prin-
 ces  from  India  to  abroad,  if  you  want

 Min-
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 to  build  a  factory,  you  requizition  my
 jand  and  pay  me  some  compensation.
 When  the  country  wants  gold,  why
 should  the  gold  and  richeg  of  the
 rajas  not  be  requisitioned?  We  will
 pay  them  back  after  20  years.  If  you
 have  the  right  to  acquire  a  poor  man’s
 land,  which  he  has  inherited  from  his
 forefathes  and  hag  been  cultivating
 for  years  for  hig  livelihood,  why  could
 you  not  acquire  the  gold,  silver  and
 the  jewellery  of  the  princes  when  you
 ar  badly  in  need  of  them?  Why
 should  there  be  this  difference?

 I  will  take  one  or  two  minuteg  and
 I  will  close  my  speech.  We  are  pass-
 ing  through  a  grave  crisis.  I  would
 like  to  say  to  the  Finance  Mhnister
 that  :t  does  not  matter  what  the  bu-
 get  is,  because  the  budget  alone  will
 mever  solve  our  problems.  There  is
 the  question  of  food.  We  are  import-
 ing  about  0  million  tons  of  food-
 grains;  I  hope  I  am  right  about  the
 figure.  How  ig  it  that  Vietnam,  a
 smal]  country  where  the  cropr  are
 being  burnt  by  napalm  bombs  and
 others,  can  survive  without  PL  480
 funds  when  India  cannot?  When  India
 and  China  were  on  par,  so  far  as  elec-
 tric  power  was  concerned,  some  years
 back,  how  is  it  that  today,  as  far  as
 reports  go,  the  electric  power  of
 China  is  0  times  that  of  India?

 How  is  it  that  in  industry  whereas
 in  948  we  were  far,  far  superior  to
 China,  today  they  are  exporting  tanks
 and  planes  to  other  countries?  They
 are  helping  Vietnam  and  other  coun-
 tries.  How  is  this  to  be  explained?
 They  are  getting  no  aid  from  abroad.
 They  have  no  foreign  debts,  We  get
 al]  this  and  we  are  left  nowhere.

 As  far  as  implementation  goes,  there
 have  been  so  many  commissions—the
 Monopolies  Commission,  the  Hazari
 Commission  and  so  on  and  80  forth.
 There  is  one  little  story  that  I  heard
 which  is  worth  listening  to  specially
 about  the  Hazart  Report.  There  wat

 mood. 3  $  the
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 “J  want  Rs,  I  lakh  because  I  want  to
 provide  for  my  family.”  A  Frenchman
 said.  “I  want  Rs.  2  lakhs  because  I
 must  have  a  good  time  before  I  go
 and  I  want  to  provide  Rs.  ]  lakh  for
 myself  and  Rs  |  lakh  for  my  family.”
 A  third  man  who  volunteered  was  a
 Marwari,  He  said.  “I  want  Rs.  3
 lakhs—Rs,  !  lakh  for  the  Selection
 Board;  Rs.  l  lakh  for  myself  and  Rs.
 i  lakh  for  the  person  who  will  take
 my  place  to  go  to  the  moon.”  So,  the
 Harari  Report,  I  think,  comes  under
 that  category.  When  I  talk  of  the
 Marwari,  I  do  not  mean  the  Marwari
 community  just  88  by  Englishman  I
 do  not  mean  every  Englishman.

 How  have  these  countries  advanced
 faster?  One  patent  thing  is  clear  that
 here  the  rich  are  getting  richer  and
 poor  are  becoming  poorer.  Not  only
 that,  all  the  developing  countries  are
 getting  poorer  and  poorer  and  _  the
 developed  countries  are  getting  richer
 and  richer.  If  we  want  to  progress  and
 build  a  society  for  which  we  can  be
 proud,  we  have  to  stir  the  idealism  in
 this  country  and  make  the  country  feel
 that  it  js  a  nationa)  problem.  We
 should  all  work  together  and  suffer
 together.  It  is  only  by  creating  that
 idealism  that  Gandhijj  kindled,  {t  js
 only  through  that,  that  we  can  per-
 form  miracles  and  become  a  big  coun-
 try  in  the  world.

 ot  इसहाक  साम्मली  (भ्मरोहा)
 |

 उपाध्यक्ष  महोदय,  प्रानरेबल  मो  रारजी  देसाई
 के  फाइनेंस  मिनिस्टर  होने  के  बाद  यह  भ्राम

 खयाल  हो  गया  था  कि  शब  बहुत  ही  कमर

 तोड़  टैक्स  लगने  वाले  हैं।  लेकिन  मैं  समझता
 था  कि  ऐसे  वक्‍त  में  अब  कि  पूरे  देश  में  स्टेशन
 फला  हुआ  है  लोगों  के  लिए  जि-दगी  गुआरना

 मुश्किल  हो  रहा  है  वह  गरीब  जनता  पर

 मेहरवानी  करेंगे  ।  लेकिन  भ्रफसोस  के  साथ

 मुझे  कहना  पड़ता  है  कि  मेरी  यह  उम्मीद

 पूरी  नहीं  हुईं  -  इस  बात  की  तो  हमें  बिल्कुल
 भी  उम्मीद  नहीं  थी  कि  इस  तरह  से  टैक्स

 लगा  कर  पब्लिक  को  तवाह  करने  वाला  बजट

 वेश  किया  जायेगा  ।  हमें  यह  भी  उम्मीद

 थी  कि  कम  से  कम  गस्से  के  आरे  में  भमाज
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 के  बारे  में  बह  कोई  ऐसी  हनक्लाबी  तवदीली
 लायेंगे  कोई  ऐसा  सिस्टम  निकालेंगे  कि  जिसके
 जरिये  से  लोगों  को  भूख  से  बचाया  जा  सके  |

 गलते  के  बारे  में  मैं  एक  बात  कहूंगा  ।
 सरकार  णएवा  हिम्मत  करे  |  मरहम  गरफी

 हमद  किदवई  साहब  ने  जिस  तरह  से  गल्ले

 को  जले  झाम  किया  था  पौर  इस  देश  को
 ग  ले  से  भर  दिया  था  या  तो  उसी  तरह  से

 कदम  उठा  कर  यह  गल्ल  से  देश  को  भर  दें,
 इस  तरह  के  रिस्क  को  लें  इस  तरह  की  हिम्मत
 करे--जो  मैं  समझता  हूं  कि  इबमें  नहीं  है---
 या  फिर  दूसरा  एक  श्रौर  तरीका  हो  सकता  है
 कि  गल्ले  की  तिजात  को  पूरी  तरह  सरकार

 नैशनलाइज़  कर  दे  ।  बैंकों  पर  पाबन्दी  लगाई
 जाये  कि  वे  गल्ले  की  खरीदारी  के  लिए.

 शूगर  की  खरीददारी  के  लिये  श्रौर  दूसरी
 जिन्दगी  की  जरूरी  चीजों  की  खरीदारी  के  लिए
 एडवांस  नहीं  करेगे  ।  मैं  गारंटी  के साथ  कह
 सकता  हूं  प्रौर  भ्रापको  याद  भी  दिलाना  चाहता

 हं  चंकि  भाप  भी  रफी  साहब  के  ज़माने  के
 आदमी  हैं  कि  वह  कहा  करते  थे  कि  सरकारी

 आकड़े  एक  जाल  हैँ  इनके  जरिये  से  भ्रव्याम

 को  तबाही  की  तरफ  तो  ले  जाया  जा  सकता

 है  लेकिन  कोई  फायदा  नही  पहुंचाया  जा

 सकता  है  1  इस  मुल्क  के  अल्दर  गल्‍ला  मौजूद
 है  इसमें  कोई  शक  नही  है  ।  भ्रगर  न  होता
 तो  ऊंचे  दामों  पर  कहा  से  मिल  जाता  ।

 ऊचे  दामों  पर  जितना  चाहे  और  जहां  से

 चाहें  श्राप  गल्ला  खरीद  कर  लीजिये  |

 कही  कोई  कमी  गल्ले  की  नहीं  है।  !  लेकित

 गर  कोई  कमी  है  तो  वह  यह  कि  गल्‍ला

 बेचने  वाले  मनमाने  दाम  वसूल  कर  रहे  हैं  ।

 मैं  उत्तर  प्रदेश  की  बात  जानता  हूं  जहां  से  मैं

 भ्राता  ह  |  वहां  पर  ट्रैडर्ज  ने जिस  भाव  पर

 गल्ला  खरीदा  था  उससे  ढाई  गुना  ज्यादा

 कीमत  पर  बचा  है  nl  हमारी  सरकार  यह  सद

 देखती  रहो  है  भौर  उन  लोगों  को  प्रोटेक्शन

 देती  रही  है  झगर  इस  सिलसिले  में  कोई

 शिरफ्तारियां  हुई  तो  फौरन  इभ्टरवीन  करके

 उन  लोगों  को  बचाया  गया  ।
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 [  थी  इसहाक  साम्भली  ]

 जरूरत  इस  बात  की  है  कि  जहां  एक
 तरक्  पैदाबार  बढ़ाई  जाये  वहां  दूसरी  तरफ़
 गल्ले  की  ट्रेंड  को  पूरी  तरह  से  प्रपते  हाथ
 में  लिया  जाये  ।  इसके  प्रलावा  बैंकों  को

 नैशनलाइज  करने  में  देरी  न  की  जाये  और

 फौरी  तौर  पर  यह  पाईर  दिया  जाये  कि  बैंक

 गल्‍ले  की  खरोददारों  के  लिए  एडवांस  न  कर
 सकें  a

 जहां  तक  य्स्ले  की  पैदावार  को  बढ़ाने
 का  सवाल  है  कितनी  ही  बार  यह  कहा  गया

 है  कि  हमारे  मुल्क  में  झाज  भी  लाखों  एकड़

 ऐसी  जमीन  मौजूद  है  जो  कल्टीवेशन  में  नहीं
 ली  ग  ई  है।  रेलवे  लाइनों  के  दोनों  तरफ
 शायद  हजारों  एकड  जमीन  पड़ी  हुई  है  ।

 वह  क्‍यों  नहीं  बराबर  के  खेत  वालों  को  दी
 जाती  है  ?  बिहार  में  दी  गई  है  लेकिन
 उत्तर  प्रदेश  में  नहीं  दी  गई  है  ।  मैं  कहू ंगा  कि

 जल्द  से  जल्द  इस  किस्म  की  सब  ज़मीनों  को

 लेती  में  लिया  जाये  |

 झाज  हमारी  इ  डस्ट्री  कौ  तो  वह  हालत  है
 कि  मालूम  होता  है  कि  मरहूम  पंडित  जवाहर
 लाल  नेहरू  के  बाद  हिन्दुस्तान  की  इंडस्ट्री  तो
 शायद  बिल्कुल  यतीम  श्रौर  भ्रनाय  हो  गई  है  ।

 हमारी  मौजूदा  बड़ो  इंडस्ट्रोस  पर एक  एक  कर

 के  कंपिटलिस्टस  को  तरफ़  से  हमला  किया
 जा  रहा  है।  नई  इंडस्ट्रीज़  के  बारे  में  क ेपिट-
 लिस्ट  जो  कुछ  सजेस्ट  करते  हैं  सरकार
 उस  पर  अमल-दरामद  करती  है  1  प्रापने

 झखबारों  &  पढ़ा  होगा  कि  पांचवे  स्टीन
 प्लांट  का  झाइडिया  खत्म  कर  दिया  गया  है
 शायद  यह  एक  साजिस  के  मातहत  बड़े  बड़े
 स्टील  प्लाट्स  में  घाटा  दिखलाया  जा  रहा
 है  ।  लेकित  इसमें  कोई  शक  नहीं  है  कि  हम
 न्हीं  स्टील  'प्लांद्स  की  बदोलत  बहुत  से
 मामलों  में  तरक्की  कर  सके  हैं  भौर  इन्हो  को
 बदौलत  दुनिया  में  अपनी  लखरे  ऊंबी  उठा
 सके  हैं  |  लेकिन  एक  एक  करके  इस  स्टील
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 प्लॉट्स  को  साजिस  का  शिकार  बनाया  जा

 रहा  है।  यह  देख  कर  हैरत  होती  है  कि
 हिन्दुस्तान  स्टील  को  70  करोड़  रुपये  का
 घाटा  है  पौर  फटिलाइजर  में  220  लाख
 रुपये  का  घाटा  है  ।

 जब  मैं  उत्तर  प्रदेश  में  कौंसिल  का
 मेम्बर  था  तो  मैंने  देखा  कि  पब्लिक  सेक्टर
 के  कारखानों  में  घाटा  दिखाया  जा  रहा  है  1
 क्यों  ?  उस  के  पीछे  साज़िस  है  बड़े  भ्रफ़सरों
 की  बड़े  बड़े  नेताओों  की  और  बड़े  बड़े
 कौपिटलिस्टस  की  ।  मैं  कह  सकता  हूं  कि  भ्रगर
 पब्लिक  सेक्टर  को  इस  तरह  तबाह  होने
 दिया  गया  तो  यह  देश  किसी  तरह  भी  तरक्की
 करने  वाला  नहीं  है।  बदकिस्मती  से  हमारे
 देश  के  पूंजीपति  वे  हैं  कि  जब  हिन्दुस्तान  ने

 पुर्तगाल  का  बायकाट  करके  गोआ  को  सामान
 भेजने  पर  पाबन्दी  लगाई,  तो  ये  ब्लैक-मार्के-
 टियर्ज़  यहा  पर  धडा-घड़  माल  पहुंचाते  रहे
 भ्रौर  इसी  तरह  पाकिस्तान  की  नाकेबन्दी  के
 वक्‍त  भी  वहां  पर  धड़ा-धड़  सामान  पहुंचाते
 रहे  I  क्‍या  सरकार  उन्हीं  पूजीपतियों  के

 हाथ  में  खेलेगी  ?

 प्राज  छोटी  इंडस्ट्रीज  की  जो  हालत  है
 प्रगर  उसके  बारे  में  कुछ  न  कहा  जाये
 तो  भ्रन्छा  है  ।  मुरादाबाव  का  ब्रासबेयर

 इंडस्ट्री  से  हर  साल  तीन  करोड़  रुपये  के  बर्तन
 तैयार  हो  कर  जाते  है,  जिस  तरह  से  हर  साल

 डेढ़  करोड़  रुपये  की  फारेन  एक्सचेंज  मिलती

 है  ।  लेकिन  हर  साल  डेढ़  करोड़  रुपये  की
 फ़ारेन  एक्सबेंज  क्लिने  वाली  इंडस्ट्री  की
 क्या  हालत  कर  दो  गई  हैं  ?  उस  का  रा
 मैटीरियल  बन्द  कर  दिया  गया  है।  धौर  जो
 रा  मंटीरियल  मिल  रहा  है,  बहु  किस  को  ?

 वहूँ  उन  सरमापेदारों  श्लौर  महाजनों  को
 मिल  रहा  है,  जिनका  उस  इंडस्ट्री  से  कोई
 बास्ता  नहीं  है  |  इसके  घलावा  मुरादाबाद
 ड्लि  की  एक  ौर  खूबयूरत  धौर  हुबीन
 इंडस्ट्री  है  सींग  के  कंबे-कंषियां  धौर  दूश्रा
 सामान  जिससे  लाचों  कापे  का  कारेन  पुश्त
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 चेंज  मिल  सकता  है,  लेकिन  उसकी  तरक्
 सरकार  की  कोई  तदउजह  नहीं  है  ।  उसको
 जो  मैटीरियल  मिलता  था,  उस  पर
 प्रबन्दी  सगी  हुई  है  i  एक  तरफ़  तो  भखबारों
 में  ये  स्टेटमेंट  दिये  जाते  हैं  कि  हम  उत  सामानों
 को  छोजना  चाहते  हैं,  जिनको  बाहर  भेजा
 जा  सके  भौर  दूसरी  तरफ  फ़ारेन  एक्सचेंज
 दिलाने  वाली  जो  शीज़े  मौजूद  हैं  जैसे

 मुरादाबाद  के  ब्रास  के  बतेन  सींग  के  कंषे-
 कंधियां  और  प्रमरोहा  में  तैयार  होने  वाले

 कालीन,  उन  की  तरफ़  सरकार  की  तवजउ्जह
 नही  है।  ये  सब  चीजें  मिल  कर  सालाना
 कई  करोड़  रुपये  का  फ़ारेन  एक्सचेंज  दिला
 सकती  हैं  ।  यही  हालत  खंडसारी  की  है  ।
 जब  तक  बहु  छोटे  तैयार  करने  वालों  के  पास

 रहती  है,  तब  तक  उस  प  पाबन्दी  लगी  रहती

 हैं  प्रौर  जब  वह  बिक  कर  बड़ी  कोठियों  में

 पहुंच  जाती  है  तो  उस  पर  पाबन्दी  खोल  दी
 जाती  है  ध्रौर  बह  न  जाने  कहां  कहा  मन-
 माने  दामों  पर  बेची  जाती  है

 यह  बड़े  ताज्जुय  की  बात  है  कि  एक
 तरफ़  तो  सरकार  ॥खबारात  की  झ्ाजादी  का
 दाया  करती  हूँ  ब्रीर  दूसरी  तरफ  ऐसे  प्रखबा -
 रात  हैं  जिनको  सरकारी  इश्तहांरात  नहीं
 मिलते  हैं  पर  जिनके  साथ  मुनासिब  बर्ताव

 नहीं  किया  जाता  है  ।  मैं  इस  सिलसिले  में
 सिफ  दो  मिसालें  देता  हूं  :  दिल्ली  से

 निकलने  वाला  उर्दू  अ्रखबांर  बाबत  शौर

 कानपुर  से  निकलने  वाला  दू  भ्रसखवार
 खियासत  ह ल ह  |  इन  अखबारों  का  क्‍या

 कसूर  है  ?  उनका  इतना  ही  कसूर  है  कि

 वे  सरकार  को  नुक्‍ता-चीनी  करते  हैं
 सरकार  की  प्रालोचना  करते  हैं  ।  क्‍या  मैं

 उम्मीद  करू  कि  सरकार  इस  पर  सौर  करेमी  ?

 सरकार  की  तरफ़  से  बड़े  जोर-शोर  से

 मुल्क  में  भ्रमन-पमरान  कायम  रखने  की  बात

 की  जाती  है  शौर  इसके  लिए  बड़ा  लम्बा  थौड़ा
 बजट  रखा  जाता  है  |  क्या  ही  च्छा  होता

 ध्रगर  होम  मिनिस्टर  साहब  यहां  पर  मौजूद

 होते  ।  मैं  उनसे  मालूब  करता  कि  क्‍या  इस

 ,  मुल्क  में  कम्युनल  राइटस  कया  खिस्सिसा
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 कभी  ख़त्म  होगा  ।  यह  बहाना  बिल्कुल
 ग़लत  है  कि  यहां  के  हिन्दू  झवास  बहुत  ज्यादा

 एम्टी-मुस्लिम  हैं  ।  मैं  गारन्टी  के साथ  कहता

 हैं  कि  यह  बात  इन्तहाई  ग़लत  है  |  उन  पर
 गलत  इल्डाम  लगाया  जाता  है  !  शेरे  सामने

 ऐसी  भिसालें  हैं  कि  हमारे  हिन्दू  भाशयों  ने

 भ्रपती  जान  पर  चेल  कर  मुडों  के  हाथों  से

 मजलूमों  को  बचाया  है  1  झभी  जब  भरबों

 श्रौर  इसराइल  का  झगड़ा  ह््भा  तो  उन्होंने
 हजारों  की  तादाद  में  जमा  होकर  प्रोटेस्ट
 किया  ।  कल  मैंने  एक  मोटिंग  देखी  जिसको

 हिन्दुस्तान  के  बहुत  बड़ें  लीडर  एस  ०  शु ७
 डांगे  ने  एड्रेस  किया  था  I  उस  में  बहुत  बढ़ी
 तादाद  हिन्दू  भाइयों  की  थी  +  इसलिए

 मेहरबानी  करके  हिन्दू  भाइयों  को  बदनाम  न
 किया  जाये  |  यह  सरकार  खुद  उर्दू  को  उसके

 हकूक  नहीं  देती  है,  कम्थुनल  राइटस  को  षुद
 नहीं  रोकती  है  शौर  बहाना  बनाती  है  हिन्दू
 वाम  का  ।  इत  तरह  हिन्दू  बाम  को

 बदनाम  करता  बन्द  किया  जाये  |

 हैं  बड़े  दब  के  साँच  कहना  चाहता

 ह्  कि  हमारा  कस्टीट्यशन  बहुत  पवित्र  हैं  शौर

 हम  इस  पर  फ्रल्य कर  सकते  हूँ,  लेकिन  मुझे

 दुख  के  साथ  कहना  पड़ता  है  कि  इस  कॉस्टी-

 ट्यूशन  के  होते  हुए  भी  यहां  पर  डिसक्रि-

 मिनेशन  बढ़ता  जाता  है,  जिसकी  मिसालें  हैं  ।
 मैं  इस  हाऊस  में  चैलेंज  कर  के  कहना  चाहता

 हूं  कि डिसक्रिमिनेशन  होता  हैं।  क्‍या  है  वह
 सीक़ट  सर्कूलर,  जिसमें  मुसलमानों  के  बारे  में

 धा्डर  है  कि  उतको  मैं  सविसिज्ञ  मे  की

 पोस्ट्स  लू  दी  जाएं  ?  क्या  प्रब्दुल  हमीद
 की  कुर्बानी  के  बाद  भौर  राजस्थान  में

 झब्दुल  हादी  साहब  के  पूरे  खानदान  की

 कुर्बानी  के  बाद  भी  उनके  बारे  में  शक  किया

 जा  सकता  है  ?

 Shri  Morarji  Desai:  The  hon.  Mem-
 ber  says  that  there  is  a  circular  that
 Muslims  should  not  be  appointed  to
 key  posts,  There  could  be  no  better
 untruth  than  this  because  there  is
 no  such  circular  and  so  many  Mus-
 lims  can  be  pointed  out  as  being  in
 key  posttions,
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 थ्भी  इसहाक  सम्मती :  मैं  बड़ा  शुक्त-

 गुजार  हू  डिपुटी  प्राइम  मिनिस्टर  साहब  का,
 लेकिन  मैं  मिसालें  पेश  करने  के  लिये  तैयार

 हूं  -  मैं  कोई  बेसलेस  जात  नहीं  कह  रहा

 हूं।  मैं  मिसाल  देने  के  लिये  तैयार  हू  कि

 रामपुर  के  एक  शख्स  को  फौज  में  एपायटमेट
 मिला,  लेकिन  जब  यह  पहुचा,  तो  उसको  जवाब

 दिया  गया  कि  तुमको  जगह  नहीं  मिल  सकती

 है  I  कि  तुमको  यह  जगह  नहीं  मिल  सकती  |

 मुझे  बड़ी  खुशी  है  कि  भगर  यह  चीज़  न  हो  t

 ad  बड़ी  खुशी  होगी  कि  भ्रगर  हैं  तो  इसको

 मसूछ  कर  दिया  जाय  |

 Shri  Bakar  Ali
 Member  is  trying  to

 members  belonging  to  the

 they  could  watch  whether  there  was
 any  discrimination  going  on?  And
 yet  my  hon,  friend  comes  forward
 with  just  one  example,  and  then  tnes
 to  generalise  from  jt.  I  may  tell  him
 that  the  circular  was  sent  as  I  have
 pointed  out  just  mow  and  not  in  the

 Member  has manner  that  the  hon.
 suggested.

 sit  इसहाक  साम्मली:  क्‍्रफसोस  है,
 मेरे  मोहतरिम  भानरेबल  मेम्बर  को  मालूम
 नहीं

 Mr.  Deputy-Speaker:  If  the  hon.
 Member  tries  to  generalise  from  just
 one  instance  without  verification,  that
 would  be  wrong,

 Shri  Randhir  Singh  (Rohtak):  Let
 him  not  spail  his  speech  by  this.

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  refrain  from  making
 eny  further  reference  to  this  aspect.

 “Shri  Ishaq  Sambhall:  Yes,  I  would
 prove  it.

 तो  मैं  यह  गृजारिश  करुंगा  कि  भाखिर

 तकलीफें  हैं,  शिकायतें  हैं।  एसा  नहीं  होना

 वाहिए  कि  जिसमें  कोई  देखने  वासा  यह

 JUNE  3,  196?

 Mieza:  The  hon.
 enunciate  a

 general  prmciple  from  an  individual
 case.  But  is  it  not  a  fact  that  a  circu-
 lar  was  sent  exactly  in  the  opposite
 way  from  the  Government  of  India  to
 the  States  asking  them  how  many

 ‘minority
 communities  were  appointeg  so  that
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 समझे  भौर  जिसमें  कि  ऐसी  शौज  हो
 कि  किसी  को  किसी  चीज़  से  महरुम  किया
 जाय  हम  देखते  हैं  कि  लम्बी  लम्बी  सिस्टें
 निकलती  हैं  शौर  उनमे  शायद  एक  एक
 दो  दो  नाम  माइनारिटी  के  कही  नजर
 झाते  हैं  मैं  किसी  एक  की  नही  कहता  हूं  t
 मैं  बहुत  सी  स्टेट्स  के  बारे  में  भर्जें  करता

 हूँ  7  सटर  के  बारे  में  भज  करता  हूं  इसलिए
 जरूरी  है  कि  यह  थीजें  बदलें  |  मैं  मुसल-
 मानों  से  कहता  हूं,  भाप  के  जरिए  कहता  हूँ,
 मैं  न ेकॉसिल  मे  भी कहा  भौर  हमेशा  कहूंगा
 कि  यह  ह्द्व  चीज़  को  कभी  त  सोचे  कि  उनके
 साथ  क्या  हो  रहा  है  in  जो  उनकी  ड्यटी  है  बह
 उसको  श्दा  किए  जाएं  1  समझें  कि  परे  देश  की
 तरक्की  होगी  तो  उनकी  भी  तरबकी  होगी  ।
 देश  नीचे  जायगा  तो  वह  भी  नीचे  जायेंगे  1

 साथ  ही  साथ  श्रगर  देश  की  इतनी  बड़ी
 सख्या  ,  इतनी  बड़ी  तादाद  तरक्की  से  बेखबर

 रहेगी,  तरक्की  से  अलग  रहेगी  तो  उस
 देश  की  भी  पूरी  तरक्की  नही  हो  सकेगी  d

 डिप्टी  स्पीकर  साहब,  एक  चीज  की

 तरफ  मैं  आपकी  श्रौर  तवज्जह  दिलाना

 चाहता  हु  in  इस  चीज़  का  लिहाज  रखा  जाना

 चाहिए  कि  हमारे  यहां  पर  जो  टैक्स  सगे

 वह  इन्तहाई  गरीब  तबके  पर  न  लग  ।

 जैसे  मिसाल  के  तौर  पर  मैं  बताता  हूं
 एल्यूमिनियम  की  इन्डस्ट्री  पर  टैक्स  लगाया

 गया।  देखने  में  तो  कहां  जाता  है  कि  एसयू
 मिनियम  की  इडस्ट्री  में  बहुत  ज्यादा  मुनाफा
 है  लेकिन  और  भी  चीजें  मैं  बता  सकता  हूं
 कि  जिनमें  मनाफा  है।  मगर  क्‍या  सरकार
 ने  इसका  इन्तंजाम  किया  कि  यह  टैक्स

 कन्ज्यूम्स  पर  न  पड़।  यह  टैक्स  इंडस्ट्री
 पर  लगे  लेकिन  कन्ज्यूमस  पर  न  पढ़े।
 क्या  वजह  हैं  कि  458  करोड़  इसकस
 टैक्स  का  बकाया  है,  बह  क्‍यों  नहीं  वसूल
 किया  जाता  है  ?  उसको  वसूल  किया  जाय  t

 at  ta  तरह  बहुत  से  टैक्सेज़  से  छुटकारा
 मिल  सकता  है।
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 Mr,  Deputy  -Speaker:
 Himatsingka.

 st  few  नारायण  (बस्ती):  कभी

 मुझको  भी  बुलाइयेगा  डिप्टी  स्पीकर  साहब
 इस  गरीब  को  भी  कभी  बुलाइयेंग[  ?  oe

 (ब्यवधान)  .  .  .

 Mr,  Deputy-Speaker:  Order,  order.
 Shri  Sheo  Narain:  We  represent  the

 poorest  section  of  the  country  aud  yet
 we  are  not  given  ४  chance  to  speak  On
 the  budget.  बड़े  बड़े  लोगो  को  बुलाया  है,

 Nqw,  Shri

 हम  गरीबों  को  भी  बुल।  ३।  कया  इन्साफ

 है  भाप  के  यहा  ?

 Mr,  Deputy-Speaker:  Phy  hon.
 Member  will  be  yeiting  his  oppurtu-
 uity.  He  may  pieuse  resume  his  seat
 now.

 Shri  Himatsingka  (Godda);  The
 hon.  Finance  Mimisier  has  made  a  cor-
 ३3९८६  evaluatign  of  the  economic  cundi-
 ti0Ns  in  the  country  caused  by  two
 very  serious  and  unprecedented
 droughts  during  the  last  two  years,
 rise  yn  prices,  fall  in  exports  aNd  cer-
 tain  other  similar  causes.  The  present
 position  is  that  whereas  there  has  been
 miflation  of  prices  especially  so  fyr  as
 food  articles  and  other  articles  are  con-
 cerned,  there  is  recessiOn  so  far  aS  the
 demand  for  certain  industrial  products
 ys  concerned,  eapecially  heavy  indus-
 \rial  goods,  The  budget  proposals  that
 have  been  put  forward  before  the
 House  aim  at  removing  the  qisparity
 in  the  prices  of  agricultural  commo-
 dities  where  the  greatest  rise  in  prices
 has  taken  place,  and  the  hon.  Minister
 has  therefore,  provided  sufficient  funds
 for  improvement  of  agriculture.
 Most  of  our  important  industries  are
 algo  based  on  agricultural  products.
 Therefore,  the  Finance  Minister  has
 rightly  provided  a  sufficient  amount
 of  money  to  bring  about  improvements
 in  agriculture.  If  that  is  done,  if  we
 can  increase  our  production,  I  think
 the  difficulties  the  country  is  facing
 will  pe  golved  to  a  large  extent.

 For  increasing  agricultura]  produc-
 tion,  it  is  necessary  that  all  the  inputs
 required  be  provided  to  the  farmer.  To
 this  end,  steps  should  be  taken  to  in-
 crease  the  production  of  fertilisers  and

 General  Dis.  4724

 better  seeds  and  augmentation  of  irri-
 gation  facilities.  In  addition,  if  neces-

 sary  credit  facilities  and  other  services
 should  also  be  arranged  for  the  culti-
 vators.

 I  fee)  that  there  is  a  great  deal  of
 scope  for  improvement  of  production
 in  the  country.  At  present,  there  is
 not  Much  room  for  increasing  the  area
 under  cultivation,  Therefore,  steps
 have  to  be  taken  towards  intensive
 cultivation.  At  present,  the  produc-
 tion  per  hectare  in  India  of  rice  is
 446  lbs,  whereag  yn  the  USA  they
 produce  4,887  lbs,  in  the  UAR  5,040
 lbs.  and  in  Japan  4,95i  lbs.  Similar-
 ly  for  wheat,  the  per  hectare  produc-
 tion  in  India  js  898  lbs,  in  the  USA  it
 is  809  lbs,  in  West  Germany  it  is
 3,009  lbs.  and  in  Framce  3,l27  Ibs.
 Therefore,  if  proper  steps  are  taken
 to  provide  inputs  in  time,  there  is  no
 reason  why  our  country  cannot  be
 self-sufficient  in  8  very  smal]  space
 of  time  in  this  sphere.  It  should  not
 take  more  than  two  to  three  years  to
 be  self-sufficient  for  us.  Even  when
 the  monsoon  has  been  bad,  the  pro-
 duction  last  year  was  about  74  mil-
 lion  tonnes  and  this  year  it  is  about
 72  million  tonnes.  Each  year  the
 deficit  has  been  about  5  million  ton-
 nes  compared  to  1964-65,  and  if  we

 calculate  the  price  on  an  average  at
 the  rate  of  Rs.  500  for  a  tonne,  the
 country  has  suffered  g  loss,  due  to
 shortfal]  in  production,  of  about
 Rs.  500  crores  so  far  as  the  food
 crops  are  concerned.  Similarly  there
 has  been  a  fall  in  the  production  of
 cash  crops.  Therefore,  the  country  has
 suffered  and  aggregate  loss  of  about
 Rs.  3,000  crores  in  two  years  on  this
 head  alone  and  that  has  broken  our

 economy  to  such  an  extent  that  very
 important  and  bold  steps  have  got  to

 be  taken  if  we  really  want  to  revive
 the  economy.

 Another  factor  is  the  increase  in

 the  price  of  foodgrains  because  of

 various  restrictions,  specially  zonal
 restrictions.

 If  you  take  into  account  the  pro-
 duction  of  72  million  tonnes  of  food-

 grains—I  am  referring  only  to  food-

 grains  leaving  out  potatoes  ana  other
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 in  China  (C.A.)

 (Shri  Himatsingka]
 edible  crops—allowing  for  a  per  At  .30  p.m.  on  June  4th,  Shri
 capita  consumption  ot  140  kg.  per-
 man—this  much  quantity  is  not
 necessary—,  we  require  oniy  70  mil-
 lion  tonnes  of  foodgrains  to  feed  50
 crores  af  people,

 Mr.  Deputy-Speaker:  He  may
 continue  tomerrow.  We  have  to  take
 up  the  calling  attention  Notice  Just
 now.
 16.29  hrs.
 CALLING  ATTENTION  TO  MA-
 TERS  OF  URGENT  PUBLIC  IMPOR-

 TANCE—Contd.
 Qi)  Derention  oF  Inpian  Diplomats

 BY  CHINA,
 Shri  S,  8.  Kothari  (Mandsaur):

 I  call  the  attention  of  the  Minister  of
 External  Affairs  to  the  following  mat-
 ter  of  urgent  public  umportance  and
 request  that  he  may  ‘make  a  statement
 thereon:

 Detentun  of  Indian  diplomats  by
 China.
 6.20  hrs,

 {Mr.  Speaker  in  the  Chair]
 The  Minister  of  External  Affairs

 (Shri  M,  C.  Chagla):  The  action  of
 the  Chinese  Government  in  with-
 drawing  recogmition  of  the  diplomatic
 stutus  of  Shrj  K,  Raghunath,  Second
 Secretary  in  our  Embassy  in  Peking
 and  declaring  that  he  will  not  be
 allowed  to  leave  Ching  before  “the
 Chinese  judicial  organs  take  sanctions
 against  hig  crimes”  is  a  flagrant  vio-
 lation  of  all  known  priciples  of  in-
 ternational  law  and  the  norms  of
 civiliseq  behaviour  among  nations.
 The  list  of  alleged  spying  activites  of
 Shri  Raghunath  prepared  by  the
 Chinese  Government  is  a  tissue  of
 lies  put  together  to  defend  them-
 selves  against  the  very  reasonable
 and  moderately  worded  protest  note
 which  has  been  sent  by  our  Embassy
 to  the  Chinese  Foreign  Office  on  June
 Sth  that  is  the  day  after  the  jncident
 in  which  Shri  Raghunath  and  Shri
 Vijay  were  unreasonably  detained  in
 a  ruined  temple  in  the  Western  Hills
 of  Peking.

 The  details  of  this  incident  as  con-
 veyed  to  us  by  our  Wmbasay  in  Pek-
 ing  ate  as  follows:

 Raghunath  and  Shr  Vijay,  Third
 Secretary  in  the  Embassy  were  driv~
 ing  towards  the  Western  Hills  area
 in  Peking  which  ig  a  well-known
 beauty  spot,  and  which  is  open  to
 toreigners,  On  their  way  there  they
 stopped  for  a  moment  near  a  ruined
 temple  and  proceeded  to  take  photo
 graphs  of  the  temple.  Then  they
 were  surrounded  by  80me  people  who
 accused  Raghunath  of  taking  photo-
 grapis  of  a  military  installation
 which  was  allegedly  situated  near-

 by.  In  spite  of  Raghunath's  protesta-
 tion  that  he  was  merely  photograph-
 ing  the  ruineg  temple,  the  Chinese
 crowd  forced  the  two  diplomats  to  gO
 to  the  nearby  building  where  after
 some  delay  the  officer  of  the  Security
 Bureau  artived  under  whose  orders
 the  camera  and  films  were  forcibly
 taken  away  and  the  absurd  allega-
 lion  immediately  made  that  the  de-
 velopment  of  the  film  has  shown  that
 Shri  Raghunath  hag  photographed
 prohibited  objects.  Curiously
 enough,  however,  these  so  called  pho-
 tographs  were  not  shown  to  either  of
 the  diplomats,  The  Western  Hills  are
 not  out  of  bounds  to  foreigners.  It
 is  an  area  covered  over  with  Budhist
 temples  and  has  been  one  of  the  most
 popular  tourist  resorts  within  the
 reach  of  Peking.  For  the  last  8  years
 diplomats  of  all  nutionalities  have
 been  allowed  tu  go  along  the  way  and
 visit  these  spots  and  photograph  the
 old  temples.  There  jg  nothing  un-
 usual]  or  extraordinary  in  the  actions
 of  Shri  Raghunath  and  Shri  Vijay.

 In  spite  of  repeated  requests  the
 diplomats  were  allowed  to  telephone
 to  the  Embassy  only  at  §  p.m.  when
 the  Embassy  officials  tried  to  get  in
 touch  with  the  Foreign  Office  and  the
 Security  Bureau.  They  were  told
 that  nothing  could  be  done  until  the
 next  day.  Two  officers  of  the  Em-
 bassy  reached  the  spot  at  about
 9  p.m.  and  were  not  permitted  to  go
 into  the  building  or  see  the
 and  were  asked  to  return  since  if  wii
 claimed  to  be  a  prohibited  grea,  even
 though  it  was  on  the  highway,  Final-
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 ‘ly  the  diplomats  were  allowed  to  re-
 .tUrA  at  9.30  p.m.  after  a  detention  for

 a  periog  of  83  hours.  The  Embassy
 made  turther  efforts  the  same  night
 to  protest  to  the  Protoco]  Department
 of  the  Foreign  Office  but  could  not
 get  an  appointment  in  spite  of  best
 efforts.

 A  note  giving  the  details  of  this
 incident  and  protesting  against  the
 unlawful  detention  of  both  the  dip-
 lomats  namely,  Shri  Raghunath  and
 Shri  Vijay,  was  sent  to  the  Foreign
 Office  the  next  day  but  was  returned
 three  hours  later.  It  may  be  noted
 that  Shri  Vijay  had  not  been  con-
 cerned  in  the  photographic  jncident.
 The  note  pad  also  specially  protested
 against  the  unhelpfulness  of  the
 Foreign  Office  in  the  matter,

 This  latest  development  by  which
 the  Chinese  Foreign  Office  hag  gone
 to  the  unprecedented  action  of  accus-
 ing  Shri  Raghunath  of  spying  seems
 to  indicate  that  the  Chinese  are  not
 merely  anxious  to  utilise  this  inci-
 dent  for  propaganda  purposes  but
 have  3  guilty  conscience  and  want  to
 manufacture  some  excuses  to  —  still
 further  damage  relations  with  India.

 The  accusations  against  Shri
 Raghunath  are  trivial  to  the  point  of
 absurdity,  The  accusation  against
 him  of  committing  espionage  is  based
 on  the  flimsiest  grounds,  namely  that
 he  has  been  trying  to  collect  political
 and  military  intelligence  by  attending
 gatherings  of  Red  Guards  ete,  These
 are  the  usual  Chinese  lies  to  concoct
 a  case  against  a  diplomat.  On  the
 other  hand,  Shrj  Raghunath  hag  on
 more  than  one  occasion,  been  the
 victim  of  Chinese  harassment.  Onee,
 while  buying  Red  Guard  newspapers
 in  a  Peking  street,  he  was  taken  by
 some  Red  Guards  to  a  Public  Secu-
 rity  Bureau,  Such  Red  Guard  news-
 papers  have  been  sold  in  the  streets
 all  these  months  and  purehased  by
 foreigners  without  any  objection.
 However,  when  Shri  Raghunath  was
 told  that  there  newspapers  were  not
 to  be  read  or  purchased  by  foreigners,
 he  readily  agreed  to  abide  by  this
 Rew  rule.
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 ‘Shri  Raghunath  is  a  young  and
 promising  dyplomat  who  has  con-
 turmed  to  the  best  traditiong  of  out
 diplomatic  survice.  in  making  him

 a  victim  of  its  netarious  designs,  tne
 People's  Republic  of  China  no  doubt
 wishes  to  tainish  the  naine  of  India
 and  has  deprived  him  of  diplomatic
 immunities  and  privileges  which  is
 unprecedented  in  the  history  of  dip-
 lomatic  relations  between  nations.
 The  Government  of  India  have  taken
 a  very  serious  view  of  the  Chinese
 action,  Tne  Chinese  Charge  d'Affai-
 res,  who  was  summoned  to  the  Ex-
 ternal  Affairs  Ministry  at  5.00  A.M.
 this  morning  was  asked  to  convey  to
 his  Government  our  strong  indigna-
 tlon  at  this  malicious,  unjust  and
 illegal  action.  A  protest  has  been
 made  to  the  Charge  d’Affaires  against
 this  totally  unprecedenteg  and  gross
 violation  of  international  law  and
 practice.  We  have  also  demanded
 that  no  interference  be  made  with  the
 diplomatic  status  of  Shri  Raghunath,
 that  the  false  charges  levelled  against
 him  be  withdrawn,  and  that  suitable
 amends  be  made  by  the  Government
 of  China.  It  has  also  been  explained
 to  the  Charge  d’Affaires  that  unless
 this  is  done,  the  Chinese  Government
 will  have  to  bear  the  consequences  of
 their  action,  and  the  Government  of
 India  reserve  to  themselves  the  right
 to  take  such  action  as  they  deem  fit
 and  proper,

 According  to  a  ‘message  received
 this  morning  from  our  Embassy  in
 Peking,  the  Embassy  hag  been  in-
 formed  that  a  public  trial]  has  been
 arranged  for  Shri  Raghunath  at  220
 P.M_  (l2  noon  IST)  today,  and  that
 he  be  produced  before  the  Peking
 Branch  of  Supreme  People’s  Court.
 This  showg  utter  disregard  of  all
 norms  of  civilised  international  be-
 haviour  by  the  Chinese  Government.
 The  trial,  of  course,  will  be  an  abso-
 lute  farce.  We  have  every  confidence
 that  our  Charge  d’Affaires  and  his
 colleagues  will  react  to  this  crisis
 With  courage  and  dignity.

 Shri  S.  8.  Kothari:  The  House
 is  shocked  at  this  incident.  May  I
 observe  that  this  detention  ia  g  grows
 violation  of  all  norms  ang  canons  of
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 [Shri  8S.  S.  Kothari]
 civilised  behaviour  or  diplomatic
 conduct.  May  I  submit  that  this  Go-
 vernment,  our  Government,  cut  off
 diplomatic  relations  with  China,  arrest
 all  personnel  og  the  Chinese  Embassy
 here  and  also  basically  change  the
 Policy  of  supporting—which  appears
 ridiculous  any  way—China’s  entry  in-
 to  the  United  Nations?  May  I  re-
 quest  you  to  kindly  give  your  earnest
 attention  to  this  matter  and  do  the
 needful?  Would  you  explain  what
 action  you  are  going  to  take?

 Shri  M.  0.  Chagla:  We  take  a
 very  serious  view  of  the  matter,

 Shri  S.  S.  Kothari:  This  incident
 demands  strong  action.  The  Chinese
 are  acting  like  Barbarian  and  the
 only  language  they  understand  is
 reciprocity  and  detahation.

 Mr.  Speaker:  Mr,  Masami.  .
 (interruptions).

 Shri  M.  R.  Masani  (Rajkot):
 The  Foreign  Minister  told  us  that
 our  Government  ealled  the  Charge
 d'Affaires  of  Peking  and  told  him
 how  we  feel  about  it.  The  observa-
 tion  was  made  by  the  Foreign  Minis-
 ter  that  he  was  told  that  unless  cer-
 tain  steps  were  taken  which  were
 asked  from  the  Government  of  India
 woulg  take  a  very  grim  view  of  this
 matter  and  they  reserved  to  them-

 selves  their  freedom  of  action.  The
 reply  of  Peking  has  been  to  throw
 this  back  in  our  face  and  take  a  far
 worse  step  of  publicly  humiliating  the
 man  who  represents  the  honour  and
 dignity  of  our  country  in  Peking.
 Now,  it  ig  to  good  saying  that  the
 trial  will  be  worthless  and  it  has  no
 validity.  In  order  to  prove  our
 seriousness  in  this  matter,  there  is
 only  one  way  and  no  other  by  which,
 at  this  point  of  time  with  this  defi-
 ance  thrown  in  our  face  our  Govern-
 ment  can  act  to  preserve  the  honour
 of  this  country,  and  that  is  to  sever
 immediately  and  uncenditionally  all
 diplomatic  relations  with  the  peking
 regime.

 att  झव्ल  शिहारी  बाज्पेदो  (बलरामपुर):
 प्रध्यक्ष  महोदय,  यह  पहला  ही  मौका  नहीं

 है  जय  पीकिम  में  हमारे  शाजदूत,  राजपूता-
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 ara  के  कर्मचारियों  के  साथ  अ्पमान-

 जनक  व्यवहार  किया  गया  लेकिन  चार

 जून  को  जो  कुछ  हुभा है  वह  सारी  सीमाएं
 तोड़  गया  है।  मैं  जानना  चाहता  हू  कि  विरोध
 पत्न  भेजने  के भलावा  सरकार  इस  मामले
 में  और  क्या  करने  जा  रही है  ?  क्या  सरकार
 के  लिये  यह  रास्ता  खुला  डुभा  नही  है
 कि  चीनी  दूतावास  के  सैकेंड  सेक्रेटरी
 और  भई  सेक्रेंटटी  क ेखिलाफ़  उसी  तरीके
 की  कार्यवाही  करे  जिस  तरीके  की  कार्यवाही

 कम्युनिस्ट  च्रीन  ने  हमारे  कर्मचारियों
 के  खिलाफ  की  है  ?  उनके  बिरुद्ध  आरोप
 लगाने  की  जरूरत  नहीं  है।  औन  दी  बेसिस
 ऑफ  रैसीप्रौसिटी,  बराबरी  की  कार्यवाही
 करने  के  सिद्धात  का  पालन  करते  हुए  हम

 राजदूतावास  के  इन  कर्मचारियों  के  विरुद्ध

 यह  कार्यवाही  कर  सकते  है।  मैं  जानना

 चाहता  हू  कि सरकार  इस  मामले  में  गम्भीरता

 से  विचारकर  रही  हैया  नही?  क्‍या  श्भी
 भो  सरकार  को  आखें  नही  खली  है  कि  केवल

 पीकिग  में  राजदूत  भेजने  से  काम  नहीं

 होगा  यह  सुझाव  दिया  जाता  रहा  हूँ
 कि  पीकिग  को  हम  अपना  राजदूत  भेजे,
 पीकिग  का  राजदूत  नई  दिल्‍ली  में  होता  चाहिए
 ताकि  भारत  चीन  के  बीच  बातचीत  शि

 हो  |  जो  यह  सुझाव  देते  है  क्या  उनकी
 झाखे  अबे  भी  खुली  है  और  जिनकी  आखें  खुली
 है  क्‍या  उनमें  भारत  सरकार  भी  शामिल  है  ?

 Shrj  H.  N.  Mukerjee  (Caleutta
 North  East):  Sir,  I  quite  appreciate
 the  reasons  why  there  is  80  much  na-
 tural  and  rightful  indignation  in  Par-
 lament  In  regard  to  the  egregious
 behaviour  of  the  Chinese  Government.
 But  I  would  beg  to  submit  that  in
 regard  to  this  kind  of  thing,  in  regard

 to  matters  of  policy,  it  is  not  by  way
 of  questions  or  asking  for  clarifications
 during  Calling  Attention  Notices
 that  we  can  get  that  kind  of  informa-
 tion  from  Government,  After  all,
 Government  is  now  tackling  the  pro-
 blem  which  has  been  aggravated  by
 the  characteristically  egregious  beha-
 viour  of  the  Chinese  Government,  but
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 that  ahould  not  drive  ug  in  a  half,  sd
 to  speak,  in  the  Houses  of  Parliament,
 to  ask  for  a  total  change  of  policy.  (In-
 terruption).  My  submussion  is,  this  is  a
 matter  of  parliamentary  propriety
 also;  we  live  in  an  atmosphere—(In-
 terruption)  in  different  countries  of
 the  world  today  there  is  an  atmosphere
 when  international  normg  have  been
 thrown  to  the  winds,  when  on  our  for-
 ces  in  the  United  Nations  Expedi-
 tionary  Force  in  the  Middle  East  firing
 took  place,  Israel  killed  our  people
 and  does  not  even  have  the  decency  to
 make  an  apology  or  express  qa  sense
 of  sorrow....  (Interruption),

 Some  hon.  Members  rose—
 Shri  Ss.  Ss.  Kothari:  My  information

 is  that  some  of  the  military  personne:
 were  killed  by  U.A.R.  fire,  (Interrup-
 tion),

 Shri  H.  N.  Mukerjee:  I  have  a  right
 to  be  heard,

 Mr.  Speaker:  Yes,  please  put  the
 question.

 Shri  H.  N.  Mukerjee:  I  have  suid
 that  the  entire  House  would  be  una-
 nimous  7  its  feeling  of  detestation  of
 what  the  Chinese  authorities  have
 done  to  a  representative  pf  qur  coun-
 try.  We  take,  as  Government  says,  a
 very  serious  and  grim  view  of  this
 matter.  But  what  reprisals  are  going
 to  be  worked  out  cannot  possibly  be
 announced  by  Government  and  should
 uot  be,  if  there  is  an  idea,  as  sug-
 8९४९०  by  Mr.  Masani,  according  to
 him  our  frontier  jis  on  the  Mekong
 iver  and  on  the  Sinai  desert,  if  ac-
 cording  to  him  we  are  going  to  have
 pacts  and  diplomatic  relationship
 with  one  country  Or  the  other,  we  do
 not  know  where  we  shall  stand,  And
 therefore,  I  submit  to  you  that  in  the
 course  of  supplementary  questions  or
 in  the  course  of  questions  purporting
 to  elicit  clarification  after  Calling  At-
 tention  matter  is  raised,  no
 matter  is  raised  which  goes
 to  the  basic  element  of  policy.  We
 cannot  expect  Government  to  come
 forward  with  a  statement  of  policy  in
 answet  to  a  question  or  to  request  for
 clarification.  Therefore,  let  us  put  the
 matter  in  its  proper  perspective;  and

 in  Ching  (C.A.)
 that  is  what  |  wanted  to  submit  on  this
 occasion,

 Some  hon.  Members  rose—

 Mr.  Speaker;  At  5  O'clock  we  have
 tu  take  the  other  subject.

 Shri  P,  K.  Deo  (Kalahandi):  Those
 who  have  given  notices  should  he
 given  a  chance.

 Mr,  Speaker:  They  will  be  called
 Let  us  see  what  extent  it  is  possible.
 At  5  O'clock  we  have  to  begin  the
 other  subject.  You  can  tell  me  what
 Can  be  done.  There  are  about  50
 names,  and  there  are  only  i5  minutes
 to  5,  Therefore,  I  am  first  calling  the
 leaders  of  parties.  I  have  called  the
 leaders  of  three  parties  30  far.  On  this
 side  also,  I  shall  cal]  gome  hon,  Mem-
 bers.

 श्री  राम  सेवक  कादव  (थाराबंकी)  :

 प्रध्यक्ष  महोदय,  मेरा  व्यवस्था  का  प्रश्त  है।
 ध्यानाकर्षण  प्रस्ताव  पर  हर  व्यक्ति  प्रश्न

 यूछता  Fi  जब  मन्नी  का  जवाब  भ्रा  जाता  है
 यो  उस  से  जो  प्रषन  उठेगा  सफाई  के  लिए
 तो  कोई  दूसरा  प्रश्न  पूछेगा  उस  सफाई  को

 जानने  के  लिए.  लेकिन  1016  जो  एक  साथ

 1.6  माननीय  सदस्यों  द्वारा  झप  पूछने  को

 कह  रहे  है  तो  जो  प्रश्न  पूछे  जायेंगे  भ्रधिकतर

 ब्रह  प्रश्न  दृहराते  जायेगे  ग्रौर  मंत्री  महोदय
 के  जवाब  से  जो  प्रश्न  उठेगे  और  जोकि  पूछने
 जरूरी  होगे  उन  का  उत्तर  नहीं  भायेगा।

 इसलिए  ,उचित  यह  होगा  कि  एक  अश्न  उठे

 प्रौर  मत्ती  महोदय  उस  का  उत्तर  दे  दें

 Mr.  Speaker:  Thank  you  far  your
 useful  suggestion.  Only  5  minutes  are
 left.  I  do  not  ming  allowing  each  one
 of  you  to  put  questions,  but  there  is
 no  time,

 Shrj  Yashpal  Singh  (Dehradun):
 You  can  extend  the  time.

 eft  era,  लिसये  (मुंगेर):  इस  बकते

 मुझे  लीन  के  बारे  में  कूछ  नहीं  कहना |  क्योंकि

 जिस  देश  ने  हमारे  मुल्क  पर  झवक्रमण  किया
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 {  श्री  मधु  सिमिये  j

 झौर  करीब  करीब  एब  लाख  वर्गभील  हमारी
 जमीन  पर  बड्जा  ब्या  उस  देश  से  दूसरे
 किसी  'यवहार  की  मैं  अपेक्षा  नहीं  करता

 लेकिन  मेरा  मतलब  है  इस  सरकार  से  प्रौर

 इसलिए  मैं  ने  आज  सबेरे  थ््हा  था  कि  यह
 कोई  ध्यानाकर्षग  का  विदय  नही  है  ।  लगातार

 चोन  के  संबध  मे  इस  सरकार  की  जो  नोति

 रही  है  वह  विल्कूल  झसफ्ल  नीति  रहीं  है,

 यह  निलंज्जता  की  नीति  है।  इस  सरकार  में

 कोई  आत्मसम्भान  नहीं  है।  हमारे  देश  पर

 झाक्रमण  होता  है  फिर  भो  हमारी  सरकार

 सयुक्त  राष्ट्र  सब  म  जाकर  बहती  है  कि

 अावमणकारी  चोन  को  सयुकत  राष्ट्र  सघ  में

 प्रवेश  दिये  बिना  एशिया  का  माभला  और

 दुनिया  षा  मामला  हल  नहीं  होगा।  इस
 सरपार  म  कोई  झात्मसम्मान  नहीं  है,  शर्म

 नही  है,  लाज  नहीं  है  #  यह  सरकार  की  पूरी
 झसफलता  है।  इसलिए  अब  मैं  आप  से

 प्रार्थना  करता  हू  कि  इन्होंने  जो  बयान

 दिया  उस  से  अब  विलकुल  साफ  हों  गया  ि

 उन  की  चीन  बालो  नीति  अमफल  रही  है।
 अरब  मेरे  बम  रोको  प्रस्ताव  को  श्राप  स्वीकृत
 कीजिये  और  कल  उस  के  ऊपर  बहस  हो
 जाय  !  चीन  वाली  नीति  पर  जिसका  कि

 यह  प्रजाम  है  प्रगर  जल्दी  श्राप  कल  बहस

 नहीं  बरबायगे  ता  न  जानें  और  क्‍या  क्‍या

 चीजे  हो  सकती  है  इसलिए  मैं  उन  से  कोई
 सवाल  नहीं  पूछना  चाहता  हू  क्योषि'  वह  पूरी

 तरह  असफल  रहे  हूँ।  उस  के  ऊपर  १'ल  बहस

 होनी  चाहिए  |

 Shri  Pp.  K  Deo:  This  cannot  be  dis-
 cussed  in  this  manner.  Kindiy  allow
 the  adjournment  motion.

 sii  मधु  लिमये  नोटिस  तो  दे  दिया

 है।

 Mr,  Speaker:  I  cannot  offhand  say
 aiything  about  it  I  will  have  to  con-
 sult  the  Leader  of  the  House  and
 others,  For  the  present,  let  us  get
 along  with  .this,  I  will  allow  one  or
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 two  more  and  the  minister  will  reply,
 because  xt  has  come  before  the  House.

 Shri  P.  5.  Deo:  We  have  tabled  an
 adjournment  motion.

 Mr.  Speaker:  Your  leader  also  has
 spoken.  Mr.  Dwivedy

 Sbri  Surendranath  Dwivedy  (Ken-
 d.apara):  Sir,  I  hold  this  Government
 entirely  responsible  for  the  humualia-
 tion  that  our  Officer  there  3s  subjected
 to  This  Government  has  never

 thought  of  any  policy  of  retaliation  so
 fir  as  the  Chinese  are  concerned
 They  take  lessons  from  President
 Nasser  They  went  all  out  in  support
 of  Presient  Nasser  But  what  has
 President  Nasser  done  during  this
 conflict?  Immediately  he  severed  all
 connections  with  USA  What  prevents
 thi,  Government  from  fot  only  sever-
 ing  diplomatic  relations  with  China,
 but  also  locking  up  all  the  Chinese
 who  are  in  the  Embassy?  Let  the
 Embassy  be  declared  as  a  prohibited
 area  Let  them  be  taught  a  lesson.
 Let  them  be  confined  to  the  Embassy.
 Let  no  Chinese  official  be  permitted
 to  go  out  from  that  Embassy  This
 tume  I  think  the  Chinese  are  after
 a  very  deep  game  It  is  necessary  to
 teke  action  now  No  longer  should
 the  Government  of  India  be  silent.
 They  should  also  sponsor  thg  case  of
 Tibet  in  the  UN  if  they  want  to  play
 an  effective  roll  in  international  po-
 liucs  to  contain  China  Ig  the  Gov-
 e-nment  prepareq  to  do  that?

 oh  सिद्धेश्थर  प्रसाद  (तालदा)  हमारे

 दूताबास  के  कामचारी  के  साथ  चीन  ने  जो

 व्यवहार  दिया  है  उस  की  जितनी  निन्‍दा
 की  जाय  वह  थोडो  होगी।  चीन  एक  ही
 भ्षाघा  को  समझता  है  और  बह  है  बरता  को

 भाषा  |  इसलिए  जब  तक  हमारी  सरकार

 भी  बर्बेरता  बा  व्यवहार  नही  दरेगी  जैसा  कि

 जीन  सरकार  ने  किया  है  और  कर  रही  है
 जब  तक  उस  का  उसी  तरीके  से  मूल्य  नहीं

 ुकाकेगी  1...  तक  लीम  गहीं  सभकेगा  उसे

 झौर  कोई  वूसरी  भाषा  समझ  में  नहीं  झागेगी  ।
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 प्रश्यक्ष  महोदय  जब  बीन  ने  हमारे  देश

 के  ऊपर  झाक़  मण  बिया  तब  भी  सरकार  ने

 शीन  के  संबध  में  झपनी  नीति  में  परिवर्तन

 नहीं  किया  |  मै  जानता  चाहता  हूं  कि  जब  कि

 वर्तमान  परिस्थिति  में  भारत  की  प्रोर  से

 किसी  प्रवार  का  उकसाने  वाला  कोई  कदम

 नहीं  उठाया  गया,  किसी  प्रघगर  की  हमारी
 कोई  गलती  नहीं  थी  उम  शान्त  वाताग्रण
 में  भी  जब  कि  हमारे  देश  में  कुछ  ऐसे  लोग  हैं
 जो  यह  चाहते  थे  बि  चीन  के  साथ  मेल  जोल
 का  भाव  रखा  जाये  जिन  के  मुह  पर  चीन
 के  ऐसे  बॉरनामों  से,  कालिख  पुत  गई,  ऐसी
 परिस्थिति  मे  व्या  भारत  सरकार  भ्रपनी  चीन
 सबधी  नीति  पर  पुनविचार  करेगी  धौर  चीन
 के  साथ  न  केवल  क्षत्रध  विच्छेद  करेगी  बल्कि
 चीनी  दूतावास  में  जितने  लोग  है  उन  सब  को
 पकड़  ला  कर  चाराहे  पर  उन  की  जाल

 बरेगी  ?

 Mr  Speaker:  What  is  the  proccdure
 to  be  followed?  will  be  guided  by  the
 Fiouse

 Shri  Chandra  Jeet  Yaday  (Azam-
 garh):  The  procedure  is  that  those
 whose  names  are  there  on  the  list
 should  be  called.

 Shri  P  छू,  Deo:  All  those  who  have
 taken  pains  to  table  the  Callirg  At-
 tention  Notice  should  be  given  8
 chance

 Mr,  Speaker:  Except  the  name  of  the
 leader  of  the  party  to  which  the  hon.
 Member  belongs,  the  names  of  all  the
 other  hon.  Memberg  whom  I  called  are
 here,  I  thought,  when  Shri  Masani,  the
 leader  of  his  party  got  up,  he  should
 be  called  and  he  should  be  given  pre-
 ference  to  the  other  names  that  were
 there.  There  are  about  30  names.  Am  7
 to  call  all  the  thirty?

 Shri  Manoharan  (Madras  North):  A
 Member  from  each  party  may  be
 called,

 Mr.  Speaker:  Only  those  whose
 femes  are  there  can  be  called.
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 bx]  Manoharan:  Why  don’t
 call  me,  Sir?

 you

 Mr,  Speaker:  Your  name  is  not  there.
 You  did  not  even  send  a  chit  to  me.

 Shri  M.  R.  Masani:  Sir,  let  the  Gov-
 ernment  agree  to  have  a  debate  to-
 Morrow  for  two  hours.

 Shrimatj  Tarkeshwar;  Sinha  (Barh):
 There  should  be  a  discussion  on
 this  matter.  The  House  is  very  much
 concerned  about  it.

 Bo  रास  सनोहर  लोहिया  (कन्नौज)  :

 भारत  माता  के  लिये  तो  कुछ  किया  नहीं

 रघुनाथ  के  लिये  करने  जाणोगे  ?

 Mr.  Speaker:  Let  the  Minister  reply
 to  these  questions.

 Shrt  M.  C.  Chagla:  Sir,  we  are  deal-
 ing  with  this  specific  question  and  if
 you  will  permit  me  I  will  tell  the
 House  what  we  have  done  and  what
 We  propose  to  do  (Interruption).
 After  that,  Sir,  if  you  so  decide  I  am
 Prepared  for  8  discussion,

 J  am  glag  that  every  Member  of
 thig  House,  whether  on  that  gide  or
 this  side,  is  at  one  with  the  Govern-
 Ment  in  condemning  strongly  this  dis-
 graceful  behaviour  (Interruptions)

 eft  यशपाल  सिह:  मेरा  व्यवस्था  का

 प्रण्न  है।  मैं  पत्राइट  श्राफ  श्राडर  रेज्ञ  करना

 चाहता  हूं  ।  (व्यवबास )

 Shri  J.  8.  Kripalani  (Guna):  Sir,  let
 us  give  the  Minister  9  hearing.  Then
 we  can  tackle  the  problem.  Without
 hearing  him  what  can  we  do?

 Mr,  Speaker:  I  also  agree  with
 him...-  see  (Interruptions)

 aft  बनझचाल  सिंह  :  मैं  प्बाइट  झाफ  भाडेर

 रेज  करना  चाहता  हु  if  एप  तरफ  लो  झाप

 कालिंग  टेंशन  लाऊं  कर  रहे  हैं  दूसरी  तरफ
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 [श्री  यशपाल  सिंह]
 जो  सिम्नेटरीज  है  उनफो  धाप  टाइम  नहीं
 दे  रहे  हैं।  इसके  लिये  ग्राखिर  कोई  रूल  होगा,
 कोई  व्यवस्था  होगी,  किन्ही  र्न्स  के  मातहत
 काम  होगा  |  झाखिर  श्राप  किस  ्लं  के

 मातहत  उन  लोगों  को  वंचित  कर  रहे  हैं?

 Shri  M.  c.  Chagla:  We  have  sent
 urgent  instructions  to  our  Mission  in
 Peking  to  the  charg’d  affaires  that
 he  should  not  gubmit  to  the  jurisdic-
 tion  of  the  so-called  public  court.  A
 diplomat  in  any  country  is  not  subject
 to  the  municipal  or  domestic  courts  of
 that  country.  We  have  told  him  to
 resist  the  summong  which  has  been
 serveq  on  him.

 Shri  M.  L.  Sondhy  (New  Delhi):
 Why  don’t  you  appoint  him  charge
 rig  affaires?  Upgrade  him.

 Shri  M.  C.  Chagla:  I  will  be  quite
 frank  with  the  House.  I  am  afraid  that
 physical  force  May  be  used  to  drag
 him

 sio  राम  मनोहर  लोहिया  :  प्रव  रास्ते
 पर  झपे  हो।

 Shri  M.  C,  Chagla:........because,
 yOu  know  what  happened  in  Shanghaj
 to  the  British  Consul  He  was  asked
 to  go  round  the  building  for  three
 hours.  But  I  want  to  give  this  infor-
 mation  to  the  House  Adequate  mea-
 sures  would  be  taken  to  meet  this
 sitwation,...  (interruptions).  We  will
 not  stop  by  making  protests  and  ex-
 pressing  our  indignation.  We  will  take
 strong  action  oe  (interruptions).  If
 hon.  Members  go  on  like  this,  how
 am  I  to  finish?  ...  (interruptions).  I
 am  promising  action,  Action  wil’  be
 taken,  We  will  not  stop  by  mere  pre-
 tests  or  expressing  our  indignation....
 (interruptions).

 Mr.  Speaker:  Order,  order.  Let  us
 try  to  evolve  some  method,  After  all,
 im  five  or  ten  minutes  I  cannot  ex-
 haust  all  the  38  names  in  the  list,  80,
 I  want  some  guidance.  I  am  not  going
 to  dictate  anything.  I  want  guidance
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 from  the  House.  Whatever  method
 the  House  wants  me  to  follow,  I  will
 follow,  If  the  House  wants  me  to  ex-
 haust  all  the  names  in  the  list,  besides
 those  names  which  I  have  received
 later,  including  that  of  Shri  Magani.....
 (Interruptions).  If  I  am  to  call  them,
 one  by  one,  naturally  I  cannot  call  all
 the  names  now,  So,  I  want  some  me-
 thod  to  be  devised  by  the  House.
 Whatever  that  method  is,  I  will  follow
 it;  I  will  not  mind  it.  After  all,  I  do
 not  want  to  block  any  discussion  in
 the  House,  because  this  is  the  forum
 where  the  nation  can  discuss  important
 problems.  But  if  in  75  minutes  the
 Speaker  is  asked  to  call  all  the  names,
 not  only  this  Speaker  but  no  Speaker
 can  do  it.  It  is  an  important  problem
 but  I  could  not  possibly  have  called
 all  these  names,  About  further  qdis-
 cussion  on  the  subject  I  will  have  to
 consult  him  and  the  Minister  of
 Parliamentary  Affairs...  (Interruption).

 VW  hrs.

 Shri  Surendranat,  Dwivedy:  Let
 him  bring  a  motion  and  let  us  have
 a  discussion...  (Interruption).

 P  श्री  मु  लिसये  :  सरकारी  मोशन  का

 (क्या  सवाल  है  ?  काम  रोको  प्रस्ताव  झापके

 सामने  है  |  प्रगर  ये  विरोध  करेंगे  तो  प्यास

 लोग  हम  हैं  ।

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  We  do  not  object  to  a  dis-
 cussion  but  I  hope  hon.  Members  will
 appreciate  that  it  is  not  possible  to
 outline  the  steps  that  one  would  have"
 to  take....  (Interruption).

 Shrj  Bal  Raj  Madhok  (South  Delhi):
 We  not  only  want  to  condemn  the
 Chinese  but  we  also  want  to  censure
 the  Government.  ee  (Interruption).

 Mr.  Speaker:  To  censure  ths  Gov-
 ernment  is  in  your  hands....(Inter-
 ruption).

 Shri  Surendranath  ‘erivedy:  T
 thought,  probably  the  Prime  Minister
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 would  indicate  whether  she  ig  agree-
 able  to  8  discussion  of  thig  matter  and
 whether  a  motion  will  be  brought
 either  by  the  Prime  Minister  or  by
 the  Foreign  Minister,

 Mr,  Speaker:  She  has  said  that.
 About  censuring  the  Government  I
 cannot  decide  here  and  now.  I  am  not
 the  man  to  decide.

 Blo  राम  मनोहर  सोहिया  :  भ्रापकें  ज्ाथ
 में  है।  उत  से  क्या  मतलब  हूँ  1

 Mr,  Speaker:  Allow  me  time.  We
 shal]  see,  tomorow  morning,  I  ghall
 take  a  decision  and  I  shal]  consult  the
 Minister  of  Parliamentary  Affairs  also
 as  to  when  we  can  nave  time  for  dis-
 cussion,

 Bo  राम  मनोहर  लोहिया  :  क्राम  रोकों

 प्रस्ताव  है  ।  भ्रापको  पूरा  भ्रप्चिकार  है  |

 Mr.  Speaker:
 considered,

 Everything  will  be

 Shrimati  Tarkéshwar{  Sinha:  Before
 we  initiate  a  discussion  tomorrow  we
 would  like  to  be  assured,  because  the
 gentleman,  Shri  Raghunath,  is  on  trial
 by  the  people's  court  and  people's
 court  does  not  observe  any  rule  of  laW,
 that  hig  life  would  be  assured  during
 the  trial  and  that  there  will  be  no
 danger  to  his  life  and  security.  Will
 the  hon.  Minister  be  able  to  as8Ure  this
 House  about  that?

 शी  भू  लिमये :  कम  से  कम  इस  सदन

 में  तो  कामून  का  राज्य  चले

 Shri  M.  L,  Sondhi;  We.  wil)  demand
 Shri  Chagla's  resignation  if  any  harm
 comes  to  his  life  (Interrup-
 tions).

 Mr.  Speaker:  You  are  standing
 every  time.

 Shri  M,  L.  Sondhi:  He  was  my  col-
 league  just  as  Sardar  Hukam  Singh
 Was  your  colleagua  (Interruption).

 wre  4  ‘=e  Tou  Cw  |  6  4  &

 SYAISTHA  28,  3869  (SAKA)  Indian  Diplomat  4740
 in  China  (C.A.}

 Shri  Hem  Barta  (Mangaldai):  Just
 now  in  reply  to  a  question  the  hon.
 Minister  of  External  Affairs  said  that
 Shri  Raghunath  might  be  physically
 dragged  to  the  people’s  court.  That
 might  have  a  repercussion  in  this
 country  and  olr  young  boys  may
 physically  drag  the  Chinese  diplomats
 in  Delhi  out  of  their  embassy  build-
 ings.  There  will  be  this  development,
 Therefore  our  Government  should
 categorically  tell  us  that  we  will  not
 only  sever  diplomatic  relations  with
 China  but  will  also  sponsor  the
 cause  of  Tibet  in  U.N  We  do  not
 bother  about  China.

 Fo  राम  मनोहर  लोहिया:  मंत्री

 महोदय  के  कहने  से  बिल्कुल  निविवाद  रूप  से

 साबित  हो  गया  है  कि  शब  काम  रोको  होना

 चाहियें  ।  शापने  देखा  होगा  कि  भ्रावाज

 ऊंची  करके  नहों  ने  ऐसे  बोला  है  जैसे  एफ

 बडा  शेर  मारा  हो  ।  इन्होंने  कहा  है  कि  पांच
 बजे  सुबह  हमने  चार्ज  डी  'एफयर्यजको  बुलाया  |

 हिन्दुस्तान  की  गमी  में  पांच  बर्ज  सुबह  बुला
 कर  यह  समझ  लिया  गया  हैं  कि  इन्होंने  बड़ा
 भारी  शेर  मार  लिया  हैं  |  मंत्री  महोदय
 इस  लायक  नही  रह  गये  हैं.  .  (इंटरप्शंस )
 प्रगर  बुलाना  था  तो  तीन  बजे  सुबह  बुलाते
 शौर  तीन  बजे  सुबह  यहू  कहना  चाहिये  था  ।

 भेहरबानी  करके  झाप  देखें  कि  दुनिया  में

 जितनी  कूटनीतिक  बातें  हुआ  करती  हैं,  वे

 कैसे  होती  हैं  "  यह  मैं  कोई  चीन  का  रास्ता

 नहीं  पकड़  रहा  हूं  ।  चीन  तो  पागल  कुत्ता

 हो  गया  है  वह  सांस्कृतिक  क्रान्ति  ष्ब्ला

 रहा  है  |  इस  वक्‍त  मैं  सध्य  देशों  की  बात

 कर  रहा  हूं  .....

 शी  रणचोर  सिह  (रोहतक)  :  बदने

 में  तीन  को  पकड़ा  जाए।

 Sto  रास  मनोहर  लोहिया:  सभ्य

 देशों  की  बात  कर  रहा  हूं  -  काम  रोको  होना
 चाहिये  ।  मंत्री  जी  ने  बिल्कुल  साबित  कर
 दिया है  t
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 Mr,  Speaker:  I  will  consider  that
 also.

 Now,  we  take  up  discussion  under
 tule  193.

 Shri  Kanwar  La]  Gupta.  .  (Inter-
 ruption)

 Shri  M.  L,  Sondhi;  What  is  this?  A
 member  of  our  Foreign  Service  is  in
 such  a  difficulty.  fe

 Mr.  Speaker:  Order,  order  (Inter-
 ruption)

 Shri  M.  L,  Sondhi;  We  must  express
 our  emotions.  We  are  human  beings;
 we  are  not  automatons.  He  is  being
 dragged,  tortured  and  humiliated  and
 this  Ministry  is  sitting  here  soft  in  an
 air-conditioned  chamber.  Why  not
 the  Foreign  Minister  do  something
 once  and  for  all?

 Mr,  Speaker:  We  now  go  to
 next  item.

 the

 97.७6  brs,

 DISCUSSION  छह,  SITUATION  IN
 NAXALBARI  AND  KHARIBARI

 Shri  N.  Sreekantan  Nair  (Quilon):
 On  a  point  of  order,  Sir.

 Shri  H.  N.  Mukerjee  (Calcutta
 North  East):  Sir,  I  rise  on  a  point  of
 order  regarding  the  discussion  of  this
 matter.

 Shri  Surendranath  Dwivedy  (Kend-
 rapara):  Can  a  point  of  order  be
 raised  before  the  motion  is  moved?
 He  has  not  yet  moved  the  motion.

 Mr.  Speaker:  There  is  no  question
 of  moving  a  motion.  This  is  8  dis-
 cussion  under  rule  ‘193.  Mr.  Mukerjee
 wrote  to  me  earlier  that  he  would  like
 to  raise  a  point  of  order  about  this.

 Shri  H.  N.  Mukerjee:  Sir,  I  was  sur-
 prised  to  find  that  you  had  been
 pleased  to  permit  this  discussion  and
 I  was  even  more  surprised  to  set
 that  even  before  I  got  the  parliament-
 ary  dak  thig  morning,  J  saw  in  the
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 Statesman,  a  paper  originating  from
 Caleutta,  a  report  that  this  matter
 would  be  discussed  in  Parliament.
 How  they  got  to  know  of  this  beats
 me.  I  just  cannot  understand  it,

 Sir,  I  would  submit  to  you,  in  all
 humility,  that  at  the  present  moment,
 when  between  the  Centre  and  the
 States  there  is  a  very  delicate  balance
 and  when,  at  least,  ह.  facie,  the
 Centre  wishes  to  keep  a  kind  of  co-
 ordination  between  itself  and  the
 State  Governments,  with  a  Govern-
 ment  like  the  Government  of  West
 Bengal,  I  am  surprised  that  in_  this,
 Parliament  we  are  going  to  have  this
 kind  of  discussion,  You  have  been
 the  head  of  a  State  Government  and
 you  would  understand  its  feelings  in
 regard  to  this  matter.  This  matter
 refers.  quite  obviously  and  patently
 and  categoriaally,  to  a  situation
 lelative  to  public  order  which
 falls  entirely  under  the  purview
 of  the  State  Government.  There
 is  a  reference  to  an  expression
 called  “a  parallel  Government”  in
 certain  parts  of  West  Bengal.  But  I
 see  that  the  Chief  Minister  of  West
 Bengal,  Mr  Ajoy  Mukerjee,  has  ridi-
 culed  this  idea  of  a  parallel  Govern-
 ment  which  has  been  talked  about  by
 certain  people  and  even  the  Inspector
 General  of  Police  in  West  Bengal  has
 ridiculed  this  phrase  “a  parallel
 Government”  which  some  people,  God
 knows  with  what  motive,  are  circula-
 ting  in  this  country.

 We  are  now  going  to  have  a  discus-
 sion  which  you  are  permitting,  un-
 fortunately,  on  a  “paral'el  Govern-
 ment  functioning  in  West  Bengal.”  If
 there  was  a  parallel]  Government  func-
 tioning  in  West  Bengal,  if  the  machi-
 nery  had  broken  down,  J  would  have
 certainly  had  a  diacussion....  (Inter-
 ruption)  I  have  been  a  Member  of
 this  House  longer  than  many  of  the
 stalwarts  who  have  suddenly  emerg-
 ed  into  parliamentary  prominence.

 Shri  Bal  Baj  Madhok  (South
 Delhi):  They  fave  come  by  the  wil
 of  the  people  and  not  by  your  mercy.
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 पिल,  प्र,  N.  Mukerjee:  have  initiat-
 ed  discussions  relative  to  something
 Hie  break-down  of  machinery  in  the
 State  Governments  in  thig  House.  80,
 I  woulg  not,  certainly,  object  to  a  dis-
 cussion  of  the  matter  when  a  discus-
 sion  is  warranted.  At  the  present
 moment,  there  are  some  obvious  ten-
 Gentious  newspaper  reports  as  in  the
 Statesman,  a  paper  originating  from
 Calcutta,  and  there  are  references
 only  to  what  is  supposed  to  have  been
 taid  by  certain  police  officers  or  by
 the  Commissioner  of  a  division  in
 West  Bengal.  If,  on  the  basis  of
 gossip  in  the  Centra!  Hall,  I  can  bring
 motions  in  this  House,  that  would  be
 the  death  of  parliamentary  democra-
 cy.  What  I  submit  to  you  is  that
 there  is  no  official  information.  If
 Government  can  tell  the  House  that
 frem  West  Bengal  Government  they
 have  got  certain  information  which
 indicates  the  operation  of  a  parallel
 Government  in  a  part  of  that  State,  I
 can  understand  it.  But  the  Chief
 Minister  of  West  Bengal  has  come
 out  with  a  contradiction.  Six  Minis-
 ters  of  the  West  Bengal  Government
 are  on  a  visi  to  that  area.  Ali  the
 newspaper  reporis  today—I  have  loak-
 ed  up  the  Bengal  papers  today—sug-
 gest,  quite  clearly,  that  the  position  is
 under  control.

 This  comes  under  the  State  Gov-
 ernment.  They  have  qa  legislature,
 they  have  a  Cabinet  functioning  and
 we  should  have  some  feelings  for
 them.  They  are  not  here  to  answer
 these  charges  about  a  paralie]  Gov-
 emment  functioning  and  about  the
 breakdown  of  Jaw  and  order  in  that
 part  of  the  country.  Therefore,  I
 submit  that,  under  the  provisions  of
 the  Constitution,  which  say  categori-
 calty  what  is  in  the  jurisdiction  of  the
 Oentre  and  what  is  in  the  jurisdiction
 of  the  State,  and  in  the  absence  of

 any  quasi-judicial  information  which
 could  be  depended  upon  for  the  ini-
 tiation  of  a  discussion  in  this  House,
 this  motion  !s  out  of  order  and,  there-

 ह...  you  should  not  permit  it;  it  will
 Prejudice  the  situation  entirely.
 724  (Ai)  LSD—9.

 SYAISTHA  23,  889  (SAKA)  Naxalbari  end
 Kharibari  (Dis  )
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 Shri  Madha  Limaye  ‘Trose—

 Shri  Humayun  Kabir  (Basirhat):
 May  I  make  one  observation?

 Shri  N.  Sreekantan  Nair:  On  a  point
 of  order.

 Mr.  Speaker:  If  members  go  on
 raising  points  of  order,  then  we  will
 lose  this  one  hour  and  we  may  not
 be  able  to  take  up  the  main  subject.

 ft  मधु  लिसये  (म॒गेर)
 तो  अलग  रहेगा  ।

 Shri  N.  Sreekantan  Nair:  You  have
 to  hear  the  points  of  law  and  then
 decide

 Mr.  Speaker:  |  thought  I  had  heard
 it

 वह  घटा

 शी  म्यू  लिमये  मेरा  दूसरा  पायट

 श्राफ  प्रार्डर  है  |

 Shri  N.  Sreekantan  Nair:
 explained  his  point  of  order.

 He  has

 We  have  got  our  own  points  of
 order.

 Mr.  Speaker:  <All  right.  I  will  call
 him  also.  Now  the  discussion  will
 be  on  points  of  order,  Mr.  Léamaye.

 oft  wy  लिभपे  :  प्रघ्यक्ष  भहोदय,
 श्री  हीरेन  मुकर्जी  ने  ओ  ज्यवस्था  का  प्रश्न

 उठाया  है  भौर  प्रपनी  भ्रार्पास  व्यक्त  की  है,

 मुझे  खेद  है  कि  मैं  उस  से  सहमत  नहीं  हूं  ।

 मैं  श्राप  को  पिछले  वर्ष  की  बात  ाद  दिलाना

 चाहता  हू,  जिस  को  लेकर  मैं  भ्रन्यायपूर्ण
 तरीके  से  सजा  भुगत  चुका  हूं
 इस  में  दो  किस्म  के  सवाल  भा  खाते  है  ।

 यह  बात  स्रद्दी  है  कि  जहां  तक  कानून  प्रीर

 व्यवस्था  भौर  प्रमन-चयन  का  सवाल  है,  बह
 राज्य  के  दायरे  में  भ्राता  है,  लेकिन  जिस

 इलाके  में  ये  घटनायें  घट  रही  है,  वह  इलाका

 झादिवासी  लोगों  का  इलाका  है  हमारे
 संविधान  में  इस  बारे  में  एक  पूरा  हिस्सा  है
 कि  पश्रादिवासियों  क्‍ग्लौर  हरिजनों  को  'विज्ेष

 झधिका र  देने  के  संबंध  में  केक  सरकार  का
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 ब्या  दायित्व  शीर  जिम्मेदारी  &  बस्तर
 की  घटनाप्रो  के  समय  भी  हम  लोगों  ने

 यही  नुकता  रखा  था  कि  चूकि  वह  आ्रादि-
 बासियो  का  मामला  है,इस  लिए  यह  केवल

 कानून  भ्रौर  व्यवस्था  श्रौर  प्रमन-चयन  का
 प्रामला  नही  है,  केन्द्रीय  सरकार  का  भी

 इस  विषय  में  झपना  दायित्व  है  ग्रोर  ससद
 में  इस  पर  बहस  होनी  चाहिए  |

 मैं  श्री  हीरेन  मुकर्जी  से  वहूंगा  कि  हम
 लोग  बहस  म  से  भागे  नही  ।  अध्यक्ष  महोदय
 झापने  भ्रच्छा  किया  कि  इस  प्रस्ताव  को
 सदन  के  सामने  रखा  ।  इस  बारे  म  झ्लग
 ध्लग  राय  हो  सकती  है,  लेकिन  पश्चिमी
 बंगाल  में  चूकि  हम  लोगो  की  सरकार  है,
 इस  लिए  इस  मामले  पर  बहस  नहीं  होनी
 चाहिए  प्रौर  चूकि  मध्य  प्रदेश  मे  द्वारिका
 प्रसाद  मिश्र  प्रौर  काग्रेस  की  सरकार  है,
 इस  लिए  बस्तर  पर  बहस  होनी  चाहिए
 इस  दो  जीभ  वाली  बात  से  मैं  सहमत  नहीं
 हैं  i  यहां  पर  जरूर  बहस  होनी  चाहिए।
 पजाब  के  बारे  में  भी  मैंने  कहा  था  कि  यहा
 पर॒ध्यानाकर्षण  प्रस्ताव  की  इजाजत  देनी

 चाहिए  ।

 सविधान  के  प्ननुच्छेद  339  में  कहा
 गया  है

 “The  executive  power  of  the
 Union  shal'  extend  to  the  giving  of
 directions  to  a  State  as  to  the  draw-
 ing  up  and  execution  of  schemes
 specified  in  the  direction  to  be  es-
 sential  for  the  welfare  of  the
 Scheduled  Tribes  in  the  State.”

 झब्यक्ष  महोदय,  यह  बीस  साल  पुराना
 मामला  है।  वहा  पर  बीस  साल  काग्रेस  को

 हकूमत  रही-इतनी  रही  हुकूमत  रही
 ॥: उ  उसने  कियानो  तथा  अप्रादिवा्ियों
 के  करूपारा  के  लिए  कोई  काम

 नही  किया  ।  इस  लिए  जहां  पर  भाज  एक
 कठिन  समस्या  पैदा  हो  गई  है  ।  हो  सकता

 JUNE  38,  967  Nazalbart  and  6478
 Kharibari  (Dis.)

 हूँ  कि  बिरोधी  दलों  में  से  कुछ  लंगों  ने  वहा

 पर  गलत  काम  किया  हो।  लेगिम  सल  मे

 समस्या  भ्रादिवासियो,  गरीब  काश्तकारो

 भ्रोर  किसानो  की  है  |  इस  लिए  इस  संसद

 को  इस  पर  बहस  करने  का  पूरा  प्रध्कार

 है  1

 Shri  N.  Sreekantan  Nair:  According
 to  Article  246(3)  of  the  Constitution,
 this  is  a  Sate  subject.  This  is  the
 first  subject  in  List  II  of  the  Seventh
 Schedule.  Normally,  a  State  subject
 is  not  discussed  in  this  House.  In
 the  past  when  some  of  us  wanted  to
 raise  question  relating  to  Kerala  when
 there  was  President's  rule  there,
 your  predecessors  had  been  very
 strongly  preventing  us  from  doing
 so.  Of  course,  there  have  been  cer-
 tain  discussions  in  this  House,  but

 they  were  on  those  occasion
 when  the  Army,  the  Navy  or  the
 Air  Force  or  the  Armed  Forces  of
 the  Union  Government  were  called
 in,  30  was  only  on  such  occasions  that
 such  discussions  were  permitted  on
 the  floor  of  the  House,

 Shn  Randhir  Singh  (Rohtak):
 when  they  concerned  the  security  of
 the  nation.

 Shri  N.  Sreekantan  Nair:  The  se-.
 cunty  of  the  nation  ig  not  involved
 here.  Why  should  the  hon.  Member
 sow  gl]  the  time  that  the  security  of

 the  nation  ig  involved  here?

 Mr,  Speaker,  Order,  order,  Let
 there  be  no  cross-talk,
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 Shri  N.  Sreekantan  Nair:  Rule  98
 ftaelf  does  not  envisage  discussion  of
 any  subject  which  is  not  within  -the
 Union  List.  Rule  94  specifically  ४९५
 fers  to  the  Minister  concerned.  There
 ts  no  Minister  here  concerned  with
 the  law  and  order  in  West  Bengal.
 Rules  98  and  94  specifically  point
 out  those  question  which  can  be  raised
 on  the  floor  vf  this  House  as  of  right
 given  by  the  Constitution.  and  dis-
 cussed  here.

 Therefore,  I  would  submit  that
 granting  of  such  permission  under
 rule  93  is  a  mistake  which  has  been
 committed.  I  would  request  you  to
 uphold  the  provisions  of  the  Consti-
 tution  and  the  rules  and  rule  that  this
 matter  cannot  be  discussed  here.  Of
 course  there  have  been  occasion  in
 the  past  when  the  provisions  of  the
 Constitution  have  been  discarded  by
 the  Chair  and  we  have  had  to  submit
 to  that,  as  it  happened,  for  instance,
 im  the  case  of  article  20  of  the  Cons-
 titution  regarding  the  language  to  be
 used  on  the  floor  of  this  House.  The
 Chair  could  naturally  decide  and  its
 decision  is  final  so  far  as  this  House
 is  concerned.

 We  are  a  democratic  country  and
 what  we  are  doing  here  will  be  a  mo-
 del  for  the  other  countries.  I  would,
 therefore,  request  you  not  to  become
 the  jaughing-stock  of  the  rest  of  the
 democratic  world.

 Mr.  Speaker:  Shri  Humayun  Kabir.

 Shri  Kanwar  Lal  Gupta  =  (Delhi
 Sadar):  Mav  I  know  how  long  these
 point  of  order  will  take?

 Mr,  Speaker:  When  a  point  of  order
 is  there.  is  there  any  option  to  the
 Speaker  not  to  hear  it?  When  the  hos.
 Member  himself  raises  a  point  of
 order,  I  am  equally  helpless.  Whatever
 it  be,  when  a  point  of  order  is  raised,
 the  hon.  Member  may  tell  me  what
 I  shoulg  do  so  that  I  may  reply  to
 tim  in  the  same  language  tomorrow
 when  he  raised  a  point  of  order.  I  am
 helpless  when  a  point  of  order  is
 Tateed;  I  have  to  hear  it.

 TYAISTHA  28,  i689  (SAKA)  Naxalbant  and  4748
 Kharibari  (Dis  )

 Shri  Humeyun  Kabir:  I  agree  subs-
 tantially  with  Shri  Madhu  Limaye,
 dut  I  would  only  point  out  that  with-
 out  being  aware  ot  the  fact,  he  has
 actually  supported  the  point  of  order
 raised  by  Shri  H.  N.  Mukerjee,  and  he
 had  not  himselg  realised  what  he  was
 saving  when  he  referred  te  the  article
 of  the  Constitution.  In  the  article  of
 the  Constitution  which  he  has  quoted,
 it  was  stated  that  the  Central  Govern-
 ment  can  give  a  direction  to  the  State
 Government  in  respect  of  matters
 concerning  the  welfare  of  Scheduled
 Castes  ang  Scheduled  Tribes.  Where
 is  the  direction  from  the  Central  Go-
 yvernment  here?

 This  matter  could  be  discussed  on
 the  floor  of  this  House  if  the  Central
 Government  had  brought  forward  the
 matter  that  there  was  a  fear  of  break
 down  of  law  and  order  there  or  that
 there  wag  a  report  from  either  the
 Governor  or  the  State  Government...

 ai  मधु  लिमये  :  भ  दिवासियों  का

 मामला  हमारे  नियवण  में  भो  है  |

 Shri  Hamayun  Kabir;  There  is  no
 report  from  the  State  Government,
 and  there  is  no  report  from  the  Go-
 vernor.

 Shri  Surendranath  Dwivedy:  It  is
 not  necessary,

 Shri  Homayun  Kabir:  There  is  no
 directive  from  the  Central  Govern-
 ment.  Therefore,  this  question  of  law
 and  order  cannot  be  raised  here  on
 the  floor  of  the  House  unless  there  is
 a  directive  from  the  Central  Govern-
 ment.

 In  conclusion,  I  would  add  only  one
 More  sentence,  namely  that  the  re-
 ported  formation  of  gq  paralled  go-
 vernment  depends  on  certain  rumouys
 circulated  by  some  hon,  Members  of
 this  House  who  visited  that  area  and
 who  reported  that  thig  sort  of  thing
 had  taken  place  and  on  the  basis  of
 that  the  newspaper  report
 An  hon.  Member  of  this  House
 has  certainly  hie  right  to  an  vopiniod,’
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 (Shri  Humayun  Kabir}
 dut  ४  statement  made  by  Aim  is  not
 oanelusive  proof  that  a  parallel  go-
 vernment  has  been  establwhed  or
 that  law  and  order  has  broken  down
 or  that  the  security  of  India  is  in  dan-
 ger.  If  these  conditions  are  not  satis-
 fied,  then  as  pointed  out  by  Shri  N.
 Sreekentan  Nair,  under  rules  98  and
 194,  this  matter  cannot  de  discussed
 in  this  House.

 Shri  C.  K.  Bhattacharyya  (Rai-
 gan}):  I  would  request  you  to  give
 Me  an  opportunity  to  say  something
 on  this  matter.

 Mr.  Speaker:  He  can  also  raise
 hig  point  of  order  later,

 Shri  Hem  Barua  (Mangaldai):  We
 are  not  concerned  with  the  reported
 breakdown  of  the  machinery  of  law
 and  order  in  Naxalbari  because  that
 is  8  state  subject.  If  the  State  Govern-
 ment  is  to  be  condemned,  it  is  the
 ‘West  Bengal  Assembly  that  would
 gondernn  it.  We  are  not  concerned
 with  that.  What  we  are  concerned
 with  is  the  security  and  public  order
 points  of  view,  Public  order  comes
 within  the  purview  of  the  Central
 Government,  within  the  purview  of
 Parliament.  That  is  the  judgement  of
 the  Supreme  Court  in  relation  to  a
 case  in  which  possibly  Dr.  Lohia  was
 involved.

 Blo  राल  ब्बोहुर  लोहिया  (कश्नौल)  :

 ऐसे  कहो  न  कि  लाएँड  भाड र  भौर  पब्लिक

 झाइईर  में  भ्रम्तर  हूँ  ।

 Shri  Hem  Barua:  There  is  a  diffe-
 rence  between  law  and  order  and
 public  order.  Public  order  is  the  con-
 cérn  of  the  Central  Government
 whereas  law  and  order  is  that  of  the
 State  Government.

 On  the  other  hand,  there  is  an  ap-
 prebension  so  far  as  the  security  of
 the  country  is  concerned,  Naxalbari
 ig  situated  at  a  strategic  point;  it  is
 only  0  miles  from  Tibet  and  i¢  miles
 from  Bast  Pakistan.  Both  China  and
 Pekistan  are  inimical  towards  us  and

 JURE  1g,  34087  Nexalbari  and
 Kharibari  (ए  )

 —

 there  are  disturding  reports  availabte
 net  only  in  the  pages  of  the  statep-
 men  but  also  of  other  newapapess
 coming  from  Calcutta.  Therefore,  the
 situation  is  a  disturbing  situation  and
 since  it  involves  the  problem  of  pub-
 lic  order  and  security  of  the  country,
 I  think  we  are  justified  as  the  sove-
 reign  forum  of  this  nation  in  discus-
 sing  this  matter.

 Some  hon.  Members  rose—

 Mr.  Speaker:  Do  we  want  to  dis-
 cuss  this  subject  or  simply  raise  points
 of  order  and  spend  the  time?

 I  have  no  objection  if  Members  go
 on  repeating  themselves.

 Shri  Sureadranath  Dwivedy:  You
 can  give  a  ruling  now.

 Shri  P.  हू,  Deo  (Kalahandi):  Before
 that,  I  would  make  a  submission.

 I  do  not  like  to  enter  into  a  contro-
 versy  as  to  whether  it  is  a  Jaw  and
 order  guestion  or  whether  it  is  war-
 ranted  by  the  provisions  of  the  Consti-
 tution  But  the  happenings  in  Naxal-
 bari  are  a  matter  of  grave  concern
 to  the  entire  country.

 Mr,  Speaker:  What  is  the  point  of
 order?

 Shri  P.  K.  Deo:  A  situation  is  deve-

 loping  there  in  a  very  highly  sensitive
 area  which  is  a  corridor  linking
 Assam,  Nagaland  Tripura....

 Some  hon.  Membets:  What  is  the
 point  of  order?

 Shri  P.  K.  Deo:  It  is  a  matter  con-
 cerning  the  defence  of  the

 Bisa  ony  | which  is  the  concern  of  the
 is  the  concern  of  this  House  to  lok
 after  the  defence  of  the  country.  I
 think  an  opportunity  should  be  givep
 for  a  discpasion,

 Shri  K,  Narayna  Bao  (Bobbili):  Op
 a  point  of  order.  The  question  1
 cerns  the  power  ef  Pasllament  &
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 Gian,  matters.  My  hon.  friend,  Shri
 Shreekantan  Nair  referreq  to  articte
 a.  We  have  to  make  a  distinction
 between  the  power  to  legisiste  and
 fhe  power  to  discuss,  Articles  246  re-
 fers  to  the  power  relative  to  legisla-
 tion.  But  there  is  nothing  to  prevent
 Parliament  from  exercising  the  power
 to  discuss.  In  fact,  what  we  are  doing
 everyday  from  morning  is  to  discuss
 jvarious  things.  We  spend  the  first
 hour  on  questions  It  has  nothing  to
 do  with  legislation.  Now  we  are  dis-
 cussing  a  subject  of  national  impor-
 tance.  It  has  nothing  to  do  with  legis-
 lation.

 Some  hon.  Members:
 point  of  order?

 Shri  K.  Narayang  Rao:  My  point
 of  order  38  whether  under  the  Cons-
 titution  Parhament  has  power  to  dis-
 cuss  matters  concerning  State  subjects
 or  whether  our  discussions  here  have
 to  be  confined  to  the  Seventh  Sche-
 dule  and  articles  246,  247,  248  and  so
 on.  In  other  words,  is  that  the  power  of
 Parliament  to  discuss  co-terminous
 with  its  power  to  legislate.

 Shri  Kanwar  Lal  Gupta  rose—

 What  is  the

 Mr.  Speaker:  I  think  we  nave  ex-
 hausted  all  points  of  order.  They  are
 all  points  of  disorder  There  should
 be  some  order  now.

 Shri  Mukerjee  raiscd  some  pertinent
 questions  and  some  other  hon.  Mem-
 bers  replied  to  them,  There  is  not
 much  left  for  me.

 The  position  came  about  like  this.
 A  large  number  of  calling  attention
 notices  were  -sent  to  the  office.
 Shri  Madhok  referred  to  it  in  the
 morning.  There  was  a  notice  sent
 abeut  people  being  shot  dead,  That,
 I  considered,  as  a  law  and  order  si-
 tuation  in  the  State-and  disallowed  all
 wach  notices,  because  shooting  down
 Ws  happening  In  every  State,  in  every
 corner.

 Seams  hom.  Members:  Wo,  no.

 Myr.  Speaker:  I  am  talking  of  dis-

 onler  ally,  some  people  being
 ee  ्  law  aig  ender  proBient.  In

 SYAISTHA  28,  T8689  (SAKA)  Naxalbari  and  4752 Kharibari  (Das  )

 every  country  this  is  happening;  it
 is  not  only  here  that  this  igs  happen-
 ing.  We  need  not  shy  about  it.  Law
 and  order  is  a  state  problem.  It  is
 happening  everywhere  and  it  is  the
 concern  of  the  Bengal  Government  or
 the  Andhra  Government,  whichever
 Government  it  is.  Law  and  order
 problem  ig  that  of  the  State  Govern-
 ment,  Therefore,  I  hag  ruled  it  out,
 I  did  not  admit  the  calling  attention
 notices,  But  then  camg  some
 other  information—whether  it  is
 paper  news  or  some  other  news,
 I  do  not  know,  I  am  not  responsible
 for  it,—but  serious  allegations  were
 made:  a  parallel  government  and  the
 borders,  Nepal  border,  Tibet  border
 and  Pakistan  border,  all  these  things.
 Tt  became  an  jnternational  issue.  A
 smal]  issue  of  law  and  order  ag  it  was
 supposed  to  be  become  a  big  issue.
 Naturally  when  friends  come  here,
 they  want  to  express  in  his  forum  on
 this  problem  of  international  inxpor-
 tance  and  very  great  notional  impor-
 tance.  I  could  not  shut  it  out.  There-
 fore,  it  is  not  a  law  and  order  problem,
 it  is  pot  what  is  being  done  in  Naxel-
 bari,  but  concerning  the  whole  coun-
 try  since  it  is  border  prob!em.

 Shri  Surendranath  Dwivedy:  And  it
 8  38  Mere  discussion

 Mr.  Speaker:  Also,  why  should  we
 get  excited?

 Let  me  see  what  procedure  I  can
 follow.  If  I  am  to  take  back  all  the
 calling  attention  notices,  it  is  not
 agreeable.  A  number  of  Congressmen
 were  very  excited  on  the  day  when
 they  got  the  news  of  Naxelbari.  A
 large  number  of  them  gave  notices  of
 calling  attention,  Am  I  to  call  all  those
 peop'e,  or  only  three  or  four  people.
 Till  ten  minutes  to  6  we  can  discuss
 this,  and  then  the  Minister  wil]  need
 at  least  6  minutes.  If  all  of  you  speak
 for  an  hour,  I  cannot  help  it.  Within
 one  hour,  already  nearly  half  an  hour
 has  been  taken  away  on  points  of  or-
 der.

 ॥... ह  के,  ्  Bee:  You  can  extemi  #
 by  half  ary  hour.
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 Mr,  Speaker:  First  extend  it  by  half
 ap  hour,  and  another  half  hour.  It
 cannot  be  done.  Therefore,  I  would
 only  call  two  or  three  people,  and
 then  request  the  Minister  to  rep  y.
 Which  two  or  three  people?

 Shri  P.  Ramamarthi
 May  I  suggest  one  thing?

 (Madurai):

 Mr.  Speaker;  I  will  call  you  also.
 Naturally  you  present  a  point  of  view,
 and  you  must  be  ca'led,  there  is  no
 doubt  about  it.

 Shri  P.  Ramamurthi:  know  that
 I  will  be  called,  but  that  is  not  the
 issue.  The  issue  is  it  is  an  important
 question,  and  any  half-hearted  dis-
 cussion  will  not  serve  any  purpose,  we
 wil'  not  be  doing  justice  to  the  parties
 concerned.  Therefore,  I  humbly  re-
 quest  that  the  discussion  may  be  ex-
 tended  by  at  least  another  half  an  hour.
 This  would  not  have  been  necessary
 if  these  points  of  order  had  not  taken
 half  an  hour,  and  I  would  not  have
 pressed  for  it.

 Mr,  Speaker:  Ultimately  I  wanted
 a  One  hour  discussion.  Unfortunately
 you  have  taken  away  with  points  of
 order  half  an  hour  Mr.  Mukerjee
 raised  a  point  of  order.  It  is  quite
 right,  legitimate,  and  the  same  point
 of  order  was  naturally  repeated.

 Shri  Hem  Barua:  Not  same.

 Shri  N.  Sreekantan  Nair:  I  raised
 an  entirely  different  point  of  order,

 Mr.  Speaker;  I  am  coming  to  you.
 You  have  always  a  different  point  of
 order  naturally.  I  agree  with  you,
 I  would  only  say  we  lost  half  an
 hour  My  point  of  order  is  that  we
 lost  half  an  hour’  umnecessarily.
 Otherwise  I  have  no  complaint.
 About  extending,  let  ug  see.  Let
 it  go  on  like  this.  How  shall

 I  call  the  names,  so  that  people  may
 mot  shout?  I  do  not  want  to  discrimi-
 nate,  but  I  know  Congress  members
 are  very  much  perturbed.  The  M.P.
 representing  the  constituency...,

 Shri  Surendranath  Dwivedy:  May
 I  suggest  you  fix  a  time  }imit?  Five
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 or  six  from  this  side  and  two  from
 that  side.

 Mr,  Speaker:  Perfectly  right.  If  that
 is  accepted  by  all,  and  if  people  con-
 fine  to  that  time,  it  will  be  easier.
 The  opener  wil'  have  L0  minutes,  then
 five,  five  minutes.  Two  or  three  people
 on  this  side,  one  or  two  people  on  that
 side.  And  the  Minister  we  may  call
 at  6  or  6-10,  after  five  or  ten  minutes,
 let  us  see.  Please  confine  yourself,
 and  donot  interrupt  when  yoy  do  not
 agree.  Naturally  we  must  hear  also.
 Mr.  Ramamurthi,  naturally  he  must
 explain  his  point  of  view,  we  must
 hear  him  patiently  whether  we  agree
 or  not,

 a  प्रकहापर  हारती  /हापड))  :

 अ्रध्यक्षत  महोदय  जो  सदस्य  प्वाइंट  भ्राफ

 प्रांर  के  बहाने  भ्पनी  बात  कह  चके  हैँ,
 उनको  छोड़  कर  दूसरों  को  समय  दिया

 जय।

 Mr.  Speaker:  I  admitted  it  already:
 therefore,  I  explained  to  you  why  I
 admitted  it  (Interruptions).

 Shri  C.  K.  Bhattacharyya:  It  is
 such  a  serious  matter  that  :t  could  not
 be  dealt  with  in  a  short  time,

 Mr.  Speaker:  I  will  give  you  time.
 Now  at  least,  let  us  not  lose  time.

 1.  कंबर  साल  गप्त  :  भ्रध्यक्ष  महोदय,
 जो  विषय  श्राज़  सदन  के  सामने  हैं,  वह  बहुत
 डेलीकेट  सब्तेकट  हैं  श्रौर  भगर  इस  डिबेट

 की  टोन  थोडी  बदल  जाय  तो  इसके  फार-

 रीचिंग  कान्सीवरेन्से  हो  सकते  हैं  भध्यक्ष

 महोदय,  नकक्‍्सलबाड़ी  भर  खारीबाड़ी,  जो

 दंस्ट  बंगाल  के  कुछ  हिस्से,  जैसा  कि  समाचार

 पत्ों  में  भ्राया  है  ब्रौर  जैसा  कि  सुना  जाता  हैं
 कि  वहां  पर  ला  एण्ड  झ्राइंर  बिलकुल  समाप्त

 हो  गया  है  श्रौर  इतना  ही  नहीं,  पुलिस  यहाँ
 पर  कार्यवाही  नहीं  कर  रही  है,  ऐसी  भी

 सूचनायें  भाई  हैं  कि  4हां  पर  लल  गव  मिंट

 बन  रही  है।  झबध्यक  महोदय,  झगर  मे  सब

 बातें  रहीं  होतीं  ठो  शामद  हम  मह  सवाल
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 इस  सदन  में  नहीं  उठाते  यह  सवाल  वेस्ट-

 बंगाल  श्रतेम्बली  का  दो  जता  ।  लेकिन

 ह. 16  पर  तिका  रिटी  को  खतरा  हो  गया  है,

 जटा  देश  के  डिफेंस  का  खतरा  हो  गया  है
 इसलिये  यह  जरूरी  हो  जाता  है  कि  हम  यह
 सव.ल  भाज  इस  सदन  के  सामने  उठायें  |

 झापको,  प्ध्यक्ष  महोदय,  मालूम  होगा
 कि  मेरे  पास  यहू  स्टेटपमेन”  झखबार  है,
 इसके  धन्दर  साफ  तौर  से  पुलित  के  अफसरों
 में  लिखा  है  कि  वहां  पर  लोगों  को  मारा  जाता

 है  |  पर  मैं  इसे  यहां  से  पढ़े  देता  हूं

 “The  contact  between  the  Chief
 Minister  and  the  district  quthori-
 ties  was  occasioned  by  the  police
 reports  that  there  had  been  consi-
 derable  escalation  of  violence  by
 armed  gangs  in  Naxalbari,  and
 Kharibari  thana  areas  in  the  last
 two  days.  Two  persons  were
 brutally  murdered  yesterday,  one
 in  Naxalbarj  and  the  other  in
 Kharibari  (0379  area,,  At  least  six
 houses  were  raided  and  looted.
 The  raiders  were  said  to  have
 come  for  guns  800  jn  two  of  the
 raids,  two  licensed  guns  were

 taken  away.” e

 अध्यक्ष  महोदय,  इसके  बागे  ब्ौर  भी

 बहुत  सारे  समावारात्रों  की  खबरें  हैं,  जिनमें

 यह  कहा  गया  है  कि  पैरतन  गत्र  ममेंट  बनी  है,

 जहां  यह  कहां  गया  है  कि  लौज  स्केन  पर

 लूटिंग  हो  रहा  है,  जहा  यह  कदा  गया  है  कि

 कई  लोगों  को  जान  से  मार  दिया  गया  है,

 पुलित  के  इंस्पेक्टर  को  खत्म  कर  दिया  गया

 जब  बहू  वहां  पर  व्यवस्था  करने  के  जिये  गये  ।

 बही  गम्मीर  श्रौर  एनामिंग  रिपोट  हैं  ।

 यह  तक  कि  कुछ  पोकेट्स  इन  एरिया  में

 एसे  बना  रखे  हैं,  जहा  पर  कोई  आदमी  नहीं
 जा  सकता  |  प्रगर  वहां  कोई  भ्रादमी  जाता

 &  तो  उसको  मार  दिया  जाता  हैँ  t  उन्होंने
 झपनी  अदालतें  बता  रखी  हैं,  वे  रेवन्यू  इकटा
 करते  हैं  भौर  किसी  भी  प्रकार  के  ज्ो  सरकारी

 कातून  हैं  या  सरकारी  अवस्था  है,  वह  कोई
 जी  इन  पर  लागू  नहीं  हो  सकती  है।  इस  का

 JYAISTHA  23,  888  (SAKA)  Nazalberi  and  4756
 Kharibari  (Dis  )

 कारण  क्‍या  है  ?  यह  ठीक  है  कि  जो  लोग

 हां  पर  रहते  हैं,  20  साल  तक  लगातार
 कांग्रेस  की  गलत  हुकूमत  के  कारण  से  झाज
 ब  पिसे  हुए  हैं  |  झ्लाज  उनको  खाने  को  नहीं
 मिलता  है,  शाज  उनके  पास  चेती  नहीं  है
 धौर  उस  गलत  नीति  की  वजह  से  प्रगर
 उनमें  रोष  भ्र  गुस्सा  है--तो  वह  ठीक  है  ।
 उनके  प्रन्दर  बहू  गुस्सा  प्ल़ौर॒रोष  होता

 सवा  भाविक  है,  लेकिन  इस  प्रकार  की  पैरतल

 गवक्षमेंट  बनाने  के  लिये  उसी  एरिया  को  क्यों

 चुना  गया,  इस  तरह  की  लाओ-स्केल  नदिंग
 हो,  असन हूं,  लोग  हो  मारा  जाय  भ्रव्यवस्था

 हो,  27  सब  कामों  के  लिये  उसी  एरिया  को  क्यों

 घना  गया  ?  शौर  भी  कुड  हिस्से  हैं,  जहां
 पर  वें  लोग  रहते  हैं,  केवल  रोष  के  कारण

 ऐसा  है--यहू  बात  न;  है,  इस  के  पीछे  कुछ
 दूसरी  बात  भी  हैं,  जिनको  हमें  ध्यान  से
 देखना  होगा  1

 मैं  भपने  लायक  दोस्त  श्री  राममूर्ती
 जी  से  पूछना  चाहता  ?  वह  बतायें  कि
 समाचारपत्रों  में  ज्ञो  कहा  गया  है  कि  उनकी
 लेफ्ट  क्षम्यूनिस्ट  पार्टी  के  कुछ  लोग,  लेफ्ट

 नहो,  बल्कि  लेफ्ट.  के  भी  लेफ्ट,  एक्सद्रीम
 लेफ्ट  कुछ  लोग  हैं,  ज्ञो  वहां  पर  कुछ  गड़बड़ी
 ब्र  7३  हैं।  एक  वयन  तो  यह  है  कि  यह
 इकानामिक  क्वश्चन  है,  दूसरा  वगन  यह  हैं
 कि  यह  एक  बडुत  बड़ी  कास्पीरेसी  है,  डीप-
 रूटेड  पॉंसरता  है  जोमय,रें देग में  गड़यड़
 पैदा करना नह  3  औ  चने  व  फिसलन
 के  साथ  एनायेंत  करके  गुरीला-वार  की  ट्रेनिंग
 लेना  चाहते  हैं-ये  दो  वर्शना  ie  ने  हैं  ।

 मैं  नही  कह  सकता  कि  कौन  सा  वर्शन  ठीक  है,
 लेकिन  यह  एरूर  कठ॒गा  कि  इस  दोनों  को  मिला
 कर  यह  कारण  बना  है।  यहां  पर  इकातामिक

 डिस्ट्रेस  भी  लोगों  में  है,  लेकित  इसके  साथ

 साथ  मैं  श्री  रामम्‌|  जी  से  पूछता  चाहता  हूं--
 वह  य,  बतायें--वहा  पर  दो  झादमी  हैं डो
 लेक्ट  कम्यूनिस्ट  पार्टी  की  डिस्ट्रिक्ट  कमेटी

 के  बहुत  बड़  नेता  हैं,  जो  इनके  पीजेन्ट  पस्

 में  काम  करते  हैं,  किसानों  में  काम  करते  हैं---
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 [sft  कंदर  खाल  प्त]  है,  नेपाल  जाते  हुँ, फिर  बहां मरे था जाति &  भा  बि

 शक  कस  नाम  है  श्री  ey  errs  भौर  हूत्रे.. हैं।  मैं  सरकार  से  धूछना  चाहता हूं  कि  गाषनें

 को  नाभ  है--यंगल  संभाल  ।  इनके  खिलाफ

 झपने  क्‍यों  कॉर्यॉचाही  की  ।  झगर  पश्रॉपका

 ब्लफिशियली  कोई  सम्बन्ध  उस  मूबमेस्ट  से

 बहीं  है,  उन  लोगों  की  गड़बड़ी  से  नहीं  है,
 सो  भापने  उनके  खिलाफ  क्‍या  कार्यवाही  कौ  ?

 क्या  शापने  उसके  खिलाफु  कोई  डिस्प्लिनरी

 ऐक्शन  लिया  ?

 एक  दूसरी  बात  मैं  श्रौर  कहना  चाहता

 हू--यहू  एक  बडी  मजेदार  बात  है--वहा  पर

 जिन  पार्टियो  की  हकूमत  हूँ,  लेक्ट  कम्यूनिस्ट
 पार्टी  भी  उनमे  से  एक  है,  इन  तीन  महीनो  में

 उन  लोगों  को  खेती  क्‍यों  नही  दी,

 आपने  उन  लोगों को  धरती  क्‍यों  नहीं  दी,

 झापने  इस  तरह  का  कानून  उनके  लिये  क्यो

 नहीं  बताया  ?  वास्तव  में  इसका  मतलब

 कुछ  ओर  है--  वह  जो  इलाका  ८,  उस  की

 मिलिट्री  प्वाइन्ट  ग्राफ  व्यू  से,

 स्ट्रेटेजिक  प्वाइल्ट  भाफ  व्यू  से  बहुत  बडी

 इस्पार्टन्स  है।  एक  तरफ  सिक्किम  लगता

 है,  एक  तरफ  पाकिस्तान  लगता  हूँ,  एक  तरफ

 नैपाल  लगता  है,  और  एक  तरफ  तिब्बत  भी

 लगता  हैं।  जिस  तरह  से  पीकिग  रेडियो

 झगर  किसी  ने  सुना  होगा  तो  ग्राप  जानते  होगे
 कि  कई  बार  वह  एक  नारा  लगाता  है--
 सिक्किम  ,  ग्रासाम  और  बगाल  का  यह

 हिस्सा  मिलाकर  एक  प्राजाद  देश  बताया

 जाय  |  प्ध्यक्ष  महोदय,  क्‍या  यह  उसका

 बीज  तो  नहीं  निकल  रहा  है--शायद  उस  के

 लिये  ये  गुरीजा  टैक्टिक्स  इस्तेमाल  करेगे,
 क्या  यह  उमस्रकी  एजूकेशन  की  शुरूआत
 तो  नहीं  हुईं  है?  यंह  एक  बड़ा  गम्भीर

 सवाल  है,  जिसर्की  तरफ  सरकार  को  ध्यान

 देता  होगा  ।  इस  का  जवाब  मेरे  लायक

 बौस्त  राममूर्ति  जी  दें,  धी  तक  आपने

 बहा  पर  इन  की  खेती  के  लिये  लैंजिस्लेशन

 क्यों नही  किया,  इतना  ही  नहीं,  जिन

 दी  महाशवों  के  मैंने  नाम  लिये  हैं,  जो

 स्ट  पाकिस्तान  और  दूसरे  देशो ंमें  चले

 शर्ते हैं,  ये  पाकिस्तान  जाते हैं,  सिक्किस  स्शते

 कुछ  साल  पहले  लोगों  को  जो  ट्रेनिंग  दीं

 थी,  चीन  का  मकाबला  करने  के  ॥: (क
 झ्ाज  वे  ही  लोग  इनके  साथ  हो  गये  हैं
 उनके  पास  हथियार  कहां  से  दाये र  वे

 हथियार  कहा  के  हैं।  प्रखवारों  में  बह  रिपोर्ट

 छपी  है  कि  हथियार  लेकर  लारो  शोर ले

 उन  लोगो  ने  हाहाकार  मचा  रखा  हू  |  वहां  के

 चीफ  मिनिस्टर  ने  यश्ञाव  यह  कहा  है  कि  वहा
 पैरलल  गवनमेंट  नहीं  है,  लेकिन  साथ  ही

 यह  भो  कहा  है  कि  वहा  पर  कानून  की

 व्यवस्था  बहुत  खराब  है--उन्होंने  इम  बात

 को  माना  है।  यहा  तक  कि  फारवर्ड  ब्लाक

 एस०  एस  ०  पी०  के  नेताभों  नेभी  जो  इनके
 साथ  बहा  पर  हकूमत  करते

 है,  उन्‍होंने  भी  इम  बात  को  स्वीकार  किया

 है  कि  वहा  पर  गडबडी  है  ।  वहा  पर  पब्लिक

 डिसआर्डर  है--जब  ऐसी  स्थिति  वहा  पर

 है  तो  फिर  कार्यवाही  क्‍यों  नहीं  को  जाती,

 क्यो  नहीं  इनके  चीफ  मिनिस्टर  वहा  पर

 जा  कर  उस  व्यवस्था  को  ठीक  करते।

 प्राज  उस  जगह  की  पोजीशन  ऐसी  है,  वह
 25-30  मील  का  टुकडा  ऐसा  है  कि  अगर

 उसके  ऊपर  उनका  कन्‍्ट्रोल  हो  जाये  तो  सारा

 श्रासाम  श्रौर  देश  के  भौर  कई  भाग  देशसे

 स्रलग  हो  जायेगे।  इस  लिये  सरकार  को

 सतत,  रहना  चाहिए  कि  हिफेन्स  प्वाइट

 श्राफ  ब्यू  से,  सिक्‍योरिटी  'बाइट  भ्राफ

 ब्यू  से  क्या  करना  है  |

 प्रध्यक्ष  यहोदय  ,  मै  इस  बात  के  हक  में

 नहीं  हु  कि  एक  दम  यह  कहू  कि  वहा  पर

 सेन्टर  इन्टरवेन्शन  कर  दे,  इम  की  हुकूमत
 की  तोड  दे।  मैं  इप  बात  के  पक्ष  में  नहीं  हूँ,
 क्योंकि  मैं  समझता  हू  कि  वह  ठीक  तरह सें
 इसैक्टेड  गबर्नमेट  है।  लेकिन  मैं  यह  कहना:

 चाहता  हूं  कि  सब  पाटियो  की  एक  पालिया-

 भेग्ट्री  कमेटी  वहा  पर  जानी  चाहिए,  जिस  में

 सभी  दलों  के  लोग  हो  भौर  वह  वहां  जाकर

 वहा की  हाशत  को  देखे  भौर  देखने  के  शक:
 सदन के  सामने  रिपोर्ट  दें।  अगर  उसके  बद
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 जी  बह  दालत ठीक  नी  होती है  तो  सैन्टर को को
 झंचिशामस  की  धारा  256  श्लौर  257  के

 कम्दर ,  जहां  उसको  पार्क्स है है  कि  वह  स्टेट
 को  डायरेबशन दे  सकते  हैं  लेकिन  उसको
 देने  से  पहले  मैं  यह  चाहूंगा  कि  ह... ह

 अपोजीशन  पार्टीज  को  पूरे  विश्वास  में  लेना

 चाहिए  -  उस  के  वरैर  किसी  प्रकार  का
 थी  इंटरबेंशन  ठीक  तहीं  होगा  ।

 एक  ,  दो  चीज  में  भर  कहता  चाहता

 हूँ  प्राप  को  मार्फत  में  सरकार  से  यह  पूछना
 चाहता  हूं  कि भाप  की  सो०  बो०  प्राई०  की

 रिपोर्ट  उस  के  बारे में  क्या  है  पिछले  5  दिन
 से  बहां  पर  गड़बड़  हो  रहो  है  लेकिन  सदन  के
 सामने  झाज  तक  आपने  कुछ  नहीं  कहा  |

 आपने  ब्या  कदम  उठाये  है. वहां  के  डिफेंस
 को  ठीक  रखते  के  लिये  और  बहा  को  लिक्गो-
 रिटो  को  ठोक  रखने  के  लिए?  इतना  ही

 नहीं  प्रगर  मैं  यह  मानता  हूँ  कि  यह  लोग
 अभी  कुछ  न  करे  ,  लेकित  श्ाज  कुछ  न  करे

 यह  सवाल  नही  है,  कल  जब  त्तीन  का--  पगजान
 न  करें--हमला  हो  जाय  तब  यह  लोग  क्‍या

 करेगे  ?  यह  एक  सबाल  है  भाज  |  आज
 उनकी  देशभक्ति,  पैट्रा रिज्म  सब  कुछ  समझ
 में  आरा  सकती  है  लेकिन  जब  चीन  हमला
 करेगा  और  कही  ऐसा  हो  कि  वह  थोड़ा
 झागे  भी  बढ़  जाये  *ब  वह  योग  क्‍या  करेंगे

 यह  सब  कुछ  देखना  पड़ेगा  |  मैं  समझता  हू
 कि  उसके  लिए  प्रभो  स ेसतकंता  व  सावधानी

 बरतनी  होगी  यह  चंलेंज  भारत  सरकार

 के  लिए  भो  है  और  उत  पार्टियों  के  लिए
 भो।  उत  को  भो  हें  सोचना  होगा  कि  वह
 क्या  करना  चाहते  हैं  ।

 अध्यक्ष  महोदय,  मैं  यह  कहना  चाहता  हूं  कि

 अमर  यह  लेफ्ट  कम्यूनिस्ट  पार्टी  इसमें  शाशिल

 नहीं  है  तो  आज  वह  डिक्लेयर  करे  सदन

 के  सामने  कि  हम  कांग्रेस  हुइूगत  को  बदलना

 अहते  हैं,  हम  भी  यदलना  चाहते  हैं  लेकिन

 इस  कांस्टीट्यूशनल  मग्स  से  बदलेगे,  हम
 ह.  नहीं  करेंगे  च्सहू  कुछ नो  हो  1

 यहे  बहे  शिकलेयर  करता  भाँहियें  t
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 ऐसा  होने  से  हम  समझ  लेंगे  कि  भाप  डौक

 हैं  लेकिल  कमर  इस  प्रकार  से  काप

 डिक्लेचर  नहीं  करते  और  यह  हिन्दुस्तान  में

 कनफ्पुजन,  केयोस  इस  प्रकार  का  फैंलायेंगें
 वो  यह  देश  एक  झजीब  देश  रहा  है  |  वह
 झप  को  क्सी  पर  भी  बेठा  सकता  है  शौर
 जमीन  पर  भी  उठा  कर  फैक  सकता  है  de

 यहा  पर  बढ़ी  बड़ी  आइडियालोजीज  पैदा

 हुई.  लेकिन  उनकी  |. ह  भी  यहां  देश  में

 बहुत  हैं।  यह  जो  बडो  बड़ी  झाइडिया-
 लोजी  लेकर  शाप  चलते  है  वह  खुद  बचुद
 खत्म  हो  जायेंगी  ।  इसलिए  मैं  कहना  चाहता

 हू  कि  सैटर  इटरवीन  न  करें  लेकिन  सेंटर

 सतक  रहें  और  वाच  करतो  रहे  |  यह  बतलाया

 जाये  कि  उन्होंने  बंगाल  गवर्नमेंट  को

 कुछ  लिखा  है,  वहा  की  गवर्नमेंट  से  कुछ
 रिपोर्ट  मागी  है  या  नही  क्यों  कि  प्रध्यक्ष

 महीदय,  हम  उनके  ऊपर  विश्वास  नहीं  कर
 सकते  ।

 एक  बात  मे प्रौर  कह  कर  खत्म  करूंगी

 यह  जो  लैफ्ट  कम्यूनिस्टस  है  यह  श्राज  के

 इस  जमाने  के  इस  कलियुग  के  हनुमान
 है  ।  उन  का  रग  भी  लाल  है।  हनुमान
 जी  की  तरहे  उन  कॉ  रंग  भी  लॉल  है  1

 यह  लोग  उछलकद  भी  करने  है,  हनुमान
 जी  भी  उछलकूद  करते  है  .  (व्यवथान)

 Mr,  Speaker:  It  is  ali  gut  of  the
 scope—he  hag  gone  to  Hanuman  and’
 all  that,  Mr.  Tridib  Kumar  Chau-
 dhurl

 ओ  कंबरलाल  गृष्त  :  मै  बस  झाखिरी

 सँटैस  कह  कर  खत्म  करता  हूं  ।

 Mr,  Speaker:
 down?  I  have
 Kumar  Chaudhuri.

 Will  he  kindly  sit
 called  Mr,  Tridib:

 TridIb  Kumar  1७! .... / ह
 Beriampore):  Mr.  Speaker,  Sir,  thé

 time  at  our  disposal  is  very  short
 and  I  de  not  wart  unnecessarily  शंका
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 {Shri  Tridib  Kumar  Chaudhuri)
 take  more  of  it  than  wou  d  be  abeo-
 lutely  necessary.  I  was  not  very
 happy  that  this  discussion  was  allow-
 ed,  Even  now  I  think  rule  93  has
 hot  been  properly  interpreted,

 So  far  as  the  matter  under  discus-
 sion  is  concerned,  it  is  part  of  the
 campaign  of  vilification  and  conspi-
 racy  for  undermining  the  authority
 of  the  West  Bengal  Government  has
 been  going  on  for  several  weeks  past.
 This  Naxalbari  phenomenon  is  not  a
 new  phenomenon.  It  arises  out  of  a
 long-drawn  and  patient  struggle  of
 landless  labourers  in  that  area  cover-
 ing  3  police  stations.  Here  many
 of  our  colleagues,  while  discussing  the
 points  of  order  and  also  during  the
 substantive  discussion,  tried  to  make
 it  out  that  because  a  grave  law  and
 order  situation  hes  arisen  in  three
 police  stations  in  the  whole  of  India
 ~—Phansi  Dewa,  Kharibarji  and  Naxal-
 bari  in  West  Bengal—the  _  security
 and  defence  of  the  great  Republic  of
 India  is  undermined,  and,  therefore
 a'l  the  might  and  all  the  special  po-
 wers  and  emergency  provisions  of
 the  Constitution  must  be  brought  to
 bear  there  and  Shri  Chavan  must  be
 asked  to  pounce  on  the  shoulders  of
 West  Bengal  Government  (Interrup-
 tion).

 What  is  the  real  situation  there?
 So  far  as  this  peasant  movement  is
 concerned.  everybody  knows,  and
 the  Chief  Minister  of  West  Bengal  has
 stateq  to  press  even  yesterday,  that
 the  problem  that  has  arisen  in  that
 area  demands  a  political  situation  and
 that  shoud  not  be  looked  upon’  as
 merely  a  law  and  order  problem.
 Even  so  far  a8  security  is  concerned,
 I  concede  that  this  is  a  very  sensi-
 tive  area,  a  border  area  which  h3s
 some  defence  implications.  But  that
 fis  not  the  only  border  area  in  the
 whole  of  India  where  such  disturban-
 tes  of  law  and  order  are  taking  place.
 The  real  fact  ७१  the  matter  is  that
 these  districts  i.e.,  the  three  adjoin-
 ing  districts  of  Jalpaiguri,  Darjeeing
 and  Cooch  Behar,  which  was  8  notive
 State  till  a  few  years  back  and  which
 has  now  been  merged  with  India,  are
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 non-regulated  districts  and  ह ४ ह  lands
 there  belong  to  Government—khas
 lands.  These  lands  were  given  on
 long-term  lease  to  big  European  tea
 estates  and  certain  landholders  cal
 led  jotedars  who  own  as  much  as
 even—in  spite  of  the  passing  of  Estate
 Acquisition  Act—4000  to  6000  acres.
 Not  merely  the  tea  estate  owners,
 even  these  jotedars  do  not  utilise  all
 of  the  land  for  planting  of  tea,  they
 utilise  it  for  agricultural  purposes  and
 they  deny  the  agricultural  labourers
 any  share  in  that.  From  959  on
 wards  a  movement  is  goitig  on  against
 this  inquity.  The  ptevious  govert-
 ment  was  seized  of  it,  the  Land  Re-
 venue  Department  of  the  Government
 of  West  Benga’  was  seized  of  it.  But,
 now,  in  order  to  discredit  the  Govern-
 ment  of  West  Bengal  certain  vested
 interests,  certain  European  vested  in-
 terests  who  have  a  large  stake  in  the
 tea  gardens  there  and  big  landholders
 have  started  shouting  in  the  name  of
 liberty,  law  82700  order  and  all  these
 things.  Many  papers  and  documents
 have  been  cited  today.  I  will  only,
 to  ynderscore  the  basic  problem
 there,  quo‘e  one  passage  from  a  7९७
 cent  report  published  in  the  States
 mon  where  the  Special  Correspondent
 writes:

 “Apart  from  tea  gardens,  tliere
 are  big  jotedars,  many  with  several
 thousand  acres  of  land.  Peasants
 complain  that  they  are  as  ruthlicss
 as  the  gurden  managers  in  evicting
 tenants  and  adhiars.  A  jotedar  of
 Naxalbari,  who  now  Stays  in  Sill-
 guri  out  of  fear,  admitled  having
 evaded  the  provisions  of  the  Estates
 Acquisition  Act  by  transferring
 6,000  acres  of  land,  He  retained
 25  acres  permitted  by  the  law,  Des-
 Pite  the  transfer,  he  continued  to
 enjoy  the  yield  of  the  transferred
 6,000  acres,  but  he  objecteg  to  the
 term  benamdar  transfer,  because  he
 had  transferred  his  land  much  be-
 fore  the  provisions  of  the  Act  came
 into  operation.  He,  like  many
 others,  had  advance  information
 that  such  legislation  ‘was  being
 framed.”
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 That  is  why  the  tenants  were  being
 evicted,  land  was  being  sold  clandes-
 tinely  and  local  peasant  leader  like
 Kanu  Sanyal  and  Jangal  Santhal
 whose  names  were  mentioned  are  be-
 ing  accused  of  having  fled  to  Nepal
 or  Pakistan  and  engaging  in  guerilla
 warfare  against  the  State.  Actually
 these  people  started  first  by  going  to
 the  court  of  law  to  seek  redress  from
 the  law  of  the  land.  Where  was  the
 previous  government  of  West  Bengal
 then?  What  had  they  been  doing  all
 the  time  (Interruption)?  From  959
 onwards  the  law  of  the  lang  has
 been  undermined,  public  order  has
 been  undermined.  In  ‘such  a  situat-
 fon  (Interruptions).

 Shri  हू,  Narayana  Rao:  Sir,  on  a
 point  of  order.  May  I  know  whether
 a  person  who  has  given  notice  of  a
 motion  can  be  permitted  to  speak
 egainst  the  importance  of  the  matter
 mentioned  in  his  own  calling  attention
 motion?

 Mr,  Speaker:  I  am  giving  only  five
 minutes  to  each  Member.  The  _  hon.
 Member  has  already  taken  more  than
 that.  He  should  try  to  conclude.

 Shri  Tridib  Kumar  Chaudhari:  |  am
 concluding.  So  far  as  this  matter  is
 concerned,  the  West  Bengal  Govern-
 ment  ji;  fully  seized  of  it,  the  Chief
 Minister  of  West  Bengal  hag  already
 taken  a  decision,  the  Cabinet  has  taken

 a  dec*sien  to  send  a  Cabinet  team.  The
 situation  there  is  delicate.  The  peo-
 ple  who  are  suffering,  whose  cause
 Kanu  Sanyal  and  Jangal  Santhal  are
 fighting,  they  are  the  poorest  of  the
 poor,  the  underdogs.  Only  a  few
 days  ago,  in  this  very  House,  espous-
 ing  the  cause  of  the  striking  police-
 men  of  Delhi,  Dr,  Lohia  has  said  that
 if  he  had  a  party  of  the  European  type
 and  if  he  had  the  support  of  al)  other
 parties  here,  then  50.000  people  wou'd
 have  been  killed  and  Delhi  would  have
 been  in  his  hand.  The  peasants  and
 landless  labourers  of  Naxalbari  never
 attempted  anything  of  that  kind.
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 1  tte  cm  मनोहर  लौहेय  :  मेरे  हाथ
 में नहीं ह  |  मैं  ऐसा  राक्षस नही  हूं।  भाप  रे

 हाथ  में  हम  देते  ई।

 थमी  जिदिय  कुमार  चोधरी  :  हम  लेने
 के  लिये  भी  तैयार  हैं  ।

 Here  the  poorest  of  the  poor  are
 suffering  and  fighting  against  exploi-
 tation.  Let  us  not  go  beyond  our
 Power  and  seek  Central  Governments
 intervention  in  the  internal  affairs  of
 a  State.  The  West  Bengal  Govern-
 ment  are  already  serized  af  it.  They
 are  carefully  and  coolly  going  into
 the  matter  Now  let  us  not  do  some-
 thing  here  which  will  make  their
 task  more  difficult.

 को  विभति  मिथ  (मोतीहारी)
 प्रध्यक्ष  महोदय,  यह  घटना  24-25  मई
 को  हुई  ।  उस  दिन  दोनों  जिलों  में  गोली  चली।
 नतीजा  हश्र  कि  दस  झादमी  मारे  गये  जिन

 में  एक  पुलिस  इन्स्पेष्टर  भी  था  ।  इस  के
 भलावा  सन्‍्याल  मारे  गये  ।  श्रब  सवाल  यह्‌

 है  कि  जो  यह  स्थान  है  रह  दड़ा  नाजक  है  ।  एक
 बात  मै  श्रपते  गृह  मंत्री  जी  से बतलाना  चा  हता
 हैं  कि  कम्यतिस्ट  लोगों  की  एक  खास  टेन्‍्डेंसी

 है  कि  लोगो  को  भड़काये  ।  मेरे  जिले  में  भी,
 जो  कि  नेगाल  से  मिलता  जलता  हश्र  ३,  कछ
 घागर  जाति  के  लोग  भो  रहते  हैं।  वे  जंगलों  में,

 रहते  हैं  |  वहां  पर  प्राज  से  कुऊ  दिन  पहले
 उन  लोगो  में  इस  जाति  के  लोगो  को  भड़काया

 श्रौर  भइका  कर  उते  से  जमीम  जूतवा  दी

 जिस  से  कि  लाऐड  ब्राइईर  वा  प्रप्न  आ  गया  |

 उस  मे  मै  भी  प्रा  गया  ब्रौर  थ्री  पिन  बिहारी
 वर्मा  जो  कि  उस  समय  बेतिया  राज्य  के

 मैजजर  थे  जत  को  चिता  हो  गई  करं/कि  जान

 माल  का  सवाल  पैदा  हो  गया  n  (व्यदध  न)

 जो  संथाल  लोग  हैं  श्रौर  उन  फो  थोड़ा
 सा  उफसा  दिया  जाये  तो  उन  लोगों  को

 थोड़ी  सी  गड़बड़ी  बेदा  करने  मे  कोई  दिवकत

 नहीं  होती  ।  मैं  केन्द्रीय  सरकार  से  गहूंगा  कि

 इस  प्रादिवासी  लोगों  के  सवाल  को  बहू  झपने
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 [भी  बिभूति  सिश]

 हाच  मे  ल ेकर  जमीन  का  सर्वे  कराये।  उन
 का  ज।  हक  हो  या  जो  जमीन  उन  की  बनती  हो
 कह  उन  को  दे  दी  जाये  ।  लेकिन  दूसरी  तरफ
 श्वी  सुन्दरेया,  जो  उन  के  सेक्रेटरी  हैं,  वह
 कहते  हैं  कि  उन  लोगो  ने  ठीक  नहीं  किया  ।
 उनको  झोर  गड॒बडी  करनी  चाहिये  i  ऐसा  श्रश्च-
 बारो  की  रिपोर्ट  से  मालूम  होता  है।  झभी  श्री
 खिदिब  कमार  चौधरी  ते  कहा  कि  एक  तरफ

 पुलिस  का  एक्शन  जो  हु्ना  उसकी  श्री  भजय

 मूकर्जी  ने  तारोफ  की,  लेकिन  दूसरी  तरफ
 उन  के  जो  भ्ौर  मिनिस्टर  हैं  उन्होने  उन  की
 शिकामत  को  कि  ठीक  समय  काम  नहीं  हुभा
 वहा  जो  गड़बड़  हुई  वह  वही  लोग  करते  हैं  ।

 यह  जो  खिचड़ी  मिनिःद्री  है,  उस  में  चीफ

 मिनिस्टर  एक  बात  कहते  है  शरीर  जो  उन  के

 कम्यूतिस्ट  मिनिस्टर  हैं  बह  दूसरी  बात  कहते

 है  ni  सवाल  है  वि  उन  की  मिनिस्ट्री  में  यह
 गइ-बडी  पैदा  हो  रही  है  1

 दूसरी  बात  यह  है  कि  वहा  की  ईडस्ट्रिक्ट
 र्था रिटीज  कहती  है  कि  यह  मामला  उनसे

 सुलझने  वाला  नही  है  पह  ग्रार्मी  के  सुपुर्द  कर

 दिया  जाये  |  अगर  जिलाधीश  ब्रौर  जितने

 दूसरे  अधिकारी  है  वह  कहते  है  कि यह  मामला

 उन  से  सुलझने  वाला  नहीं  है  तो  यह  काम

 मिलिट्री  को  सौप  दिया  जाये  मुझे  मालूम

 नही  यह  बात  सही  है  या  नही  जा  श्री  त्रिदिब

 कुमार  चोधरी  ने  कही  शौर  श्रखआर  में  है
 या  नही  कि  एक  तरफ  चोफ  मिनिस्टर  पुलिस
 की  तारीफ  करते  है  और  दूसरी  तरफ  उन  के

 मिनिस्टर  पुलिस  की  शिकायत  क रते  हैं,  लेकिन

 जैसी  परिस्थिति  है  उस  में  मैं  कहता  चाहता

 हू  कि  हस  क्षेत्र  को  सरकार  अपने  कब्जे  में

 ले  ले  जब  खुद  विरोधी  लोग  इस  बात  को

 कहते  है,  कम्यूनिस्टो  को  छोड़  करके  सभी

 बिरोधी  कहते  हैं  कि  वहा  गड़बड़ी  हे  तो  मैं

 सरका र  से  कहगा  कि  भाप  के  संविधान  की

 जो  धारा  है  उसके  मातहत  श्राप  बगाल  सर-

 कार  को  अपने  कब्जे  म ेकीजिय  (ब्यचंथ/ म)

 इसी  लिये  जनता  में  हमे  बहुमत  में  सेंटर  में
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 whatever  he  might  say  .
 tion).

 Noxalberi  and
 Kharidari  (Die.)

 war  है  कि  हम  देश  को  हरकार  को  ढीका
 से  चलायें  |  इस  लिये  (श्यक्याम)

 Mr,  Speaker:  Order,  order,  If  yow
 do  not  want  to  hear  anything  unplea-
 sant,  then  when  you  speak  what  is
 unpleasant  to  the  other  side  they  can
 do  the  same  thing.  You  may  not  agree
 with  him  but  you  should  listen  te

 .  (Interrup.

 ai  जिभूति  मिथ  झध्यक्  महोदय,
 श्रापको  पता  चलेगा  कि  वहा  पर  इडस्ट्रियल
 प्रोडक्शन  नहीं  हो  रहा  है  |  घेराव  का  मूव-
 मेट  चल  रहा  है  (ब्यवभान)  वहा  पर  घे  राव
 की  हालत  है  नकसालबाडी  ध्रौर  खारीबाड़ी
 क्षेत्रो  मे  ।  मुझे  ध्रशका  है,  डर  है,  कि  किसात
 किसी  दिन  हो  सकता  है  कि  बंगाल  सरकार

 शाप  के  हाथ  से  चनी  जाये  द्ौर  नक्सलाबाड़ो
 श्राप  के  हाथ  से  चला  जाये  ।

 मैं  गृह  मंत्री  जी  से  दावे  के  साथ  कहता

 हु  कि  जब  मै  i942  मे  जेल  मे  जाता  था  तब

 मुझे  यह  लोग  पकडवाने  की  कोशिश  करते

 थे  |  (व्यवधान)  उन  लोगो  की  देशभक्ति

 का  हम  को  पता  है  उनकी  देशभक्ति  को  बात

 हम  से  मत  कीजिये  ।  मैं  प्राथिक  मामलो  को

 भी  जानता  हु,  लेकिन  जो  देशभक्ति  की  बात

 कहते  हैं  यह  लोग,  वह  मेरी  समझ  में  नहीं
 झ्राती  |  इसलिये  मैं  चाहता  हु  कि  यह  सरकार

 जल्दी  से  जल्दी  कार्रवाई  करे,  नहीं  तो  बगएश
 उस  के  हाथ  से  चला  जायेगा।

 Mr,  Speaker:  Shr:  Samar  Guha.

 Shri  FP.  K.  Dee  rose—

 Mir,  Speaker:  I  have  caliet  Stet
 Samar  Gets,
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 Shri  P.  K.  Deo:  We  have,  tabled  the
 motion,  You  should  give  time  to  the
 Swantanra  Party.

 Mr,  Speaker:  You  are  the  only  per-
 #on  who  is  getting  up  every  time  on
 everything.  You  are  becoming  awk-
 ward  for  me.  Every  leader  has  sent
 a  list  of  speakers  to  me.

 Shri  P.  हू,  Deo:  I  have  sent  a  chit.

 Mr.  Speaker:  A  number  of
 have  been  sent,  All  of  them  are  with
 me.  But  I  am  talking  of  party  rep-
 resentatives.  Anyway,  I  have  called
 Shri  Samar  Guha

 Shri  P.  हू,  Deo:  You  do  not  allow
 us  to  function.

 Mr,  Speaker:  I  am  accepting  one
 Name  from  every  party.  You  think
 that  the  House  must  do  what  you
 please.

 Shri  FP.  K.  Deo:  We  must  have  a  say.
 You  do  not  allow  us  to  have  our  say
 in  the  matter

 them

 Mr,  Speaker:  You  spoke  on  the
 point  of  order.  On  the  China  issue
 Shri  Masani  spoke  and  you  spoke.  In
 spite  of  that  you  pass  such  remarks.

 Shri  P.  K.  Deo;  On  this  motion  no-
 body  spoke  from  our  party.

 Mr.  Speaker:  I  have  called  Shri
 Samar  Guha.

 38  brs.

 Shri  Samar  Guha  (Contai):  Mr.
 Speaker,  Gir,  the  situation  in  Nexal-
 bari,  Kheribari  and  that  strategic
 strip  is  really  alarming  and  it  may
 become  explosive  if  Pakistan,  as
 it  has  done  tn  the  case  of  the  Naga®
 and  the  Mizos,  gets  a  chance  to  poke
 its  rose  into  the  affairs  of  Naxalbarl.
 Perhaps  you  know  that  that  this
 stratedic  area  is  situated  at  the  tri-
 junction  of  Nepal,  Pakistan  and  India
 and  the  only  a  i8-mile  wide  strip  is
 the  artery  of  our  communications  on
 which  depends  the  defence  of  Sikkim,
 north  Bengal  aria  the  whole  of  eastern
 Indie  on  the  eant  of  East  Pakistan.
 ‘Bir,  | अ  em  apesking  rather  with  a
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 element  of  dilengma  in  me  because
 my  party  is  also  a  party  in  the  Unit-
 ted  Front  Government  there.

 But  looking  from  the  standpoint  of
 national  interest,  looking  from  the
 standpoint  of  defence,  when  both
 China  and  Pakistan  are  posing  a  more
 threatening  posture,  one  hag  to  look
 {nto  the  question  of  national  defence
 India,  as  also  in  West  Bengal  and  in
 India,  as  also  in  West  Bengal,  and
 in  some  of  the  eastern  zones,  there  are
 elements  who  do  not  want  that  demo-
 cracy  shoulq  thrive  in  India.  There
 are  some  anti-national  elements,  anti-
 democratic  elements,  who  want  to
 erode  the  very  foundation  of  Indian
 democracy.  But,  at  the  same  time,  [I
 may  warn,  through  you,  Sir,  this
 House  that  Congress  leaders  will  be
 helping  these  anti-national  and  anti-
 democratic  elements  if  they  really  try
 to  beat  West  Bengal  with  the  stick
 of  Naxalbari,  If  you  really  try  to  run
 down  West  Bengal  Government  on
 the  question  of  Naxalbari,  you  will  be
 strengthening  the  hands  of  those
 elements  who  really  want  to  destroy
 the  foundation  of  democracy.  There-
 fore,  I  would  warn  you  to  proceed  in  a
 sobar  way.  The  situation  is  really  a
 serious  one.  T  would  again  warn  you
 that  this  Government  of  West  Bengal
 has  come  into  being  as  a  result  of
 the  will  of  the  people  and  they  want
 that  this  Government  should  continue.
 Therefore,  if  you  do  not  discuss  the
 Nexalbari  and  Kharibari  problem
 on  the  basis  of  a  national  perspective,
 if  they  in  any  way  feel  that  here  is
 now  the  opportunity  to  use  the  waea-
 pon  of  intervention  to  run  down  the
 ‘West  Bengal  Government,  they  will
 not  only  miserably  fail  but  will
 strengthen  the  hands  of  those  anti-
 national  elements.

 I  quite  agree  with  my  hon.  friend,
 Shri  T.K.  Chaudhuri,  that,  originally,
 the  Naxalbari  problem  was  an  agre-
 rian  problem  and  that  the  problem
 has  been  aggravated’by  the  sins  omit-
 ted  by  the  Congress  Government  be-
 cause  this  Government  ailowed  fhe
 capitalists  and  the  jotedars  In  the  tea
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 {Shri  Samar  Guhag
 garden  areas  to  exploit  these  peasants.
 But  there  is  no  reason  why  my  friend,
 the  Revenue  Minister  in  the  West
 Bengal  Government,  could  not  deal
 with  the  problem  and  why  he  could
 not  even  issue  an  ordinance  to  acquire
 those  lands  distribute  them  to  the
 peasants  there,

 I  have  told,  originally  it  was  an  ag-
 rarian  problem  and  still  essentially,  it
 fs  an  agrarian  problem.  But  this
 problem  has  turned  jnto  a  serious  law
 and  order  problem  because  the  ex~
 tremist  elements  who  are  operating
 there  are  operating  with  certain  poli-
 tical  motive.  You  will  be  astonished
 to  know,  Sir,  that  there  are  hundreds
 of  posters  not  only  in  Nexalbari  but
 in  many  parts  of  West  Bengal  which
 says:

 लाल  चीन  लो  सलाम,  हम  करेंगे  वियतनाम  i*
 Some  Hon.  Members:  Shame,

 shame!

 Shri  Samar  Guha:  I  am  happy  that
 €.P.D.  (Marxist)  friends  have  not
 owned  the  Nexalbari  and  Kharibari
 activists  but  at  the  same  time  they
 have  not  repudiated  them  publicly.

 Before  I  finish,  I  wil'  again  warn
 the  Congress  Government  that  you
 should  not  try  to  take  advantage  of
 the  situation  that  has  been  created  in
 West  Bengal,  because  the  people  of
 West  Bengal  are  patriotic,  democratic,
 end  nationalists  and  they  will  not
 allow  any  anti-national,  anti-democra-
 tie  activities  to  go  on.  The  Govern-
 ment  should  deal  with  the  problem  in
 a  sympathetic  way.  Some  of  my  fri-
 ends  gaid  that  a  delegation  or  a
 group  of  Members  of  Parliament
 should  visit  that  area  and  then  meet
 Ajoy  Babu  in  Calcutta.  Let  them
 have  friendly  and  sympathetic  talk
 with  the  West  Bengal  Government
 and  try  to  solve  the  problem  there,

 Mr,  Speaker:  Now,  it  is  already
 6  O'Clock.  At  this  rate,  IT  will  not
 be  able  to  give  chance  to  all  the  par-
 ties.  Therefore,  I  would  request  the
 Members  to  raise  one  or  two  points.
 There  are  a  number  of  names  before
 me.  I  would  request  them  to  just

 JUNE  13,  2987  Naralbari  and  बर
 Kharibart  (Dis.)

 take  two  or  three  minutes  each.  I
 am  going  to  call  the  Minister  in  an-
 other  0  or  15  minutes  to  reply  to
 this  discussion.  After  all,  we  must
 hear  him  also,  Dr.  Lohia.

 Shri  C.  K.  Bhattacharyya:  Sir,  I
 represent  that  area  and  I  have  just
 toured  that  area....

 Mr.  Speaker:

 Shri  P.  K,  Deo  rose—

 I  wil)  call  him.

 Mr.  Speaker:  The  hon.  Member
 should  wait.  Mr.  Hiren  Mukerjee  is
 waiting  patiently.  I  can  understand
 his  doing  it  once  or  twice  but  not
 every  time.  Dr,  Lohia.

 डा०  राम  मनोहर  लोहियः:  प्रध्यक्ष

 महोदय,  सब  से  पहले  मैं  मिश्र  जी  की  बात

 का  जोरदार  खंडन  करना  चाहता  हूं  ।  उन्होंने

 बहुत  खतरनाक  बात  यहा  पर  कह  दी  है  ।

 उन्होंने  पलटने  की  भी  बात  कह  दी  है भोर

 इशारा  शायद  उनरूा  राष्ट्रपति  शासन  की

 ध्ोर  था ।  कहीं  इस  बहस  का  यह  नतीजा

 न  निकले  कि  राष्ट्रपति  शासन  बंगाल  में

 काम  हो  प्रगर  ऐसा  हुआ  तब  तो  उसके

 नतीजे  कहीं  ज्यादा  खतरनाक  होगें,  बनि-

 स्वत  उनके  जो  हम  इस  बहस  में  से  आज

 निकालना  चाहते  हैं  ।  यह  बिल्कूल  साफ  हो
 जाना  चाहिये  |

 सब  से  बड़ी  बात  यह  है  कि  नकक्‍सलबाड़ी
 जैसी  चीज  पर  सोचते  समय  हमें  साम्यवाद

 या  साम्यवादियों  के  बारे  में  कुछ  चीजें  ध्यान

 में  रखनी  चाहियें।  एक  तो  यह  है  कि

 देश  की  सुरक्षा  के  मामले  में  चाहे  लम्बे  पैमाने

 पर  नही  छोटे  पैमाने  पर  उन  से  खतरा  रहता
 है।  लेकिन  जनता  में  जान  भी  डालना  थे

 कभी  कभी  जानते  हैं।  भव  यह  द््न्द  ऐसा

 है  कि  जिस  के  सबन  से  प्रभी  तक  यह  देश

 साम्यवाद'  भौर  साम्यवादियों  का  ठ.ब  तरह
 से  सामना  नहीं  कर  पा  रहा  हूं  ।  में  कांग्रेस

 पार्टी  का  इस  वक्त  जिक्र  महीकरना  दाहुता
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 t  उसकी  इस  वक्‍त  चर्चा  करना  नहीं  चाहता

 हैँ  लेकिन  भौर  जो  विरोधी  पार्टियां  हैं  व  बम  से
 कम  जनता  में  जान  डालता  सीखें।  कुछ
 लोग  कर  पांहैं।  अगर  वे  चाहें  कि  खिचड़ी
 वो  'कस्प्रनिस्ट  पकायें,  लवड़ी  लायें,  बरतन
 लायें,  चावल  लाये  और  फिर  उसके  बाद
 घमक  कितना  डाला  जाए  खुद  ये  तय  करें  तो

 यह  नहीं  हो  सकता  है।  जो  संकट  तैयार
 करता  है  वह  उस  सकट  का  हल  भी  निकाला
 करता  है।  वहां  पर  संथाल  या  आदिवासी

 एक  तरफ  हैं  और  शरणार्थी  दूसरी  तरफ।

 यह  एक  अंग  है जिस  पर  कि  शायद  लोगों  का
 ध्यान  यहा  नही  गया  है।  यह  बहुत  खतरनाक
 श्ंग  होने  वाला  है  इसका  बारण  यह  है  कि
 भादिषासियों  भ्रौर  शरणाधियों  का  झगड़ा
 उस  इलाके  में  बड़ा  खतरनाक  झगड़ा  है।  यह
 हो  पड़ा  तो  शायद  कम्यनिस्ट  पार्टी  भी  वहां  की

 टूट  चलेगी।  इसका  नतीजा  यह  हो  सकता  है
 कि  जो  बंगाल  को  कम्युनिस्ट  पार्टी  है  वह  तो
 शरणाथियों  के  साथ  जाए  शौर  जो  वहां  वाली

 कम्युनिस्ट  पार्टी  है  वह  संथालों  के  साथ  या
 धादिवासियों  के  साथ  जाए।  जो  मुझे  कहना
 है  वह  यह  है  कि  साम्यवादियों  के  खतरनाक
 विचार  हैं  जिस  में  मूठ.  सच  बन  जाता  है,
 मौत  जीवन  बन  जाती  है  ध्रौर  गिरावट
 तरक्की  बन  जाती  है।  लेकिन  साम्यवादियों
 के  बारे  में  कभी  गलती  नही  करनी  चाहिये।
 बे  मनुष्य  हैं  भोर  जब  से  मैं  देख  चुका  ह  हमारे
 इन  दोस्तों  को  कि  किस  किस  तरह  से  इन्होंने
 प्रपने  पार्टी  विरोधियों  के  साथ  किया  है  भ्रौर
 क्या-क्या  किया  है,  तब  से  मे  साम्यवादियों  को
 भी  समझने  लगा  हूं  कि  वे  श्रादमी हैं  सब
 से  पहले  हमें  यह  समझना  च/हिये  कि  एक  तरफ
 देश  की  सुरक्षा  और  दूसरी  तरफ  जमता  में
 जान  डालता  दोनों  चीजों  को  लेकर  हम  चलें ।
 सास्यवादी  खाली  नक्सलबाड़ी  में  नहीं  कर

 रहे  हैं  --भसंसोल  में  भी  कर  रहे  हैं।  जहां

 तहां  कर  रहे  हैं।  जहां  तहां  ऐसा  लगता  है--
 चाहे  धलजाने  हो--कि  वे  भपने  दुश्मन  या
 ध्फ्  विरोधी  लोगों  को,  विरोधी  दलों  को
 विरोधी  कार्यकर्ताप्रों  को,  विरोधी  मजदूर
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 संगठनों  के  लोगों  को  खत्म  कर  रई  हैं।  एक
 झा  साहय  को  भसंसोल  में  मार  ढाला  गया  है  t

 ऐसा  लगता  है  कि  जो  इनके  विरोधी  है  उनकी

 हत्या  हो  सबती  है।  ये  लोग  झान  बुझ  कर
 न  कर  २६  हों  यह  भी  हो  सकता है  एब  इन
 की  प्रादत  है  भ्रन्टर्राप्ट्रीय  शाइत  है।  उस

 झन्तर्राष्ट्रीय  ग्रादत  के  भ्रतसार  वे  यहां  पर
 भी  काम  कर  पे  हैं,  ऐसी  सम्भ  दना  है।  मैं
 इनको  पहले  से  एक  थोड़ी  सी  चेतावनी  दे  देना
 चाहता  हूं  क्‍यों  कि  मैं  इन  से  दोस्ती  रखना
 बाहता  ह  जरा  “यान  रखो।  झव  सवाल
 उठ  जाता  है  नकक्‍्सलथाड़ी  बाला  तो  हम  सब
 लोगों  को  भी  यहा  पर  कुछ  'प्रपना  रास्ता
 तय  करना  चाहिय।  य्फफिं  यह  नहीं  कि

 हम  यहा  इन  लोगों  की  निन्दा  कर  दें  I  हमें
 भी  ऐसे  प्रान्दोलन  करने  चाहियें,  हमारे
 पास  भी  लोग  होने  चाहियें  जो  वहां  के  सथालों
 को,  वहां  के  ग्रादिवारियों  को,  वहां  के शरणा-
 थियों  को,  वहां  की  नता  को  जगायें।
 जगायें  इस  तरह  से  कि  जरूरत  पड़ने  पर
 चाय  के  बागानों  में  जहां  बही  जम  न  पड़ी  हुई
 है  उसके  ऊपर  जा  कर  कब्जा  बरे।  हम  लोग
 जब  ऐसा  काम  करने  लगेगे  तब  देश  की  सुरक्षा
 का  सवाल  भ्रलग  हो  जाएगा।  हमारे  अादमी
 तो  कर  रह  हैं  इस  शाम  को  लेषिन  मुण्विल
 हमारी  एक  है।  हमारे  भ्रगर  थे  जन  संघ  के
 भाई  भी  करना  शुरू  कर  दें,  भ्रगर  स्वतन्त्र
 पार्टी  वाले  भी  करना  शुरू  कर  दें...  (  (टरप्शंस  )
 तो  सब  मामला  ठीक  हो  जायेगा  1  (व्य्यध  म)
 माननीय  सदस्य  जरा  शान्ति  के  साथ  सुने।
 मैं भाज  कल  कम्यनिस्टों  को  बडी  हम्दर्वी
 के  साथ  देख  रहा  हूं।  प्रगर  वे  मझ  से  ही
 लड़ने  लग  जायेगे  तो  कोई  खास  फायदा  नहीं
 होगा

 शायद  भ्रच्छा  होगा  भगर  कोई  भी

 कार्यवाही  करने  से  पहले  भाप  केवल  इस  सदन
 की  भ्रथवा  इस  सदन  भौरबगाल  की  दिघान
 सभा  की  एक  मिली-जुली  कमेटी  उस  इसाक.
 में  भेजें  जो  इस  सारे  भामसे  का  प्रध्ययन
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 डि ०  राम  मनोहर  लोहिया]

 करे,  क्‍योंकि  यह  मामला  मामूली  नहीं
 है। [a

 चीन  का  यहां  जिक्र  किया  गया।  हम
 शरीर  चीन  दोनों  एक  ही  रोग-भाई  हैं।  मेरी

 यह  पक्की  राय  है  कि  ग्रमरीका  और  रूस

 ने  पुरी  कोशिश  की  कि  हिन्दुस्तान  और  चीन

 को  लड़ाया  जाय  और  इस  में  वे  सकल  हो
 गए।  इस  के  लिए  खाली  ग्रमरीका  और  रूस

 को  दोष  देना  ठिक  नहीं  है  जैसा  कि  श्री  राम-

 मूति  करते  हैं  --इस  में  वह  गलती  कर  जाते

 हैं।  हम  में  भी  कोई  गलती  रही  होगी।
 चीन  तो  पिछले  दस  पत्द्ह  बरस  से  एक  पागल

 जानवर  की  तरह  बर्ताव  करता  ञ्  रहा  है।
 जब  किमाये  और  मात्सू  में  उस  के  दांत  टूट
 गए  तो  उस  ने  हिमालय  के  कच्चे  और  मुलायम
 मांस  में  अपने  दांत  गड़ा  दिये।

 Mr.  Speaker:  That  can  be  taken  up
 during  the  foreign  affairs  debate.
 Now,  we  are  discussing  Nexalbari.

 डा०  राम  मनोहर  लोहिया  :  नक्सलबाड़ी
 तो  है  लेकिन  अगर  इस  के  साथ  चीन  न  जुड़ा
 हुआ  होता  तो  आप  इस  बहस  को  न  लाते  |

 जैसा  कि  मैं  ने  कहा  है,  चीन  एक
 पागल  जानवर,  एक  पागल  कुत्ते  की

 तरह  बर्ताव  करता  आ  रहा  है  |  जब  वह
 किमाय  और  मात्सू  के  पक्के  मांस  को  नहीं

 तोड़  पाया,  तो  उस  ने  हिमालय  के  कच्चे  मांस

 में  अपने  दांत  गड़ा  दिये  g लेकिन  यह  न  समझना

 चाहिए  कि  हमारा  देश  कोई  बहुत  शक्तिशाली

 देश  है।  हम  भी  जब  कभी  मौका  मिल  गया

 एक-आध  चिल्ल-पों  मचा  दिया  करते  हैं,
 मगर  हम  में  जान  नहीं  है।  इस  लिए  चीन  शीर

 हिन्दुस्तान  वाला  मामला  ठीक  नहीं  हो  रहा

 हैं।  चोत  और  हिन्दुस्तान  का  आबिरी

 तौर  पर  फैसला  होना  चाहिए।  चीन  और

 हिन्दुस्तान  समझें  कि  उत  दोनों  का  एक  ही
 रोग  है--दोतों  एक  ही  रोग-भाई  हैं,  अमरीका

 त्रौर  रूप  ने  उनकों  लड़ाया  है  बौर वे  आपस  में

 बवकफी  से  लड़े  क्‍योंकि  चीन  पागल  है
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 शर  हिन्दुस्तान  लकवामार  है  लेकिन  अब  वे

 किसी  तरह  आपस  में  समझौता  करें।  हमेशा
 के  लिए  यह  फैसला  कर  लिया  जाये  कि  जब

 तक  हिन्दुस्तान  और  चीन  अपनी-अपनी

 शक्ति  को  सम्भाल  न  लें  तब  तक  चीन  के

 पक्ष  में  न  कुछ  बोलें  न  कुछ  करें।

 असल  में  सारा  मामला  बहुत  बिगाड़
 दिया  गया  है।  तिब्बत  के  संबंध  में  मामला

 बिगाड़  दिया  गया  है।  क्या  आप  को  मालूम
 है  कि  आजकल  नेपाल  में  क्‍या  हो  रहा  है!
 मैं  आप  को  आगाह  कर  देना  चाहता  हूं  कि  वहां
 पर  विश्वेश्वर  कोयराला  के  जों  कि  जैल  में

 बन्द  है  बायें  पक्ष  में  लकवा  सा  हो  गया  है
 ग्रौर  उस  का  कैंसर  बड़ता  जा  रहा  है।  मैं

 यह  चेतावनी  दे  देना  चहता  हुं  कि  अगर  नक्साल-

 बाड़ी  का  मामला  बिगड़  गया  और  नेपाल  का

 मामला  और  ज्यादा  बिगड़  गया,  तो  इन  कम्यु-
 निस्टों  को  न  जाने  क्‍या  करने  का  मीका

 मिलेगा  |

 मैं  यह  कहते  हुए  खत्म  करता  हूं  कि  आप

 इस  सदन  के  जरिये  देश  को  कोई  ऐसा  सन्देशा

 दीजिए  कि  जिस  से  जनता  भें  जान  डालने  के

 लिए  साम्यवाद  को  छोड़  कर  दूसरे  तत्व

 पैदा  हों,  जो  आदिवासियों  श्रथवा  शरणार्थियों

 अयवा  किसानों  को  वह  काम  करने  के  लिए

 कहें,  जिसको  देख  कर  श्री  विभूति  मिश्र

 बहुत  ज्यादा  घबरा  जाया  करते  हैं।

 श्री  विभूति  मिश्र:  मैं  नहीं  घबराता

 हूं

 Shri  K.  P.  Singh  Deo  (Dhenkanal):
 There  can  be  no  two  opinions  that  in
 that  highly  sensitive  anq__  strategic
 place  of  Naxalbari  in  Darjeeling,  there
 is  qa  reign  of  terror  under  the  direc-
 tion  of  unsocial  and  unpartriotic  ele-
 ments  in  the  country  who  have  unfor-
 tunately  extra  territorial  loyalties.
 From  reports  I  have  gathered  jn  the
 last  few  weeks,  I  come  to  this  assess-
 ment  that  these  people  belong  to  the
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 extreme  militant  group  of  the  CPI
 (Marxists)  who  do  not  believe  in  de-
 mocratic  principles  and  who  wish  to
 gtab  power  by  lawlessness  and  a  reign
 of  terror  by  organising  mass  move-
 ments  and  not  through  the  ballot  box
 but  by  confusion  and  suffering  of  the
 people.  The  police  have  also  been  put
 in  a  helpless  state.

 My  humble  submission  is  that  when
 there  is  a  sense  of  lawlessness  and
 disorder  jn  a  very  strategic  place
 which  will  affect  the  security  of  the
 country,  the  Union  Government  can-
 not  keep  quite  but  until  law  and  order
 ig  established,  the  Army  should  take
 over  the  Naxalbarj  area.

 Shri  0.  K,  Bhattacharyya:  In  the
 beginning,  I  shall  read  out  to  you  two
 or  three  telegrams  I  have  received
 which  give  an  idea  of  the  bdlessings
 that  the  people  are  enjoying  under
 the  benign  rule  of  this  group  to  which»
 my  hon.  friend,  Shri  T.  K.  Chaudhuri,
 paid  a  compliment  just  now.

 Shri  8.  Kandappan  (Mettur):  Are
 they  from  the  Manda]  Congress  Com-
 mittees?

 Shri  Cc  K.  Bhattacharyya:  The  first
 telegram  reads:

 “Yesteday  Marx  Communist  mob
 of  thousands  with  bows  and  arrows
 and  deadly  weapons  raided  anq  loot-
 ed  house  at  3  noon  in  Kuiriyote  of
 Buraganj  near  Naxalbari'  Father
 aged  eighty  and  other  males,  femal-
 es  still  under  confinement.  Comp-
 lained  Kharibarj  thana,  police  inact-
 ive,  Save  lives  from  confinement.”

 When  I  receive  guch  a  telegram,
 whom  am  I  to  approach  except  the
 Home  Minister  of  India,  that  these
 people  are  being  kept  under  confine-
 ment  and  they  have  to  be  rescued?

 The  next  telegram  says:

 “Surroundings  of  Naxalbari  being
 looted  dai'y  house  after  house  by

 .Laft  communists.  Police  inactive,
 74  (Al)  LSD—I0,

 SYAISTHA  23,  3889  (SAKA)  Naxalbart  and  4776
 Kharibari  (Dis  )

 Life  and  property  insecure,  Solicit-
 ing  military  help,  Left  house  at
 Rangali”

 That  is,  people  are  evacuating
 their  own  residences  under  the  torture
 and  tyranny  that  is  taking  place,

 An  hon.  Member;  Another  Telenga-
 na.

 Shri  Umanath;  Atulya  Ghosh’s  tele-
 gram?

 Shri  ९.  K.  Bhattacharyya:  The  third
 telegram  is  from  the  local  MLA.  He
 writes:

 “Armed  extremist  Reds  maraud-
 ing  Naxalbari  area  Siliguri  subdi-
 vison.  Looting  property  everyday
 occurrence,  Several  murdered,  Na-
 gen  Roy  Choudhary  brutally  be-
 headed.  Arming  themselves  seizing
 guns  extreme  lawlessness,  Panicky
 villagers  evacuating.  Administration
 helpless,  Police  rendered  inactive.
 Pray  intervention,  Letter  follows”.

 With  these  telegrams  in  confirmation
 af  what  has  been  stated,  I  want  to
 read  out...  (Interruptions).

 Mr,  Speaker:  No  disturbance  please.

 Shri  K.  Anirndhan  rose—

 Mr,  Speaker:  Will  he  kindly  sit
 down.  I  know  he  does  not  ४४७९  to
 hear  the  hon.  Member?  All  the  same
 he  has  to  hear  him.  If  you  want
 that  they  should  hear  your  Jeader,  yOu
 should  hear  the  hon,  Member  who  is
 speaking  now.  We  must  have  pa-
 tience  tg  listen  to  al]  points  of  view.
 What  is  wrong  in  those  telegrams?  If
 we  do  not  have  freedom  of  speech  in
 the  House,  I  do  not  know  what  will
 happen  to  us.  When  the  moment  an
 hon,  Member  from  this  side  gets  up,  if
 you  start  interrupting,  you  are  only
 teaching  the  other  side  to  do  exactly
 the  88706  thing  not  today  but  perhaps
 tomorrow,  (Interruptions).
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 {Shri  C.  EK.  Bhattacharyya)
 Chiet  Minister's  party  in  Darjeeling,
 Shri  Jatundranath  Das  Gupta,  General
 Secretary,  Darjeeling  District  Bangla
 Congress  Committee.  It  js  in  Bengali,
 I  shall  read  it  in  Bengali  first  and
 then  translate  it  into  English.

 “On  the  24th  May  morning,  at
 about  8,30  a.m.  in  Jharujote  of  Nax-
 albarij  Thana,  Shri  Sunam  Wangdi,
 Police  Inspector  on  quty,  was  mur-
 dered  by  8  mob  organised  with
 bows,  arrows  and  spears  lead  by  a
 Communist  (Marxist)  jeader.”

 Wo  राम  मनोहर  लोहिया  :  चपला  बाबू
 एक  वात  प्रोर  कह  दो  कि  इस  सरकार  ने  दक्ष
 श्रौरतो  को  भी  मार  डाला  था  |

 ह. (ह  चपलाकांत  भट॒टाचायं  :  वह  भो

 हम  बोलेंग।  ।  श्राप  शाल  रहिये  बहू  भा  हन
 बीलेगा  |

 “On  the  next  0४४  25th  May,  in
 the  Prasad-Chamaru  Jote,  adjacent
 to  Naxalbari  Bandar,  a  mob  organi-
 sed  with  bows,  arrows  ang  spears
 and  other  deadly  weapons  led  by
 Communist  (Marxist)  attacked  the
 police  party,  and  the  police  were
 compelled  to  fire.”
 Shr,  Tridib  Kumar  Chaudhury  was

 asking  why  this  importance  to  this
 Small  strip?  He  said  it  is  a  stretch  of
 i5  miles,  Why  should  the  whole  of
 India  be  agitated  over  what  is  hap-
 pening  in  this  smali  strip.  Just  bear
 with  me.  If  you  see  the  map,  you
 Will  see  it  is  like  a  neck,  and  any  one
 who  gets  hold  of  the  neck  can  bring
 to  its  knees  the  West  Bengal  Govern-
 ment  and  the  Central  Government
 together.  It  jg  through  this  smal)
 Strip  that  National  Highway  No,  3]
 passes  to  Assam.  It  is  through  this
 smal}  strip  that  the  metre  guage  rail-
 way  line  goes  to  Assam.  It  js  through
 this  small  strip  that  the  broad  gauge
 railway  line  goes  to  Assam.  It  is
 through  this  samll  strip  that  the  tele-
 phone  trunk  line  goes  to  Assam.  It  is
 through  this  small  strip  that  the  oil

 Pipe  line  goes  from  Assam  to  Barauni.
 That  i,  the  importance  of  this  small
 strip.  The  Communist  (Marxist)  who
 are  trying  to  sefze  this  strip  are  not
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 unintelligent  fellows.  I  give  them
 that  compliment.  That  is  the  object.

 Then  I  wish  to  say  that  it  is  nei-
 ther  a  kisan  movement,  nor  a  land
 movement,  nor  a  tribal  movement.  It
 is  none  of  these,  I  pay  this  comp-
 hment  to  some  of  my  newspaper  re-
 porter  friends  that  they  have  swallo-
 wed  with  avidity  the  commuuist  pro-
 paganda  and  faithfully  disgorged  it  in
 their  own  papers.  It  is  none  of  these
 movements.  It  is  ga  two-pronged
 movement  of  the  Communist  Marxist
 Party  with  one  objective.  The  obje-
 ctive  is  expansion  and  consolidation
 of  that  party,  over  that  small  neck,
 consohdatioOn  in  such  a  way  that  no-
 body  will  be  able  ever  to  dislodge  them
 from  that  position.  That  jg  the  objec-
 tive.  \

 Ang  what  is  the  two-pronged  me-
 thod?  The  two-pronged  method  is
 this  Furst,  they  are  trying  to  subvert
 those  unions  in  the  tea  gardens  which
 do  not  profess  loyalty  to  the  Commu-
 nist  Marxist  party.  By  force,  by  allu-
 remcnt,  they  are  converting  those
 unions.  Some  of  those  unions  which
 belong  to  some  of  the  other  friends  of
 mine  might  have  been  breached,  That
 fs  one  objective.

 The  second  is,  they  are  certainly  try-
 Ing  to  distribute  lands,  admit  that,  but
 they  are  distributing  land  to  their
 partymen.  They  are  throwing  out
 Burgedars  who  do  not  profess  allegi-
 ance  to  the  communist  party,  and
 some  of  these  Burgedars  are  very
 poor.  They  are  not  discriminating
 between  the  poor  and  the  rich,  but
 ousting  people  who  do  not  profess
 loyalty  to  the  communist  party.  Any
 one  of  my  friends  can  go  there  and
 see  that  people  having  very  small
 plots  of  lang  have  been  ousted,  and
 these  plots  have  been  alloted  to  their
 party  members.  What  do  they  gain?
 First  they  gain  control  of  the  entire
 labour  of  the  tea  gardens.  The  labo-
 ur  is  under  their  control,  Next,  they
 settle  their  party  members  as  benami
 barkadars,  over  thig  entire  and.
 When  this  has  been  done,  this  Govern.
 ment  or  that  Government  will  be.at
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 their  mercy;  they  will  not  be  able  to
 30  anything,  to  touch  them  or
 change  them  or  dislodge  them  from
 that  place.  That  is  the  position.

 Objections  have  been  raised  by  my
 friend  Mr.  Mukerjee  ang  Shri  Huma-
 yun  Kabir  also  asked:  why  should  we
 say  that  the  Government  hag  failed?  I

 ३89  it  has  failed  in  all  the  three  tha-
 nas;  the  administration  hag  broken
 down,  The  writ  of  the  West  Bengal
 Government  will  not  run  whatever  the
 Chief  Minister  may  say.  It  is  those
 people  who  contro}  those  arcas.  They
 realise  money;  they  realise  paddy;
 they  give  death  sentences.  086  per-

 son,  Sachin  Bharati  who  somehow
 got  into  one  of  these  strongholds  has
 not  been  heard  of  since  then.  The
 police  with  all  their  attempt;  have
 failed  to  find  out  what  happened  to
 him,  Another  person;  Nagen  Roy  has
 been  beheaded.  I  will  give  you  my
 personal  experience.  On  ४४८  5th  of
 June,  at  about  4  p.m.  or  5  p.m.  in  the
 evening  I  tried  to  get  into  one  of
 those  areas

 Shri  Hem  Barwa:  Will  you  be  be-
 ‘seaded  also?

 Shrj  0.  K.  Bhattacharyya:  1  did  go
 into  one  of  these  areas.  Peuple  told
 me:  had  you  come  a  little  earlier,
 you  woulg  not  have  found  us  in  our
 houses.  I  asked  them:  where  were
 you?  They  said:  we  were  hucing  in
 the  jute  flelds.  A  procession  came
 with  bows,  arrows,  and  speais  and
 tried  to  surround  our  houses.  We  left
 our  houses  to  hide  in  the  jute  fields.
 Now  that  the  procession  has  left,  we
 have  come  back  to  our  houses.  This,
 I  saw  myself.  I  talked  to  the  people.
 If  that  is  not  failure  of  administration,
 I  do  not  know  what  it  is.  They  col-
 lect  paddy.  In  one  case,  about  335
 maunds  of  paddy  were  forcib!y  col-
 lected  and  the  entire  paddy  was  taken
 over  into  Nepal.  This  was  sold  to  a
 Nepalese  mil]  for  Rs.  40  per  maund
 and  the  money  thus  receiveg  formed
 the  party  funds,

 Mr.  Speaker:  You  heve  given  a  lot
 of  information.  But  time  alsy  is
 short.

 SYAISTHA  23,  880  (SAKA)  Naxalbari  and  4780
 Kharibari  (Dis.

 Shri  0.  K.  Bhatlacharyya:  This
 information  should  find  a  place  in  the
 parhamentary  proceedings;  if  this
 Government  has  to  stand,  they  must
 know.  Some  friends  referred  to
 Kanu  Sanyal  and  Jangal  Santal,  The
 revenue  Minister  Mr.  Konar  to  whom
 Prof.  Samar  Guha  referred  went  to
 Siliguri.  He  said:  Sanctimoniously  I
 could  not  meet  kanu;  what  could  I
 do;  he  is  not  here.  But  my  informe-
 tion  is  this.  He  did  meet  Kanu  San-
 ya!  at  Siliguri.  After  this  meeting  the
 situation  has  deteriorated.  This  meet-
 ing  took  place  before  the  24th  ot  May.
 After  this  meeting  the  inspector  was
 shot  down  (Interruptions).

 Shri  Tridih  Kumar  Chandhuri;
 On  8  point  of  order,

 Sir,

 Shri  0,  K.  Bhattacharyya:  What  is
 the  point  of  order?  Some  women
 were  killed  by  police  firing.  It  is  stat-
 ed  that  the  tribal  people  were  killed.
 None  of  these  women  were  tribals;  not
 one  of  them  were  Santhals,  They  all.
 belong  to  scheduled  castes.  I  myself
 went  to  one  or  two  of  their  families
 to  find  out  the  position.  They  all  be-
 long  to  Rajabanshi  caste,  a)j  the  wo-
 men,  The  most  notorious  thing  is
 this,  These  women  were  taxen  by
 force  from  their  families,  Those  peo-
 ple  who  make  processions  to  meet  the
 Police  go  to  these  families  who  are
 not  loyal  to  them  and  forcibsy  bring
 out  the  women  and  place  them  in
 front  of  the  possession  and  ask  the
 procession  to  go.  That  is  how  they
 penalise  the  families.  (Interruption)
 Shri  Tridib  Kumar  Chaudhuri  has  re-
 ferred  to  6,000  acres  in  the  hands  of
 the  jotedars.  I  ask  him  to  go  and
 measure  the  size.  All  these  Shri
 thanas  together  will  not  make  6,000
 acres,  Excluding  certain  nOw  areas
 which  have  been  added  to  Siliguri,  I
 doubt  whether  the  entire  sub-division
 of  Siliguri  will  make  6,000  acres.  This
 is  the  type  of  reports  that  come  from
 the  newspapers.  (Interruption).  This
 is  the  position.

 Shri  Jyotirmoy  Basu  (Diamond
 Harbour):  He  is  misleading  the
 है
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 Mr.  Speaker:  Please  conclude  now.
 He  was  given  information;  after  all,
 there  is  some  limit,

 Shri  C.  K.  Bhattacharyya:  I  shall
 conclude  with  one  sentence,  These
 People  who  have  formed  this  gang
 have  given  the  impression  that  what-
 ever  they  do,  the  police  wii  not  touch
 them.  That  impression  hag  been  spre-
 ad.  They  are  under  the  impression  that
 whatever  they  do,  there  js  a  fairy  god-
 mother  in  the  Secretariat  who  will
 protect  them  from  the  consequences  of
 their  action.

 An  hon.  Member:  Name  the  god-
 mother,

 Shri  C.  K.  Bhattacharyya:  This  is
 the  position  there,  If  the  police  try  to
 force  the  issue,  there  will  be  an
 affray.  There  wil]  be  clashes,  There
 are  four  or  five  pockets  spreading
 from  the  Nepal  border  ‘9  Pakistan
 border.  If  these  pockets  get  inter-
 linked,  I  do  not  know  what  will  be-
 fall  in  that  area.  Shri  Chavan  will
 have  to  find  out;  Shri  Swaran  Singh
 will  have  to  go.  It  is  only  the  Home
 Minister  who  can  check  these  pockets
 and  improve  the  situation,

 Some  hon.  Members  rose—

 Mr.  Speaker:  Order,  order.  Shri  H.N.
 Mukerjee.

 Shri  H.  N.  Mukerjee:  Mr.  Speaker,
 Sir,  nobody  in  this  House  will  hesitate

 to  express  our  unanimous  sorrow  at  the
 melancholy  events  which  have
 happened  in  one  part  of  our  country.
 But  that  does  not  require  us  to  say
 good-bye  to  a  sense  of  proportion  and
 of  propriety.  That  does  not  permit  us
 to  say  slanderous  things  and  to  indul-
 ge,  I  am  sorry  to  have  to  say,  in  melo-
 drama,  There  ig  no  doubt  about  it,
 that  Santhals  and  certain  other  Sche-
 dule  Tribes  and  Scheduled  Classes
 were  involved  in  this  matter,  and  that
 women  and  children  died  on  account
 of  police  firing.  Rightly  or  wrongly,
 we  have  no  means  to  determine,
 (Interruption)  and  because  they  died,
 (Interruption).  The  West  Bengal  Go-
 vernment  has  given  definite,  specific
 instructions  to  the  police  to  be  very

 JONE  13,  ‘1987  Neazailbari  and
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 Much  more  careful  than  they  usually
 are,  Here  is  a  Chief  Minister  of  West
 Bengal  who  is  saying  things,  and  I
 hope  in  this  House  which  so  often
 swears  by  Gandhiji's  name  he  will
 get  some  recognition.  He  gays  that  the
 Police  action  cannot  solve  the  pro-
 blem  which  is  political  as  well  as  eco-
 nomic;  and  he  says  that  economic  ac-
 tion,  pohtical  action  and  if  necessary
 and  to  the  extent  required,  police  ac-
 tion  will  be  undertaken.  That  is  the
 motto  with  which  the  Chief  Minister
 is  trying  to  work.  That  is  why  a  team
 of  Cabinet  Ministers  have  gone  there—

 six  Ministers—deliberately  without  any
 escort;  they  have  reached  there  and
 despatches  are  appearing  in  the  press
 about  an  improvement  in  the  situation.
 We  are  told  about  police  officers  and
 Commissioners  of  the  division  and
 such  people  having  told  newspaper
 correspondents  about  the  situation
 being  dangerous  but  I  do  not  know  at
 this  rate  where  we  shall  be.  These
 officers  are  not  here;  they  cannot  even
 isue  a  contradiction  to  the  press.
 Their  riames  are  mentioned.  The
 name  of  Mr.  Surita  of  the  West
 Bengal  Administrative  Service  was
 Mentioned,  This  is  a  most  dele-
 terious  proceeding,  that  the  police
 officers  and  other  officers,  who  have
 no  means  to  approach  the  press—their
 Names  are  mentioned  as  having  given
 evidence  in  one  way  or  the  other.
 Even  here  in  this  House,  Mr.  C,  K
 Bhattacharyya  expects  us  to  believe  all
 that  he  says,  but  he  has  no  compunc-
 tion  in  entirely  disbelieving  whatever
 Shri  Tridib  Kumar  Chaudhuri  has  said
 earlier.  So,  let  us  not  go  merely  by
 what  we  hear  or  what  we  get
 reported.  by  x,  y,  or  by  z  Let
 not  this  Government  give  an  im-
 Pression  of  the  sort  that  was  given  dis-
 astrously  as  far  ag  Our  country’s  re-
 putation  was  concerned  in  1959,  Give
 a  dog  a  bad  name  and  hang  him—that
 was  the  idea  in  7959  when  the  crusade
 against  the  Kerala  Government
 was  conducted  in  this  House  as  well  as
 in  Kerala,  (Interruptions).  Let  not  this
 Government  give  an  impression  of
 that  sort  fhat  they  want  to  dislodge
 the  West  Bengal  Government,  parttcn-
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 latly  because  Calcutta  ig  the  headquar-
 ters  of  Indian  and  foreign  big  money
 and  this  paper  porticularly  the  States-
 man,  which  is  their  mouthpiece,  is  con-
 ducting  the  most  subtle  and  crafty
 progaganda  to  unseat  the  United  Front
 Government.  I  know  the  Congress
 Government  here  is,  very  naturally,
 allergic  to  the  United  Front  Govern-
 ment  in  West  Bengal.  If  I  were  they,
 I  will  have  that  attitude.  Whenever
 Mr  Chavan  has  opened  his  mouth  in
 regard  to  West  Bengal  in  this  House,
 he  hag  put  his  foot  into  it.  This  kind
 of  thing  has  happened  over  and  over
 again,  Sir,  I  warn  this  Government.

 There  is  no  alternative  to  the  United
 Front  Government  in  West  Bengal,  If
 the  Congress  Party  has  the  illusion
 that  it  can  step  into  its  shoes,  it  is
 living  in  a  fool’s  paradise.  The  alterna-
 tive  would  be  chaos,  chaos  of  a  sort
 which  we  do  not  want.  The  Communist
 Party  (Marxist)  can  defend  itself
 against  the  charges  of  treachery  to  the
 country  and  other  kind  of  charges
 which  have  come  from  Mr.  Cc  K.
 Bhattacharyya.  When  Mr,  Ramamutti
 speaks,  I  am  sure  he  will  defend  it.  I
 need  not  go  into  it  that.

 The  point  is,  here  is  the  Government
 of  West  Bengal,  which  is  trying  coura-
 geOusly  and  on  a  principled  basis,  to
 solve  the  problem,  which  is  trying  to
 check  and  restrain  the  possibility  of
 police  excesses.  Here  ig  a  Government
 which  is  trying  to  go  to  the  people,
 which  sends  its  top-level  representa-
 tives  straight  to  the  people  and  con-
 tact  them  in  order  to  solve  the  problem.
 That  Government  which  is  following
 essentially  Gandhian  principles,  adap-
 ted  to  the  needs  of  the  present  day,
 that  Government  ig  being  sought  to
 be  pilloried  by  people  who  do  not
 have  the  foggiest  idea  about  the  ins-
 piration  behind  the  national  movement
 and  the  freedom  struggle.  ]  warn  the
 Government,  if  they  want  chaos  in
 West  Bengal  with  the  consequential
 disasters  to  the  country,  they  can  go
 ahead,  But  they  should  behave  better
 and  look  upon  this  Government  in
 West  Bengal  as  an  administration

 SYAISTHA  23,  i680  (SAKA)  Nezxalbari  and
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 which  is  trying  to  do  ite  best  by  the
 people  and  to  shed  its  partisan  spirit.

 Shri  P.  Ramamarti:  Sir,  [  em  afraid
 emotional  outbursts  are  not  going  to
 help  the  solution  o¢  the  problem.

 4784

 An  hon.  Member:  On  both  sides.

 Shri  P,  Ramamurti:  Yes,  on  beth
 Sides.  (  am  not  going  to  be  emotional
 at  all  nor  am  J  going  to  bother  about
 certain  charges  that  have  been  levelled
 against  me  and  my  party.  (Interrup-
 tion).  I  do  not  consider  myself  to  be
 something  apart  from  my  party.  I
 consider  myself  to  be  g  part  and  parcel
 of  my  party.  I  do  not  think  it  is  neces-
 sary  at  this  juncture  for  me  to  answer
 some  of  these  things.  The  people  of  this
 country  will  answer  it  and  I  treat  it
 with  the  contempt  it  deserves.
 (Interruptions).

 It  is  admitted  on  all  hands  that  there
 is  a  social  and  economic  prblem,  a  pro-
 blem  not  created  by  us,  but  which  has
 been  handeg  down  to  us,  to  the  West
 Bengal  Government,  as  a  legacy  of  the
 last  20  years  of  Congress  rule.  This  is
 a  sensitive  tribal  area.  The  Constitu-
 tion  charges  the  Government  of  India
 with  certain  special  responsibilities  in
 regard  to  tribal  areas.  How  they  dis-
 charged  those  responsibilities  is  the
 main  question.  We  know  how  the  tri-
 bal  problem  in  this  country  has  been
 tackled  by  the  Government  of  India
 wll  these  years.  Lands  belonging  to
 the  tribal  people  were  taken  away
 from  them  and  landlords  were  settled
 there.  Call  them  jogedars  or  by  any
 name.  Naturally  my  friend,  Mr.  C.  K.
 Bhattacharyya  was  angry  and  he  was
 waxing  eloquent,  with  ali  sorts  of  sto-
 ries  the  vercity  of  which  we  have
 no  means  to  verify.  (Interruption).
 I  am  going  to  Naxalbarj  tomorrow  to
 verify  some  of  these  stories.  But  I
 dare  say  Mr  Bhattacharyya  must  also
 have  heard  of  the  atrocities  and  the
 inhuman  oppression  that  the  Santhal
 people  had  suffered  at  the  hands  of  the
 jogedars  not  for  one  or  two  years  but
 for  years  together.  His  anger  had  not
 been  roused  by  that  oppression.  There-
 fore,  a  problem  hag  been  handed  down
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 {Shri  P.  Ramamurti]
 to  us.  J  am  quoting  a  conservative  pa-
 per  like  The  Hindu.  What  does  it  say?

 “The  allegation  on  behalf  of  the
 landholders  was  that  the  adhiars,  on
 the  other  hand,  in  most  areas  inspi-
 red  by  Communist  workers  insisted
 on  allocation  of  theiy  total  share  of
 produce  as  provided  by  law.”

 Here  is  a  set  of  people  who  want
 the  law  to  be  carried  out  and  here
 are  the  landholders  who  gay,  law  or  no
 law  a  certain  portion  must  be  deduc-
 ted.  This  has  been  going  on  for  a  long
 time.

 I  admit  thatthe  Government  that
 has  come  now  hag  not  been  able  imme.
 diately  to  pay  its  attention  to  this  pro-
 blem,  But  there  is  also  a  social  law.
 After  all,  we  are  dealing  with  people
 who  have  been  oppressed  and  we  know
 what  their  feeling  is.  When,  for  exam-
 ple,  a  new  government  has  come,  na-
 turally,  it  is  quite  likely  that  some  of
 them  might  be  feeling  that  this  is  an
 opportunity  for  them  to  assert  their
 feelings.  We  know  what  happened  in
 937  when  the  Congress  Party  came  to
 power  for  the  first  time.  We  know
 how  many  strikes  took  place  within
 the  first  month.  Do  you  have  any  ac-
 count  of  that?  I  was  a  part  and  parcel
 of  it  at  that  time  and  I  know  what
 happened  then.  Therefore,  it  is  quite
 Possible  that  these  people  who  have
 been  oppressed—after  all,  even  a
 worm  turns  when  it  is  oppressed  too
 much—might  have  felt  emotional  and
 there  was  a  certain  amount  of  distur-
 bance.  I  go  admit  that  the  West
 Bengal  Government,  pre-occupicd
 with  certain  other  things—immediately
 the  food  problem  was  very  acute  and
 inside  the  Cabinet  various  things  had
 to  be  discussed—were  not  able  to  tac-
 kle  it  immediately.

 Therefore,  what  is  the  way  out?
 People  say  that  it  is  a  strategic  area.
 All  right.  How  are  you  going  to  defend
 a  strategic  area?  By  keeping  the

 people  discontented?  The  only  way  in
 which  a  strategic  area,  a  border  area
 can  be  defended  is  with  the  fullest
 support  of  a  contented  people,  and  the
 best  way  of  making  the  people  con-

 JUNE  13,  था  Naxelbars  cmd.  4786
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 tented  is  the  approach  that  this  go-
 vernment  is  today  making.  What  is
 the  approach  they  are  making?  The
 local  pelice  immediately  shot  down
 some  people,  some  ten  people  were
 killed.  What  is  the  position?  ‘What

 move  do  you  want?  De  you  want  to
 send  the  army  there  to  shoot  down
 more  and  more  people?  Js  that  the  way
 to  solve  the  problem?  We  have  our
 Naga  problem.  For  so  many  years  we
 cent  the  army.  But  today  we  find  that
 it  is  a  political  problem.  Certainly,  I
 agree  with  the  Government  of  India,
 {  am  not  one  of  those  who  oppose  the
 Government  of  India  for  carrying  on
 those  negotiations.  That  is  the  only
 way  by  which  a  political  problem  can
 be  solved.  Here  it  js  not  a  political
 problem  in  that  sense.  It  is  an  econo-
 mic  problem,  it  is  a  social  problem,  it
 is  a  problem  concerning  thousands  of
 people  who  have  been  submerged,
 who  have  been  suppressed  and  oppres-
 sed  for  years  together.  Therefore,  when
 that  question  comes  up,  here  is  a  g0-
 vernment  which,  taking  into  account
 the  seriousness  of  the  situation  and
 also  understanding  the  implications  of
 allowing  this  matter  to  continue  like
 this,  has  sent  about  six  ०७  its  minis-
 ters

 Shri  ९.  K.  Bhattacharyya:  After  all
 these  things  had  happened.

 Shri  ९.  Ramamurti:  It  sent  about  six
 ministers.  It  sent  not  only  six  ministers
 but  along  with  the  team  of  ministers
 it  also  sent  a  member  of  the  Board  of
 Revenue.  Why?  Because  then  the  pro-
 blem  can  be  immediately  solved  to
 some  extent  and  confidence  given  to
 the  people  that  this  is  a  government
 which  is  going  to  solve  the  problem.
 It  may  be  that  immediately  the  whole
 problem  may  not  be  solved,  but  here
 is  a  question  where  the  govemmment
 must  inspire  the  people  with  confidence
 that  justice  will  immediately  be  done
 and  here  is  a  government  which  is
 prepared  to  do  justice  to  them.  There-
 fore,  there  is  no  other  approach  to  this
 problem.  Any  other  approach  to  this
 problem  speels  disaster.  Y  go  not  know
 what  other  methods  these  people  want
 (Interruptions).
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 Therefore,  there  ig  no  other  ap-
 proach,  no  other  sensible,  effective  ap
 proach  to  this  problem  except  the  ap-
 proach  adopted  by  the  West  Bengal
 Government.

 Tre  last  thing  that  I  would  urge  is
 this.  I  did  not  oppose  this  discussion  by
 raising  a  point  of  order.  I  welcome
 this  discussion,  because  our  hands  are
 clean,  our  activities  are  above  board.
 I  am  not  going  into  the  other  questions
 that  were  mentioned  by  other  Mem-
 bers.  The  IG  of  Police  has  supported
 the  stand  by  saying  that  if  they  had
 dealt  with  it  as  qa  law  and  order  pro-
 blem  alone  more  bloodshed  would
 have  been  there.  So  it  has  got  to  be
 dealt  with  as  an  economic  ang  social
 problem.  That  is  the  submission  of  the
 IG  of  Police,

 Therefore,  the  last  thing  that  I  would
 like  to  urge  is  this.  Naturally,  there
 are  vested  interests  in  this  country
 and  the  newspapers  in  this  country
 certainly  represent  vested  interests,
 very  big  vested  interests.  Big  business
 houses  are  naturally  interested  in  see-
 ing,  particularly  in  West  Bengal  where
 they  have  got  high  stakes,  jn  creating
 all  sorts  of  scare  so  that  the  Ministry
 in  power  in  the  State  may  be  put  to
 difficulties.  Here  the  only  thing  I  am
 concerned  with  is  this.  Here  is  a  Go-
 vermment  of  India  which  is  averse  to
 discuss  the  question  of  Bastar,  which
 is  averse  to  discuss  the  law  and  order
 problem  when  it  arises  in  other  States,
 but  when  it  comes  to  a  question  of
 Bengal,  it  says  “yes,  we  shall  have  a
 discussion”  ang  it  very  readily  agrees
 to  it.  We  also  remember,  we  have  the
 experience  of  957  when  about  little
 things  concerning  Kerala,  somebody
 will  raise  a  question  and  immediately
 it  will  be  discussed  here,  Then,  there
 was  No  question  of  law  and  order  be-
 ing  a  State  subject.  So,  I  do  not  know
 whether  the  Government  of  India  is
 making  political  preparation  for  inter-
 vention  in  that  State.  On  that  I  would
 only  urge  and  make  it  clear  that  967
 is  not  959  and  if  amy  such  attempt  is
 madeit  will  be  returned,  the  people  of
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 this  country  will  answer  the  Govern-
 ment  of  India  and  it  will  recoil  on  the
 Government  of  India,  Therefore,  let
 them  beware.  Let  them  not  make  state-
 ments  which  will  make  the  task  of  the
 West  Bengal  Government  for  the  re-
 conciliation  with  the  people  more  diffi-
 cult,  On  the  other  hand,  ynderstanding
 the  seriousness  of  this  problem,  under.
 standing  the  issues  involved,  let  the
 Government  of  India  help  the  State
 Government  of  West  Bengal  to  tackle
 this  problem  on  the  only  plane  that  is
 possible,  namely,  on  the  economic  and
 social  plane,  and  no  other  plane.

 Shri  J.B.  Kripalani  (Guna):  Sir,  I
 will  be  brief.  Sometimes  when  g  ques-
 tion  is  complicated,  we  complicate  it
 fuither  by  bringing  in  irrelevant  ele-
 ments,  issues.  It  is  certain  that  the
 people  jn  this  area  have  economic  grie-
 vances,  They  have  been  oppressed  by
 the  landlords  and  by  the  tea  garden
 owners.  This  is  quite  plain.  Nobody  can
 deny  this.  It  is  also  plain  that  when
 such  distress  js  there,  politica)  parties,
 whether  the  Communist  party  or  any
 other  party,  try  to  take  advantage  of  it
 and  complicate  the  economic  issue,
 This  also  is  very  clear.  But  the  whole
 thing  is;  even  if  there  are  murders,
 even  if  there  is  looting,  even  if  some
 people  suffer  from  the  tyranny  of  a
 political  party  or  a  mob,  there  are  cer-
 tain  ways  of  doing  things.  It  is  a  fact
 that  the  Bengal  Government  is
 in  possession  of  the  situation  and
 it  has  sent  8  party  of  =  six
 Cabinet  Ministers  to  that  area  to
 study  the  situation.  I  do  not  think
 the  Government  of  India  ig  anxious

 to  interfere  in  this  matter.  I  am  sure
 they  will  allow  them  to  make  their
 report  to  their  Government  and  if
 any  situation  arises  jn  which  the  inter-
 ference  of  the  Central  Government  is
 necessary,  they  will  take  the  necessary
 steps,  because  there  is  no  doubt  that
 it  is  8  sensitive  area.

 We  had  a  sinister  agitation,  when
 we  began  our  independence,  in  Telan-
 gama.  Here  also,  there  was  economic
 trouble  and  political  parties  fomented
 it.  I  am  sure,  the  Government  of  India
 is  powerful  enough  to  eee  that  law  and
 order  is  restored  and  will  also  aliow
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 the  government  in  Bengal  to  bring
 about  some  economic  settlement  of  the
 grievances  of  the  people.  There  is  no
 doubt  that  a  great  deal  of  exploitation
 @0es  on  wherever  there  are  ad:vasis.
 There  is  no  doubt  about  that.  I  am
 sure,  the  Government  of  India  will
 wait  and  see  what  is  the  report  of
 the  six  Ministers  ang  be  in  commumni-
 cation  with  the  Bengal  Government.
 Sometimes  it  happens  that  we  have  to
 allow  even  tyranny  to  go  on  till  a
 Proper  remedy  is  available.

 Ho  रास  सनोहर  लोहिया  :  द्म्दि
 सरकार  को  क्‍यों  नहीं  श्राप  हटाते  ताकि
 बंगाल  सरकार  का  भामला  ठीक  हो  सके  ।

 Shri  J.B.  Kripalani:  But  we  have
 got  to  do  things  in  a  particular  man-
 ner,  The  manner  indicated  is  that  the
 Bengal  Government  is  seized  of  the
 situation  and  they  are  doing  some-
 thing.  Let  them  do  something;  let
 them  send  their  report  and  the  Gov-
 ernment  of  India  is  in  touch  with
 them  Then,  if  will  be  time  for  any
 action  to  be  taken,

 The  Minister  of  Home  Affairs  (Shri
 Y.  B  Chavan):  Mr.  Speaker,  Sir,  my
 role  in  this  debate,  when  I  am  speak-
 ing  now,  छ  not  to  reply  to  the  debate
 as  such.  But  I  will  explain  the  attitude
 or  the  way  Government  looks  at  the
 problem  today.  I  have  prepared  a  state-
 ment;  I  would  like  that  statement  to
 be  read  out.

 Mo  राम  मनोहर  लोहिया  :  सिनेमा

 हें  क्‍या  ?

 Shri  ¥.B.  Chavan:  Sir,  ]  have  been
 listening  carefully  to  the  debate  here
 in  this  House  and  I  share  the  anxieties

 and  misgivings  of  the  hon.  Members
 of  the  House  particularly  Shri
 Bhattacharyya,  who  represents  that
 constituency  and  who  knows  the  pro-
 blems  of  the  people  more  intimately.
 he  reports  on  the  developments  in
 this  area  bave  been  very  disturbing  —
 specialty  because  of  its  startegic  geo-
 graphical  position.

 JUNE  13,  ‘1967  Nazxalbert  and
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 अं!  रब  राय  (प्रो):  पहले  से  लिख
 कर  लाए  थे  क्या  ?

 शिक्षा  मंत्रासय  में  राज्य  मंत्री  (भी
 भागवत  हा  झाशाद)  :  जी  हां  ।  तब  क्‍या

 हुआ  ?  ाप  नये  मंम्बर है  हाउस में  ।  बात
 को  समझ्िये |

 डा०  राम  मतीहर  लोहिया  :  हमारो
 बहस  का  फायदा  क्या  हुआ  जब  पहले  से  ही
 लिख  क़र  लाए  थे  |  जो  कूछ  हम  लोग  वोले,
 सब  बाहियात  था  ?

 Shri  ¥.B.  Chavan:  Even  before  I
 received  any  motice  of  discussion  in
 this  House  on  the  subject  I  had  gent
 yesterday  morning  g  telegram  to  the
 Chief  Minister  of  West  Bengal  expres-
 sing  our  concern  and  had  also  empha-
 sizeg  the  necessity  for  prompt  restora-
 ti0n  of  peace  and  order  in  that  area.
 I  had  requested  for  a  reply.  On  re-
 celving  notices  under  different  Rules
 of  Procedure  of  the  Lok  Sabha,  we
 had  again  communicated  yesterday  to
 the  West  Bengal  Government  the
 Points  sought  to  be  raised  by  different
 hon,  Members  and  had  requested  for
 full  facts  from  the  State  Government.
 Up  tll  now  we  have  not  received  any
 reply  to  our  communications.  J]  am,
 therefore,  somewhat  handicapped  in
 making  a  full  statement  on  this  sub-
 ject.

 But  according  to  information  avai-
 lable  with  us—and  I  fully  realise  that
 such  information  may  not  be  wholly
 accurate  in  details—the  situation  in
 the  area  under  the  jurisdiction  of  Na-
 xalbari,  Kharibari  and  Phansidewa
 police  stations  of  Siliguri  sub-division

 of  Darjeeling  district  can  be  described
 as  one  of  seTioug  lawlessness.  We  are
 aware  that  the  population  of  this  aree
 is  predominantly  tribal  and  the  ma-
 jority  of  the  tribes  living  in  this  area
 have  some  genuine  grievances.

 There  had  been  complaints  about
 illegal  evictions  and  there  had  kyen
 disputes  about  share-cropping  tranesc-
 tions.  I  also  understand  that  |  tribal
 tenants  do  not  Bave  adeqharte
 stourity  of  tenure.  We  have  been
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 aware  that  determined  attempts  were
 being  made  to  misiead  the  tribals  and
 incite  them  to  take  the  law  into  their
 own  hands.  We  were  afraid  that  the
 situation  wags  heading  towards  a  crisis.
 Our  fears  were  confirmed  when  on  the
 24th  May  a  party  of  police  officials
 was  brutally  assaulted,  as  a  result  of
 which  one  police  official  was  killed.
 The  incidents  on  25th  May  in  which
 the  police  fired  and  in  which  about
 ten  people  lost  their  lives  caused  us
 profound  unhappiness,  I  have  received
 reports  that  from  the  8th  to  the  200
 June  there  were  cases  of  loot,  assault
 and  forcible  taking  away  of  fire-arms
 in  that  area  amd  that  a  jotedar  had
 also  been  murdered.  These  reports  fur-
 ther  indicate  that  in  some  cases  the
 members  of  the  unlawful  ganga  had
 been  dressed  in  police  uniform.  Ac-
 cording  to  information  available  with
 us,  there  have  been  about  80  cases  of
 lawlessness  out  of  which  there  were
 3  cases  of  daccity,  2  cases  of  murder,
 l  of  abduction  and  3  of  theft  of  arms
 and  ammunition,  We  also  learn  that
 about  I50  pergons  have  been  arrested
 in  this  area  aNd  12  cases  are  in  courts
 against  about  78  persons.

 The  bon.  Members  of  the  House
 would  agree  that  these  reports  should
 cause  serious  concern  to  all  of  us.  It
 is  particularly  a  matter  of  anxiety
 thet  the  report  should  indicate  cases
 of  impersonation  of  the  police  in  uni-
 form  and  theft  of  arms  and  ammuni-
 tion.  We  have  grounds  to  suspect  that
 extremists  who  do  not  believe  either
 in  the  Constitution  or  in  orderly  pro-
 gress  have  been  playing  a  very  pTo-
 minent  role  in  causing  these  develop-
 ments,  Some  of  the  reports  would  seem
 to  stiggest  that  certain  anti-national
 and  disloyal  elements  have  also  been
 active  in  this  ares.  The  State  Govern-
 ment  had  informed  us  leet  month  that
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 the  S.S.P.,  the  Bangia  Congress  and
 the  Congress  hag  taken  out  a  joint
 procession  on  the  l8th  April  denounc-
 ing  the  alleged  highhandedness  of  the
 workere  of  the  Communist  (Marxist)
 Party  and  that  a  few  representatives
 submitted  g  resolution  demanding  that
 demonstrations  by  the  workers  of  the
 Communist  Party  (Marxist)  which
 have  deadly  weapons  should  pe  banned
 and  that  the  law  breakers  should  be
 apprehended.

 lam  sure  that  the  State  Government
 are  fully  aware  of  what  {s  happening.
 There  have  also  been  reports  that  se-
 veral  Ministers  of  the  State  of  West
 Bengal  have  proceeded  to  this  area.  I
 hope  that  their  efforts  would  soon  res-
 tore  peace  and  order  in  that  area.  I
 sincerely  hope  that  the  State  Govern-
 ment  will  do  everything  in  their  power
 to  restore  normal  conditions  in  that
 area,  to  uphold  the  rule  of  law,  to  en-
 eure  that  all  sections  of  the  community
 feel  secure  and  that  nothing  is  allowed
 to  happen  which,  in  any  way,  would
 affect  the  security  of  the  country.

 Before  I  conclude,  I  may  say  that  the
 suggestion  made  by  Shri  Kanwar  Lal
 Gupta  about  sendin

 62
 delegation  of

 the  Members  of  this  ,  of  all  par-
 ties,  8  a  welcome  idea  and  I  would
 request  you  to  send  a  small  delegation,
 but  such  a  delegation  to  be  effective
 will  have  to  go  early  to  that  area  and
 to  Teport  back  to  this  House.

 Mr.  Speaker:  The  House  stands  ad-
 journed  to  meet  sgain  tomorrow  at
 li  AM

 99  wrt.

 The  Lok  Sabha  then  adjourned  nil
 Eleven  of  the  Clock  on  Wednesday,
 June  14,  967/Jyatstha  24,  889  (Saka)
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